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LOK SABHA

Wednesday, August 5, 1959/Sraeana 
14, 1881 (Saka)

Tbe Lok Sabha m et at Eleven of the
Clock.

[Mr S p e a k e r  in the Chair] 

ORAL ANSWERS TO QUESTIONS

Ctanmlttee for International Economic
Growth

+
fS h ri Harish Chandra Mathnr. 
| Shri Ram Krishan Gnpta:

*1M. V Shri Shree Narayan Das*
1 Shri Radha Raman:
I^Shrl S A Mehdi.

Will the M inuter of Finance be 
pleased to state

(a) whether the Government ot 
India’s representatives participated m 
any meeting held in Washington in 
May, 1959 by the Committee for In 
ternational Economic Growth, and

(b) what was the nature of the 
meetings and decisions arrived at9

The Deputy Minister of Finance 
(Shri B. R. Bhagat). (a) The Com-
mittee for International Economic 
Growth, which is an American Orga-
nisation established in 1958, held a 
two-day Conference on the 4th and 
9th May, 1959 to discuss problems 
connected with India's economic deve-
lopment The Government of India 
were not officially represented at the 
Conference but the Indian Ambassa-
dor in the United States, the Com-
missioner General for Economic 
Affairs a t Washington and some other

534
Government officials participated in it 
on invitations received from the Com 
mittee direct

(b) There were addresses by some 
prominent Americans and Indians, 
panel discussions in which American 
and Indian experts took part The 
Government of India are not aware 
of any decisions reached a t the Con-
ference, and as they were not officially 
represented at it, no formal report on 
the Conference was received by them. 
Copies of the speeches delivered at 
the Conference, which have been re-
ceived by Government have been fu r-
nished to the Lok Sabha Library.

Shri Harish Chandra Mathnr' May
I know what difficulties were point-
ed out at this meeting which stand in 
the way of capital flow from that 
country to this country and has the 
Government of India given any con-
sideration to this*

Shri B R. Bhagat: If the hon. Mem-
ber cares to go through the speeches 
delivered at the meeting, copies of 
which are in the library, he will get 
the hang of the whole problem

Shri Harish Chandra Mathnr: I will
find out, but I want to know whether 
the Government of India have appbed 
their mind to it or not and what is 
their reaction to the problems raised*

The Minister of Finance (Shri 
Moraiji Desai): There are no specific 
suggestions made for the Government 
and therefore the Government of 
India has not to apply its mind at all.

Shri Harish Chandra Mathnr: Has
this meeting served any purpose what* 
soever to promote the development ot 
economic growth of this country?

142 (Ai) LSD—1
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Shri Monr}i Deaal: It is not (or us
to say that, because we did not hold 
the meeting.

Mr. Speaker: What is the meaning 
of asking about some meeting some-
where? Are we to react to every 
meeting that is held in any part of the 
world?

Shri Harish Chandra Mathnr: Our
ambassador attended this meeting. ..

Mr. Speaker: I am sorry 1 allowed 
this question.

Shri Goray; May I know whether 
the views expressed in this Conference 
would in any way commit the Govern-
ment?

Shri Morarji Desai: Government
will not be committed at all

Sbri Shree Narayan Das: In view
of the fact that our ambassador and 
the Commissioner for Economic 
Affairs have participated in this Con-
ference, I would like to know whe-
ther, before our officers attend such 
conferences where the objectives are 
not quite known, they seek the per-
mission of the Government of India*1

Shri Morarji Desai: No such per-
mission is required.

Compulsory Social Service

+
Shri Ram Krishan Gnpta.
Shri Barman:
Shri Subodh Hansda;
Shri S. C. Samanta:

| Shri Harish Chandra Mathnr:
I Shri Shree Narayan Das:

'18ft. 4 Shri Radha Raman:
Shri D. C. Sharma:
Pandh D. N. Tiwary:
Shri A. K. Gopalan:
Shri Damani:
Shri Fadam Der:
Shri BlbhuU Miahra:

Will the Minister of Education be 
pleased to refer to the reply given 
to Starred Question No. 468 on the 
20th February, 1959 and state:

(a) whether various aspects and im-
plications of the scheme of introduc-

tion of compulsory social service and 
disciplinary training in camp life as 
conditions precedent to conferment of 
tihivarsity* degrees have been exa-
mined;

(b) if so, whether the final decision 
has been taken in this regard;

(c) if so, nature of the decision 
taken; and

(d) what steps arc being taken to 
implement it?

The Minister of Education (Dr. K. L. 
Shrimali): (a) The various aspects and 
implications of the scheme are still 
under examination

(b) No, Sir

(c) and (d). Do not arise
Shri Ram Krishan Gupta: May 1

know the salient features of this 
scheme*

Dr. K. L. Shrimali: The salient fea-
ture ot this scheme is that students 
should participate m national recons-
truction activities on a compulsory 
basis As 1 said, the whole scheme is 
under examination and it will come 
before the next Education Ministers* 
Conference before the Government 
take any final decision m this matter

Shri Shree Narayan Das: May 1
know whether the opinions of the 
various universities, other educational 
organisations and the University 
Grants Commission have been ascer-
tained?

Dr. K. L. Shrimali: The scheme was 
discussed at the 34th annual meeting 
of the In ter-University Board and the 
8th quinquennial Conference of Uni-
versities. Some discussion has also 
taken place with the Chairman of the 
University Grants Commission and the 
members of the Commission in an 
informal manner. As I said, we shall 
have a full discussion on this matter. 
We are placing it before the next Edu-
cational Ministers' Conference betof* 
formulating the scheme In its flasl 
form.
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Shri Sam  Krlshaa flny ti: In repl> 
to m previous question, the hon Minis-
ter stated that the views of the States 
will be ascertained. May I know 
whether any effort has been made 
towards this direction?

Dr. K. L. Shrimali: I have already 
said that the Ministers' conference is 
meeting on the 8th and 9th of this 
month and the scheme will be discus-
sed there

#  w r  frr r*  v  ffrfrRT
i r t r  vm m ft k  * f r  * r f ^ n r
ftsrr * m m  f a  «rp- w
t w  t  9

rro w!jo
i f t  *rifarT i  < w  %  * R T 5 » r f o r r r  

a n w  i

Shri Barman: Although the scheme 
has not yet been finalised, may I know 
some of the broad features, whether it 
is contemplated that there should be 
some standard of examination so far 
as this social service and disciplinary 
training arc conccmed, and whether 
there will be some qualifying test 
which the students must pass before 
the degree is conferred on them*

Dr. K. L. Shrimali: We have not 
visualised any test or examination; 1 
think we have already too many 
examinations The idea is that the 
student should participate m an active 
manner in the national reconstruction 
activities

8hri Tangamanl: May I know
whether the scheme will be based 
upon the suggestions which were made 
by the last All-India Education Confe-
rence or whether there is going to be 
any modification, because the All-India 
education Conference suggested the 
period as six months*

Dr. K. L  Shrimali: Those suggestions 
will also be considered by the Gov-
ernment.

Shri Radha Raman: May I know 
whether Government has received

***ong views in favour of this scheme 
fr^m some organisations and other 
•fctencies in the country and if so, what 
ar% their names'*

b r. K. L. Shrimali: Views have been 
expressed by various people, organisa-
tions and the Press, both in favour of 
the scheme as well as against it I 
do not have the list of the organisa- 
tlQns which have expressed opinions

Shri M. R. Krishna: May I know 
wKether this scheme will in any way 
a$ect the development of N C Cs in 
the universities*

Dr. K. L. Shrimali: N C Cs are
*^tirely different

•92trt B xeirit €2utade» M ttiurrs 
*h?t the meeting is going to be held 
on the 8th and 9th of this month, has 
no1f the Minister sent circulars to the 
St^te Governments detailing the issues 
to be discussed* If so, what are the 

issues which have been formu-
lated*

b r. K. L. Shrimali: The mam qu.es- 
ticns> are (») what sbould be the
°^ectives of the scheme should the
°hjectives be related to social and
er0nomic planning of the country or 
•■hould they be related to reforming 
the education system, (u) should the 
~cheme be voluntary or compulsory, 
(lu) what should be the stage at which 
service should be rendered, (iv) what 
1 hould be the duration of the service, 
etc AH these questions are there If  
nt'n Members are anxious, I shall be 
K‘ad to place this note on the Table

Mr. Speaker: Let him do so 
Delhi Gurdwaras Dispate

Shri Vajpayee:
Shri F . L Patil:
Shri Prakash Vir Shastri: 
Shri Ajit Singh Sarhadi: 
Shri Ram Krishan Gupta: 
Shri Damar:

Will the Minister of Hom« Affairs 
he pleased to state:

(a) whether Government is aware 
tyiat in May, 1959 a controversy over
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the right of control over O uzdw tru  
in Delhi led to a  serious d ash  between 
rival groups a t a  community aad con-
sequential breach of peace in the 
Capital; and

(b) if so, the steps taken by Gov-
ernment to meet the situation?

I k e  Minister of 8tate in the Minis-
try  « |  Heme Affairs (Skri Datar):
(a) A dash  took place on the 23rd 
May 1958 outside Gurdwara Sisganj 
between two nval groups of Sikhs 
H ie Police arrived on the scene im-
mediately and brought the situation 
under control.

(b) Government have taken neces-
sary measures to maintain law and 
order. Is  this connection the police 
instituted two criminal cases which 
are mb-judice

Shri Vajpayee: Is it a fact that both 
the parties imported a large number 
of followers from outside Delhi and 
if so, why timely action was not taken 
to restrict their arrival?

Skri Datar: Some people from out-
ride had come and Government took 
all necessary steps to see that law 
and order was perfectly maintained.

Shri Vajpayee: Is the hon. Minister 
aware that the Akali leader, Master 
Ifcra Singh, had accused the Delhi 
Administration of adopting a partisan 
attitude in this dispute and, if so, may 
I know whether there is any basis for 
such am accusation?

Shri Datar: As I have pointed out 
certain persons from Punjab had 
come to Delhi and Government took 
all precautionary steps in this direc-
tion.

Shri Vajpayee: That u  not my ques-
tion. I  want to know whether the 
Minister's attention has been drawn 
to  the accusation made by the Akali 
leader, Master Tara Singh, tha t the 
Delhi Administration adopted a parti-
san attitude in this dispute and, if so, 
what is the reaction of the Govarn- 
o n t T

S3 9  O ral A n iM n

Skri Detar: So fa r as tha t question
ia concerned, i t  is true the! Master 
Tara Singh had come here end ha4 
addressed a  public meeting: But Oow- 
emment would take notice of w kst- 
ever happens, so far as the adminis-
tration is concerned.

Mr. Speaker: Shri Ajit Singh Sar- 
hadi

Shri Ajit Singh Barhadl: Is it  a
fact. .

Skri Natk Pal: The question is maty 
different. There is a charge of parti-
sanship. He is not listening to the 
question or alternatively he is not 
following it.

Mr. 8peaker: Hon. Members can 
see whether it is partisanship o r not 
and draw their own inferences. Can 
they ask the opinion of the Govern-
ment on every issue.

Shri Vajpayee: Here if an answer
is not given an impression might be 
created that Government adopted a  
partisan attitude. Why not the Gov-
ernment give a clear answer?

Mr. Speaker: It is not the duty of 
the Government to interpret, or give 
an opinion on, the speech of every 
blessed man here Hon Members 
must constantly bear this in m ind 
The only thing that you can ask in 
the Question Hour is about a parti-
cular fact, not opinions, whether hy-
pothetical or present. Hon Members 
can draw their own conclusions tram  
what he says.

Shri Hem Baraa: He said the Akali
leader came and addressed a meeting. 
But the Minister did not say whether 
he accussed the Delhi Administration.

Mr. Speaker: That is another m a t-
ter. Every hon. Member has got ac-
cess to the newspapers. It ia net ea 
if  he whispered something into the 
ears of the hon. Minister. What he 
said, he said openly. Now Skri A jit 
Singh Sarhadi.

Skri A jit Siagk S arkatt: Is it a  fast 
that the dispute, which was bitw aee 
two sections of the Sikhs in ter se, was 
referred to  arbitration and an  awa«4
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« M  given in which condemnation had 
b a n  made of a party? In such cir-
cumstances, does the Government 
propose to  withdraw the criminal 
proaccution so that cordiality exists 
between the Sikhs here9

Shri Datar: That is correct.
Shri Braj Raj Singh: Are the Gov-

ernment going to withdraw the 
cases?

Shri Datar: May I make it clear 
that there was arbitration in the dis-
pute between the two parties and 
only very recently an award has been 
given I desire that the award should 
be put into effect as early as possi-
ble and cordial relations established 
without any delay

sh ri A jit Singh Sarhadi: In view of 
the fact that the intention of the Gov-
ernment is also that there should be 
cordial relations and an award haa 
been given in which condemnation 
has been done of a party, does the 
Government propose to withdraw 
the cases that are pending?

Shri Datar: So far as the one case 
under section 145 is concerned, it has 
been filed by a private party There 
are two other criminal cases and Gov-
ernment would consider the matter 
when an occasion arises

Gypsum Deposits in Kashmir

f  Shri A. M. Tariq: 
i iM J Sbri D* Sharma:

191 \  Shri Raghonath Singh:
I'Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines 
and Fuel be pleased to state

(a) whether it is a fact that reset vcs 
of gypsum deposits were found m 
Kashmir by a team of surveyors of 
the Geological Survey of India

<b) if so, the details thereof, and

(c) the action proposed in this 
matter*

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fael

(Shri Gajendra Prasad Siaha): (a)
The Geological Survey of India, as a 
result of preliminary work done, has 
been able to locate gypsum deposits 
in Baramula District of Jammu and 
Kashmir

(b) and (c) The deposits are 
located between Ijara village and 
Islamabad village in Baramula district 
It is reported to be of massive form 
of unaltered phyllites and limestone. 
The analysis results of 23 samples in-
dicate that the gypsum is of good 
quality with an average calculated 
gypsum percentage of 91.75 per cent

The gross reserves for every 100 f t  
of depth for these deposits are esti-
mated at 25*51 million tons. The 
workable reserves, however, for the 
same depth are reported to be 15.31 
million tons It is proposed to con-
tinue further investigation during the 
current year
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Shri Ajit Singh Sarhadi: In view

of the fact that there is possibility 
for commercial exploitation, does the 
Government intend to give a private 
licence or do it itself in the public 
sector’

The Minister of Mines and Oil <Shri 
K. D. Malaviya): Preliminary investi-
gation of the potentialities i* going



on We will continue the investiga-
tion and u  soon as we know some-
thing more about it, we will pass it 
on to our sister Ministries for con-
sideration whether any industry could 
be examined m the private or the 
public sector

Shri Baghunath Singh: Is it econo-
mical to exploit these mines9

Shri Gajendra Prasad Sinha: Yes,
it is economical to exploit

Shri T. B. Vlttal Rao: This work 
has so far been carried on by the 
Geological Survey of India May I 
know whether the Indian Bureau of 
Mines will be entrusted with the work 
of proving the extent of the deposit’

Shri Gajendra Prasad Sinha: When 
the preliminary survey is completed 
this matter will be considered

Shri Goray: Just now we were told 
that some gypsum is being taken to 
the market Who is doing that ex 
ploitation just now’

Shri Gajendra Prasad Sinha: It u
not exploited by anyone except the 
local people there They take out 
gypsum and send it to the nearest 
market for whitewashing and other 
things

Shri Joachim AlvSt Has any syste 
matic and extensive study been under 
taken by the Geological Survey of 
India of the wealth of Kashmir’ Is it 
being followed up by forwarding it to 
the State Government of Kashmir0

Mr. Speaker' It is a larger issue

Prohibition of Ganja

•IN . Shri Saagaona Will the 
Minister of Finance be pleaded to 
state

(a) whether it is a fact that the 
prohibition of “Ganja” has been en-
forced throughout the country, and

(b) if not, the reason* therefor’

£43 Oral Answer*

Ik e Deputy Minister a t Vtaanse
(Shri Bn &  Bhagat): (a) No. Sir;

(b) Non-medical use of ganja has 
been prohibited in all the States in 
the Indian Union except West Bengal, 
Bihar, Orissa and Madhya Pradesh. 
Conditions vary from State to State 
and it has not been considered neces-
sary to introduce prohibition of gsnja 
in all States from the same date 
Prohibition will be enforced in the 
remaining States also as soon es 
possible

Shri Sanganna: What is the revenue 
involved in the prohibition of this 
commodity’

Shri B. B. Bhagat: I want separate 
notice
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Shri V. P. Nayar: The hon Deputy 
Minister has stated that the non-me-
dical use of ganja has been prohibited 
I want to know the extent of the me-
dical use of ganja or itb plant, which 
is called Cannabis Sativa or Indies

Mr. Speaker. We cannot have a dis-
cussion on that

fapTT**ir*r w r  
f tp ? F a r r a r #
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Shri 8. ML Banerjee: 1 want to 
know whether it had been brought to 
the notice of the hon Minister that 
m some places in Uttar Pradcbh where 
ganja had been prohibited huge quan-
tities of ganja are sold openly, espe-
cially in an industrial place like 
Kanpur What steps had been taken 
to stop that7

Shri B. S. Bhagat: This relates to 
the State Government They are m 
charge of preventing smuggling and 
everything

Shri Surendranath Dwivedy: May 1
know why in West Bengal, Bihar, 
Orissa and Madhya Pradesh ganja has 
not been prohibited for non-medical 
use*’

Shri B. R. Bhagat. There are vari-
ous reasons for the State Govern-
ments to do that—administrative rea-
sons or geographical reasons or reve-
nue considerations Some States are 
bordering Nepal and unless some 
agreement is entered into with Nepal 
there 15 likelihood of large-scale 
smuggling Then there is the revenue 
consideration That is one of the rea-
sons why the State Governments re-
quested that the date of application 
of this prohibitory order should be 
deferred

Shri Sanganna: Ma> 1 know, whe-
ther the Government of India havt 
fixed any deadline by which total 
prohibition will be effected m the 
country'*

Shri B. B Bhagat: The original date 
fixed was the 31st March, 1959, but 
on the request of &oine of these State 
Governments this. maUti was con-
sidered in the All-India Narcotics 
Conference and it was resolved there 
that totai prohibition m the countn 
should be achieved by the 31st March 
IN I or as soon as possible thereafter

State Owned o n  D W rltatta  
Company

+
r Shri Shree Narayan Dm : 

Shri Badha Hainan;
Shri Harlsh Chandra 

Mathor:
Shri Bam Krishan Gupta: 
Shri D. C. Sharma:
Shri Narayanankntty 

Menon:
• in . i  Shri Pnnaoooe:

Shri Nagy Beddy:
Shrimati Maflda Ahmed: 
Pandit Munishwar Dvtt 

Upadhyay:
Shri M. L, Dwivedi:
Shri Hem Baj:
Dr. Bam Sabhag Singh: 
Shri Pahadia:

V. Shri S. A. Mehdi:
Will the Minister of Steel, 

and Fuel be pleased to state:

(a) the scope of and the extent to 
which the State owned oil distribution 
company has undertaken the work of 
distribution of oil and petroleum pro-
ducts;

(b) the number of branches it has 
started in various parts of the coun-
try, and

(c) the number of persons employ-
ed by the company’

The Minister of Mines and Oil (Shri 
K. D. Malaviya); (a) to (c). The 
Indian Oil Company Ltd has recently 
been incorporated at Bombay on 30th 
June, 1959 with an authorised share 
capital of Rs 12 crores Copies of the 
Memorandum and Articles of Asso-
ciation of the Company have already 
been placed m the Parliament 
Librarv It will take some tune be-
fore the company actually starts the 
distribution of petroleum products, or 
opens branches for that purpose, staff 
has first to be built up and details of 
the business to be done worked out, 
before necessary distribution arrange-
ments are made One Administrative 
Officer has been appointed and other 
•vtaff will be gradually recruited
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U rt A m  N m m  Dmk  Maty I
know whether it hat been decided to 
work in co-ordination with the exist-
ing companies who deal in such sup-
plies?

Shit K. D. Malaviya: This question 
o t co-ordination and co-operation be-
tween the existing companies and the 
Indian Oil Company is very much be-
fore ua for our consideration

Shri Radha Raasaa: May I know
whether Government has given 
thought to the fixation of price of 
oil that will be produced by these 
companies and whether it will differ 
from the other companies*

Shri K. D. Malaviya: It is a pre-
mature question We cannot say any-
thing about the fixation of price of 
petroleum products that will be sold 
through this company

Shri Harish Chandra Mathnr: May 
I  know whether the cost structure 
for distribution has been worked out*

Shri K. D. Malaviya: No, Sir

Shri Narayanankntty Menoa: May I 
know whether Government has taken 
a  decision to the effect that the dis 
tribution of oil by this company would 
be confined to that oil which is pro-
duced m the public sector or which 
has been produced by other refineries 
that are already working here*

Shri K. D. Malaviya: All these ques-
tions are under consideration But it 
is the intention of the company, as I 
learn, that some products which could 
be imported might also be distributed 
through this company

Shri Nagi Reddy: May I know 
whether Government is going to wait 
till the oil is produced in our own re* 
fineries to begin the function of dts 
tribution or whether it is intended M 
do the business much earlier than 
that*

Shri K. D. Malaviya: At present I 
am not In a position to commit the 
Government to any of the schemes 
suggested by the hon Member

Shri Rasa Krishan Gagta: K ay I
know whether there is any proposal to 
undertake the work of distribution of 
oil of the existing oil companies nlsaft

Shri K. D. Malaviya: No, Sir. We 
are not considering the question of 
taking over the distribution of any 
oil companies by this proposal.

8hri Radha Raman: The hon. Minis-
ter has just now mentioned that the 
capital of the company will be Rs. IS 
crores. May I know whether in this 
capital any private capital ia also 
allowed*

Shri K. D. Malaviya: No, Sir

Shrimati Mafida Ahmed: May I
know whether Government have fixed 
or are contemplating to fix any dead-
line to take up the entire oil distri-
buting trade*

Shri K. D. Malaviya: No. Sir We
are not fixing any deadline m that
connection

Shri A. C. Guha: H ie company has 
been floated but what is the intention 
of the Government* Will this com-
pany distribute only the oil extracted 
m India or also the oil that is being 
refined m the existing refineries*

Shri K. D. Malaviya: 1 will refer 
the hon Member to the articles of 
association of the company as also to 
the memorandum All these pro-
grammes have been included in the 
proposals It is only a question of 
time when we can formulate a con-
crete picture of our programme

Shri Bern Barua: May I know the
reasons for the decision on the part 
of the Government to enter the dis-
tribution business of petroleum pro-
ducts at this stage* May I also know 
whether Government anticipates any 
keen competition from the private dis-
tributing agencies or not because at 
present there is a good deal of mono-
poly*

Shri K. D. Malaviya: It is a fact 
that there is a monopoly of distribu-
tion at present by a few companies 
which are helping us in th 's business
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but obviously the intention Is to take 
up this programme of distribution 
With a view to creating better condi-
tions lor our consumers.

Skri Narayanankutty Mown: The
hon. Minister has just now said that 
no deadline has been fixed for taking 
over the entire distribution May X 
know whether Government has taken 
a decision that the entire distribution 
m the country will be taken over 
gradually*

Shri K. D. Malaviya: 1 think it is a 
premature question for us to consider 
just now

Shrt Hem Baraa: In view of the 
fact that the hon Minister was pleas- 
jsd JtP ju>,v Jth&i Jthe*e .private jdistnbut- 
ing agencies enjoy the monopoly now, 
may 1 know where this Government* 
sponsored company propose to get 
their oil from for distribution’

Shri K. D Maiavfya: The oil that 
has to be distributed will be obtained 
from these two refineries that we are 
going to set up in the public sector 
Additionally we may have to import 
some oil for distribution or we may 
make some sort of an arrangement for 
exchange of the products between th« 
existing complaints and our own 
selves

Mr, Speaker The next question is 
postponed

Degree Course in Engineering %nd 
Technology

+
• i n  f  Shri Subodh Hansda 

\  Shri S C. Samanta
Will the Minister of Scientific Re-

search and Cultural Affairs be pleased 
to state

(a) whether it is a fact that th* 
All India Council for Technical Edu 
cation has recommended for re-orga- 
msation of degree courses in engineer 
ing and technology.

(b) i t  so, whether the details of 
the proposed reorganised course in 
various branches of technology and 
engineering have been worked oil 
and

(f)  when the re-organised course 
will be introduced?

*be Minister of Scientific Research 
Cultural Affairs (Shri Humayan 

*»JWr): With your permission, Sir,
“ «ead of laying the statement on the 
Tahle, I will answer the question

Yes, Sir

(b) An outline of the common 
co«rses in Civil Engineering, Mecham- 
ca* Engineering, Electrical Engin*er-

Chemical Engineering, Mining and 
Jfet&llurgy for the first three year* 
°f the Integrated Course has Dcen 
Prepared by the Committee of the All 
Indxa Board of Technical Studies in 
£ ^gineering and Metallurgy The 
t^ m ic a l  Engineering Board and tne 
Textile Technology Board are work- 
mg out the details in their respective
branches

(c) According to available informa- 
tloh, four Universities have already 
introduced the re-organised 5-year 
Integrated Course The introduction

courses in the other Universities is- 
a matter for the Universities them- 
selves to decide

%hri Subodh Hansda. From part
) of the answer I find that only 

foiir universities have introduced the 
m*.egrated degree course May I 
know whether the other universities 
haVe disagreed with this proposal* If 
not why are they delaying the intro-
duction of this integrated course’

Shri Humayan Kabir: A large
nHmber of universities have agreed in 
Prmciple and are working out tne 
details like, the universities of 
Aligarh, Andhra, Bihar, Delhi. 
G\ijerat, Rajasthan, Nagpur Madras 
ar\d Mysore The only universities 
who have not agreed are the univer-
sities of Agra Allahabad and Bombay

Shri S C Samanta May I know 
whether this All-India Council of 
TVchmcal Education has also recom-
mended the reorganisation of the 
diploma courses’
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Shri B u a y u  Kabir; The matter 
u  al-ways under survey. But that 

does not arise out of this question
Dr. M. 8, Aney: May I ask whe-

ther the courses are to be regulated 
and prescribed by anybody other than 
the universities or by the universities 
themselves9

Shri lluBuyon Kabir: 1 said in my 
reply that the universities will them-
selves determine the time and the 
way in which the courses are to be 
introduced but the All-India Council 
has for their advantage and benefit 
prepared a model course

Shri Tancamanf: May I know whe-
ther the Indian Institute of Techno 
logy, which was inaugurated in 
Guindy recently with the collabora-
tion of West Germany, has accepted 
this integrated five-year course and 
whether the same is being adopted m 
the various engineering colleges of 
Madras University*

Shri Homayun Kabir: So far as the
Indian Institute of Technology, 
Madras, is concerned, they are start-
ing with a five-year integrated course 
Madras University has already intro 
duced it from 1959-60

Shri Subodh Hansda. The hon. 
Minister has stated that there are 
certain advantages in the re-organis-
ed degree course May 1 know the 
special advantages that will accrue 
from the reorganised course**

Shri Humayun Kabir. That wouid 
require a rather long answer Briefly 
a t present there is a certain lack of 
uniformity and it has been agreed hv 
all the experts in the field that a 
five-year integrated course will Rive 
better training At present it is three 
or four-year course with some prarti 
cal training In future m the five- 
year integrated course there will 
always be practical training of at 
least six month* and thia uniformity 
will give better advantage The other 
reason is the reorganisation of 
•eeondary education

Shri Ttogamani: In view of the
fact that the pre-professional course 
has not proved useful may I know 
whether that course will be discon-
tinued in the various universities 
which have not so far introduced thia 
five-year integrated course?

Shri Humayun Kabir: H ie univer-
sities will decide that question on 
merits but we have suggested that as 
soon as the higher secondary education 
course is introduced throughout India 
that may not be necessary The five- 
year integrated course will be ade-
quate but till such time it will be 
necessary

Pool for Scientists

r  Shri Ram Krishan Gupta: 
Shri D. C. Sharma:
Shr| A. K. Gopalan*
Shri Kunhan:
Shri Damanl*
Shri Assar:

• l i t

Will the Minister of Home Affairs 
be pleased to refer to the reply 
given to Starred Question No 1930 
on the 21st April 1959 and state

(a) the further progress made in 
the formation of a Central Pool for 
the foreign qualified scientists, and

(b) the number of applications 
received for inclusion m the Pool and 
the number out of them rejected’

The Minister of State In the Minis-
try of Home Affairs (Shri Dater): (a)
Selections for the Pool have been 
announced Bnd offers of appointment 
sent to the selected persons

(b) Cases of nearly 2,400 persons 
were considered by the Special 
Recruitment Board, and 123 persons 
selected

Shri Bam Kriaban Gapta- May 1 
know whether the scientists included 
m the Pool have been placed m their 
proper places’

Shri D ata r For the time being
thev will remain temporarily in the
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Pool, but they will be given work, 
•nd ia  due course—at an early date— 
they will be appointed against perma-
nent posts.

Shri Damani: 1b there any scheme
to list the scientists who are not 
holding foreign qualifications’

Shri Datar: In this we have con-
sidered also those who had Indian 
qualifications of a high order

Shri Damani: Is there any poioi- 
bility of paying subsistence allowance 
to foreign qualified scientists during 
the period of their unemployment’

Shri Datar: There is no question of 
unemployment here They are to be 
jpptauitef1 -tr> Ah#» .ani? -a* vnrir
as they are appointed they will start 
receiving their salaries

Shri S. M. Banerjee: May 1 know 
whether the attention of the hon 
Minister has been drawn to a news 
item that more than three thousand 
scientists having higher technical 
qualifications from foreign countries 
are without jobs, whether it is a fact, 
and what number is going to be em-
ployed during a t least the Second 
Five Year Plan period7

Shri Datar: In order to find out what 
were the qualifications and who were 
the persons who had not received 
any employment at all, the Council 
of Scientific and Industrial Research 
have prepared a National Regiiit-» 
and therein information has bee« 
included of all those who are qualified 
and who might be offered appoint-
ments So, such persons were 2,400 
and out of them 123 have been 
chosen

Shri Aaaar. May 1 know whether 
Government have invited applications 
from scientists who ore serving 
abroad and, if so how manv applic »- 
tions have come’

Shri Datar: This is the only scheme 
so far as the Pool is concerned We 
have considered the names not onlv 
a t those who have registered but also 
those who have not registered their 
n a a n .

Shri B. K. Gaikwad: May 1 know
the number of Scheduled Caste and 
Scheduled Tribe candidates in thui?

Shri Datar: At present I am not 
•Ware of this

Shri B. K. Gaikwad: May I know
whether he will get the information 
■lid supply it’

Shri Datar: I shall try to get the
^formation

Shn Joachim Alva: You have
chosen 123 foreign trained scientists 

the Central Pool On the other 
hand you have appointed a retired 
Railway officer on the Atomic Energy 
Commission May I ask what sort 
*>/ at-ardjnatooj? j s  taking p}ac# aad 
'Vhy a retired Railway officer should 
*ie appointed when you have selected 
*23 scientists for the Central Pool?

Shri Datar: Sometimes it becomes 
Necessary to reappoint retired persons 
because they have a lot of experience, 
fend the Government of Ifidia con-
sider that they should take full 
Advantage of their experience 

Indian Delegation to Soviet Union

|* Shri Ram Krishan Gnpta:
| Shrimati Da Palchendhari: 
I Shri Harish Chandra 
> Mathnr:
j Shri Ajit Singh Sarhadi:
I Shri Goray:
; Shri Vidya Charan Shakla: 

Shri Narayanankntty 
Menon:

Shri Punnoose:
*113 Shri Sarjn Pandey:

Shri Nath Pai:
Pandit Mnnishwar Datt 

Upadhyay:
Shri M. L. Dwivedi:
Shri Achar:
Dr. Bam Svbhag Singh:
Shri Raghunath Singh:
Shri P  C. Boroeah:
Shri Biahwanath Roy:
Shri S. A. Mehdi:

Will the Minister of Start, 
and Pael be pleased to state the 
achievements of the Delegation beaded 
b> him which recently visited the
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113 S.R and other Eastern European 
countries?

The Minister of 8teel, Minea and 
I W  (Sardar Swaran Singh): A
statement is laid on the Table of the 
House

S t a t e m e n t

In June 1958, the Minister of Sveel, 
Mines and Fuel, Sardar Swaran 
Singh, received an invitation to visit 
the Soviet Union It was not possible 
to accept the invitation in that year 
Early in May 1959, it was decided 
that the Minister of Steel, Mines and 
Fuel should accept the invitation and 
visit the Soviet Union, accompanied 
by the following

(i) Minister of Industry,
(u) Secretary, Department uf 

Mines 8t Fuel,
(in) Additional Secretary, Minis 

try of Commerce and Indus 
try, and

( i v ) Deputy Secretary, Depart- 
ment of Iron and Steel

2 The Delegation left for Moscow 
on the 14th of May 1959 The main 
Delegation consisting of the Minister 
of Steel, Mines and Fuel, Secretary 
Department of Mines and Fuel and 
Deputy Secretary, Department of 
Iron & Steel returned to India on the 
30th of May 1959 Minister of Indus-
try and the Additional Secretary, 
Ministry of Commerce and Industry 
left the USSR on the 30th of Miv 
far Czechoslovakia and Japan

3 The Delegation took the oppor 
tumty, provided by the visit to the 
USSR, to review the progress of oro 
jects already undertaken m collabo-
ration with the Soviet Union resolve 
difficulties, if any, and explore sn a 
general way the prospects of collabo-
ration with the Soviet Union in 
technical, scientific economic and 
industrial fields

4 Significant progress was made in 
two important pending matters which 
were discussed at length during the 
visit of the delegation An agree-

ment was signed an the 29th of Iffcy 
1959 by the Minister of Industry 
representing India and the Chairman 
of the State Committee tor Foralgn 
Economic Relations USSR, represent-
ing the Soviet Union, for cooperation 
in establishing enterprises for the 
manufacture of drags, medicines and 
surgical instruments in India As a  
result of talks towards an agreement 
for the Oil Refinery to be constructed 
m Barauni, a Soviet team has arrived 
in India for technical discussions and 
negotiation of an agreement

5 In exploring prospects of further 
collaboration, the Delegation discus-
sed in general terms with the Soviet 
leaden the problems of development 
dunng the next few years Members 
of the Delegation visited various 
industrial centres and obtained first-
hand knowledge of a number of these 
industries in the Soviet Union The 
impression which the Delegation gam-
ed at the conclusion of the visit w»« 
that India could count on Soviet 
assistance, during the Third Five Year 
Plan, particularly in certain Indus-
tries

6 Following the visit of the Delega 
tion, the Soviet Union has made cn 
initial offer of fresh credit of 1,500 
million roubles (about Rs 180 crores) 
to be utilised towards the implemen-
tation of the Third Five Year Plan 
This welcome offer of assistance has 
been accepted Details are still to 
be discussed

8hrt Ram Krishan Gupta. May I
know whether the Delegation has 
submitted any detailed report, if  so, 
will it he plac'd on the table of the 
House’

Sardar 8waraa Singh I thank the 
statement that I have laid on the table 
of the House covers the essentia! 
points There have been reports, both 
formal and informal, about the discus- 
sions that were held In the Soviet 
Union, but it is not the intention of 
Government to place any detailed 
report on the Table of the House
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Mffi Rasa K iM un Onyta; From Uus 
statement I find that ‘th e  Delegation 
discussed in general terms with th« 
Soviet leaden the problems of 
development". May 1 know what are 
those problems?

Sardar Swaran Singh: 1 think that 
the programmes of development of 
the country have been discussed from 
time to time in this House and out- 
aide, and it would require really a 
very long speech to elaborate as to 
what are our development pro-
grammes

Shri Goray: In paragraph 5 of the 
statement it is stated: “The impres-
sion which the Delegation gained at 
the conclusion of the visit was that 
India could count on Soviet assistance 
during the Third Five Year Plan, 
particularly in certain industries'*. It 
is very vague What is this “parti-
cularly in certain industries"* What 
are those industries*

Sardar Swaran Singh: It is vague, 
and intentionally v a g u e ,  because, in 
the course of discussion, in a general 
way it was discussed as to what are 
the various directions in which Soviet 
collaboration could be available, and 
the intention was not to discuss any 
specific projects. That has yielded 
results, because we have more or less 
a general line of credit, the initial 
amount of which, as indicated, is 
Rs. 180 crores It will be for us now 
to make up our own mind as to what 
is the best way of utilising this credit

Shri Goray: The hon. Minister has 
said “particularly in certain indus-
tries”. I am akmg what those “cer-
tain industries” are.

An Hon. Member: It is a very simple 
question

Sardar Swaran Singh: A number 
of basic industries.

Shri Tyagi: Did the hon Minister 
have a chance of talking and finding 
out their reactions as to whether they 
are prepared to accept the rupee at 
the basis of exchange, or the barter 
yystem in their dealings with us?

Sardar Swaran Singh: That will be 
a m atter of negotiation. The experi-
ence so far has been that against the 
purchases that we have made so far, 
the Soviet organisations have 
their earnings in the form of rupee 
purchases inside the country

Shri Joachim Alva: Are we right
in inferring that the recent announce-
ment of the Rs. 180 crore assistance 
from the Soviet Union is directly due 
to the efforts of the Delegation led by 
the hon Minister*

Sardar Sw ann 81ngh: No, Sir, I 
won't 58y so. because it is no Delega-
tion’s individual effort but the general 
policy adopted by the Government 
and spread over a number of yean  
It is a m atter of accident as to who 
may be the person discussing it at a 
particular moment

Shri P C Borooah: In paragraph 4
of the statement it is stated: “As a
result of talks towards an agreement 
for the Oil Refinery to be constructed 
m Baraum, a Soviet team has arrived 
in India for technical discussions and 
negotiation of an agreement”. May I 
know if the agreement has been signed 
and, if so. whether the estimate for 
the establishment cost of the Refinery 
at Baraum has also been included 
in it*

Sardar Swaran Singh: Negotiations 
are still going on and the agreement 
has not yet been finalised

Shri S. M. Banerjee: May I know
whether this welcome offer of Ra 180 
crores is going to be spent only on ex-
pansion or on the establishment of 
the public sector industry, and what 
are the terms under which this credit 
has been given?

Sardar Swaran Singh: So far aa the
utilisation of this Rs. 180 crore credit 
is concerned, I have already sub-
mitted that it will be a matter of 
further discussion inside the Govern-
ment, and I cannot say as to what ara 
the various projects for which It to 
going to be utilised. With regard to  
the t e r m s ...................
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Shri B. M. B uu ijee ; Will i t  b* Ia  
tile public Rector? That is all that X 
want to know.

Sardar S w ann Singh: Moat probab-
ly it will be public sector, but I w on t 
make a categorical statem ent

Shri S. M. Banerjee: You may
change i t

Sardar Sw ann Singh: 1 have no 
intention of changing it—not like my 
hon. friend.

So far as the actual terms of their 
offer are concerned, they will be nego-
tiated and it will take some tune 
before the final terms are negotiated.

Shri Nagi Reddy: May I know whe-
ther the delegation visited any other 
East European countries and, if so,
whether any negotiations for trade
and industrial development have
taken place?

Sardar Swaratt Singh: Two mem-
bers of the delegation, namely, the 
Minister of Industry and the Secre-
tary of the Industry Ministry, went to 
Czechoslovakia, and they had some
discussions with regard to the pro-
ject; that are already in hand, and 
certain other exploratory talks were 
also held

Shri Hem Baroa: The statement
•ays that there was a review of the 
progress of the projects already under-
taken in this country with Soviet 
collaboration. May I know whether 
in the course of this review the dis-
crepancies in these projects were also 
pointed out, as it was said once that 
there was a letter from Prime Minis* 
ter Khrushchev to Prime Minister 
Nehru pointing out certain discrep-
ancies—it was said like that in the 
newspapers; may 1 know whether 
those discrepancies were particularly 
discussed in the course of that l eview 
or not?

Sardar S w an n  Singh: 1 do not know 
what discrepancies are bothering my 
hon. friend. I  do not remember that 
there were any discrepancies, nor was 
any question of discrepancies discua* 
sed. Z must say I am a t a  loss to

understand a* to what he connotes by 
using the expression ^discrepancies'.

Shri Bern Barua: The ordinary
dictionary meaning.

Sardar S w ann  Singh: There have 
been organisational difficulties. In the 
progress also there have been difficul-
ties. They have been surmounted 
from time to time. There was no dis-
crepancy or points of difference which 
were discussed in any specific manner

Some Hon. Members f n e t—

Mr. 8peaker: We are going to have 
Rs 180 crores. What is more about 
it’

Shrimati Rena Chaknvartty: Could
I know what m the rate of interest?

Sardar S w ann  Singh: I will
request the hon Lady Member to 
wait till the terms arc actually settled

Mr Speaker: Next question

Shri Narayanankntty Menon: One
question regarding details. Sir We 
are conforming to your ruling that 
only those who have asked tho ques-
tion should ask supplem entary

Mr Speaker: I never said so Any 
way, all right

Shri Narayanankntty Menon: From
the statement laid on the Table of the 
House, it is seen that a technical team 
has arrived to work out the technical 
details May I know whether accept-
ance has been made by the Govern-
ment of the offer regarding financial 
assistance for the refineries from the 
Soviet Union’

Sardar S w ann Singh: We have 
proceeded with regard to the refinery 
project on the understanding tha t the 
foreign exchange part of it will be 
met from the credit that has already 
been offered. We also hope that the 
credit for the rest would also he 
available from one or the other head.
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Central fsb lte Health Bngtaeeriaf 
Research Institute, Nagpur

+
•114 /  Samanta:

\  Shri Sabodh Hansda:
Will the Minister of Scientific Re-

search and Cultural Affairs be pleas-
ed to refer to the reply given to 
Starred Question No 175 on the 12th 
February, 1959 and state

<a) whether plans and estimates for 
the building of the Central Public 
Health Engineering Research Institute 
at Nagpur have been prepared,

(b) if so, when the construction 
work will start,

(c) whether the necessary equip-
ment and materials have been pro-
cured, and

(d) how far the recruitment of 
scientific and other staff has proceed-
ed?

H ie Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) These are under prepara-
tion and are expected to be finalised 
shortly

(b) It is expected to start construc-
tion before the end of the current 
year

(c) Equipment sufficient to enable 
research work being started has been 
procured More equipment is on 
order

(d) Nucleus staff for the Laboratory 
and field centres has been recruited 
The work of recruiting additional staff 
m  in progress

8hri S. C. Samanta: What is the 
reason for preparing the plan and 
estimate—the delay in that’

Shri Humayun Kabir: The reason 
for preparing the plan and estimate is 
to execute the project

Shri Taagamani: May I know
whether the field research centres 
which were going to be set up in Delhi, 
Lucknow, Poona and Hyderabad have 
been aet up so that they would be of

help to the Central Laboratory which 
is going to be started?

Shri Hamayun Kabir: Research
work has been started in Bombay and 
Delhi Work in Rohtak, Bonvli, 
Poona, Hyderabad and Lucknow will 
start shortly

Shri B. K. Galkwad: May I know 
how many students this Public Health 
Engineering Research Institute will 
accommodate’

Shri Humaytm Kabir: There is no 
question of any student here It is a 
National Laboratory

Shri S. C. Samanta: What wouid be 
the estimated expenditure for this’

Shri Humayun Kabir: The estimated 
expenditure will be about Rs 30 lakhs 
during the second plan penod We 
have already advised the Planning 
Commission and the Finance Ministry 
that that amount might be exceeded

Shri Tyagi: I wonder, in view of 
the fact that a large number of build-
ings are King spare in Nagpur, has the 
Ministry looked into the possibility of 
accommodating the centre m the old 
buildings already there’

Shri Humayun Kabir: Yes It is at
present housed temporarily in one of 
those building* For this National 
Laboratory, we have found from ex-
perience that in the end it is perhaps 
more economical and efficient to have 
its own building than to take an old 
place and modify it at very great ex-
pense and find it not fully satisfactory

Pipeline for Oil Refineries at Gaahatt 
and Baraunl

+
('Shri Assar:

JShri Shivananjappa:
Shrimati Mafida Ahmed:

—  'I Shri Bibhuti Mishra:
[ Dr. Ram Snbhag Singh: 
j^Shri Sadhan Gupta:

Will the Minister of Steel, IBw a  
and Fuel be pleased to state the pro-
gress achieved so far regarding1 the 
agreement with the Burmah Oil Com-
pany and U K  Government for ther



^provision of f tn n e i  for the construc-
tion of a pipeline to carry crude oil 
tram  oilfield* in Assam to the Govern-
m ent Oil Refineries at Gauhati and 
JBarauni?

T h t Minister of Misec aad Oil
<Sliri K. D. Malavlya): The offers of
£20 million by Burmah Oil Company 

and  £3 million by H.M.G have been 
accepted. The entire amount will be 
utilised to meet the foreign exchange 
cost of the pipeline project of Oil 
India Private Limited.

Shri Assar: May I know what will 
be the estimated cost of the pipe line 
and  how much our Government is 
jgoing to spend7

Shri K D Malavlya: These estimates 
have been indicated in the House 
from time to time The entire loan 
tha t will be available to us, £23 
million, is proposed to be utilised for 
the pipe line and accessories Some 
more money which will be needed In 
rupees will be additionally spent by 
the Government of India

Shri Hem Barna: May 1 know
whether the foreign exchange content 
■of the pipe line to the refineries is 
proposed to be shared between the 
Government and the Burma Oil Co 
and if so, what is the allocation*

Shri K. D. Malavlya: The foreign 
exchange part hag been lent by the 
Burma Oil C o , and H M G The Indian 
rupee part will be spent by the 
Government of India

eft *  ansr*r ^Tfrr
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Shrlmatt Magda Ahmed: May I know
whether any assessment was made 
•bout the availability of indigenous 
manufactured materials before eon* 
eluding the agreement?

Shri K. D. Malavlya: Yes. Indigen-
ous manufactured articles will he used 
as far as possible and it has been 
laid down by us that indigenous manu-
factured pipe lines and all those 
articles will be used by the Oil India 
Ltd

Shri P. C. Boroeah: May I know
whether the pipe line will be a multi- 
product pipe line or it will be meant 
for crude oil only?

Shri K. D. Malavlya: This pipe line 
is proposed to be used only for trans-
porting crude oil

Shrimati Rena Chakravartty: Only
recently we were told that in Rourkela. 
a pipe building plant is being set up 
for the construction of these pipe 
lines May we know whether this 
money which is being given by the 
Burma Oil Co and the U K  Govern-
ment will be uspd for financing this 
particular project or will it be some-
thing which will be financing some 
imports made from Great Britain it-
self’

Shri K. D. Malavlya: The project 
of starting pipe making in Rourkela 
is a separate one This money is not 
proposed to be utilised for financing 
it It is going on independently One 
of the arrangements which has been 
reached between us is that whenever 
pipes are ready from our own Rour-
kela mill, they will be used to r the 
transport system

Shrimati Maflda Ahmed: WU1 the
hon Minister be pleased to infona 
the House the terms of the UJE. 
Government loan?

Shri K. D. Malavlya: Very soon the 
document will be placed o s  the Table 
of the House

O n I 4«m eeri 564AUGUST 5, 1B0»



Oral A n n o m  SRAVANA 14, 1881 (SAKA) Oral Answer* 566

ftm  : w arnrrr 
if ftr jprr ir 3  a tf fm?r *pr f w u  
v x  fawr $ fv  ^ f r  *r n f 
«np «rc *m r ’

m<> immtar *f **5
f w r r f r  *rr sm 'i  f t r c r ^  
$  fir# w  ar«f?r v  1 favTTff *rrr f  n 5 

«T>T '3I9«5f  sapfar ’ff f r  # 1  T7-
«PHTTFT ? t  <c?r 7. 1 *T fr far w

q t  «rg5T 3&S 'Z vw  f t  v m  i 
C oil In Kothagudam and Tandur

I

f  Shri Nag! Reddy:
• u s  > Shri A- K- Gopalan:

Shn Vasudevan Nair:
^ Shri Knnhan:

Will the Minister of Steel, Mines
and Fuel be pleased to state.

(a) the slops that have been taken 
to carry out cW’p dr lling m Kotha-
gudam and Tandur areas,

(b) what is the amount proposed to 
be spent during the current >ear on 
this, and

(c) whether the work w.ll 'ta r t  this 
year9

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
<Shn Gajendra Prasad Sinha): (a)
The Smgurtni Collieries Company 
Ltd have reported that one drill 
capable of fioins? down to 2000' has 
been put 111 operation at Kothagudam 
As regards Tandur, an otder is liktly 
to be placed for a similar drill within 
the next month or two

(b) The cost of a drill capable of 
drilling up to 2000'. with accessories 
and spares, is est. mated at about Rs
2 lakhs The amount that is likely to 
be spent m the current year on deep 
drilling is estimated at about Rs 
60,000

(c) Deep drilling at Kothagudam is 
already in hand and it will commence 
>1 Tandur next year.

Shri Nagi Reddy: May I know
whether, in view of the fact that this 
is the only coal mine that is existing 
m the whole of South India, the 
Government would take it to explore 
it much faster than what is being 
done now before the Third Five Year 
Plan begins so th it  we may have a 
bigger plan for the production of coal 
in that area9

The Minister of Steel, Mines end 
Fuel (Sardar Swaran Singh): It is the
intention of Government to give every 
possible facility for exploration, dnl* 
lmg or exploitation of coal in the 
south There is no point in reassur-
ing b^cau-e that has been the policy 
all along

Shn T. B. Vittal Rao: May I know 
whether, apart from what the
Singaiem Co Himes Co is doing, the 
Geological Survey or the Indian 
Bureau of M>nes will independently 
carry out some deep drilling in this 
area7

Sardar Swaran Singh: If necessary,
yes

Shri Venkatasubbaiah: What will
be the arlic'Dated addi’ional produc-
tion of coal by this deep drilling

Sardar Swaran Singh: Deep dril-
ling 1, undert iki-n to establish coal 
dt.poi.ts D nllng  docs not directly 
produce any coal As a result of the 
valuable data collected as a result of 
drilling, tuning is undertaken.

Shri Nagi Reddy: The answer to the 
previous question waj> that if neces-
sary it would be under'aken May I 
know when the Government will find 
it nccessarv, and what are the objec-
tive conditions necessary for the 
Government to go directly with its 
own department to find out the amount 
of coal that !•- available m that area 
and the extent to which wc will be 
able to use it m the coming Plan 
period’

Sardar Swaran Singh: The Singareni 
Colliery Co, has already been func-
tioning in that area, and if I may say

142 LSD—2
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•o, they have made a good job of it. 
They have undertaken their own dril-
ling. If the coal company finds that 
any collaboration with the Geological 
Survey or the Indian Bureau of Mines 
fa necessary, that will be ungrudg-
ingly given.

Shri T. B. Vlttal Rao: May I know
if tentatively any target of coal pro-
duction for this area has been worked 
out?

8ardar Swaran Singh: The hon
Member is quite familiar with the 
targets of the present Plan period.

Shri T. B. Vlttal Rao: Not for this, 
but for the third Plan

8ardar Swaran Stngh: That is just 
under contemplation.

Demand for Steel by Bombay

•117. Shri Goray: Will the Minister 
of Steel, Mines and Fuel be pleased 
to state:

(a) whether the Bombay Corpora-
tion have approached the Government 
of India with a request to make more 
steel available to them so as to enable 
them to undertake a more extensive 
Housing Programme; and

(b) if so, what has been the Gov-
ernment’s reaction to it?

The Parliamentary Secretary to 
The Minister of Steel, Mines aad 
Fuel (Star! Gajendra Prasad Sinha)-:
(a) Yes, Sir.

(b) Bombay State’s quota has been 
increased to the extent possible, to 
enable them to meet the demands to 
a greater extent than before.

Shri Goray: What is the amount
sanctioned, the total amount of steel?

Shri Gajendra Prasad Sinha: The
increase in the Bombay State quota 
is indicated here. If you like, I  would 
give the figures:

Scctmd Period 1958-59 . xa,66o tons
Third Period X 9*8-59 • 16,5ao SIFourth Period 1858-59 ■ *3*45° »»
First Period 1959-60 - »9,«90 *»
Second Period 1959-60 . 30,250 f)
From the figures it is quite appa

rent that the increase is quite good.

Shri Heda: Apart from population 
and area, even in terms of require-
ments States like Andhra Pradesh 
Mysore are getting far below the 
quota that they desire. In spite of 
this fact persistently remaining, may 
I know the reasons which prompted 
the Government to allot increased 
quota to Bombay State at the cost of 
the othrr States?

Shri Gajendra Prasad Sinha: It is
not so, but at the same time, there are 
certain specific typr-s of steel which 
are noi distributed according to the 
population

The Minister of Steel, Mines and . 
Fuel (Sardar Swaran Singh): More-
ovei, the quotas for Andhra Pradesh 
and Mysore have also been increased
I do not kiuiA why the hon Member 
has this feeling that Bombay has got 
this increast at the cost of Mysore or 
Andhra Pradesh That will be an in-
correct jn-esumption

Some Hon Members rota—

Mr. Speaker: We have not finished 
even 13 questions.

International Development Association

*11S. Shri Raghwaath Singh: Will
the Minister of Finance be pleased to 
to state what is the reaction of India 
on U.S proposal for organising an 
International Development Associa-
tion?

Tlw Deputy Minister oI Finance 
(Shri B. R. Bhagat): The object of
the International Development Asso-
ciation is to promote the economic 
development of less-developed mem. 
ber-countnes by supplementing the 
efforts of the International Bank far 
Reconstruction and Development in
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financing development in such coun-
tries. India is naturally in agreement 
with this broad objective. The pro-
posal for the establishment of the 
International Development Association 
is at present under study and is likely 
to be considered at the next annual 
meeting of the Board of Governors of 
the International Bank scheduled to 
be held in Washington from Septem-
ber, 28, 1959, to October 2. 1959.
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Dr. Ram Subbag Singh: During the
last session of Parliament you had
kindly given an assurance that they
will have the matter examined through
some suitable source. May I know
whether an investigation has been
made into the finances of the Banaras
Hindu University particularly regard-
ing the investment in the Zamindarl
Abolition Bonds, especially when those
bonds belonged to the Treasurer of
that University, Shri Jyoti Bhushan
Gupta, and if so, what is the result
of that investigation?

I'
ii

Dr. K. L. ShrimaIi: I have already
answered that question.

Dr. Ram Subhag Singh: May I
know why so much deby is being
made in making that investigation,
particularly whe-n the students who
have been expe!]ed due to reasons
which also include this, are not allow-
ed to study in that Univeraity?

Dr. K. JJ. Shrimali: I have also
answered that question with regard
to delay.

.',
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Shri Braj Raj Singh: Will they
give some indication as to when this
enquiry is going to be finished?

Bolani Iron Ore Mines

*120. Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Bo lani iron are
mins in Orissa has been developed
by now;

(b) what is the total financial in-
vestment that the Government of
India had made so far in Bolani Ores
(P) Limited; and

(c) whether a copy of the agree-
ment of Bolani Ores (P) Ltd., with
Orissa Mineral Development Company
would be laid on the Table?

The Minister of Steel, Mioas and
Fuel (Sardar Swaran Singh): (a) The
work of dcvclop irig the Bolani are
minas is going on.

(b) Rs. 35,35,000.
'"

(c) Presumably the Honourable
Mcrnbc- refers to the agreement bet,
ween the Government of India and
Orissa Minerals Developm en t Com-
pany regarding the establishment of
M's Bolnni Ores, A copy of the
Memorandum of Association of Mls.
Bolani Ores together with the Articles
of Association of the Company is al-
ready available in the Parliament
Library.

Shrt Panigrahi: When the Govern-
ment holds 50'5 per cent of the shares
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Is this company, why it it that the 
OtftwnasMnt appointed Messrs. Bird 
Sc Cg., as S a a a te ta i  and Treasurers 
o t this company?

l a n h r  S w ann  Shsgfc: Government 
have a  share of SO‘5 per cent, and the 
balance o l 49-5 par cent is owned by 
the Orissa Mineral Development 
Company. The reason lo r this capi-
tal participation was twofold. One 
was that this Orissa Mineral Deve-
lopment Company had leases in that 
area, and it was considered that it 
would be better if we entered into 
a partnership, as difficulties were 
anticipated in acquiring the lease 
rights; secondly, it was considered 
that association of a private company

has been tried m certain other fields 
also; and it was considered that 
where there was capital participati6n, 
participation in management also 
was thought proper, and this was 
entered into in 1956

Shri Panigrahi: My question was 
different

Mr. Speaker; He has said, parti-
cipation m management also, and 
not merely in ownership

Shri V. P. Nayar: We want to know 
why a third company was appointed 
Messrs Bird & Co v'as not either of 
those companies

Mr. Speaker: He says that parti-
cipation m management also was 
considered feasible The management 
is by Messrs Bird & Co He has ans-
wered the question

Shrimati Bens Chakravaitty: Nor-
mally, it is never done.

Mr Speaker: If that is not done, 
that is another matter

Shrimati Sena Chakravartty: That 
was why we wanted to know it

8fcri Panlgrahi: May 1 know the 
remuneration that is being paid to 
the secretaries and treasurers who 
have been appointed, that is, to 
Measrs. Bird t t  Co.

M a r  SWaran Singh: I  would n -  
quire notice. 1 have not got that 
figure with me at the moment.

Shri Fanigrahl: May I know whe-
ther the hon. Minister is aware that 
Government have invested their own 
mPney and formed a Mining Cor-
poration in Onssa, prior to their 
entenng into an agreement with the 
O f i s s a  Mineral Development Co. for 
developing this iron ore area, and if 
so, why the Orissa Mining Corpora-
tion was not associated with the 
G o v e r n m e n t  of India for developing 
tftis iron ore mine’

Sardar Swaran Singh: So far as the
b&nJ/vtmtat* Vi *iitb m  011% u iomk :a  
c o n c e r n e d ,  i t  i s  a fact that we have 
g o t  a l l  t h e s e  t h r e e  t y p e s  of working; 
y ^ e  h a v e  got completely private- 
o w n e d  m i n e s ;  w e  have got Govern-
m e n t - o w n e d  m i n e s ;  and we have also 
g o t  m i n e s  i n  w h i c h  there is capital 
p a r t i c i p a t i o n  b y  p r i v a t e  capital, w ith 
g o v e r n m e n t ,  a n d  t h i s  comes under 
t h e  t h i r d  c a t e g o r y

WRITTEN ANSWERS TO 
QUESTIONS

investigations against high Govern-
ment Officials

f  Shrimati Rena
*121 ^ Chakravartty:

Shri S. M. Banerjee:

Will the Minister of Home Affairs 
pe pleased to state.

la) whether Government have 
decided to institute investigations by 
^ high officer into allegations made 
^gainst the behaviour and integrity 
fit Government servants in high 
positions, appearing in the press or 
otherwise.

(b) whether this investigating off* 
cer will have powers of verification 
and calling of evidence;
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(e) under what rules tk m  inv*«- 
tigatioiut w ill b* carried on; and

(b) the procedure envisaged?
The M atte* of State la the SOab- 

try e l Beaae Affaire (Shri Datar):
(a) to (b). A statement explaining 
the position is laid on the Table of 
the House

St a t o mx n t

Zt has been decided that when alle-
gations are made in the Press or by 
individuals against a Government ser-
vant in respect of his conduct in the 
discharge of his public functions, a 
preliminary confidential enquiry by a 
senior officer should be ordered by 
Government.

If the result of such enquiry is that 
the allegations are based on ignor-
ance, insufficient information or even 
malice, it is to be considered whether 
any action in a  Court of Law is neces-
sary to vindicate the Government ser-
vant's conduct and whether such pro-
ceedings should be initiated by the 
Government or by the Government 
servant

If, on the other hand, the result of 
the enquiry indicates that there <ire 
grounds to doubt the propriety and 
correctness of the conduct of the Gov-
ernment servant or if the enquiry is 
not conclusive, Government may en-
trust the case to the Special Police 
Establishment for investigation or 
order a full departmental enquiry 
under the Central Civil Service (Clas-
sification, Control and Appeal) Rules, 
or require the officer to vindicate his 
conduct by resorting to a Court of 
Law

In cases where Government decide 
to  initiate criminal proceedings 
themselves, the provisions of Section 
198 B of the Criminal Procedure Code 
are to be made use of. In cases where 
Government decide to institute civil 
proceedings, the usual procedure for 
this purpoae is to be followed.
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Amrnm M  M m
+Ut, Sfcrt SuMauot CUm m : Will tke 

Minister of Steal, Mines and Vtaal bo 
pleased to state:

<a) whether there is any appre-
hension of subsidence of certain coal 
bearing areas of Asansol sub-division 
in West Bengal and the inhabitants 
have been asked to vacate their homes 
on the lands there;

<b) if so, the stupa Government 
have taken in the matter;

(c) whether compensation has been 
paid by the Government or by the 
owner of the coal mines to the vil-
lagers who have left their homes; 
and

(d) if not, whether Government 
propose to give claims compen-
sation?

The Minister of Steel, Mines and 
Fuel (Sardar Swaraa Singh): (a) Yes, 
m certain portions of Barakar Town 
and the Grand Trunk Road in Asansol 
sub-division of West Bengal The 
danger was brought to the notice of 
the inhabitants and they were re-
quested to vacate the areas

(b) Government have decided that, 
as a special case, and without pre-
judice to the question of the legal 
liability of the Central and the State 
Governments and of the Coal Board 
m this matter, measures for stabili-
sation, such as hydraulic stowing, 
should be undertaken by the Coal 
Board if such measures are techni-
cally feasible Technical investigations 
to assess the feasibility of stowing are 
being conducted bv the Coal Board

(c) and (d) The question of re-
habilitation of the inhabitants likely 
to be affected, payment of compen-
sation, if any, to them, and other 
allied questions are matters for the 
Government of West Bengal to deal 
with
Study tear of Governor, Reserve Bank

•1*4. Shri Trtdlb Kumar Chandhori: 
Wil the Minister of Finance be pleased 
to state:

(a) whether it is a  fact that the 
Governor of the Reserve 
sent 00 a study tour of the hann-g  
systems in Mexico and Brasil in tbe 
month of May, 1959; and

<b) whether he has submitted any 
report to the Government about the 
results of his study about the 
systems of these two Latin American 
countries.

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinfca): (a)
No, sir. But the Governor who par-
ticipated recently in a Conference in 
Washington on problems relating to 
economic development in twdfr took 
the opportunity to visit Mexico and 
Brazil on the invitation of th^-Central 
Bank of Maxico and the Government 
of Brazil respectively

Cb) No, Sir.

Problems of Oil >
*125. Shri Damani: Will the Minis-

ter of Steel, Mines and Fnei be pleas-
ed to state:

(a) whether there is any proposal 
to constitute a compact and High 
Power Committee to go into the 
major problems of Oil Industry; and

(b) if so, how long it will take to 
finalise it and what shall be its chief 
terms of reference’

Tbe Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) The Bur-
ma h-Shell, Standard-Vacuum and 
Caltex Companies have jointly sug-
gested that a Government-cum-Indus- 
try Committee should be set up.—

(i> To examine the pattern which 
will emerge, and recom-
mend necessary transport 
arrangements, for the mov- 
ment of refined petroleum 
products throughout India 
following the commissioning 
of the Government refineries 
at Gauhati and Baraum and

Mi* To examine ways and means 
of resolving imbalance bet' 
ween production of refined
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products in the refineries in 
India (Including G auhati and 
B arauni) and the consump-
tion requirem ents of tJie 
country.

(b) The likely production pattern
of the Barauni refinery w ill be known 
only a fte r the  discussions currently  in 
progress w ith  representatives of the 
U.S.S.R. G overnm ent are concluded. I t  
would then be possible to decide 
w hether it w ill be necessary to  have 
such a committee and, if so, w hat 
should be its composition and term s of 
reference.

Common Police Reserve Force for 
Sonthem  Zone

»126. Shri N. R. Munlsamy: Will
the  M inister of Home Affairs be pleas-
ed to refe r to the reply given to S ta r-
red  Question No. 189 on the 24th 
November, 1958 and state:

(a) w hether the scheme to consti-
tu te  a pool of Common Police Reserve 
Force for the  Southern Zone has since 
been finalised;

(b) if so, the  details thereof;

(c) w hether any State disagreed
w ith the principle;

(d) if so, on w hat issue; , and

(e) w here the Central Police OflSce 
is to be located?

The M inister of Home Affairts 
(Shri G. B. P an t): (a) Not yet. The 
details of the  scheme are still being 
w orked out.

(b) and (e). Do not arise, in view of
the answ er to p a rt (a).

(c) As already  stated in  reply to
S tarred  Question No. 189 in the Lok 
Sabha on 24th November, 1958, the 
K erala S tate Governm ent did not wish 
to join the scheme for the tim e being.

(d) Does not arise as the participa-
tion of the S tate Governm ents in such 
m atters is on a voluntary basis.
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Quantity of Iron Ore available in 
Thirthamala! Area

*128. Shri D oralsvanl Gounder: 
Will the Minister of Steel, Mines and 
Fuel be pleaded to sta te

(a) what is the quantity of iron ore 
available m Thirthamalai area in 
Hosur Taluk, Salem District, Madras 
State; and

(b) whether there is any immediate 
proposal to exploit the miner a h> avail-
able m Thirthamalai area*

Tbe Minister of Mines and Oil (Shri 
K. D. Malaviya): (a; The quantity of 
iron ore in the Thitthamalai aitu uf 
Salem district has btvn estimated as 
47-5 million tons The ore is mostly 
found as Magnetite-Quartzite rock 
with average iron content 35—40 per 
cent

(b) The exploitation of iron ore of 
this locality for the production of pig 
von on large scale would depend on 
successful completion of pilot scale 
experiments. Three private parties 
intend producing annually 15,000 tons 
of pig iron each from these ores. 
Otherwise the ore from this region u  
not exportable.

I o t a s  from Cashew Shell L igw r
S’Shri Tangwnanl:

*1Z». J Shri A. K. Gopalan:
I^Shrl Blbhntl Mbhra:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state:

(a) whether the National Chemical 
Laboratory at Poona have worked 
out a process for the manufacture of 
cation exchange resins for water puri-
fication from cashew shell liquor;

(b) if so, what are tbe possibilities 
of commcrcial utilisation of this pro> 
cess;

(c) what is the amount spent today 
on import of water softening agents; 
and

(dj what steps do Government pro* 
pose to take to expedite the commer-
cial utilisation of the process*

The Minister of Scientific Research 
and Cultural Affairs (Shri Ilumayun 
Kabir): (a) to (d) Yes, Sir The pro-
cess has been entrusted'to the Nation-
al Research Development Corporation 
for commercia’i exploitation and they 
are taking necessary action in the 
matter In 1958 water softening 
material valued at Rs 4'45 lakhs was 
imported
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U fe XamuM  Corponttoa
•M l. Shri Achar: Will the Minister 

of Finance be pleased to state:
(a) whether it is true that the Lite 

Insurance Corporation has offered re-
duction in rates and increase in agents 
commission (as compared with the 
rates in India) to attract business in 
JEast Africa, Malaya and Singapore; 
and

(b) if so, the reasons for giving such 
favourable terms in foreign countries?

The Deputy M inister o t Finance 
(Shrimati Tarkeshwari Sinha): (a)
and (b). A statement is laid on the 
Table of the House.

S t a t e m e n t

(a) The Corporation recently effect-
ed a reduction in Premium rates in 
East Africa. No change in the pre-
mium rates has been effected la 
Malaya and Singapore

The rates of Commissions to agents 
in East Africa, Malaya and Singapore 
were increased recently

(b) As regards the reduction in pre-
mium rates, owing to the high average 
sum assured per policy in East Africa 
(Rs. 13,500 against Rs. 3,500 in India) 
expenses are lower. This enables the 
Corporation to pass on the benefit to 
the policyholders m the form of a 
lower premium. In fact, the reduced 
rates offered by the Corporation are 
about the same as those quoted by the 
leading companies operating in that 
country.

As regards commission rates the 
scale o t commission in any particulai 
territory would depend on a variety 
of factors like the pattern of organi-
sation, the nature of services rendered 
by the agent and the conditions in the 
market Unlike India where the re-
newal commission is payable to an 
agent throughout the currency of a 
policy and under certain conditions to

the heixe of the agent on his death, 
in East Africa, Malaya sad Singapore 
the payment of renewal oommiairion is 
restricted to only the Brtt few  years 
of the currency of a policy. Moreover, 
there are no Field Officers between the 
Branch Officers and agents in these 
countries as in India and for this rea-
son also, the commission rates paid to 
agents by all insurance companies in 
these countries are higher than in 
India. The Corporation's rates of com-
mission payable to agents in these 
countries are not higher than thoae 
paid by their competitors.

Calcutta Stadium

f S h r i  H .  N .  M u k e e je e :
^  Shri Aurobindo Ghoeal;

Will the Minister- of Defence be 
pleased to refer to the reply given to 
Unstarred Question No. 3674, on the 
2ttth April. 1959 and state:

(a) whether the tentative choice a t 
a site for a stadium on the Calcutta 
naidan has since been finalised; and

(b) if so. what is the decision?

The Deputy Minister of Defence
(Sardar Majithia): (a) The matter is 
under discussion

(b) Docs not arise

Holidays and Hours of Work in 
High Courts

*133. Shri Hem Raj: Will the Min-
ister of Home Affairs be pleased to 
state-

(a) whether it is a fact that the 
Central Government have issued a 
circular to all the High Courts to cur-
tail the number of holidays and to 
increase the hours of work;

lb) if so, whether Government have 
received reactions of the High Courts; 
and

(c) which of them have accepted the 
suggestions of Government?
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Vb« M a tt*  t i  ftiata ta tko Ministry 
•* VMM Afffetrs (A rl Dater): (a) to
<«). A statement is laid on the Table 
at toe House. [See Appendix I, an- 
nexure No. 31.]
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Wen brought to the notice ot Govern-
ment; and

(c) if so, the measures taken to 
remedy the shortcomings?

The Minister of Scientific Research 
asd  Cultural Affairs <Shrt Hama yam 
Kabir): (a) to (c). Curriculum for the 
fif3t two years of the course in Petro-
leum Technology is common with that 
for courses in Mining and Applied 
Geology and satisfactory provision 
exists at the Institute for covering the 
subjects of study during this period 
Curriculum for the third year of the 
course, which has started only in July 
this year, requires specialists in Petro-
leum Technology. The following mea-
tuses, have been, taken, to secure the 
necessary specialists:—

(1) An offer of appointment as Lee* 
turer has been made to an Indian spe-
cialist in Oil Refining Practice, and 
Union Public Service Commission has 
been asked to recruit a Professor as 
soon as possible.

(2) Requests have also been made 
tor two foreign experts under the 
foreign aid programmes.

J n  addition, efforts are being made 
to s e c u r e  the services of specialists now 
working i n  the Oil and Natural Gas 
C o m m i s s i o n  a n d  other organisations on 
loan to the Institute for specified 
p e r i o d s

Indian School of Mines and Applied 
Geology. Dhanbad

*135. Shri Jhulan Sinha: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

Amendment of Rules 4A and 4B of 
Government Servants Conducts Rules

*136 Shri Easwara Iyer: Will the 
jlm iiter of Home Affairs be pleased
to state

(a) whether the Indian School of 
Mines, Dhanbad has been properly 
staffed m respect of teaching of Petro-
leum Technology

(b) whether the inadequacy and 
lack of properly qualified staff has

ta) v/hethei in view of the recent 
amendments to Rules 4A and 4B of 
the Central Civil Services (Conduct) 
RuJes the Government of India have 
e v o lv e d  any machinery for settling the 
disputes between Government and its 
employees; and
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(b ) if so, the nature thereof?

The M inister of State in the M inistry 
of Home Affairs (Shri Datar); (a ) and
(b ). N o aniex'idment has been m ade to 
R ules 4A  and 4B of the Central Civil 
Services (Conduct) Rules, 1955. The 
question regarding nature of the  
m achinery evolved for settling the
disputes does not, therefore, arise.

N ew  Headquarters of D elhi M unici
pal Corporation

*137. Shri Mohan Swarup: W ill the
M inister of Home Affairs be pleased  
to state:

(a ) w hether it is a fact that the new
headquarters of the D elhi M unicipal 
Corporation w ill be built near the 
R am lila Ground; ^

(b) if so, how m u ch  lan d  an d  funds
\will be required for th e purpose;

(cj w hether it is also a fact that 
quarters at present located on the plot 
w ill be demolished; and

(d ) if  so, the details thereof?

The M inister of State in  the M inistry 
of Home Affiairs (Shri Datar): (a ) and
(b ). A  plot m easuring 12'5 acres has 
been ten tatively  selected for the con
struction of the Headquarters building  
of the D elhi M unicipal Corporation at 
the junction of the Circular Road and 
th e Minto Road. Estim ates for the cost 
of the building have not yet been pre
pared.

(c) and (d ). If the proposed plot is
finally allotted to the M unicipal Cor
poration, it w ill in volve dem olition of 
116 Governm ent residential quarters, 
6 N.D.M.C. shops and 10 public latrines.

Free and Compulsory Primary Educa
tion

"Shri Ram Krishan Gupta: 
Shri Shree Narayan Das; 
Shri Radha Raman:
Shri R. C. Majhi:
Shri Subodh Hansda:

*138. ^  Shri S. C. Samanta:
Shri D. C. Sharma:
Shri Prakash V. Shastri: 
Pandit M unishwar Dutt 

Upadhayay:
Shri M. Dwivedi:
Shri Pahadia:
Shri Siddiah;

W ill the M inister of Education be 
I-'leased to refer to the reply given  to 
Starred Question No. 474 on the 20th  
5’ebruary, 1959 and state:

(a) v/betiier Governm ent have re
ceived com m ents and suggestions of 
all the State G overnm ents and U nion  
Territory Adm inistrations on the draft 
legislation for introduction of free and  
tom pulsory prirnarj'' Education:

(b ) if so, the :i‘epa taken for neces
sa ry  lei'islation in this regard;

(c) w hether estim ates have been
received from  all the State G overn
m ents and Union Territory A dm inis
trations; and

(d ) if so, the financial im plications
and derails of the scheras?

The M'Jiater of Education (Dr. K. I<, 
SSirim ali): (a ) The com m ents and sug- 
ge.3tions of Jam m u and Kashmir, 
M ysore and W est Bengal have not y et  
been received.

(b ) Dr>:ft of the m odel legislation
has been finalised and is being sent to 
the State G overnm ents for their  
guidance.

(c) The estim ates h ave not y et been
received from  Jam m u and K ashm ir 
and Laccadive, M inicoy and A m indivi 
Islands.

(d ) The details as w ell as the finaui- 
cial im plications are being w orked out .
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Study c t  Yogic I s c n t o

*118. Shri Hariah Ghaadn Matttmr:

Will the Minister of Education be 
pleased to state:

(a) whether any scientific study has 
been made of Yogic Practices for 
Physical attainments;

(b) whether any courses have been 
prepared and prescribed; and

(c) what schemes have been worked 
out for taking full advantage of the 
Yogic Science’

The Minister o f Education tifflr. C  
L Shrimali): (a) to (c). The informa-
tion is being collected and will be laid 
on the Table of the House

Central Sanskrit Board

"Shri Vajpayee:
Shri Assar:
Shri Shree Narayan Das: 
Shri Radha Raman:
Shri Ram Krishna Gupta; 
Shri D C. Sharma:
Shri Sadhan Gupta:
Shn Sarju Pandey:

Will the Minister of Education be 
pleased to sefer to the reply given to 
Starred Question No. 1699 on the 7th 
April, 1^59 and state1

(a) thi* composition and functions of 
the Central Sanskrit Board proposed 
to be established by the Government 
of India; and

(b) the steps hitherto taken m this 
direction?

The Minister of Education (Dr. K. 
L. Shrimati): (a) A statement is laid 
on the Table of the House [See 
Appendix I, annexure No. 32.]

(b) The Board has been constituted 
by Ministry of Education Resolution 
N a  F. 44-23J58-H 2 (SU.) dated the 
1st August, 1939.

Kc-organisation of administrative set-
up la Himachal Pradesh

f  Shri B. C. MajH:
Shri Sabodh Hansda: 

j Shri S C. Samanta:
*141. J Shri Ram Krisfcan Gupta: 

j Shri Achar: 
j Shri Nardeo Snatak:
I  Shri C. K. Bhattacharya:

Wxii the Minister of Home AJfahrs 
be bleased to refer to the reply given 
to Starred Question No. 1545 on the 
30th March, 1959 and state:

(a) whether the proposal to re-
organise the administrative set-up in

Territory a t  Himachal Pradesh 
has been finalised; and

(b) if so, whether it has been im-
plemented?

The Minister of State In the Ministry 
ot Home Affairs (Shri Datar): (a) The
proRo'-al has not been finalised so far

(to) Does not arise.

-organisation of Delhi Police

r  Shri D. C. Sharma:
I Shri Shree Narayan Das:

*142 J **bri RatIba Raman:
" 1  Shri Ram Kri&han Gupta: 

j Shri Warior:
[  Shri Sarju Pandey:

Wui the Minister of Home Affairs 
be PleaseJ to refor to the reply given 
to Starred Question No 1958 on the 
21st April, 1959 and state the further 
progress made so far in re-organising 
the Police Department in Delhi?

The Minister of Home Affairs (Shri 
G. 4  Pant): Government have consi-
dered the recommendations of the 
Polit-e Re-organisation Committee and 
havo passed orders sanctioning the 
additional strength considered neces-
sary.
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{
Shri B. C. Samaata:
Shri Sobodh H iwdi: 
Shri Wodeyar:

Will the Minister of Scientific Rese-
arch u d  Cultural Affairs be pleased 
to refer to the reply given to Unstar-
red Question No. 3354 on the 21st 
April. 1859 and state:

(a) whether a catalogue of exhibits 
from India in the Art Exhibition at 
Essen in Germany will be laid on the 
Table;

(b) how long the Exhibition lasted;

(c) whether it is a fact that the
Governments of the U .K, U.S.A.,
Prance, Italy, Czechoslovakia and 
Holland have approached the Govern-
ment of India to send the exhibits to 
their countries after the exhibition is 
over at Essen; and

(d) if so, the action taken thereon7

The Minister of Scientific Research 
aad Cultural Affairs (Shri Humayun 
Kabir): (a) Two copies of the list of 
objects loaned and a copy of the 
Catalogue of the Exhibition, brought 
out by the German Organisers, have 
been sent to the Parliament Library.

(b) The Exhibition, which opened 
a t Essen on 14th May, 1959, will close 
there on 30th September, 1959.

(c) and (d). Requests from these 
and other countries m Europe have 
been received either from their Gov-
ernments or from our Missions or from 
Cultural organisations and are under 
consideration.

Industrial Management Peel 
•144. fS h r i  Barnaul: 

\8 k r i Mohammed Ellas: 
m il the Minister of Heme Affaire 

be pleased to state: 

<a) whether all the 210 candidates 
selected for the Industrial Manage-
ment Pool have been absorbed;

(b) if so, the different grades la  
which they have been absorbed; and

(c) whether requisition from the 
Ministries has been greater than the 
number of candidates available?

The Minister of State is  the Miaris- 
try of Home Affairs (Shri Datar):
(a) and (b). Out of 212 canididates 
recommended by the Union Public 
Service Commission, offers of appoint-
ment have been issued to 145 can-
didates in the following grades:—

Grade II 3
Grade III 6
Grade IV 15
Grade V 29
Grade VI 3f
Grade VII 54
Junior Grade 2

To t a i. 145

(c) No

Grants to Educational Institutions
*145. Shri Tridib Kumar Chaa- 

dhuri: Will the Minister of Education 
be pleased to state:

(a) whether it is a fact that the 
Government of India have decided to 
appoint a committee of eminent edu-
cationists to advise them in the matter 
of giving grants to institutions which 
had done pioneering work in the 
educational field;

(b) whether the personnel of the 
committee has been decided upon; 
and

(c) in what way the functions of 
this committee would be different 
from the work of University Grants 
Commission in regard to helping and 
encouraging pioneering work aad 
experimentations in the educational 
filed through different Universities?

The Minister of Edncatisn (Or. K.
L. 8hiimali>: (a) and (b). Yes, Sir.

(c) The Committee which will be 
advisory in its functions will naWjr
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be concerned with non-Univeralty 
institutions of national importanoe; 
whereas tbe University Grants Com-
mission is concerned with the promo-
tion and co-ordination of University 
education and (or the determination 
and maintenance of standards of 
teaching, examination and Research in 
Universities in addition to its advisory 
functions

Basic Education Literature Committee

*I4€ Shri N. E. Mnntaamy: Will the 
Minister of Edacatlon be pleased to 
state*

(a) what are the scope and func-
tions of Basic Education Literature 
Committee, and

(b) whether the views of States 
Governments were taken for produc-
tion of material for basic education*

The Minister of Education (Dr. K. L. 
Shrlmali): (a) and (b) A Statement 
is laid on the Table of the House

S t a t e m e n t

(a) (1) It is an Advisory Com-
mittee

(2) It will advise the Government 
of India on

(1) how to accelerate the production 
of suitable literature and materials on 
Basic Education,

(ii) what are the various types of 
materials which should be produced 
on Basic Education for the use of:

(a) Basic school teachers at diffe-
rent levels,

(b) Inspectors and other administra-
tive officers in charge of Basic Edu-
cation;

(c) Basic teacher training institu-
tions; and

(4) for giving due publicity to the 
proper concept of basic education;

(ui) how to produce such material 
and to print, publish and distribute 
it.

(3> It will advise the Government 
of India on any other topic related to 
the production of suitable literature 
and material on Basic Education.

(b) Yes, as and when considered 
necessary

w t  s i O r a n
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Electro-logging
*148. Shri Hem BaJ: Will the Minis-

ter of Steel, Mines and Fnel be 
pleased to state*

(a) whether any electro-logging 
experiments have been conducted a t 
Bathula in Hoshiarpur District and 
Jawalamukhi m Kangra District a t 
the oil drilling sites; and

(b) if so, the results thereof?

The Minister of Mines n l  OB 
(Shri K. D. Malavlya): (a) Yes, Sir, 
both wells have been electro-logged

(b) A number a porous horizons 
which may have oil and gas, were 
indicated on the electrologs m Jawala-
mukhi well No 1 The well ia being 
prepared for testing Electro-logs front 
Hoshiarpur well indicated only mode- 
rateiy encouraging horfaons. Tbe 
well countinues to be under twin.
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Life Insurance Corporation

J  Shri Ram Krlshan Gupta: 
\ S h r t  Muhammed Elias:

Will the Minister of Finance be 
pleased to state

(a) whether it is a fact that Gov-
ernment have decided to withdraw 
the Free Insurance Scheme and intro-
duce the cash Bonus Scheme for the 
employees of the Life Insurance Cor-
poration,

(b) if so, the reasons thereof; and

(c) the mam features of the Sche-
m e’

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) to
(c) On the recommendation of the 
Life Insurance Corporation, the Gov-
ernment withdrew the Dan on payment 
of cash Bonus other than profit shar-
ing bonus to the supervisory, clerical 
And subordinate staff of the Corpora-
tion drawing a basic pay of less than 
Rs. 500/- pm  The Life Insurance 
Corporation has entered into an agree-
ment with the employees to pay 1 | 
months’ basic salary as annual bonus 
to the above staff lor five years from

1B57 to 1861, in lieu of the Free Insu-
rance Scheme. In addition they ha** 
decided to give the benefit of a Term 
Assurance Scheme.

Reasons for the LJ.C *s actions 
were:

(i) continuation ot a practice eom- 
mon to most erstwhile usurers;

(ii) opposition of the employees to 
the Free Insurance Scheme in lieu of 
cash bonus;

(in) their insistence on payment of 
cash bonus; and

(iv) need for the maintenance e t  
cordial relations with the employees 
m the interest of the smooth running 
of the Corporation

Fall in Standards of Education

*151 Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be 
pleased to state.

(a) whether, as suggested by the 
Union Public Service Commission, the 
question of falling standards of Edu-
cation and general knowledge of 
cimcLdalcs compettng for the Union 
Pub'ic Scrvicc Commission examina-
tions ha» bc‘en discussed with the 
Minister of Education and conclusion 
arrived at, and

(b) if so, the steps proposed to be 
taken m the m atter’

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a>
and (b) This matter is under exami-
nation in consultation with the Minis-
try of Education

Central Basic School is  Delhi

f  S' .1 R. C. Majhl: 
j S’ ri Sufcodh Hansda:

•15*. -{ Shri S. C. Samanta:
1 Shri D. C. Shartna:
[  ShH Bam Krfsfcsn GttpU:

W ill the Minister of Education be 
pleased to refer to the reply give* to
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Starred Question No 1893 on the 7th 
April, 1 W  and state:

<«) whether the proposal for estab-
lishing a Central Basie School in Delhi 
has been finalised,

(b) if so, whether the site has been 
selected,

(c) whether its plan and estimates 
have been prepared, and

(d) if so, the estimated expenditure 
for setting up the School7

The Minister of Education (Dr 
K L Shrtnali): No Sir

(b) to (d) Do not arise

■tad! Encyclopaedia
•158. Shri D. C Sharma: Will the 

Minister of Edocatian be pleased to 
refer to the reply given to Starred 
Question No 651 on the 25th Feb-
ruary, 1959 and state

(a) the further progress since made 
towards the compilation and publi-
cation of Hindi Encyclopaedia by 
Kashi Nagart Pracharmi Sabha, and

(b) the extent of further assistance 
given by the Government in this 
regard7

The Minister of Edocatian (Dr. 
K. L. Shrimali)* (a) to (b) A state-
ment is laid on the Table of the 
House

S t a t e m e n t

(a) Since the Starred Question No 
<51 was answered on the 25th Feb-
ruary, 1959, the Nagan Pracharani 
Sabha has made further progress with 
the work During the period February 
1959—June 1959, it has received 945 
Articles out of the remaining 1,014 
articles, likely to be included m the 
first volume The articles Received 
so far are being translated (if neces-
sary) and edited, about 359 articles 
have already been edited finally and 
sent to the press for printing It »  
expected that the first volume will 
come out shortly

(b) Nil
142 (AO LSD—3

Hobby Workshops In Uaivenittaa
*154. Shri Vajpayee: Will the Minu-

ter of Edaeatton be pleased to state:
(a) whether there is a proposal to 

establish hobby workshops m Univer-
sities and colleges; and

(b) the steps taken so far or pro- 
posed to be taken to implement it7

The Minister of Education (Dr. 
K. L. Shrimali). (a) The University 
Grants Commission has a proposal la  
establish hobby workshops in Univer-
sities and colleges

(b) A statement is laid on the 
Table of the Sabha

S t a t e m e n t

ib) The University Grants Com-
mission decided that the scheme be 
tried in the undermentioned 11 Uni-
versities m the first instance 

<1) Aligarh 
<11) Baroda 
<111) Calcutta 
(iv) Poona 
<v) Delhi 
(vi) Madras 
(vn) Nagpur 

(vin) Saugar
( ix) Sn Venkateswara
(x) Visva-Bharati
(xi) Roorkee

The Commission has so far approved 
the schemes of the following Univer-
sities and paid grants as shown 
against each

1 Aligarh 8,000
2 Madras 8,000
3 Nagpur 16,000
4 Poona 8,000
5 Saugar 42,000
6 Sn Venkateswara

20,000

2 The Commission also decided tha t 
the scheme may, in the initial stag*;
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be tned in 100 selected colleges The 
Universities have been addressed by 
the University Grants Commission to 
intimate the names of the colleges 
which are willing to implement the 
scheme Final selection of the 100 
colleges will be made by the Com-
mission on the basis of the recommen-
dations of the Universities
Teaching of Hindi to Central Govern-

ment Employees

158. Shri Ram Krishan Gupta: Will 
the Minister of Rome Allairs bp 
pleased to state

(a) the nature of steps taken to 
teach Hindi to Central Government 
employees during 1958 59

(b) the number of emplo\et*s trained 
so far (State-wise) and

(c) the number of employees to be 
trained during 1959-607

The Minister of State in the Minis-
try  of Home Affairs <Shri Datar)
(a) The Hindi teaching scheme was 
continued and 810 classes were 
organised at 53 centres

(b) A statement is laid on tht 
Table [Ser Appendix I annex Li**! 
Mo 33]

(c) 9,903 employees are receiving 
training at present and 10,000 emplo 
yees are expectrd to join training In 
August, 1959
Fending Income-Tax cases In Punjab

160 Shri Ram Kri&han Gupta Will 
the Minister of Finance be pleased to 
state

(a) how many cases of Income Tax 
are pending in Punjab for m o 'f than 
one year, and

(b) how m&n> appeals against 
cases decided by Income Tax Officers 
are still pending for more than ont 
year7

The Minister of Finance (Shri 
Merer!! Deaaf): <a) The Income Tax 
cases pending ui Punjab for more than 
one year (as on 1st July 1959) were 
16,380

(b) The appeals against cases decid-
ed by Income Tax Officers stffi pend-
ing for more than one year (as on 1st 
July, IMS) were 654

Excavations in Punjab
161. Shri D. C. Sharma: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) whether any excavation was 
carried out m Punjab during 1958-59. 
and

(b) if so the results thereof’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr 

M M Das): (a) No, Sir

(b) Does not arise 

Land Revenue of Himachal Pradesh

162. Shri D. C Sharma. Will the 
Minist* r of Home Affairs be pleased to
s tB te

(a) tlio total annual land revenue of 
Himachal Pradesh, and

(b) the total amount ot land 
revenue likely to be collected after 
the implementation of the land re-
forms’

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): 
ia) The land revenue demand for 
1058 59 was Rs 17 98,141 86

(b> There w> no likelihood of anv 
appreciable change m the amount of 
land revenue collection as a result of 
the implementation of land reforms

National Discipline Scheme

166. Shri D C Sharma: Will the 
Minister of Education be pleased o 
state

(a) the number of students who 
were trained during January-June, 
1959 under the National Discipline 
Scheme, State-wise;
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(b) the total number of children 
trained to  tar under the scheme; and

(c) th« number of schools, State- 
wise, where training is being impart-
ed under this scheme?

The Minister of Education (Dr. 
K. L. Shrimali): (a) The number of 
students on rolls ot the scheme in 
June, 1959 was as follows:

Delhi . . . .  18,208
Punjab . . . .  *2,208
Madhya Pradesh . 1,630
Uttar Pradesh . 7, i «
Bombay . . 1.08,930
Jammu & Kashmir . i3.o~6
West Bengal . 24,396

T o ta i  . 2,5s,Koo
(i) 3,62,000.

it)
Delhi . 1*
Punjab 136
Madhya Pradesh 3
Uttar Pradesh ih
Bombay . 19
Jummu & Kashmir . 20
West Bengal ss

T o t a i  4*8

N ote—The above figures pertain to 
the students being trained by the 
Central Government Physical Train-
ing Instructors. Besides, the State 
Governments of Bombay and Punjab 
also have their own arrangements, 
under the Education Ministry’s gene-
ral supervision, for training students 
under the Scheme.

Foreign Mine Owners

1M Shri Nagi Reddy: Will the
Minister of Steel, Minea aad Fuel be
pleased to refer to the reply given 
to Unstarred Question No. 2647 on the 
2nd April, 1989 and state:

{•) the number of foreign mine

owaem in India and the mining areas 
leased to them in various States 
(State-wise);

(b) what is the percentage of total 
mine owners and total area under 
their hold to the number of foreign 
mine owners and areas under lease to 
them, and

(c) when the leases of the foreign 
mine owners will expire?

The Minister of Minea and Oil 
(Shri K. D. Malavtya): (a) and (c). 
The information is still awaited from 
a number of State Governments and 
will be placed on the Table of the 
House as soon as complete infor-
mation is received and compiled.

(b) The labour involved in collect-
ing the statistics for calculating the 
percentages will not be commensurate 
with the public interest likely to be 
served by the information.

Ancient Monuments In Bombay

165. Shri Fangarkar: Will the Minis-
ter of Scientific Research and Gut-
tural Affairs be pleased to state the
amount spent for protection and im-
provement of each monument in 
Bombay State under the protection of 
the Central Department of Archaeo-
logy during 1954-59 and the amount 
allocated for the year 1959-60?

The Deputy Minister ot Sdeatlfe  
Research and Cultural Affairs (Dr.
M. M. Das): A statement is laid on 
the Table of the House.
[See Appendix I, annexure No 94.]

Chitorgarh Fort

166. Shri Pangarkar: Will the
Minister of Scientific Research aad
Cultural Affairs be pleased to state:

(a) the amount spent for the
maintenance of Chitorgarh Fort
dunng 1958-59; and

(b) the amount proposed to be 
spent during the year 195&-60?
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Tobacco Cultivation In Orlssn

1W. Shri » . G. Mollfefc: WU1 the 
Minister of FIb u m  be pleased to 
state.

(a) the total area brought under 
tobacco cultivation in Orissa State 
during 1958>99; and

(b) the income accrued in excise 
duty therefrom?

The Minister «f VtauuMa (flfert 
Morarjl Deaal): (a) 4,223 acres; and

(b) (1) R* 6,00,000 (anticipated
basic Central Excise duty).

(ii) Rb. M.000 [anticipated Addi-
tional duty of excise under ft*  Addi-
tional Duties of Sxdse (Good* of 
Special Importance) Act, 1*5*1.

T o t a l  Rs  6,38,000.
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Tnteta* sf Stest ttfiM C n (e) 898 engineers h*ve been depute* 
for tnbiing abroad aa follows:

Shri M. C. Majhl: 
g h r i  S o M h  H i M d a :  

j_ ShH Momka:

Will the Minister of Steel, 
and Vtasi be pleased to state:

(a) whether a scheme is contem-
plated by Hindustan Steel Ltd. to 
•cod engineers abroad for further 
training; >

(b) if so, the details of the scheme;

(c) the number of engineers that 
have already been sent abroad for 
such training and how many of them 
have returned after successful train-
ing;

(d) how many foreign operatives 
ar« working in the Plants; and

(e) how many of them are under 
contract and how many permanent’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes, 
Sir

(b) Hindustan Steel have to tram 
about 2,000 engineers for the opera-
tion of the three steel plants Most of 
these engineers are to be trained in 
the steelworks in the USSR, UK, 
USA, West Germany, Canada and 
Australia, but some of them will 
Alan be trained m our own steel works 
which have gone into production 
Training facilities m UK Canada and 
Australia are being arranged under 
the Colombo Plan The Ford Foun-
dation and the TCM are financing 
the training programme in the USA 
The Government of the USSR are to 
be paid for the training expenses in
12 annual instalments according to a 
protocol entered into by the Govern-
ment of India and the Government of 
the USSR.

USSR
USA
UK
West Germany
Canada
Australia

811
399
181
109

1

82

W 8

Of these 636 have returned after com-
pletion of their training.

(d) the total number of foreigners 
working in the projects is 2,382 This 
includes foreigners working on the 
construction side

(e) All foreign experts are em-
ployed on contract basis and none of 
them is permanent

Disciplinary action against 
ment Employee*

Gorens-

171. Shn S. M. Banerjee: Will the 
Minister of Home Affairs be pleased
to state"

(a) the number of Class II, Class
III and Class IV employees in various 
Central Government establishments 
against whom disciplinary action has 
been taken under Rules 4A and 4B 
of the Central Civil Services (Con-
duct) Rules during 1958 and 1959 
(upto 30th June), and

(b) the nature of action taken7

The Minister of State in tbe MMs- 
try of Home Affairs (Shri Datar):
(a) and (b) Information is being 
collected and will be laid on the 
Table of the House as soon as possi-
ble

Landless Zomias In Tripura
178. Shri Dasaratha Deb: Will the 

Minister of Heme Affairs be pleased
to state

(a) the number of landless tribal 
Zumias who have applied for reha-
bilitation aid in Tripura so far;
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<b> the number of Zumias who 
have been granted full rehabilitation 
aid;

(c) the number of Zuxnias who have 
been paid rehabilitation aid only 
partly; and

(d) the number of Zumias who 
have re-claimed land after applying 
for aid but have not been granted any 
aid?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) to (d). 
The information is being collected and 
will be laid on the Table of the House 
as soon as it is received.

Deserters in Znmia colonies in 
Tripura

17S. Shri Dasaratiu Deb: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of deserters in thi* 
following Zumia colonies in Tripura:

(i) Banka Rai Zumia colony, 
Amarpur,

<ii) Kathalia Chhera Zumia
Colony, Beloria,

(iii) Bisramgunj Zumia Colony, 
Sadar, and

(iv) Karam Chhera Zumia
Colony, Kaila Shah;
(b) the causes of their desertion; 

and
(c) the steps taken to prevent such 

desertions’

The Minister of Home Affairs (Shri 
G. B. Pant): (a) to (c) Material is 
being collected and will be laid on 
the table of the House

Junior basic schools in Delhi

f  Shri T. B. Vlttal Bao:
11 ^  Shri Ramam:
Will the Minister of Education be 

pleased to state:
{*) the number of junior basic 

schools in Delhi;

(b) the number df children study* 
ing in these schools;

(c) the number of teachers in these
schools;

(d) the number of teachers who are 
confirmed; and

(e) the steps being taken to con-
firm the remaining teachers who have 
put in more than 3 years’ service?

The Minister of Education (Dr. 
K. L. Shrimall): (a) There are 253 
Junior and 53 Senior Basic schools,

(b) 41,471 
fc) 1,322
(d) 635

<c) These schools are under tne 
Delhi Municipal Corporation. The 
Corporation is taking steps to confirm 
■uch of the teachers as have com-
pleted three years of service.

Baiiie Schools in Delhi
. . .  J  Shri Raman:
l7S- L Shri T. B Vlttal Rao:
Will the Minister of Education be 

pleaded to state:

(a) whether it is a fact that non- 
bosic schools in Delhi will be con-
vened into basic schools:

lb) if so, the number of schools to 
l w  s o  converted during 1959-60;

fc) whether teachers of these 
m hools will be given proper training 
for teaching in these basic schools;

(d) the number of teachers so far 
sent from these schools for basic 
training; and

<e) the names of the places where 
they have been sent?

The Minister of Education (Dr. 
K L. Shrimall): (a) Yes. Sir

(b) 70.
(c) Yes, sir.
(d) 230.



609 W ritten Answers SRAVANA 14, 1881 (SAKA) W ritten Answers 6 10

(*) Teachers’ Training Institute,
Darya Ganj, Delhi.

Police H oodn| Schemes

176. Shri Ram Krishan Gupta: Will 
the Minister of Home Affairs be
pleased to state-

(a) the total amount of loans ad-
vanced to State Governments for 
Police Housing Schemes (State-wise) 
during 1958-59, and

(b) total amount of loans to be 
given during 1959-60 (State-wise)?

The Minister of Home Affairs
(Shri G. B. Pant): (a) A  statement 
containing the requisite information is 
placed on the Table of the house 
\See A p p e n d ix  I. A n n e x u r e  No 35 |

(b) The matter is under considera-
tion.

Living Conditions of University 
Students

f  Shri R C. Majhi:
. . .  J Shri Subodh Hansda:

]  Shri S C. Samaata:
[  Shri D. C. Sharma:

Will the Ministei of Education be 
pleased to refer to the reply given 
to Starred Question No. 490 on the 
20th February, 1959 and state:

ia) whether the Pilot Survey of 
li\mg conditions of the students in 
the universities of Lucknow and 
Kerala has been completed, and

(b) whether the report has been 
submitted to the Government9

The Minister of Education 'Dr. 
K L. Shrimall): (a) and (b) Yes. 
Sir

Scholarships for Studies Abroad
178. Shri Ram Krishan Gupta: Will 

the Minister of Education be pleased 
to state:

(a) how many students were 
awarded scholarships by the Govern-
ment of India for prosecuting studies

in foreign countries during the last 
eight years;

(b) whether any bond was exe-
cuted by the recipients of these 
scholarships;

(t) the nature of the bond execut-
ed, and

Cd) the number of scholarship
holders who failed to honour the 
terms of the bond’

The Minister of Education (Dr. 
K. L. Shrlmali): (a) Forty-six

(b) Yes, Sir
(c) A statement giving the requisite 

information is attached [See Appen-
dix I. annexure No 36]

<d> One only, the entire amount 
spent on him was recovered.
Three-year Degree Course in Punjab

179 Shri Bam Krishan Gupta: Will 
tne Minister of Education be pleased
to state

iai whcthei three->eai Degree 
Course is being introduced in Punjab 
University, and

(b) if so, when the scheme will be 
implemented and Central grants sanc-
tioned for the purpose’

The Minister of Education (Dr. 
K. L. Shrimall): (a) Yes, Sir

(b) The Panjab University has 
decided to introduce the Scheme from 
the academic year 1961-62. The Cen-
tral grants would be released after the 
requirements of the Colleges of the 
Panjab University have been assessed 
and the Punjab Government have 
agreed to provide the matching con-
tribution

Claims of persona migrated from 
Pakistan

180. Shri Ram Krishan Gupta: Will 
the Minister of Home Affairs be 
pleased to refer to the reply given to 
Starred Question No 2276 on the 7th 
May, 1959. and state:

(a) whether Government have since 
received the authenticated copy ot the
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judgment Iran ttw UP. a«w«wwat,* 
and

(k) U so, i t  w iut stage itw d i 
tk> question of jetting up an admi-
nistrative tribunal tor the purpose of 
enquiring into the claims of persons 
who had migrated to Pakistan, but 
had subsequently returned and desir- 
fd  to stay In India?

The Minister ef Heme Affairs 
(Shri O. B. Paul): (a) Yes.

<b) It is considered that the existing 
machinery for dealing with these 
eases is quite adequate and that the 
setting up of administrative tribunals 
w ill not serve any useful purpose

Indian Students Abroad

1S1. Shri Bam Krishan Gnpta: Will 
the Minister of Education be pleased 
to state:

(a) whether it is a fact that many 
students who were sent abroad at 
Government expenses during 1856-57 
to 1958*59 under schemes adminis-
tered by his Ministry have not re-
turned from foreign countries even 
after completion of their studies;

(b) whether it is also a fact that 
many of them have married and 
settled there permanently;

(c) if ao, the number of such stud-
ents (country-wise), and

(d) the nature of action taken 
against them?

Tbe Minister of Id a n tk a  (Dr. 
* . L. Shrlmali): (a) and fb> No 
Sir.

(c) and (d) Do not arise 

Indian High Cm b o W o s , U.K.
f  Shri Bam Krishan Gnpta:

lt t . ^ Shri Shhrananjappa:
{_ Shil Anrofeindo Ghoaal:

Will th# Minister of Finance be 
pleased to state:

(a) whether the "Work Study" of 
tha entire oAc* of the Indian High

CUnuAmIomt to tbe Unkfed Kingdom 
with a vkw to aPectlng econom y and 
efficiency has been completed:

(b) if so, result of the enquiry held;
and

(c) the main recommendations 
thereof?

The Minister of Fteanee (Shri 
Morarfi Desal): (a) Yes.

(b) and <c). The Report w ill be 
Issued shortly. It has been prepared 
and sent to the High Commissioner 
for final verification of facts.
Committee en Gastons Procedures 

and Organisations
188 Shri Bam Krishan Gnpta: Will 

the Minister of Finance be pleased to 
refer to the reply given to Unstarred 
Question No. 871 on the 25th Feb-
ruary. 1959 and state:

(a) whether the report of the Com-
mittee on Customs Procedures and 
Organisations has been considered by 
Government; and

(b) if so, the nature of the deci-
sion taken in this respect*

The Minister of Flnauce (Shri 
Mermrji Desal): (a) and (b) The con-
sideration of the Report is nearing 
completion and early steps are being 
taken to lay the Report on the table 
of the Sabha and implement such of 
the decisions as are accepted by the 
Government with or without modifi-
cation

Audit of Income-tax Beceipia

184. Shri Bam Krishan Gnpla: Will 
the Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No. 661 on the 25th February. 
1959 and state*

(a) whether the details and proce* 
dure of the agreement to entrust 
the work relating to the audit of in-
come-tax receipts to the Comptroller 
and Auditor General have been finalis-
ed; and

(b) if so, the main features thereof?
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h m  m m * »  «c « w
gppB jl Deeal): <•) T te  Pm ident’s 
approval to an tract tbe * « k  relating 
U> the audit of income-tax receipt* to 
the Comptroller and Auditor General 
hat since been accorded The rules 
of procedure are being framed by tbe 
Comptroller and Auditor General i d  
consultation with the Finance Ministry

(b) Does not arise

Report of tbe Social Welfare Projecte 
Team

rShri Ram Krishan Gupta: 
j Shri Bhakt Danhan:

185. J Shri Sanganna:
I Shri Supakar.
^Shri Pabadia:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No 1781 on the 11th 
Apnl, 1959 and state

(a) whether Government have since 
received the report of the Social Wel-
fare Projects Team appointed to assess 
the overall upliftment of the Scheduled 
Castes and Scheduled Tribes

(b) if so, the details thereof, and
(c) the nature of decision taken by 

Government7
The Minister of Finance (Shri 

Morar|i Dc m i). (a) Yes
Cb) The report is under print and 

as soon as sufficient copies are received 
arrangements will be made to have 
copies distributed to the Members of 
the Lok Sabha

(c) The recommendations of the 
Team have already been brought by 
tbe Team to the notice of the autho-
rities concerned and the remarks of 
some of them are awaited As soon 
as they are received, the method of 
implementing agreed recommendations 
and discussion on suggestions, on 
which differences of opinion persist, 
will be devised in consultation with 
the Ministries and Departments deal-
ing with the various subjects covered 
by the Report

M h  Security Press, Narik
r  Shri Raw Krishan Gupta:

\  Bhri A. M. Tariq:
Will the Muu star of Ptnaee be 

pleased to state:
(a) whether it is a fact that the 

construction work on the labour 
colony and staff quarters for the 
India Security Press at Nasik has not 
started as yet,

(b) if so, the reasons for the delay; 
and

(c) tbe nature of the steps taken or 
proposed to be taken to start work 
and complete it within the period of 
Second Five Year Plan?

The Minister of Finance (gfcrl 
Mmarjl Desal): (a) to (c) The cons-
truction work for these residential 
buildings has not been started so far 
as the estimates of cost have not been 
finally approved Tbe original esti- 
mates prepared on the basis of auster-
ity type* of accommodation are under 
reconsideration m the light of the 
requests received from the employees* 
unions for certain additional amenities 
not generally provided m such types 
of quarters Every endeavour is being 
made to complete the work within the 
plan period

Central Committee on Prohibition
f  Shri Ram Krishan Gupta:

187 \  Shri D. C. Shanua:
Shri Sarju Pandey:

Will the Minister of Home AJfafa* 
be pleased to refer to the reply giveb 
to Starred Question No 2284 on the 
7th May, 1959 and state

(a) at what stage stands the ques-
tion of setting up a Central Committee 
on Prohibition, and

(b) the mam functions of thi» Com-
mittee’

The Minister at  Hone Affairs (Shri
G. R. Pant): (a) and (b) Details 
regarding composition and fawtmM 
of the Committee are being worked 
out in consultation with the State 
Governments
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Water 8w iy  <a M U
m  r 8M  Sam KrMmn Gupta: 

\ S l u i  D. C. S h a m :
Will the Minister of Home A fain  

1>e pleased to refer to the reply given 
to  Starred Question No. 1330 on the 
18th March, 1959 and state the nature 
o f  the final decision taken for consti-
tu ting  a Special Committee consisting 
•of the Union, Punjab and U ttar P ra-
desh Ministers and the Mayor of 
Delhi to speedily iron out problems 
m connection with water supply and 

■drainage problems of the Capital?
The Minister of State In the Ministry 

•of Home Affairs <Shri Datar): It has 
since been decided to constitute a Co-
ordinating Committee consisting of 
Secretary in the Ministry of Home 
Affairs (convener), Secretaries of the 
Ministries of Works, Housing and 
Supply, Health, Irrigation and Power, 
and Finance, Chief Engineer, Central 
Public Works Department, and repre-
sentatives of the Uttar Pradesh and 
Punjab Governments, who will be 
invited when their presence on the 
Committee is required

Indian Air Force Accidents

■ Shri Vajpayee.
Shri V. L. Patil:
Shri Goray:
Shri Raghonath Singh:
Shri Sadhan Gupta:
Shri Khashwaqt Bal:
Shri S. M. Banerjee:
Shri Tangamani:
Shri Jagdfadi Awasthi:
Shri A. K. Go pal an:
Shri Kunhan:
Shrimati Mafida Ahmed:
Shri A Jit Singh Sarhadi:
Shri Tridib Kumar Chaudfluri- 

| Shri Frakash V. Shastrt 
^  Shri H. N. MakerJee:

Will the Minister of Defence t>e 
pleased to state:

(a) whether it is ‘a fact that four 
'accidents involving I.A.F. aircrafts 
occurred near Delhi, Jorhat, Jodhpur 
and Midnapur on the 13th, 24th, 27th 
-and 30th May, 1959 respectively;

189.

(b) if so, the details thereof;
<ci whether any enquiries were 

held to find out the  causes leading to 
these accidents;

(d) if so, the results thereof; and
(e) the steps taken to compensate 

the families of the victims of these 
accidents?

The Deputy Minister of Defenoe 
(Sardar Majithia): (a) Yes, Sir; except 
that the accident near Delhi occurred 
not on 13th but on 14th May, 1939.

<b) to (d) (i) Accident near Delhi 
on 14-5-1959.

A trainer aircraft was involved in 
this accident which occurred due to 
engine failure. The occupants, two 
Air Force Officers, parachuted to 
safety; but the aircraft was totally 
destroyed A Court of Inquiry has 
been ordered; but the proceedings 
have not yet been finalised

(ii) Accident near Jorhat on 
24-5-1959

The accident occurred when a trans-
port aircraft was returning to base 
after dropping .supplies There were 
eight persons on board the aircraft 
A Court of Inquiry was ordered to 
investigate the accident; and it came 
to the conclusion that the accident 
was due to structural failure of the 
wings The Court also concluded that 
all the eight occupants on board the 
aircraft must have been killed in the 
accident

(in) Accident near Jodhpur on 
27-5-1959

The accident occurred when a 
bomber aircraft was on a training 
flight. Both the occupants, the pilot 
and the navigator, were killed. The 
aircraft was completely destroyed. A 
Court of Inquiry has been ordered; 
but the proceedings have not yet been 
finalised.

(iv> Accident near Midnapore on 
30'5-1959

The accident occurred when a 
fighter aircraft was on training flight. 
The pilot, who was the sole occupant,
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w ii killed; and the aircraft was com-
pletely destroyed. A Court of Inquiry 
was ordered to investigate the cause
of the accident; and it came to the 
conclusion that the pilot had lost 
control of the aircraft.

(e) A statement showing the re-
quired details is laid on the Table. 
[See Appendix I, annexure No. 37.]

Educational Tours of Teachen 

r  Shri Shree Narayan Das: 
190. V Shri Radha Banian:

Shri B. C. MulUek:

Will the Minister of Education be
pleased to state

(a) whether proposals for educa-
tional tours of teachers from various 
States have been invited and received 
for the year 1959-60,

(b) if so, the precise nature of such 
proposals lecen td . and

<c) the nature and number of tours 
sanctioned and the amount of assis-
tance involved’

The Minister of Education (Dr. K. L. 
Shrimah)- (a) to (c) A statements is 
laid on the Table [See Appendix I,
annexure No ?,ti 1

Italian Scholarships to Indian 
Students

. . .  f  Shri Shree Narayan Das:
Shn Radha Raman:

Will the Minister of Scientific 
Research and Cultural Affairs be
pleased to state

(a) tht pieuse nature of subjects 
for post-graduate research for which 
scholarships have been offered by the 
Italian Government to Indian students 
during 1959-6<\

(b) the terms and conditions of 
such offer,

tc) whether applications for this 
purpose have been Invited, received 
and considered, and

(d) if so, the number of scholars so 
far sent there’

The Dep«ty Mtnlwter of BdwtHc 
Research and Cultural Affairs (Dr. 
M. ML Das): (a) Painting, Restoration 
of Works of Art, Music, Archaeology, 
Language and Literature, Film Direc-
tion, Economics and Commerce, 
Structural Testing, Tropical Agricul-
ture, Land Refoim, Rice Cultivation, 
Town Planning, Agricultural Engi- 
enng, Electrotechnics, Geology and 
Mining, Industrial Chemistry, Textile 
Industry, Drilling Technique, Rail 
Transport, Motorization, Industrial 
Pharmacy. Hygienics

(b) The value of each scholarship, 
tenable for eight months, will be 
Lire 60-000 (approximately Rs. 450*00) 
per month, exemption from tuition 
fees, and 70% discount both ways in 
sea passage for scholars on Lloyd 
Triestino ships Candidates must have 
a University degree or equivalent 
qualification

Tc) Yes, Sir But the selections have 
not yet been finalised

fd) None so far

Military Personnel Functioning oat- 
side India

182 J  Shri Shree Narayan Das:
\  Shri Radha Raman:

Will the Minister of Defence be 
pleased to state.

(a) the latest position regarding 
strength and categories of our military 
personnel who are functioning outside 
India m connection with the inter-
national obligations that India has 
undertaken.

ib) the amount of extra annual 
expenditure that India has to incur in 
this regard; and

(c) for what part of such expendi-
ture India will be reimbursed by any 
international agency or any other 
country’

The Minister of Defence (Shri 
Krishna Men on) (a) to (c) A state-
ment is laid on the Table. [See 
Appendix I, annexure No 39 ]
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M t t i  M t im m  Jayantf Mn w U

191. Shri D. C, Shanaa: Will the 
Minister of Scientific HWMWk and 
Cattmal M W n  be pleased to refer 'to 
the reply given to Starred Question 
No. 1081 on the 10th March, 1959 and 
state the progress made so far in lay-
ing out a park around the site of tbe 
Monument m New Delhi to commemo-
rate Buddha Parinirvana Jayanti?

The Minister of Scientific Research 
and Cultural Affairs <Shii Humayua 
Kabir): Further progress since the 
last reply is that the sump-cum-pump 
house has been completed and more 
unflltered water-pipes laid.

Admission to Engineering Colleges

f  Shri D. C. Shanaa:
J  Sbri Sabodb Hansda:
“) Shri S. C. Samanta:

Shrt Bam Krishan Gupta:

Will the Minister of Scientific 
Research and Cnltural Affairs be
pleased to state:

(a) whether the Government of 
India have received replies from all 
the States with regard to the pro-
posal of the All India Council for 
Technical Education to hold common 
tests for admission to various engineer-
ing colleges in the country,

(b) if so, the names of the States 
which have accepted the proposal,

(c) names of the States which have 
not accepted the proposal alone with 
a statement showing the reasons 
thereof, and

(d) the final decision taken by 
Government of India in tllis regard7

The Deputy Minister for Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Replies have been 
received from 10 States.

(b) None of the States has accepted 
the proposal.

(c) The following statement gives 
the names of the Steles which have 
not accepted the proposal, together 
with the reasons therefor:—

(i) Andhra Pradesh:

Achievements of candidates seeking 
admission will be known from the 
results of the University Examinations 
they have passed. Holding of another 
test will mean further delay in mak-
ing the selection and a certain amount 
of confusion is also likely to arise

(u) Assam:
The present system of selecting 

students by admission test is working 
quite well

(m) Bombay.

The system of admissions to Gov-
ernment Engineering Colleges follow-
ed by this Government at present is 
quite satisfactory

(iv) West Bengal
The method of selection of candi-

dates for admission to Engineering and 
Technological Institutions should be 
left entirely to the respective Institu-
tions

(v) Madras

It would be better first to organise a 
lommon selection for admission for 
each State as is done m the Madras 
State at present before launching an 
All India scheme

(vi) Mysore.
No test is held for admission of 

candidates into the Engineering Col-
leges or Technical Institutions The 
selection of candidates is based on 
their performance in the Intermediate 
Examination

(vu) Orissa:
The only Engineering College in the 

State is under the control of the Utkal 
University which does not think that 
any test other than the passing of
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Intermediate of Science Examination 
is necessary for itlection of candidates

(vi»i) Punjab:
The present system of admission on 

the basis of the Punjab University 
remits is considered to be quite satis-
factory The University results are 
very dependable basis for the merit 
grading of candidates seeking admis-
sion to Engineering Colleges

(ix) Rajasthan:
Reasons not stated

(x) Uttar Pradesh-
The State Government are generally 

satisfied with the present system of 
admission

(d) The matter is under considera-
tion

All India Council of Elementary 
Education

185. Shri D. C. Sharma: Will the
Minister of Education be pleased to 
state:

(a) the nature of decisions taken, 
resolutions passed and recommenda-
tions made at the Meeting of the All 
India Council for Elementary Educa-
tion held recently in New Delhi; and

(b) the steps taken or proposed to 
be taken to implement these decisions, 
resolutions and recommendations9

The Minister of Bducatiou (Dr. K. L. 
Shrimali): (a) and (b) A statement is 
laid on the Table [See Appendix I, 
annexure No 40 ]

Oil Drilling near Cambay aad Baroda
’Shri D. C. Sharma:
Shri Ram Krishan Gupta: 
Dr. Ram Subhag Singh:
Shri Hem Raj:

188. Shri A. K. Gopalan:
Shri Tangamani:
Shri Biswanath Roy:
Shri Supakar:

'^Shri AJit Singh Sarhadi:
Will the Minister of Steel, Mines 

and Fuel be pleased to refer to the 
reply given to Unstarred Question No

177 on the 12th February, 1959 and lay 
a statement showing.

(a) the further progress made so 
far In testing the various layers of 
sands having potential oil wells dril-
led so far In the neighbourhood of 
Cambay and Baroda and in estimating 
the quantity of oil and gas found so 
far;

(b) whether it is sufficient for the 
purpose of commercial exploitation; 
and

(c) the expenditure incurred on the 
project so far and the countries that 
are collaborating’

The Minister of Mines and Oil (Shri 
K D. Malaviya): (a) After attaining 
the projected depth of 2190 metres, 
prospective layers of sands were per-
forated and systematic production 
tests were carried ou t The production 
tests were suspended on 8th March, 
1959

Cambay Well No II
The 2nd well at Cambay was spud-

ded in on the 20th April, 1959 and a 
depth of 2146 metres was readied by 
9th July, 1959 Production tests are 
to be started shortly

Baroda
Production tests were carried out in 

Baroda m holes Nos 10, 11, 13 and 15
(b) No estimate of the quantity of 

oil or gas in Cambay or Baroda areas 
has so far been made Considerable 
further data from additional new wells 
will be required to assess the com-
mercial possibility of the area

(c) Some Russian experts have been 
employed in the execution of the pro-
ject which is being operated by the 
Oil & Natural Gas Commission. In-
formation regarding the expenditure 
on the projects so far is being col-
lected

Corruption Cases
197. Shri D. C. Sharma: Will the

Minister of Home Affairs be pleased
to state:

(a) the number of cases of corrup-
tion of different categories brought to
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book in tbe Central Government es-
tablishments during lflSS so far;

(b) the number of cases proceeded 
with in tbe law courts and the num-
ber of cases in which departmental 
enquiries were started;

(c) the number of officers class- 
wise proceeded against; and

(d) the number of cases decided and 
the number of officers (class-wise) 
penalised?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). A statement regarding 
cases dealt with by the Special Police 
Establishment during the period from 
1st January. 1959 to 30th June, 1959 is 
placed on the Table of the House 
[See Appendix 1. annexure No 41 ] 
Information regarding such cases 
dealt with without the help of the 
Special Police Establishment win be 
lurnished as soon as possible

Prisons In Himachal Pradesh
19ft. Shri D. C. Sharma: Will the

Minister of Home Affairs be pleased 
to state:

(a) the net income from trade and 
crafts facilities m prisons in Himachal 
Pradesh during 1958-59; and

(b) tbe details of the scheme de-
vised by Government to rehabilitate 
such prisoners on release’’

The Minister of State tn the Minis-
try of Hone Affairs (Shri Datar):
<a) Rs. 3550*20.

(b )lt is proposed to set up Dis 
charged Prisoners' Aid Societies to 
help in the rehabilitation of prisoners 
on their release These Societies will 
be closely related to Probation Ser-
vices and Probation Hostels that are 
proposed to be started

Engineering Services Examinations

IN . Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to lay a statement on the Table show-
ing:

4b4

(a) the number a t candidate* ao* 
peared and selected for the Electrical, 
Civil end Mechanical Departments, 
Department-wise, on the basis of the 
Engineering Services Examinations 
held during 1858, 1957 and 1858 by 
the Union Public Service Commission;

(b) whether it i$ a fact that the 
demand for Electrical, Civil and 
Mechanical Engineers has decreased 
considerably during the above-men- 
tioned period;

(c) if so. the reasons therefor;
(d) the steps Government hav** 

taken to ensure that the candidates 
appearing in a particular year do not 
have any advantage over the candi-
dates appearing in subsequent years, 
so far as the number of vacancies is 
concerned; and

(e) whether Government propose 
to bring this examination at par with 
the Indian Administrative Service 
Examination in so far as the determi-
nation of number of vacancies is 
concerned?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A statement is laid on the Table 
[See Appendix I, annexure No. 42.]

lb) to (e). The matter is being in-
vestigated and a further statement 
will be laid on the Table of the House 
•n due course.

Retired Officials in Private Finns

f  Shri D C. Sharma:
I Shri Ram Krtahan Gnpta:

200. ^ Shri A. M. Tariq;
| Rhri S C. Samanta:
I Shri Snbodh Hansda:

Will the Minister of Heaae Affairs 
be pleased to refer to the reply given 
to Starred Question No. 2026 on the 
24th April, 1950 and state:

(a) whether Government have 
since reviewed the policy of allowing 
retired officials to Join Private firms; 
and

Written Answer* AUGUST 5, 18188 Written A ntuttn
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(b) if b o , the nature of the decision 
taken?

The WaWw of State la the Minis-
try of Borne Affairs (Shri Datar)
(a) Yes

(b> A statement is laid on the 
Table of the House [See Appendix
I, annexure No 431

Local Terminology in Hindi

M l. Shri D. C Shanaa: Will the
M inuter of Education be pleased to 
refer to the reply given to Unstarred 
Question No 3154 on the 16th April, 
1959 and state the further progress 
made by the Expert Committee set 
up for evolving Legal Terminology in 
Hindi9

Tbe Minister of Education (Dr. K. 
L Shrimati) • Sinci the Unstarred 
Question No 3154 was answered on 
16th April, 1959, the Expert Commit-
tee on Legal Terms has evohed 409 
more terms

Grants to Punjab I’mversit)

M t. Shri D. C. Sharma. Will ih* 
Minister of Education be pleased to 
lay a statement on the Table showing

(a) the total amount of grants given 
to the Punjab University since 194H 
year-wise;

(b) whether there has been any 
irregularity in the utilization of these 
grants by the university, vear-wi-t, 
and

(c) if so, the details thereof and 
action taken thereon**

The Minister of Education (Dr. K L. 
Shrimali): ta) A statement is laid
on the Table [See Appendix I, an-
nexure No 44 ]

(b) and (c) No irregularities m the 
utilization of these grants by the Uni-
versity have so far come to the notice 
of Government

Elimination of contract system In 
XLE.S.

MS. Shri D. C. Sharma: Will the
Minister of Defence be pleased to refer

to the reply given to Starred Question 
No 2103 on the 29th April. 1959 and 
state:

(a) the nature of further steps that 
are being taken to eliminate or mini-
mise contract system in M E S , and

(b) the value of work done through 
contract system and departmental 
labour separately in 1958-59 in M E S 9

The Deputy Minister of Defence 
(Sardar Majithia)- (a) The matter is 
under consideration

(b) Information is being collected 
and will be laid on the Table of the 
Lok Sabha as early as possible

Oil Industry

204 Shri D C Sharma: Will the
Minister of Steel, Mines Fmel
Of pleaded to state

(*■) the amount of foreign invest-
ment in the Oil Industry as on the 1st 
Julv. 1959.

<b> the extent of Indian capital in- 
\» vted in the Industry a t present, and

u i  »ne stop*, taken to increase the 
Indian capital imestment m the above- 
n«dustrv*

The Minister of Mines and Oil (Shri 
K D M alavha). is) and (b) Infor-
mation on thv. amount of Indian and 
foreign investment in the Oil Indus-
try  as on 1-7 1959 is not yet available. 
The latest information available is m 
’ cspect of in vestment as on 1-1-1958 
The reason is that this information is 
compiled with reference to the 
Balance-Sheets of the companies con-
cerned as passed at the Annual Gene- 
' al Meetings According to section 16(F 
of the Companies Act, 1956 (No. 1 o f  
1956) the Annual General Meeting 
snould be held by the Companies with- 

nine months after the expiry of each 
financial years, m other words, the- 
accounts of the Companies in question
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far 1998 w iil become available so t be-
ta* September, two, m I n n  Compa-
nies maintain their accounts by calen-
dar year. H ie investment in Compa-
nies distributing major petroleum pro-
duct* and the refineries In the country 
(including the Assam Oil Company 
n i l *  has exploration and production 
activities also and the investment of 
the Standard Vacuum Oil Co. in the 
participatory scheme for exploration 
in West Bengal) as on l-M N I is as 
follows:—

(Figures in crons of Rs.)
_ Indian lrdiin  Foreign Foreign
investment Loans Investment Loses

36.32 a i .78 i j j . 96 9 64

TotaJ—183 70

In reply to a similar question (Star-
red Question No 653) oy Shri D. C 
Sharma answered on 5-12-1958, it had 
been stated ion the basis of +he in-
formation furnished by the Oil Compa-
nies themselves) that the total rnveit- 
men* in the O’l Industry as on 1-1-1958 
was Rs. 244 crores, representing Rs 214 
crores as foreign investment and Rs. SO 
crores as Indian investment. Those 
figures have since been re-cherked in 
consultation with the Reserve Bank of 
India and tht amount of Rs. 183*70 
crores, stated above, represents the 
correct paeitio*.

(c) Government have alreadv gone 
in  for investment themselves in the 
petroleum industry. They are taking 
action to set up two new refineries in 
the public sector. Further, they have 
made considerable investment in the 
oil exploration programme m the pub-
lic sector through the Oil & Natural 
Gas Commission, and that programme 
is being intensified. Government have 
also a 25% share with the Standard* 
Vacuum Oil Company in the partici-
patory scheme for oil exploration in 
W est Bengal. Government is also 
having 33 1{3% share in the Rupee 
Company incorporated with the Bur- 
mah Oil Company jAssaro Oil Com-
pany as partners for production and 
transportation of crude oil from the 
Nathorkatiya oilfields in Assam Re-
cently, a new company, Indian Oil

Company Uml**** which i* purely 
Government-owned and which w ill 
undertake the distribution business of 
FOI* products in fbft country, has twm  
registered With an aiithoMstd capital 
of Rs. 12 crores.

Stiver hM oettM  tn India
fiOS. Shift D. C. Bfcar-at Will the 

Minister of Steel, MQnea and Pmi be 
pleased te state:

(a) whether there has been any 
decline in the production at silver 
in India during the last four years;

(b) if so, the reasons therefor; and
(c) the step* taken to improve the 

silver production?
The Minister of Min* and OH 

(Shri K. D. Maievtya): (a) Yes, Sir.
(b) (i) Low percentage of silver 

content in the lead-xinc-silver ores 
mined by the Metal Corporation of 
India at Zawar and treated for metals; 
and

(u) drop tn the production of gold, 
aa a result at poorer ore, mined at 
Kolar which has resulted in the re-
duction at silver produced Silver is 
recovered during the process of re-
fining gold

(c) The Metal Corporation of India 
has embarked on a scheme of raising 
mining and milling capacity of their 
nune When this scheme is fully im-
plemented the production of silver ‘s 
likely to register a rise

Reorganisation 01 Commercial Rda- 
catias

{
BM 0 . C. ShanMU 
Shri Sohedh TIsnsga:

Shri ft. C. Samantn:
^Sfcri Fangarkar:

Will the Minister of Sdaadtte Be- 
search aad Cnttara! A lalrs be pleased 
to refer to the reply given to Starred 
Question No. 332 on the 17th Febru-
ary, 1909 and sjate the (urthsr pst»- 
gress made in examining the question
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«£ re-orgamsation of Commercial Edu-
cation by a Joint Committee of the 
biter-Unrversitjr Board, the A ll India 
Council for Technical Education and 
the University Grants Commission9

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M  
M Das): The Committee held its
second meeting on the lBth and the 
19th June, 1959 and considered the re 
plies to the Questionnaires received 
from over 350 organisations and insti-
tutions Seven papers prepared on 
the basis of information received 
covering the following aspects of 
Commerce Education were discussed

(I) Aims and objectives of Com 
merce Education,

(II) Commerce Courses.
(III) Employment of Commerce 

Graduates,
(iv) Staff,
(v) Finance,
(vi) Teaching methods, and

(vii) Management Education

The Committee has analysed the in-
formation s>o far received and will 
make a fuller study on receipt of fur-
ther replies Two sub-committee* 
have been appointed for enquiring ir -  
to tbe details 01 Commerce Education 
dt the Secondary level and the ques-
tion of practical training for Com 
irerce students

Expenditure Tax Act

. . .  f  Shri D. C Sharma:
"Y Shri Ham Krishan Gnpta:

Will the Minister of Finance b» 
pleased to state.

(a) the total number of assessees 
registered during 1958-59 under the 
Expenditure-tax Act, and

(b) the amount of tax levied dur-
ing the same period?

The Minister of Finance (Shn 
Merarji Desai): (a) 7774.

(b) Rs. 69 04 lakhs 
142 L S D —A

*fre tn Kanfthei Cantonment

Wtt Shri Khnshwaqt Rai: Will the 
Minister of Defence be pleased 
state w

(a) whether it is a fact that a fire 
broke out recently in the Ramkhet 
Cantonment market m Uttar Pradesh;

(bl the extent of the damage caus-
ed by the fire, and

<c) the reasons for the fire*
The Deputy Minister of Defence 

(Sardar Majithia)• (a) Yes Sir, on 
12nd May 1959

(b) Approximately 112 tenements 
69 of which were being used for resi-
dential purposes and 43 for business

urpo-Ci, were completely burnt 
iow'n In addition, portions of 6 

buildings had to be demolished in 
order to arrest the spread of fire

(c) The matter is under investiga-
tion bv the Eas*ern Command and a 
report is awa.ted

White Cement
209. Shri Ram Krishan Gnpta: Will 

the Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the replv given to Starred Ques-
tion No 1333 on the 18th March, 1959 
«nd state

(a) whether the suitability from 
commercial DOint of view of the pro-
cess developed for production of white 
cement has been ascertained, and

(b) if so, with what result9
The Deputy Minister of Scientific 

Research and Cultural Affairs (Dr. M. 
M Das)* (a) Not yet, Sir

(b) Does not anse

Training Abroad
210. Shri Ram Krishan Gupta: Will 

the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether it is a fact that many 
persons who were sent for higher
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training abroad at Government ex-
penses during 1966-57 to 1958-68 
der scheme^ administered by h-s 
Ministry have not returned from thos*' 
countries even after completion >f 
their studies;

(b) whether it is also a fact that 
t om*y ot them have married and s«t- 
tied there permanently;

(c) it so, the number ot such per 
sons (country-wise); and

(d) the nature of actio® tak«»' 
■gainst them?

The Deputy Minister of
f ---- and Cultural Affairs (Dr M.
H. Das): (a) No, Sir,

(b) to (d) Do not arise.

Museums la Punjab

r  Shri Ram Krishan Gupta:
^  ^Shri D C- Sharma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state:

(») whether the Government oi 
Punjab have submitted any scheme 
fer development of museums;

(b) if so, the details thereof; ana
(c) the nature of help to be giv*n 

by the Central Government?

The Deputy Minister of Scientific 
Research Cultural Affairs (Dr. M. 
M. Dm): (a) Yes, Sir.

lb) The scheme envisages financial 
assistance for the following items of 
development in respect of the State 
Museum at Patiala:

(1) Purchase ot equipment
<ii) Setting up a Laboratory and

Photographic Section
(Mi) Setting up a Reference Lib 

my.
(iv) Acquisition of art objects.

(e) The State Government la feeiag 
authorised, to incur expenditure to tbe 
extent of Rs. 50,000f- during 1980-01 
on the Government ot India’s Account

Polytechnics la Pvnjab
212. Shri Sam KriAa* Gujite: Will 

the Minister of Scientific Research a*4 
Cultural Affairs be pleased to state:

(a) whether the Punjab Govern-
ment has sent any scheme for open-
ing of new Polytechnics in Punjab 
during 1959-60 and the remaining 
period of 2nd Five Year Plan;

(b> if so, whether the scheme has 
been approved;

(c) if so, the number of such Poly-
technics to be opened during 1959-6’) 
and the remaining period of 2nd Five 
Year Plan (with names of places); 
and

(d) the e of help given by the 
Central Government?

The Deputy Minister of Scientific 
Research and Cultural Affairs <Dr.
M M. Das): (a) and (b) Yes, Sir.

(c) In all 5 Polytechnics are pro-
posed to be opened during the 2nd 
Five Year Plan, two as a part of the 
State Plan and three as a part of 
Centrally sponsored scheme.

Location of only one Polytechnli 
under the State Plan, which will be 
opened in 1959-60 has been decided by 
the Government of Punjab, namely 
Chandigarh The Second Polytechnic 
is proposed to be established in Hari- 
ana Prant and will start later at a 
place to be decided by the State 
Government

Proposals regarding the location of 
the three Polytechnics under the Cen-
trally sponsored scheme are awaited 
from the State Government.

(d) Government gives help for the 
establishment of new polytechnic* as 
follows:—

(i) Non-recurring—60% of the
approved expenditure.



(tt) Recurring—50% at the net 
expenditure upto the end of the 
Plan period in the case of poly tech 
ate* established under the State Plan 
•nd for a period of five years from 
commencement in the case of poly 
technics established under the Cen-
trally sponsored scheme

Aid to Educational Institutions in 
Punjab

21*. Shri Ajit Singh Sarhadi. Will 
the Minister of Education be pleased 
to state:

(a) the total financial assistance 
allotted to educational institutions in 
the Punjab during 1959-60; and

(b) the purpose for which the 
amounts are being allotted’

The Minister of Education (Dr K. L 
Shrhnali): (a) and (b) A sum >1 
Rs. 1,28,9831- has been sanctioned ->o 
far to educational institutions other 
than the Punjab University for con-
ducting educational tours, construction 
of buildings of Khalsa Basic Training 
College, Muktsar, and Post Graduate 
Basic Training College, Dharmsala, 
financing a research project on pro-
duction of improvised and home-
made science apparatus for teaching 
of science upto Senior Basic stage and 
development of rural higher education 
at the Kasturba Rural Institution, 
Rajpura

2. A Budget provision of Rs 3,55,000 
has been made for maintenance of 
Basic, Post-Basic and High Schools at 
Rajpura and Fandabad.

3. A sum not exceeding Rs 40,00,000 
is proposed to be given to the Punjab 
University as rehabilitation grant 
and/or loan. In addition, the Univer-
sity Grants Commission proposes to 
sanction a sum of Rs. 17,91,233 to 
this University for books, staff quart-
ers, improvement of pay-scale of 
teachers, hostels and strengthening of 
Science Departments. The assistance 
to be made available will depend on 
actual requirements.
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Mlnfag Institutes at Kothafndam t t d  
GaSar

214 /  ShH Nagi Reddy:
’ \  Shri T. B. Vittal Rao:

Wii] the Minister of Ke-
8r*i*h and Cultural Affairs be pleased
to state.

(ft) the amount of expenditure in-
curred by the Central Government m 
the yeai 1958-59 for mining institutes 
at Kothagudam and Gudur m Andhra 
Pradesh, and

(b> the amount sanctioned for the 
vea* 1959-60?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M tha): (a) Grants of Rs. 2.37JCM
foi Kothagudam Institute and 
Rs 3,00,000 for Gudur Institute were 
made by the Central Government dur-
ing 1958-59 The State Government 
havt* reported that an additional ex-
penditure of Rs. 57,878 for Kotha-
gudam Institute and Rs 1,16,422 for 
Gudur Institute was mcurrcd during 
that year and this amount will be 
reimbursed to them during the 
current financial year

(h) No grants have yet been 
sanctioned for 1959-60. According to 
the revised procedure, sanctions for 
Central assistance for Plan Schemes 
are issued towards the end of ‘he 
financial year and in the meanwhile 
the State Governments received auto-
matically ways and means advances 
from the Centre of a sum equivalent 
to 3/4 of the approved provision made 
for assistance to the respective States, 
in nine monthly instalments beginning 
with the month of May.

Educated Unemployment in Bombay

31$. Shri Pangarkar: Will the
Minister of Education be pleased to 
state -

(a) the financial assistance given to 
the Government of Bombay for imple-
menting the scheme of relieving edu-
cated unemployment during 1958-59; 
and

14, 1881 (SAKA)  W ritten Answers 634



635 W ritten Anaw trt AUGUST 5, l^oW W ritten AiutMf* 6 *6

(b) the extent to which the scheme 
succeeded in relieving educated un-
employment in Bombay during the 
same period?

The Minister of Education (Dr. K. 
!>. Shrimall): (a) Rs. 5,00,000

(b) 1363 persons were given em -
ployment.

8ultanganj Finds

Shri Raghunath Singh:
Shri Navdeo Snatak:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 

, to state whether it is a fact that at 
Sultanganj m Bhagalpur (Bihar/ 
while dinting a well, some Gunta 
period finds were recovered and it Ls 
claimed that the place is unlocated 
site of Vikramashila University’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): The finds cannot be held to 
prove identity with Vikramashila Uni-
versity.
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( * ) .  a v f ro r  vr
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& n r fa*  itf  t o t  *n:firarc i t  
f  «

(*t ) fqspr «rt^w *r <p f  < f l r w
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VWt  of U.S National War College 
Officers

220 Shri Mahanty: Will the Minis-
ter of Defence be pleased to state*

(a) whether a team of officers and 
students from the U S. National War 
College under the leadership of 
Lieut-Genl. T L Harrold had visited 
India; and

(b) if so, the purpose of the visit9
The Minister of Defence (Shri 

Krishna Menon): (a) Yes, Sir
(b) As part of the College course, 

m order to acquaint the students of 
the college with foreign countries, the 
Government of the U S A  every year 
arranges visits outside their country 
Their visit to India was in pursuance 
of this normal practice
Grants for Educational Institutions, 

Orissa
221 Shri Panigrahi. Will the Min-

u ter of Education be pleased to state
(a) the total amount of financial 

assistance given to educational insti-
tutions in Onssa m 1957-58 and 1958- 
59; and

(b) the purposes for which the 
amounts were given7

The Minister of Education (Dr. 
K L  Shrimali):

(s) 1957-38 -  Ra 8,15,401 
1958-59 -  R». 13,98,420

(b) The grants were given for vari-
ous purposes. During 1957-58 grants 
were given to the Utkal University

tor research, purchase of library 
books, science laboratory, Department 
of Sanskrit and Philosophy and for 
the establishment of a college of 
Engineering Apart from this grants 
were also given to other educational 
institutions for labour and social ser-
vice camps, conducting educational 
tour; and construction of recreation 
haks and a swimming pool

During 1958-59 the Utkal University 
received grants for improvement of 
salary scales of teachers, extension 
work by teachers, research work, pur-
chase of books and equipment, Inter 
collegiate youth festival, introduction 
of three year degree touise, extension 
of the Engineering college at Burla 
and construction of a new Block Other 
institutions were given grants for edu-
cational tours and purchase of snorts 
equipment

f? rra  g r i t o  ( t W ^ )

HfJT5T smrft *rr
wm xftx *7

iwr ^  fa"

(**) ?  ̂£*= tfhc \ «rnr?r,
u x c  ^rr^T *  *rc-

srpfr *?«rr fa r^ r  *ft 
) w  *r 

v t  *prer, ft 
s r f m  w t t  t fr  i f r r  ^
% fkn  to t  tftr  fcfr r̂V jn^rr # ,

(*l) HPir wfNtiifm
ST*RT if  ’

VFTRt, fflW (tPKTT
' (^>) » w

(ST) («r) ?£*«; % Sr p t

srP m  m  fa r  qsrtefe ^
Tfcnar *r??r vtv3T*ir  r*r fezjr ̂  { 
[ tf tw  Tfrftre ?, ifftrr
l l Y s  *  IFq* fin* rrsffe ^
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% u t v i  T f f w  *t(t $ \ 
n  «=« th d fs v  t?* »ntfir ¥
« m n r  «rc vrfw ira T  * * n p r
l , 5 V " »  w  *f?wt u * «
*  Prof fft f^ftcT v tf-
ip ra r s p w r  ®r«fr i fnrrfa
^  STRTfm f a  «f^r Sr f*m
*T?ft *  < m  «fnr^r^f *  *nrrcc
« ftr  f Q t  # ycn ft 5vrr<ff tfr 3m ? ?n£
Y8R W  m ~ <  JCPTJft *PTifa»ffiT
ss r  f w  1 1  *r? sp^rra *r*rnn srranr 
t  f a  rar srvrr % s-Tpf % T^rer
^ftPTcrT vfflffn %,oo,ooo ZH w
n f  $ *

fjwft «ftr w?ift *&Tfcrn»v

t o t s t* >  5trr«ft • w r  
ij3-*ffli «rtf)r JTf sfrTH ffr y;rr 
f a .

(«f ) *rr^r *rc<rrT % fafavr 
VT^rtft *  «tpt  «pt ^ ^
%ft* w<f3ft ssftarfrrfoft (^sftflrrriw) 

»̂T5T *rwi f a w  $

(« r )  w r  «rrnr*fr qrrq ar<rt it 
%ftx fiF ^  t f t a f a w f  ( w r t a i w )  
^  w ^ w n  tftr

(*r) q f t  ?r, i f  *rr w a ft 
v fta fk fW t ( f S f t r r e v )  *rt *r> f*ret 
*nrTsg« v i  srt*M«r fori arw*n * i w  
w  < t n h im t  r gfflr *  M  <ft§ «ftr 
Jrjpq f a n  ITWITT ?

W -vtv  * * m *  n  T iw w ft («ft 
q u n t ) : (w ) i f i  $*srr arar $  i 
vpot w t» fr % fc^-fr fjp*?r vwfarat
*  ?-5-Xc f?t sn  f ^ f t  s e c r e t
*  » *ftr *t * wt  afrrafa'ff q

*Nhft *  *£«frtrm $
farw  lr $ *  fipft g f t v r f r  ^V 

»w * w r# « R T rt5  *T*nw«fir 
fc w  T f r n w  ^  * r w  ^  ar,% f j i t -  

«rsT wrfiw ?T$f % \

( « )  (*r). v t  ^w*r ^
wnrowr Pt jHt  »w t ^  tr^r*ii«rr 
*r<rik *fF*rRr *t ft-rt? «rt rw-rrr

3TR % 4T< 3Tm  •

Contra band Goods

ZZi Shri Vajpayee; Will the Min-
ister of Finance be pleased to state.

(a) whether it is a fact that number 
of cases m which contraband goods 
have been seized from ships plying on 
the India-Afnca line, have registered 
an increase,

<b) if so, the reasons thereof,

(c) whether it is a fact that on the 
22nd May, 1959 a big consignment of 
contraband gold, wrist watches and 
cigarette lighters was seized from “the 
State of Bombay" by the Customs, 
and

(d) if so, the details thereof7

The Minister of Finance (Sbri 
Morarjt Desai) (a) and (b) There 
has been no appreciable increase in 
the number of cases of contraband
goods seized from ships plying on the 
India-Afnca line

(c) and (d) Yes, Sir On rumm-
aging the s.s “State of Bombay” on 
22nd May. 1959 the Bombay Custom* 
authorities found the follow .ng item* 
of contraband concealed m various 
parts of the ship —

Gold bullion, 40 tolas, valued at 
Rs. 9,000.

Wrist watches, 7 valued a t Rs 420
Cigarette lighten, 36. valued at 

Rs 94.
The ownership of these articles 

could not be established
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Famine Coalitions k  Tripara

2X5. Shri PaianUha Deb: Will the 
Minister of Borne Affairs be pleased 
to state.

(a) whether the attention of Gov-
ernment was drawn to tbe news ap-
pearing m “Tripura Katha" a weekly 
published at Agartala, Tripura, where-
in  Shn Laxi Ram Deb Barma of 
South Ramchandraghat, Khowai has 
been reported to have sold his son 
due to continued starvation;

(b) the steps taken by Government 
to protect the starving families of 
Khowai in Tripura State, and

(c) whether Government propose to 
provide gratuitous relief m that famine 
affected area?

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a) Yes
Investigations made by the Adminis-
tration revealed however that Shri 
Laxi Ram Deb Barma gave his third 
son in adoption to one Shn Surendra 
Deb Barma of Durgaban in Sadai 
Sub-Division Shn Surendra Deb 
Barma totally denied the alleged pur. 
rhase of the baby

(b) Test relief -works have been 
started at six different place* em-
ploying about 1400 persons daily 
Ration shops have been opened wher-
ever necessary In fact, *he price of 
rice in Khowai is lower than last 
year The Administration is keeping 
a close natch on the conditions of the 
people Agricultural loans have been 
given where necessary Adequate 
medical arrangements have been 
made

tc) No Both work and food an* 
available easily The question of pro-
viding gratuitous relief m the area 
does not arise It is not correct that 
the area is famine affected

Mica

ZM Shri SnMnan Ghose: Will the 
Minister of Steel. Mines and Foel br 
pleased to state

(a) for what purpose, Mica is used 
in India,

(b) what was the amount received 
by sale of Mica in India by the owners 
of Mica Mines in 1958,

(c) what are the foreign co u n try  
that import Mica from India,

(d) the foreign exchange earned by 
export m 1958, and

(e) whether Government have re-
ceived any representation for the 
stoppage of import by consignment 
system’

The Minister of Mines and Oil 
(Shri K D. Malaviya) (a; In the 
manufacture of,—

(I) Dry ground mica,
(II) Micamte insulating materials,
(III) Mica insulating bncks, and
( i v ) Condenser Dims

(b) No information is available 
Indian Mica is largely exported and 
the internal consumption is estimated 
to be roughly 10,000 lbs a year 
which accounts for a very small pro-
portion of the trade

(c; The more important countries 
importing Mica from India are*—

United States of America, United 
Kingdom, West Germany, France. 
Japan, China, Belgium, Netherlands. 
Italy and Poland

Some of the other countries which 
take Mica from India are —

Australia, Canada, U S S R , Sweden, 
Switzerland and Czechoslovakia

(d) Rs 10,20,38,055
(e) There is no import of mica into 

India on consignment basis

Northern Mineral Zonal Connell

227. Shri Mohammed Ellas: Will the 
Minister of Steel, Mines and fu e l be
pleased to  state*

(a) whether it is a tact that the 
Northern Mineral Zonal Council met
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at Chandigarh in the month of April, 
1809; and

(b) if so, who v « n  the Labour re-
presentatives invited and which labour 
organisations they represented?

The Minister of Mines and Oil 
(Shri K. D. Malavlya): (a) A meeting 
of the Zonal Council, Northern Re* 
(ion, was held at Chandigarh on the 
15th May, 1950.

(b) No Labour representatives 
were invited

arnstfcrt wrr 
•nrwvr* f r t ng
sTffT*? *i?t p n  ^ rn  f r

(*) «wr *ptV  if'rewi
v t ipi «f«r h  sp ist * 5  

% sstel % v-q #. fa w f  k  srirfl 
xjqrj? 

*r ?£ |

(« r) *rfa f t . i t  zn  fsrsrr «r m
f.v  vrr ^  *rf

(n ) jt?t ^  *fr *r«n «Pr  v i
r '

w*rfkv w w u r  «frr 
«raft («ft j* » m  r * f r )  <*?) *r 

(*i) «*ft fv f r  ,? tw r ci
ff-arT7 .ft % i

Goremmeat Servants under Manipur 
Administration

M  Shri L  A chaw Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of Government **•»- 
vanto under the Manipur Administra-
tion as on the 31st July, 1959;

(b) the number of Class I, It and 
111 OfRoers respectively; and

(c) the number of grade Iff and 
* IV officers respectively?

The Minister ef Hearn A gain  (Shri
G. B. Pant): (a) 4,870.

(b) Class I . . S I
C lan  II . . 4 8
Class III (Gazetted) .. 184

(c) Grade III (Class m  Non* 2,188 
Gazetted).
Grade IV (Class TV) 2,482 

Government Officials Going Abroad
Shri Morarka:
Dr. Ram Subhag Singh:
Shri Palladia*

I  Shri Hem Raj:

W i n  the Minister of Finance he 
pleased to state:

(a) the total number of Govern-
ment officials who went out of India 
during the years 1956, 1957 and 1958.

(b) the purpose for which they 
went;

(c) the t o t a l  amount of expenditure 
incurred on thorn; and

(d) the amount of foreign exchange 
released*

The Minister ef Finance (Shri 
Morarji Demi): Requisite informa-
tion is being collected from the vari 
ous MinistrieS'Departments and will 
be laid on the Table of the H oiw  
when ready

Small Savings

231. Shri N. R. Muutmmy: Will the 
Minister ot Finance be pleased to 
state:

(a) whether there has been any 
disparity in Small Savings gross col-
lections and net collections in 1988- 
59,

(b) it io, the reasons therefor,

(c) whether the target for 1988 S9 
in small savings was readied; and

(,d) it not, the amount of shortfall *
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t h e  M h W d  of Ftaaum  (Shri 
Mocmrji Deaal): (a) and <b>. The
difference between the gross and net 
collections U inevitable and Is due to 
the discharge of Savings Certificates 
which are encashable any time after 
one year and withdrawals from Post 
Office Savings Bank, which are pay-
able at call.

(c) and (d). No target for collec-
tions was fixed for 1958-99. Against 
the revised estimate of Rs. 7S crores, 
the actual net collections amounted to 
Ra 76*95 crores approximately

ftwrr rqita rfcwrft, war srirsr

* w r : w r  f*m ‘T’fV -re
*?IR f.TT V>*r fT

{ * )  t R  f3T«Tt
*  f«T5TT i V T  T T

^  ft,

(s r) fiiMr-far* f3pri *r fsprr
irtfftr s f w #  fryt <nsNr % 3t r  
$  w o t  *  n 'r ’

fif?f (*r) t m i )
( * )  fa^T
fintowf «rr vrnrr* ^Ttt stftt ? 
jjg ^  $ f a  s w *  fwfapr
« N  f t  1 *reiT
ti%5t r  * f? f̂V3R i  **

far*TT «TPW fffafrrft ip 
xnffo ft 1 s r - fafrsprr *r
T ^ r m  w m rry T  f W ?  v r  * r m

m  31m  ft 1

(*c) fsR i *n5t*r trftrerfw i %

fc f a  * T O  *1 ^ftfr-f^T 
<HH «rf ^  3TT% *rra^ 1 V*  'em  
% «rw w f w t f  ^ 1

wrai 1

Voluntary Feree for Delhi

S8S. Pandit D. M. Ttwary: W ill the 
Minister of H one Affairs be pleased 
to state:

(a) whether a “voluntary force" 
to help Government in emergencies 
like fire, floods and epidemics has been 
organised according to the decision of 
the Delhi Advisory Council taken at 
its meeting held on the 23rd Febru-
ary, 1959; and

(b) if so, the strength of the volun-
tary force and its financial obligations?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes

\b) It is proposed to recruit 800 
Home Guards’ during the current 
financial year 1959-60. An expendi-
ture of Rs. 1:50 lakhs (Rs. 86,000;- 
non-recurring and Rs. 64,000j- recur-
ring) has been sanctioned for the  pur-
pose

jttjt  *rr wfinr

9^*. : WT fW Vf.
WPf ifrr i* R  *nfr *If fpTT
frHf ft: .

( ^ )  w  **? vfar v U  w i ^  
t r f R 'i  3  fp T T J p r  s ^ 5 t #  3ft srfa-ar 
safem fa*rr m i  «r * n  qfr®ir*i' 
f ^ = r r ,  tftr

{ ^ )  «pt t  p r  fW  % f t #  fgm<M 
sr&r r  *Ftf fk$<r fru m  f  7

wh: *0
w m fto )  • ( ? )  w  srf tm r  %ftx 
% ^  fp n rw  3r̂ fT $  v rrsh r
^ i i ^ r  f r ^ n T  j r t  5ft « f ? n r
n z m  f w  » w t  w r, 11m  «rfro im
l*TR HVTT ^  .—

( ? )  ftpfts far^nr ^  %
^  W W R  ’FUT <fCT ̂  «TO
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m  I W  FSZ
(magnetite crystals) ’ft TOT W
firi* ) aft *ft « f a r  $ 3 m ?
«nfa* i

{3 ) ftrarr *151$
Wftfhr % fantflrr *n*w % *nft*T
<ror<n*V stait (a?m ) 
«n$ an3 ^ r t  % *rr*nr qr 
faftem  f w  n rr  1 m  » f to

t t  y re  wfinF fr h »w h

^  *pwt nm 1

( ? )  fHT«rr fam  A  w rotar % 
«mr ft g f  *r i  t v z
fag t 3  famrfawr fcr <re*r 
(SiwaJik Sandstones) SWT ii»?̂ r
(Shales) fjmr gin t  » 
wrnRf (outcrop) ?r»nnr 
T̂RTT <WT %o VfuS ^3rr I  1 ĉ!5r

*%?rt tr n?  fafs^er ftraT *m  % fa  
f*Wta (deposit) *I^lf \»
vfc t» ?* <mt t o  l[Wt « 
q ftaw  % faw * m  r r e z  fW  to  f  1 

(«) aft nft 1

ffuw w  srisr *  irtsrfc t: *e«*

W .  «nr*r t * : w r  n^-fro
«hft w h  f.qr vt*r fa  :

( v )  *w t  u? *rer tr fa  s*  «pr w i 
fa  ffcurro t  ftri *re ^fartfro 
v r t  » n m  ff«rr*ra j£?t sfar 
»f7T #  arcr n* *. f« i «Wfr *  u? *jh# 
% S*qqT <PT fiPTT t  ^  ^  ^
VT; P k

(m ) ufe $T, «ft %
VfWtoTO ^ ^ 3 ?  W ff
fwflf «3*r unc# fa* w t  vifcn#
*rr 1 $  i  ?

n $ m *  tfrtam  #  xm *frto  (*ft 
rn rrc) : ( * )  «ftx  (<r). sn W f ^  
»aF W  ?r m k  i t »  (T?*r »n#) 
T*lfjJW XrJRpfH <R̂ |ir<£i V 
XfaiHT #  A I fjW «tWT %
«rm % t o  an# q r  *ft wr*l«r

^  TOcrr f^r qnf ^  I »
tfo n w  s^w JWiFR ^  qtaff w
t v r i  ?WTTT ^ T R  TgT ^  S f t t  ^ f s f t
^  % f?rt Ht arr

t  t

Open Cast Mfnlnc of Lignite at 
P a lu a  in Biluuier

j j .  f  Shri Kuiriuui:
\  Shri T. B Vittal Rao:

Will the Minister of Steel, Mines 
Mid Fuel be pleased to refer to his 
sttswer to Unstarred Question No. 3371 
°t> the 21st April. 1959 and state:

(a) whether the Experts Committee 
appointed to study the possibilities of 
°&en cast mining of lignite deposits 
at Palana in Bikaner, Rajasthan State 
hfes since submitted its report;

(b) if so, what are the main fea-
tures of the report.

(c) whether the Government have 
Cammed the report, and

(d) if so. the nature of decision 
drived at’

The Minister of Steel, Mines A 
Fte l (Sardar Swaran Singh): (a)
No, but it is expected to be received 
Portly

(b) to (d) Do not arise
Deposits of Iron Ore in Andhra 

F n M h
237. Shri Rami Beddy: Will the

Minister of Steel, MHnes and Vtoel b« 
Pleased to state:

(a) whether the Geological Survey 
ot India m Andhra Pradesh has sur-
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veyed tbe deposits of iron ore in 
Aadhra;

<b) the estimated quantity of tbe 
deposits,

(e) the places where the iron ore 
deposits are available,

(d) the steps taken by the Govern* 
ment for mining this iron ore,

(e) the Railway Stations from 
which this iron ore is booked to the 
Sea Ports and the Sea Ports from 
where the iron ore is exported and

(f) the value 0/  the exports of iron 
ore from Andhra Pradesh during tin. 
last 3 years of the Sttond Five Yeai 
Plan Period’

The Minister of Mines and Oil 
<Shri K D Malaviya) (a) Yes S*r

<b) and (c) The estimated quantiU 
of the deposits is of the order of 430 
million tons The district-wise break 
up is follows —

Quantity
Ih t 'r it i  m nullum

ionsGuntur 296
.NclJori gj
Hyderabad
Kumool ,  7

429 T
say

430 
million tons

(d) Certain areas are being work 
ed by private mine owners The Gov 
ernment is considering which area 
should be reserved for exploitation ,.1 
the public sector The question of 
exploitation will be considered on I 
subsequently, keeping Jn view the rt 
quirement of the country

(e) the important loading stations 
*re Vijaywada Guntakal Veldurti 
and Ulukunda The ore is exported 
from the following ports

Vishakhapatnam Coconada
Masuiipatnam and Madras
(f) No specific data regarding the 

quantity and value of the iron ore 
exported from Andhra Pradesh are 
available

Land Acquisition for OU Drilling ia 
Punjab

238 Shri Daljit Singh Will the 
Minister of Steel, Mines and Fuel be
pleased to state the area and location 
of land that has been acquired for 
deep drilling and structural drilling 
in Punjab’

The Minister for Mines and Oil 
(Shri K D Malaviya): An area of 
63 153 acres has been acquired for 
deep drilling at Jawalamukhi m the 
District of Kangra The details therr 
of indicating the location and area 
are given below —

11 canon Area m 
Acrtt

, \  tllagi Gataran Had
Bast No 76 9 967

2 I ika Bhati Matza
Bohan Tehw! Dira
Gopipur District
Kang 1 67

* 7 ika Katidhar Miuza 3 77Dharang
4 Tika Gatarn \  illage

Bohan 4 4
< Tika Umcr Village

Gumbar 6 2S
6 T ika Rakar 

Dharang
Mauza

266
- Tika Bhati Village

Bohan 4 7
X 1 ika Kahdhar 

Darang
Mauza

9
9 7 ika Gararan Village

Bohan i 9
10 Tika L'mer Village

Gum mar I 18
1 r 7 ika Kalidhar Village

Bohan .>6 r
12 I ika Kahdhar 

Dharang
Mauza

1 18
n Near Jawalamukhi Rh

Station 87

«3 >SS Acre*.
In addition to this, an area ot 17 42 

acres has been taken on rental hasi<- 
for deep drilling and 0 73 acres foi 
structural drilling a* Jawalamukhi - 
District Kangra

2 No land has been acquired at 
Bathula or Janaun in District Hoshiar 
pur for deep drilling However, an 
area of 1 3 acres of evacuee l»n*i has 

, been purchased at Bathula and 4 acre?
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has been taken 00 rental basis a t each 
of tiie place ie . Bathula and Janauri 
for that purpose Deep drilling at 
Janaun has not yet been started

3. No land for structural drilling 
has been acquired either a t Bathula or 
at Janauri in District Hoshiarpur

lodges of Punjab High Court
£39. Shri Daljlt Singh: Will the

Minister of Home Affairs be pleased to 
state'

(a) tbe number of judges m the 
Punjab High Court at present, and

(b) how many of them began the'i 
career as session judges7

The Minister «f State In the Minis 
try  of Home Affairs (Shri Datar;
(a) 17—(11 permanent and 6 addi-
tional Judges)

(b) 3

Hostel for Tribal Girls in Imphal
240 Shri Warier: Will the Mimst»i 

of Education be pleased to state
(a) whether it is a fact that there 

is no hostel in Imphal for tribal girls 
studying there, and

(b) if so, whether steps are beirg 
taken to build a hostel for girls there’

The Minister of Education (Dr K. 
It Shrimall) (a) No Sir

(b) Does not arise

Wealth Tax
M l. Shri Dal jit Singh: Will the

Minister of Finance be pleased to 
state the collection of wealth-tax dur-
ing 1958-59 under the heads

(1) individuals, and
(n) companies*

The Minister of Finance (Shri 
Morarji Desal) The collection of 
Wealth-tax during 1958-59 is as fol-
lows*

(1) Individuals Rs 3,71,31,400
(h) Companies Rs 5,61,95,900

Report of flu  G tm U h M r far Sche-
duled Castes and M w fcM  Tribes
24*. Shit Daljlt Singh: W ill the

Minister of Home A ffairsbe pleased 
to state*

(a) whether the Commissioner for 
Scheduled Castes and Scheduled 
Tribes has submitted his report for 
the year 1958>59; and

(b) if so, when a copy of It will be 
laid on the Table*

The Deputy Minister of Home 
Affairs (Shrimati Alva) (a) Not yet.

(b) Does not arise 
1A.S and I  P.S Officers in Punjab

243 Shri Daljlt Singh Will (he 
Minister of Home Affairs be pleased
to state

(a) the number of IA S  and I P S  
officer* appointed in Punjab by direct 
recruitment dunng 1958-59, and

(b) tho number among them be-
longing to Scheduled Castes7

The Minister of Home Affaire (Shri 
G B Pant) <a) and (b)

No ap- No bclon- 
pomtcd ging to 

in J'unjab Scheduled 
hydircct fasten 
recruit-

ment du-
ring

1958-59

^  snrr^ ^  ft?

( * )  * 3  fo r*
mx fo r  fiw T « r t  5,
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Extensions and re-employments of 
Central Government Officers

*245. Shri Sinhasan Binfb: Will the 
Minister of Home Affairs be pleased 
to state

(a) the number of Central Govern-
ment Class I and Class II officers who 
have been given extension or re-err- 
ployment, after superannuation m the- 
years 1957-58 and 1958-59 (Ministry/ 
Department-wise), and

(b) the mam rcacons for these ex-
tensions and re-employments’

The Minuter of State in the Minis-
try of Home Affairs (Shri Oatar): (a)
Information in respcct of the Minis-
tries [Departments, fiom 'whom it has 
been received is given in the state 
ment laid on the Table [See Appen-
dix I, annexure No 47] Informa-
tion m respect of other Mmi&tnesjDe 
partments will be placed on the Table 
of the House as soon as it is received 
from them.

(b) The policy of the Government 
'if India is generally not to continue 
superannuated persons, either on ex-
tension of service or on re-employ-
ment basis, except where the public 
interest so requires In the case of 
scientific and technical personnel, of 
whom there m at present an overall

fchortage in the country, extensions of 
service are granted liberally.

Reserve Hank of India

2M. Shri Kalika Singh: Will the 
Minister of Finance be pleased to 
state*

(a) tbe total amounts of loan grant-
ed by the Reserve Bank of India 
during 1958-59 to State Co-operative 
Banks and other Banks and bodies 
(State-wise) lor the purpose of pro-
viding credit facilities through various 
mediums to agriculturists;

(b) how much of the total amounts 
so sanctioned for loan to agricul-
turists is for short term and how much 
is for l o n g  term,

it)  whether the Reserve Bank of 
India has undertaken to assist the 
agriculturists m any way other than 
by granting the loans as aforesaid; and

(cl) if so the details of those
m e a s u r e '- ’

The Minister of Finance (Shri 
Morarji Desai): (a) and (b) Two
statements giving the required infor-
mation arc* placed on the Table of the 
House [See Appendix I, annexure 
No 48]

<c) and (d) Besides providing 
short, medium and long-term loans for 
agricultural operations and the pro-
cessing or marketing of crops, the 
Reserve Bank of India also assists 
land mortgage banks by subscribing to 
the ordinary and special debentures 
issued by them
Vacancies for Upper Division Clerks* 
Post* nnder the Central Secretariat 

Clerical Scheme
247. Shri S. M. Banerjee: Will the 

Minister of Home Affairs be pleased 
to state*

fa) the number of Upper Division 
Clerks’ posts lying vacant under the 
Central Secretariat Clerical Scheme 
at present; and

(b) the number likely to be filled 
during 1959*
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The Minister of State te the Mteto. 
try «f Horn* Affairs (Skrl Dafecr): (a) 
279.

(b) Dte number of such vacancies 
that will be filled during 1959 will 
depend on the staff requirements of 
the various Ministries and Attached 
Offices during the next lew months.

Defence Services Organisation

MS. Shri S. M. Baaetjee: Will the 
Minister of Finance be pleased to 
state:

(a) Whether it is a fact that 4 
advance increments have been sanc-
tioned in favour of Lower Division 
Clerks working in Defence Services 
Organisation;

(b) Whether these increments will 
also be sanctioned in favour of other 
Lower Division Clerks who are also 
working, like Defencc Services em-
ployees, in Offices not covered by the 
Central Secretariat Scheme; and

(c) if not, the reasons therefor?
The Minister of Finance <Shrl 

Merarji Desai): (a) The Lower
Division Clerks of the Armed Forces 
Headquarters and the Office of the 
Director General of Ordnance 
Factories are eligible for advance 
increments as follows:

(i) Two advance increments to 
Lower Division Clerks who p«« 
either confirmed in the Lower Divi-
sion Clerks' grade or who are tem-
porary but have completed three 
years’ continuous service in that 
grade and are considered 
for confirmation.

(ii) Two additional increments to 
Lower Division Clerks who pass 
the typewriting test (at 40 words 
per minute) held by the Union Pub-
lic Service Commission.
(b) and (c). It has been decided that 

the question of giving similar advance 
increments to lower Division Clerks 
Mrving in other Offices not partici-
pating in the Central Secretariat Cle-

**0
Hdal Service Scheme should be con-
sidered after the Pay Commission has 
made its recommendations.

topeaUag of Old Laws in Tripan
*50. Shri Baagshi Thakur: Will the 

Minuter of Heme Affairs be pleased 
to state:

(a) whether it is a fact that a num-
ber of old laws relating to various 
subjects and enacted during the **"0* 
of Maharajas are still in force in Tri-
pura;

(b) whether it is also a fact that 
most of the old laws mentioned above 
are out of print; and

(c) if so, when those old laws will 
be repealed and new laws enacted or 
the old laws reprinted?

The Minister of State in the »«■««- 
try of Home Attain (Shri Datar): (a)
Yes.

(b) and (c) It i s  true that a num-
ber of old laws enacted by the Maha-
rajas a r e  now out of print Some of 
them a r e  expected to be repealed
when the proposed lanl reforms 
m e a  u r e s  for Tripura are enacted. 
S t e p s  a r e  b e i n g  t a k e n  to have the 
other laws printed

Jhumia Rehabilitation

*51 Shri Bangshi Thakur: Will
the Minister of Home Affairs be 
pleased to state:

(a) the progress made so far with 
regard to Jhunua rehabilitation in 
Sabroom, Dharmanagar, Ktulasahar, 
Kamalpur, Sardar and Amarpur in 
Tripura;

(b) the number of families Out 
have been rehabilitated so far; and

(c) the number of those that are 
yet to be rehabilitated?

The Deputy Minister oI Hoeee 
A ftd n  (Shrimati Alva): (a) to (c). 
The information is being collected aad 
will be laid on the Table of the Sous*
•* *oon as it is received.
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Snflftsoriaf College, CMtarga
SB. Shri E. M id h u ad u  Rao: Will 

tbe Minister of SefanWe Research 
«ad Cnltarat Affairs be pleased to
refer to the reply given to Unstarrad 
Question No 3182 on the 10th April, 
1859 and state whether the Govern-
ment have taken any decision on the 
recommendation made by the South-
ern Regional Committee of the All 
India Council for Technical Education 
to give loan of 6 lakhs rupees to the 
Engineering College, Gulburga m
Mysore State for construction of
hostels*

Hie Deputy Minister for Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): Government has accept-
ed in principle the recommendation 
to give a loan to Gulburga Engineer-
ing College for the construction of 
students' hostels The exact amount 
will be settled on receipt of detailed 
plans and estimates

Limestone Quarries in Purunapani

253. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state the monthly output 
of limestone m the Pumapam quar-
ries from January to June, 1959 
monthwise*

The Minister o f  Mines and Oil (Shri 
K. D Malaviya): The monthly out-
put of limestone at the Pumapam 
quarries of the Hindustan Steel Ltd 
for the penod January to Juno, 1959 
was as follows:— . <

January

Quantity 
1 nu)
4,706

February 4,048
March . . 3,194
April 2,352
May 2,902
June 3,735

ta s la n
284. Shri Easwara Iyer: Will the 

Minister of Finance be pleased to state

whether it is a fact that the families 
of the temporary Government em-
ployees who die while they are u  
service are not entitled to any pen-
sionary benefits7

The Minister of Finance (Shri 
Morarji Desai); The existing rules 
and orders governing the grant of 
pensionary benefits to the families of 
Government employees do not pro-
vide for an ordinary family pension/ 
gratuity to the families ot temporary 
Government servants who die while 
they are m service Where, however, 
the death of the employee is due to 
risk of office or special nsk of office, 
the family gets family pens ion/gra-
tuity under the Extraordinary Pen-
sion Rules

Talkad Temples

255 Shri Siddlah: WiU the Minister 
of Scientific Research and Cultural 
Affairs be pleased to state

ia) whether Government are aware 
that * Panchahnga Darshan” will take 
place in Talkad. Mysore District, 
Mysore State m the month of Novem-
ber, 1959, and

(b) if so, whether the Government 
proposes to provide additional 
amounts for the special repairs of the 
ancient temples of national import-
ance in that place*

The Deputy Minister of SclentUp 
Research and Cultural Affairs (Dr. 
M M Das): (a) Yes, Sir

(b) No, Sir The temples are in a 
sound state of preservation and do no t 
require any immediate repairs
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RL’: MOTION FOR ADJOURNMENT

Mr. Speaker: Now, Papers to be
Laid on the Table.

Shri S. M. Banerjee (Kanpur): 
Sir, I have a submission to make----

Shri A. K. Gopatan (Kasergod): I 
want to know about the adjournment 
motion which I had given

». 1MB Written Arm otn §60
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H r. Speaker: I have disallowed it.

Shri A. K. Gopalan: I want to know 
the  reason why you have disallowed 
it.

Mr. Speaker: I have communica-
ed it to him already. It is open to 
me to bring up an adjournment mo-
tion here and then give the reason, or 
communicate it to the hon. Member 
I  shall send it to him.

Shri A. K. Gopalan: I want to know 
why I should not know the reason 
why you have disallowed my adjourn-
ment motion.

Mr. Speaker: I am sending it on to 
him I have already told him.

Shri A. K. Gopalan: You have not 
told me the reason What you have 
told me is that you have not allowed 
the adjournment motion, berause you 
said that I had not sent it to the 
Home Minister That is not a reason 
for disallowing the adjournment 
motion As far as the adjournment 
motion is concerned, there is no ques-
tion of sending it to the Home Minis-
ter . .

Mr. Speaker: It is for mo I do not 
allow. As for the reasons why I dis-
allow, it is for me to find out if it 
is an adjournment motion that has 
to be allowed to be talked over here; 
or even, at the preliminary stage, if 
I have a doubt, I may ask the hon. 
Member to explain certain matters to 
me to enable me to decide whether I 
should give my consent or not. In 
other cases, where I am clear that 
consent ought not to be given, I do 
not give any reasons, and I disallow 
them.

It is not open to the hon. Members 
to scan those things. Hon Members 
are not allowed to scan as to why I 
have disallowed; that will be entering 
into an argument.

There are three categories. I do not 
allow in some cases, where I am 
thoroughly satisfied; in some other

cases where I am not satisfied, I bring 
them up here for the purpose of 
finding out whether I should give con-
sent or not. The third category is 
where when I give consent, I ask some 
hon. Members to rise in their seats, 
to find out if the motion is supported 
by fifty Members.

So, these are the three categories I 
have adopted the procedure for the 
first category here, and I have dis-
allowed it. I did not give my consent.
It is not open to any hon Member 
here to ask me on what grounds 
I have done so, or to enter into a dis-
cussion regarding this I have dis-
allowed this.

Shri A. K. Gopalan: According to
the rules, you have to give the 
reasons here, and state whether it is 
oul of order, or whether there are 
any other reasons

Shrimati Renu Chakravartty (Basir- 
hat)* After ’ the Proclamation, every-
thing about Kerala can come up in 
this House

Shri A. K. Gopalan: And it is not
only that The Legislative Assembly 
of the State is not there, and, that is 
the reason why it should be taken up 
here

Shri Tyagi (Dehra Dun): What is 
the wording of the rule9

Mr. Speaker: Which is the rule? Is 
it rule 56’

Shri Vasudevan Nair (Thiruvella): 
Now, where are we to go for relief?

Shrimati Renu Chakravartty: You
have taken it upon yourself to dis-
cuss everything about Kerala here, 
and every day, you are going to allow 
a discussion about Kerala here, but 
we cannot bnng up anything here. 
People are being raped, and you say 
that everything cannot be discussed. 
(Interruptions)

Shri A. K. Gopalan: I do not know 
why you have disallowed it. Even 
yesterday, I sent you all the material. 
I  sent them to the Home Minister

142 L.S.D —S.
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tShri A. K  Gopalan]
•Iso. I  do not know why you do not 
allow i t  The Legislative Assembly 
is not there. So, where will the 
people of Kerala represent, If there 
are certain matters of arson, loot, 
murder and other things? You say 
that I should not raise them here . . .

Sir. Speaker: Order, order The
hon Member said that I must give 
the reasons for disallowing i t  I  do 
not find anything to that effect in the 
rules Rule 56 reads thus

“Subject to the provisions of 
these rules, a motion for adjourn-
ment of the business of the House 

xtnr purpose a f  dtacuisuqr *  
definite matter of urgent public 
importance may be made with the 
consent of the Speaker”

X have refused my consent 
SM t A. K. Q s f ls n :  1 want to 

knew the reason for it
Shri V. F. Nayar (Quilon): On a 

point of order
Shri A. K. Gopalan: I want to ru se  

another point You have said that you 
have refased consent I want to know 
what ean be done, when the Assembly 
is not there, when the Assembly has 
been dissolved, if you simply say 
like this’ You have, of course, got 
the right to say everything; that is 
correct B at what ean be done when 
the Assembly is not there7 You sim-
ply say that you have disallowed it, 
without giving any reason. What is 
the  reason? Is i t  not a  m atter of 
urgent public importance? Or is it 
a  m atter winch is out of order* You 
■imply say that you have disallowed 
i t  I want to know why you say 
Bfce that, without giving any reason.

Shri V. F. Nayar: I  want to raise a 
point of order on this. My point of 
order ia this, that the scope of admis-
sibility of an adjournment motion on 
any m atter pertaining to Kerala, in 
this context, has to be determined not 
an the basis of the rules of procedure 
<rf this House, bu t on the basis of the 
rules of procedure of the erstwhile

Legislative Assembly of Kerala. My 
argument is this. (Laughter) why 
should hon. Members laugh. Let 
them hear me. I f  they patiently hear 
me, they will be educated. Why do 
they deny themselves a  raze oppor-
tunity of getting educated? I am 
posing this question to you. (Inter-
ruption*)

Mr. Speaker: The hon. Members is 
raising a point of order Let me hear 
him.

Stef V. F. Wayar: I have stated the 
point We have now assumed the 

functions of the .Legislative Assembly 
of Kerala, because'it has been dissolv-
ed by the Proclamation of the Presi-
dent What does the President say in 
his Proclamation? If you will please 
read para V of that Proclamation, you 
will see that it runs thus:

"Any reference in the Consti-
tution to the Governor shall m 
relation to the said State be 
construed as a reference to the 
President and any reference 
therein to the legislature or 
Legislative Assembly of the State 
shall, m so far as it relates to  
the functions and powers thereof, 
be construed as a  reference to  
Parliament end in particular, the 
references in article 213 to the 
Governor and to the Legislature 
or Legislative Assembly of the 
State shall be construed as refe-
rences to the President and to  
Parliament respectively:1*

May I ask what are the reference*
there? There is reference to certain 
articles of the Constitution in  the 
proviso following i t  none of which 
Curtails the powers of the Legislative 
Assembly.

The point which I  w ant to  impress 
Upon you is that in this context 
%very subject which could have been 
%nowed fo r  discussion in the Legisla-
tive Assembly of Kerala, becomes, by
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virtue of this Proclamation, admis-
sible for sitch discussion in the 
Parliament also, so that the rules 
which you have applied for not giving 
consent to our adjournment motion 
cannot be apsflied; and you will have 
to  see whether this matter, if raised 
in the Legislative Assembly of Kerala, 
would have been admissible there. If 
i t  was admissible there, then, merely 
by virtue of the President’s Procla-
mation, we in this House are  entitled 
to  discuss it.

M r Speaker: So far as that is con-
cerned, the Proclamation was issued 
under article 356 of the Constitution, 
and clause 1 (b) ot that article reads 
thus:

“declare that the powers ot the 
Legislature of the State shall be 
exercisable by or under the autho-
rity of Parliament".

Hon Members are aware that under 
the Constitution, there are subjects 
which have been absolutely given to 
tbe States, there are other subjects 
given to the Centre, and there are 
some other subjects which are 
common to both the Centre and the 
States.

Now, we have taken over, or this 
Parliament has taken over jurisdic-
tion over those subjects, which, but 
for the Proclamation, the State 
Legislature alone will be competent 
to discuss That is the substantive 
portion of it.

But so far as the procedure is con-
cerned, it is the procedure ot this 
House that will rule, not the proce-
dure of that Assembly. . .

Shri V. P. Nayar: I do not say. .
Mr. Speaker: No, no Therefore, it 

is not competent for the hon Mem-
ber to ask me to look into those rules 
and be governed by the rules of 
procedure of the Legislative Assem-
bly. That House hag been superseded. 
All the powers under List II have 
been taken over here. We are exer-
cising those rights. We are governed 
by the Rules of Procedure of this

House. 1 have acted &  accordance 
with the Rules of Procedure of this 
Bouse. Therefore, there is ao point ef 
order

Shrimati Sam  C U b m ittj: May
1  say a  few words?

Shri V. P. Nayar: May I  seek a
clarification7 In that case, is it your 
mhng that although Parliament has 
assumed the functions of the Legis-
lative Assembly of Kerala, w e shall 
not discuss here any subject which 
is referred to in the State List? 
(Interruption)

Mr. Speaker: No, run It is the
very negation of what I said. AH 
the subjects in the State List which 
that Legislature could discuss will be 
discussed here But we are not bound 
by the Rules of Procedure of that 
Legislature that has been superseded. 
The Rules of Procedure of this House 
will govern us. As regards the 
subject-matter, we will look into that.

Shri T. P. Nayar: You have not 
understood me properly.

Shri A. K. Gepalan: In this parti-
cular case, you did not even hear me. 
Still you think yen are thoroughly 
satisfied. In  the Chamber, you told 
me something else. Here you say 
something different

Mr. Speaker: I am sorry; I  do not 
know how he misunderstood me. I  
never satd I will allow this discussion 
here I said, I disallowed it even ia  
the Chamber I do not know how 
he understood me wrongly.

Shri A. K. Gepalan: What aw  the
reasons for it?

Shrtnati Bean Chaknvartty: This 
is a senous situation.

Shri A K. Gopalan: I  want to  
know why you did not even say 
why it is disallowed. I  only want 
to know why there was discrimina-
tion here, when, according to  me, 
m atter is a  very  serious one. You  did 
not even hear me. That was not the 
procedure that you had been adopt-
ing till now. What is the reason
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[Shri A. K. Gopalan]
w hy you have done it today? That i* 
what I want to know.

Shrimati l i a a  C h ik n m ity :  Wo-
men are being raped. You are not 
even allowing this matter to be raised 
here. It is not Communists alone 
who have sent telegrams. The Exhava 
Association, SNDP people, have 
s$nt telegrams. You are not allowing 
it to be raised here, but you will allow 
people like Dr. K. B. Menon to raise 
a ll sorts of things here.

Shri Tyagi: On a point of order.
Mr. Speaker: What is the point of 

order? There is no point of order.
It was only day before yesterday 

tha t Shn A. K. Gopalan brought for- 
ward a 6imilar motion here I made 
my observations then and then he also 
agreed that the&e matters must be 
brought before, or intimated to, the 
hon. the Home Minister. The Home 
Minister said that he would always 
look into them. That is number one. 
Secondly, every ordinary matter of 
law and order even m the Union Ter-
ritories does not come up immediately 
before Parliament. If so, we will be 
just flooded only with those matters 
(Interruptions). Should whatever may 
be happening in Kerala, according to 
them be repeated on the floor of the 
House here’ (Interruptions)

Shri Nagi Reddy (Anantapur): We 
would like to know what we should 
do.

Mr. Speaker: All that I am saying 
is this, that it was only day before 
yesterday that a similar matter was 
brought up here.

Shri A. K. Gopalan: You had not
th e  patience to hear why I brought 
it today. You have not given me an 
opportunity to explain my reasons ..

Mr. Speaker: Papers to be laid on 
the Table. Shri Morarji Desai.

Shri A. K. Gopalan: When I brou-
ght in an adjournment motion, you 
did not even allow me to explain why 
I brought it here. I t is my right to

explain that But you do not allow  
me two minute* to do so. S till yoa 
talk like that.

Shri V. P. N ijar! The Assembly in 
Kerala is not functioning. Where 
are we to go to discuss thi* matter?

Shri Muhammad BUaa (Howrah): 
When the Kerala Assembly was func-
tioning, you allowed an adjournment 
motion to be brought before the 
House by some other party. Now we 
are not allowed that right. Women 
are being raped. We cannot hear this 
argument being raised when adjourn-
ment motions of other parties are al-
lowed to be brought in. This House 
should be adjourned this time (Inter-
ruptions). We shall force you to allow 
this motion

Mr Speaker: No.
Shri S. M. Banerjee: Women have 

been raped (Interruptions).

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): May I say a word’ It is not 
for me. Sir, to say anything about 
your ruling

That is for you to give Bu* I would 
like to ask the Leader or the Deputy 
Leader of the Communist Group who 
tabled this motion whether he thinks 
that this type of behaviour is condu-
cive to carry on work in this House 
(Interruption*)

Shri Sadhan Gupta (Calcutta-East): 
Is rape conducive to democracy7

An Hon Member: You are telling 
us about conduct and behaviour.

Shri Jawaharlal Nehru: I should 
like a quiet, not a noisy but a quiet, 
answer from the Deputy Leader of the 
Communist Group if this is his idea 
of Parliamentary behaviour (Inter-
ruptions) .

Shri Mohammed Ellas: You are
speaking of parliamentary demo* 
cracy! You are the man who is des-
troying democracy in this country.

Mr. Speaker: Hafiz Mohammad
Ibrahim.
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A rt A. K. Gopalan: The Prime Mi-
nister has aakad me a question.

You also Mid something and asked 
me why Z brought it now I must be 
given a chance to say why I brought 
this adjournment motion.

Mr. Speaker: I did not ask him
Shri A. K. Gopalan: You did not 

allow me to talk
Mr. Speaker: 1 did not ask him any 

reasons I said I disallowed it
Shri A. K. Gopalan: You said that 

only two days back the matter was 
brought up here and asked why I was 
bringing up the matter again

Mr. Speaker: I did not ask him
Shri A. K. Gopalan: I sent a letter to 

Dr Ramaknshna Rao I sent a copy 
thereof to you yesterday I forwarded 
a copy yesterdav to the Home Minis-
ter also Is this a behaviour which 
is against parliamentary democracy7 
Nobody does all these things before 
bringing in an adjournment motion 
But I had been careful enough to do 
all these things, I had been careful 
enough to w rite to the Governor, I 
had been careful enough to write to 
the Speaker even yesterday saving 

that certain things have happened 
after that That is what I have done 
I did not bring forward the adjo rn- 
ment motion before doing all t^ose 
things But what is the reason why I 
have not been given even two minutes 
to explain my case7 This is not the 
procedure that is followed ever} day 
here The Speaker will at least hoar, 
he will ask ‘What have you to say7’ 
and then he will say ‘I disallow i t ’ 
But in this particular case, why is it 
said that nothing should be said here* 
That is what I want to know

I know that the adjournment mot’on 
will not be allowed here. I also know 
that when one telegram was brought 
here, for ten minutes speeches were 
made saying that there was insecurity 
In Kerala, that life and property were 
not safe etc Here it is not like that 
1 wanted to press the matter and say 
why I had brought it here That was

not allowed I want to know the rea-
son for that The Prune Minister asks: 
is this parliamentary democracy? I <*o 
not know how to answer that.

Shri Jawaharlal Nchra: 1 was not
saying anything about the adjourn-
ment motion That is for you to de-
cide I was merely venturing, in all 
humility, to ask the Deputy Leader of 
the Communist Group if the various 
gestures and noises that were made on 
the other side were parliamentary 
(Interruptions)

Shri A. K. Gopalan: I want to ask
the Prime Minister whether he h u  not 
heard the noises from the other side 
when the Speaker had to intervene

Shri Nagi Baddy: Bigger noises were 
made from the other side, he wa« not 
here that day (Interruptions)

Mr Speaker: Order, order
Shri V. P Nayar: You ask your 

own people Even when I raised a 
point of order, they shouted at me

Mr Speaker: I never wanted to 
make any discrimination regardmg 
this matter This is, no doubt, a senous 
matter The other day I asked Shri 
A K Gopalan to read out a statement 
I did not stop him during the course 
of his statement He referred to all 
those matters and showed a bunch of 
telegrams

Shri A K Gopalan: 1 did not refer
to them There are other other things 
that have happened afterwards I did 
not want to refer to matters which 
have already been referred to But you 
did not even hear me

Mr Speaker: If I  allowed the ad-
journment motion, pos ibly, he might 
have referred to all those items tn ex- 
tenso but 1 immediately requested the 
hon Home Minister to say what he 
had to say He said that from a dis-
tance it was not possible to go into 
those matters Therefore, he imme-
diately engaged himself m corres-
pondence with the Governor of the 
State who is in charge of the Adminis -
tration, to look into those matters; ha
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tH r. speaker]
w en advised that Shri A. X. Gopal&n 
should, in the first instance, go to tbs 
Governor. All this took place only a 
Couple of days ago. Some other inci-
dents might have occurred after 
th a t But now we have fixed 
Up a discussion of this matter, 
deciding as to  how best it ought to be 
regulated. This was done when the 
matter was brought up here.

Secondly, so far I have ruled from 
time to time that wherever even in a 
Union Territory there are matters 
which are to be regulated by way of 
law and order locally, we do not bring 
th an  up here. That is number two. 
Thenu, i t  is a  continuing. matter. That 
is number 3. In the circumstances, 
even accepting all the statements to 
be true, it is for me to decide whether 
any discussion here of this matter 
which has been continuing for soma 
time soon after the Proclamation, 
would Berve any useful purpose or 
whether it will only create further 
disturbances there instead of bring-
ing about order. For all these rea-
sons I said I was not going to give 
my consent. I do not feel that any 
discussion at this stage will in any 
way be helpful in removing some of 
the  difficulties that might have arisen 
soon after the Proclamation was is-
sued. I feel that these matters will be 
settled ere long and we will have to 
decide the details later on. Therefore, 
I  would appeal to all hon. Members 
to  wait for a  day or two and bring up 
all matters.

In the meanwhile, 1 am sure, the 
hon. Home Minister will once again 
write to the Governor to see—irres-
pective of any discussion here—that 
no such incident takes place there. I 
would request Shri Gopalan to hand 
ever all these telegrams, and whatever 
papers have been sent to me so that 
X shall pass them on to the hem. Home 
Minister. I  shall also be watching this 
m atter from time to time.

1 am sure every hon. Member here 
is interested* in this because once a 
Proclamation is issued, i t  is this House 
fhfct fc raspotalbJe. t  i t t  awitfe of

this responsibility. TfcMMerftt X ta?  
that so soon a f te rd a y  before yester-
day this need not be taken up. Let us 
wplt and Bee. Under these circums-
tances I once again request the Deputy 
Leader of the Communist Party to be 
a  little patient If anything happens, 
I *m always here. I do not make any
tu^crimination between.........

Shri A. K. Gopalan: Sir, I have al> 
wiiys been patient; for the last 7 years 
I )iave been patient; I will also be pa-
tient hereafter. I would only say that 
if you had allowed me a t least one- 
fourth of the time that you have taken, 
I yrould have explained that it is not 
only an instance of murder (Intetrup- 
ttans). It ia not onlY one instance at 
murder. There is a policy of annihi-
l a t i o n  of the communist party mem-
bers and sympathisers to see that the 
elections are not conducted. So, it is 
a deliberate policy. It is not a ques-
tion of one murder. It is the duty 
of Parliament to see whether peace 
caii be restored and what are the ways 
in which peace can be restored. You 
did not even hear me and said that it 
is only a matter of law and order. I 
am n°t taking this as only a question 
of law and order; I am not taking It 
that way. Violence has been let loose. 
I f  you had allowed me a minute or 
t«rO you would have understood what 
the leaders of the Vimochan Samara 
Satniti are saying. They'say the com-
munist government must go; the party 
must be annihilated and that is being 
followed here (Interruptions).

go, I want to ask the Central Gov-
ernment whether they are allowing 
the policy of annihilation of the com- 
mUnist party or whether they want a 
policy of peace. If they want peace, 
the communist party is ready to help 
them- Let us understand why this is 
happening. Letters and telegrams 
have come in. That is why I  wanted 
two minutes to explain. That is why
I wanted a  discussion and you did not 
a l l o w  me even two minutes to ex- 
plain*

0 r .  Speaker: X will allow him full 
opportunity. Two days have been a l-
lotted to t this discussion. Therefore*
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w e  shall have a good discussion in  tbe 
iftatfei;. AJ1 & * t ha w*nIs tp  raise 
nowjooAy be saised them, with refere-
nce to  & •  Proclamation.

tM  A. K. 43opalaae It is  not a 
flu tter of the Proclamation. What 
steps are going to be taken to aee that 
tew  and order is maintained?

Mr, Speaker: Along with the Pro-
clamation you may discuss what step* 
are to be taken to maintain law and 
order. No particular party shall be 
annihilated which is entitled to func-
tion as any other party in this 
country.

Now, let us go the next item.
8hrl 8 . M. Banerjee: Sir, what

about the other adjournment motion? 
Three people have died. It is not 
Kerala and law and order. Three 
people have died in that area

Shri T. B. Vlttal Bao (Khammam): 
Sir, let us have it tomorrow.

Mr. Speaker: I t is fixed for the 17th.
Shri T. B. Vittal Bao: Seventeenth 

will be too late. Conditions are 
deteriorating. Let us have it 
tomorrow. (Interruptions).

Shri Vasndevsn Nair (Thiruvella): 
Sir, people have begun to evacuate 
from a particular area. They cannot 
live there upto the 17th. Two women 
have been raped in Ambalapuzba.

Mr. Speaker: Papers to be laid an 
the Table.

PAPERS LAID ON TBE TABLE

Ac t u a r y ’s  Repo r t  on  Lu c  Ins u ra n c s  
Co r po r a t io n  o r In d ia

The Minister of Finance (Shri 
Morarji Deaal): I beg to lay on the 
Table, under Section 2ft of the Life 
Insurance Corporation Act, 1966, a 
copy of the Actuary’s Report on the 
financial condition of the business of 
the Life Insurance Corporation <of 
India including a valuation ot the 
liabilities of tbe Qerperattoa >as opt

Slat December, 19S7, [riacei fei 
Library, See No. LT-1473/39].

J 'l o q p  C o n t r o l  P b o o r a m m x

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim): I
beg to lay on the Table a copy of a 
Statement regarding the Flood con-
trol programme and the flood situation 
in tbe country. [Placed m  Library. 
See No. LT-1474/69].

N o t i f i c a t i o n s  u ia » a t  M im e s  a n d  
M i n e r a l s  (R e g u l a t io n  a n d  D e v e u j f -  

m z n t )  A c t

JEbe Minister of Mines and Oil 
(Shri K. D. Malavlya): Sir, I beg to 
lay on the Table, under sub-section 
(1 ) of section 28 of the Mines and 
Minerals (Regulation and Develop-
ment) Act, 1957, a  copy of each of the 
following Notifications:

(l) G.S.R. No. 387 dated the 4th 
April, 1959 making certain 
amendments to the Minerals 
Conservation and Develop-
ment Rules, 1958.

(ii) G.S.R. No. S88 dated the 4th 
April, 1959.

(iii) G.S.R. No. 729 dated the 27th 
June, 1959.

(lv) C.S.R. No. 862 dated the 25th 
July, 1959 making certain 
amendment to the Mineral 
Conservation and Develop-
ment Rules, 1958.

[Placed «n Library, See No. LT-1475/ 
59].

N o t if i c a t io n s  r a n t s  A l l  - In d ia  
v k b  A ct

The -Minister .of State Jbn the Min-
istry at -Pone Affair* (Shri Datar):
Sir, I  beg to lay on the Table, under 
vub-section (2) of section S of the 
All-India Services Act, 1951, a copy 
c i each of the following notifications:

(1) G.S.R. No. 652 dated the 8th 
June, 1959 making certain 
amendments to the All India 
Services (Provident Pond) 
Bales, 1988.
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[8hii Datar]

(2) G.S.R. No. 853 dated the 8th 
June, 1858 makiny certain 
amendments to the Indian 
Civil Service Provident Fund 
Ryles, 1842.

(8 ) G.S.R. No. 6S4 dated the 8th 
June, 1958 making certain 
amendment* to the Indian 
Civil Service (Non-European 
Members) Provident Fund 
Rules, 1948.

(4) G.S.R. No. 655 dated the 6th 
June, 1959 making certain 
amendments to the Secretary 
of State Services (General 
Provident Fund) Rules, 1943

(5) G S.R. No. 845 dated the 23th 
July, 1959 making certain 
amendments to the Indian 
Administrative Service (Pay) 
Rules, 1954.

(6) G S.R. No 846 dated the 25th 
July, 1959 making certain 
amendments to the Indian 
Police Service (Pay) Rules, 
1954.

(7) G S.R No 850 dated the 25th 
July, 1959 making certain 
further amendments to the 
All-India Services (Provident 
Fund) Rules, 1955

(8) GS.R No. 851 dated the 25th 
July, 1959 making certain 
further amendments to tne 
Indian Civil Service Provi-
dent Fund Rules, 1942

(9) G.S.R No 852 dated the 25th 
July, 1959 making certain 
amendments to the Secretary 
of State Services (General 
Provident Fund) Rules, 1943

[Placed in Library, See No LT-1476/ 
59].

A m e n d m e n t  t o  D e l h i  M u n i c i p a l  C o r -
p o r a t i o n  ( E l e c t i o n  o r C o u n c i l l o r s ) 

R u l e s

Shri Datar: Sir, 1 beg to lay on the 
Table, under sub-section (2) of sec-

tion 47» of the Delhi Municipal Cor-
poration Act, 195T, a copy of Notifica-
tion No. 22/1/59-Delhi dated the 16th 
July, 1959 making certain amendment 
to the Delhi Municipal Corporation 
(Election of Councillors) Rules, 1958, 
published in Delhi Gazette. [Placid 
in Library, See No. LT-1477/59].

A m e n d m e n t *  t o  M o b s t e r s  (A l l o w -
a n c e s , M i d i c a l  T r e a t m e n t  a n d  o v h b b  

n a m B G E S )  R u l e s

Shri Datar: Sir, I  beg to lay on the 
Table, under sub-section (2) of section
11 of the Salaries and allowances of 
Ministers Act, 1952, a copy of Notifi-
cation No. G.S.R. 592 dated the 16th 
May, 1959 making certain further 
amendments to the Ministers (Allow-
ances, Medical Treatment and other 
Privileges) Rules, 1957. [Placed tn 
Library. See No LT-1478/59].

A m e n d m f n t s  t o  M e d i c i n a l  a n d  T o i l v t  
P r e p a r a t i o n s  ( E x c i s e  D u t i e s ) R u l e s

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub section (4) 
of section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of each of the fol-
lowing Notifications, making certain 
further amendments to the Medicinal 
and Toilet Preparations (Excise 
Duties) Rules, 1956

(l) G S R  No 617 dated the 30th 
May, 1959

(ii) G.SR No 754 dated the 4th 
July, 1959

TPtoced tn Library, See No LT-1479/1 
59]

N o t i f i c a t i o n s  u n d e r  S e a  C u s t o m s  
A c t

Shri B. B. Bhagat: Sir, I beg to lay 
on the Table, under sub-section 4) 
of section 43B of the Sea Customs Act*
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1878, * eopy of each of tbe following 
Notifications:

(1) G.S.R. No. 519 dated the 2nd 
May, 1959.

(ii) G.S.R. No. 520 dated the 2nd 
May. 1959 making certain 
further amendment to the 
Customs Duties Drawback 
(Brand Rates) Rules, 1958.

(iii) G.S.R. No. 540 dated the 9th 
May, 1959 making certain 
further amendment to the 
Customs Duties Drawback 
(Fixed Rates) Rules, 1958.

(iv) G.S.R. No. 543 dated the 9th
V m .

(v) G.SR. No 566 dated the 16th 
May, 1959

(vi) GS.R. No 567 dated the 16th 
May, 1959 makmg certain 
further amendment to the 
Custom*! Duties Drawback 
(Fixed Rates) Rules. 1958

(vu) G S R  No 568 dated the 16th 
May, 1959.

(viii) G S R  No 569 dated the 16th 
May, 1959 makmg certain 
amendment to the Customs 
duties Drawback (Fixed 
Rates) Rules, 1958.

( i x ) G S R  No 570 dated the 16th 
May, 1959 making certain 
amendment to the Customs 
Duties Drawback (FixeJ 
Rates) Rules, 1958.

(x) G SR. No 621 dated the 30th 
May, 1959 makmg certain 
further amendment to the 
Customs Duties Drawback 
(Gold Jewellery) Rules, 1957

(xi) G S.R. No. 622 dated the SOth 
May, 1959 making certain 
further amendment to the 
Customs Duties Drawback 
(Brand Rates) Rules, 1958 
and Customs Duties Drawback 
(Fixed Rates) Rules, 19SB.

fxii) G.8.R. No. 626 dattfd the 20th 
May, 1959.

<xiii) GS.R. No. 627 dated the SOtlfci 
May, 1959 making certain 
further amendment to the* 
Customs Duties Drawback 
(Fixed Rates) Rules, 1958

[placed m Library, See No. LT-1480/' 
591-

N o t i f i c a t i o n s  u n d e r  S e a  C u s t o m s  
A £ t  a n d  C e n t r a l  E x c i s e s  a h d  S a l t  

A c t

Shri B. R. Bhmgat: Sir, I beg to lay 
on the Table, under sub-section (4) 
o i  s e i ta a i i  t f i  Mfcft: S e a  C.-aVtt»rns M i, 
1878 and section 38 of the Central 
E x c ise s  and Salt Act, 1944, a copy of 
each  of the following Notifications:—

(I) G S R  No 571 dated the 16th 
May, 1959 making certain fur-
ther amendment £0 the Cus-
toms and Central Excise 
Duties Refund (Fixed Rates) 
Rules, 1958.

( II) G S R  No. 572 dated the 16th 
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise 
Duties Refund (Fixed Rates) 
Rules, 1958.

(III) G SR  No 629 dated the SOth 
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise 
Dut es Refund (Brand Rates) 
Rules, 1958 and Customs and 
Central Excise Duties Refund 
(Fixed Rates) Rules, 1958.

(iv) G S R  No. 630 dated the 30th 
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Centra] Excise 
Duties Refund (Fixed Rates) 
Rules, 1958

fPlaced in Library, See No. LT-1481/'' 
*91.
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Aanawawaw »  ttitn m a n xn o K  o r  
xhs Pbopix (PmvAiunoN or Euecro-

RAL RoiXS) RUUCS
H ie Deputy Minister of Law (Shri 

-Bajarnavfa): Sir, I beg to lay on the 
Table, under sub-section (3) of see* 
'tion 28 of the Representation of the 
People Act, 1950, a copy of Notiflca- 
tion No. G.S.R. 87S dated the 24th 
July, 1959 making certain further 
amendments to the Representation of 
the People (Preparation of Electoral 
Rolls) Rules, 1956 [Placed in Library, 
See No. LT-1482/59].

R e p o r t  o r  R e h a b i l i t a t i o n  F i n a n c e  
A d m i n i s t r a t i o n

The Deputy Minister of Finance 
4 Shrimati Tarkeshwarl Sinha): Sir,
I beg to lay on the Table, under sub-
section (2) of section 18 of the Reha-
bilitation Finance Administration Act, 
1948, a copy of the Report of the 
Rehabilitation Finance Administration 
for the half year ended 31st December, 
1958. TPIoccd in Library, See No. LT- 
1483/59].

A n n u a l  R e p o r t  or t h e  T r i p u r a  S t a t e  
B a n k  L im i te d

Shrimati Tarkeshwar! Sinha: Sir, I 
bag to lay on the Table, under sub-
jection (1) of section 639 of the Com-
panies Act, 1956, a copy of each of the 
following papers:—

(1) Report on the working of the 
Tripura State Bank Limited 
during the year ended the 31st 
December, 1957.

(2) Directors’ Report with Acco-
unts of the Tripura State 
Bank Limited and the Audi-
tor's Report for the year end-
ed the 31st December, 1957.

(3) Letter No. 1-Rep. 11-35/58 
dated the 5th January, 1959 
from the Director of Commer-
cial Audit, New Delhi to the 
General Manager, Tripura 
State Bank Limited, Agartala.

[Placed i» Library, See No. LT-1484/ 
<9?.

OPTIONS <QN 0 0 4 *
Sardar A. 8. Salgal (Janjgir): Sir,

2 lay on the Table Paper No. XI to the 
Bill to provide for the te tter adminis-
tration of Sikh Gurdwaras situated in 
different States of Indian Union and 
for inquiries into matters connected 
therewith which was circulated for 
the purpose of eliciting opinion there-
on by the direction of the House on 
the 12th December, 1958.

12.27 hrs.

STATEMENT RE: CRASH OF
DAKOTA OF KALINGA AIRLINES

The Minister of Transport and Com-
munications (Shri S. K. Patil): Sir, I 
regret to inform the House----

Shri S M. Banerjee (Kanpur): 1 
am told that this is a non-scheduled 
operator and m this particular line 
Shn Patnaik was running. About the 
non-scheduled operators many a time 
quest’ons have- been asked and letters 
have been written We were told that 
everything is good I  want to know 
what action has been taken against 
this non-schedulcd operator who is 
playing with the lives of the passen-
gers.

Shri Tangamanl (Madurai): I want 
to know what they are going to do 
with the Dakota planes and whether 
they are going to be replaced also?

Mr. Speaker: They want to know 
something about this non-scheduled 
operator against whom so many com-
plaints have been according to them; 
whether they are going to use Dakota 
planes or going to give them up.

Shri S. K. Patil: I regret to inform 
the House that Dakota aircraft VT- 
DGP operated by the Kalinga Airlines, 
which took off from Mohanbari for 
along (47 miles North-North-West of 
Mohanbari) a t 10.17 hrs. 1ST on the 
3rd August, 1959 failed to reach its 
destination. The last contact mads
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!by Mohanbari with the aircraft w et 
« t 10.28 hr*. 1ST.

Tbe aircraft was m i a non-scheduled 
flight carrying 6280 lbs of freight and 
had on board the following crew and 
other staff:

One Pilot,
One co-Pilot,
One Radio Officer,
One Attendant and
Two members of Assam Travels.

Two IAF Dakota were sent in search 
of the missing aircraft One of them 
took off from Jorhat at 14 15 hrs 1ST 
and the other one at 14 26 hrs 1ST on 
3rd August, 1959 Both returned to 
Jorhat at 17 00 hrs without locating 
the missing aircraft

A wireless message from a Political 
Officer in the North Eastern Frontier 
Agency relayed from Jorhat on the 
4th August stated that the completely 
charred wreckage of the aircraft had 
been located 25 miles south of Along 
near Sagong village According to 
unconfirmed reports from villagers 
from the scene of the accident, three 
persons were killed, one seriously 
injured and two slightly injured 
Because of the difficult track, the 
rescue party which had left for the 
scene ot accident is not expected to 
reach Along before this evening.

Shn  A. M N Shastn, Inspector of 
Accidents, left Delhi by air on the 
morning ot the 4th August, to investi-
gate the accident

t  shall place on the Table a detailed 
statement about this accident after 
further details are available

A question has been asked about the 
non-scheduled lines. So long as this 
m atter is under investigation, it u  not 
proper for me to say something relat-
ing to tius issue. That is a general 
question. This question is under 
Investigation and I believe, in about

Kalinga Airlines
another week's time we shall have a 
report as to what exactly has happen-
ed The other is a big question about 
which I shall make a detailed state-
ment later on after this report of the 
investigation comes into our posses-
sion—as to what our attitude is going 
to be so far as these non-scheduled 
flights are concerned and particularly 
the parties and persons mentioned It 
is not proper for me, without any 
investigation to say anything on that 
point Therefore, I would ask the hon. 
Members to wait sometime before the 
details are gathered (Interruptions).

Mr. Speaker: And also about the 
use of the Dakota Hon Members 
want information and investigation on 
that pomt also

Shri S. K. Patil: I have made a 
statement X would make a  statement 
particularly on this pomt whether the 
turbulence of the weather is very 
great in the NEFA area. I would also 
refer to that

Shri Joachim Alva (Kanara): The 
hon Minister is aware that this area 
is the most vulnerable area and many 
accidents have occurred there. We 
should like the hon. Minister to  pay 
more attention to this area where 
several accidents had occurred and 
pilots had to be paid extra to go an 
that line We do hope that there 
would be some long-term and short-
term programme for that area so that 
improved planes with better and more 
engines may be put in operation so 
that everything there may be safer.

Shri S. K Patti: I t  is a  freight car-
rier with which we are concerned 
here But so far as passenger-lifting 
is concerned, I would assure this 
House that we are thinking of having 
very soon planes which can fly in such 
weather and we shall avoid all these 
difficulties.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

F o r t y - s i x t h  R d o r t

Sardar Hukam Singh (Bhatinda): I 
beg to present the Forty-sixth Report 
of the Committee on Private Member* 
Bills and Resolutions.

1SJ8 fan.

CORRECTION OF ANSWER TO
STARRED QUESTION NO 1183

The Deputy Minister of Finance 
(Shrimati Taifceshwari Sinha): In
reply to supplementanes on Starred 
Question No. 1193 answered in the Lok 
Sabha on the 13th March, 1959, I stated 
among other things that "a Depart-
mental enquiry was held after this 
thing was pointed out by the Public 
Accounts Committee” I understand 
that a Departmental enquiry in tbe 
formal sense of the term was not held 
but that the matter had been examin-
ed in the Department after it was rai< • 
ed by the Public Accounts Committee 
As my original reply is likely to create 
an incorrect impression, I request that 
it may be suitably corrected

12  S4 hrs.

INDIAN ELECTRICITY (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now 
take up further consideration ot the 
following motion moved by Hafiz 
Mohammad Ibrahim on the 4th 
August, 1959, namely—

“That the Bill further to amend 
the Indian Electricity Act, 1910, as 
reported bv the Joint Committee 
be taken into consideration ”

1 understand that out of five hours 
tha t have been allotted for all the 
stages of the Bill, 2 hours and 45 
minutes have already been taken up.
2 hour* and 18 minutes remain. I fur-

ther understand that the hap Miniates 
would like to take half an hour for 
reply. May I know the wishes of tha- 
House as to how much time should be 
allocated for the various stages of th a  
Bill? Shall we conclude the considera-
tion stage now and proceed with th »  
clause-by-clause consideration?

Shri Snrendranath Dwhredy (Ken- 
drapara): We may have four hours
for the consideration stage and on* 
hour for the other stages.

Mr. Speaker: Very well. So, we 
shall conclude this stage at 1‘4S and 
I shall call upon the Minister at 1*15* 
I am told that no hon. Member was in  
possession of the House when it rose 
yesterday.

Some Hon. Members rose—

Mr. Speaker: Hon Members will 
take five minutes each

Shri Naushir Bharueha (East Khan- 
dcsh) • You mav extend the time by 
one hour; it is m vour discretion

Mr. Speaker: At the end of the day, 
I do extend but not during the middle 
of the dav, normally Very well I 
will allow an agriculturist to speak 
now Ch Ranbir Singh

ffto njnnT fa?  (^ifRW) : wwiw 
fart?

m m  fa
a *  fcr 5  aft

f*T *r 3ft 31T Tjft t ,
STOTT *  «TPT 5T*tW%

Mr Speaker: May I know the hon. 
Members who want to speak?

Some Hon. Members rose—

Mr. Speaker: I  find that Shri Braj 
Raj Singh, Shri P. R. Aasar, Shri 
Jadhav and Shri Harish Chandra
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Ifa thur want to speak. The hon. 
.Members may be as brief as possible.

W ft*  f a f  : V t €rf?TRT
A 'njrrn fa spr *«?

**tft <£t *r£r f ^ n  fasrtfY % ^  A 
«fti| ?w w  t o  % qH t v  «ri^
%*HT <TT*T?TtT'TT5fT3<T-

*mr jft i u tt  arw% 3 fa  «rrsr <r*tv

I  i «rt h r t t  *pt w

^?T »T %f^T SPTT A fa  %rr% ^
•Vt fcPTTr 5PT % fa ir  tn r Tfi'FT

% ?T— 3TR fspreft
% TO «Pt ?fTT ^*U-?TPT*T % *TT*TT;T 

«rt, %5T * t UFTT3f &  W&TT

f  «r j r #  % fa A  %!T *?t A^ t ^ t 7
% faq tPTT q- if.qfSR- %*T ^

eft *NR ?r?V f* R  fPFTT f. I fFTTfa 

*1^  qf.iszi m?n: «tp t ^  zn  mn tft
* n ^  «raT £ fa  A  fa ^R t %
fa*rfa% *f ewq-fZ % 3H?
<^ct 3IIT5T 3it t  Tfj srr *r^rr *ftr
gr?wt A n /J  T ĴTT ^rf?^, % frn

^ w $«*?t£fa w t3 t fth fa s p fr 3 m fr t ,  

3?T A  ?m  q̂ T 3t f t , a t =Ff  

A  =arpfm f  3TTT rqw 'Tft'T'T A z  ^

% f?m  *n>T snfr ?  ? ftr srr*r $ «ft>r 

pflT  I S* gr-TRT *T p  
fa*T ^T*; ft 5̂T * t sffPT jTHT $, 

3 ^  ? rm  rnpT 4  f m m  f  fa  q% 
^prd t  fa  vtftpsr ip ir^TT Tt JfmtTC 

§* 5*T StfT «T*T g tr  IT  MTH

w  amr i

m v r ft  *fnrw H « ftr ^v-f iid  

« ? |fs  i f ,  ^ npt srrq^f 

^ft WTRT *rt ftfWT w  V t

^  *rr waefV % i ?r?
|  I fPR ĝ PFT *TcT5T̂ ^  % 

1^PIT '* R  f*F 9 T V R  fjRPFt

(Amendment) Bill 
vFfbrm  f t— fiRTm % «ftr «rc ^  
f ro w n : qrvfw ff f t  «ftr

A t  % f*T̂  M'f̂ HI ^t—-
?ft r̂«TOt n't ssm& ft an*, *m  ^rf»R 
sswrt ft5fte f w  m r  |  ft? ffro rft 
VRSIR ?t fTTT eft A 3«SPT
WTPTcT V̂ iTT I vifV'l CT1 W l^
W*TT fe= ftj fjptrr *T*TT I  f5p

ffT^rrfr T TW i ' l ’lit *?T?«PTTf % TTT- 

% sncFP- v i  firaT j t r ,  tT *% 
*R?T 5TPT fT«ft I

jTST ?r: ^rt^tsR- %,
A  v?. w  srnr ^  » m r  f% m  ^  

A  ^ ^ r r r  ^ t  ^rtf^r ?ft arrfr ^ f 
cfl *TH ¥t Ttvr r̂ rr^ir snnf 
^FTt ^ *?V If . jfrft ^  I  Jtf; rrsp 

arc *nf;r e  ?> %?[T ^  rfT  ̂ TT̂75
^T I sra iptr I ,  ffT 1 >TR
fr^ fM n iH  WT ’ of T tr r̂ <f.|<.^H-

t i , frs p ft % % *nf=R: ^t,

fjp H  F̂rrnt f̂tt ttztpt fspTf, ^>rst

’ w  +hh[ wtr Ttrr 
^  W *T*rT 5TPTT t- ,fr WFZ A  >ft 
9T*r *T»̂  1JTT5T T̂T TfTT f  ?fk 
OTi pPTfT ^  | f% ?HR f̂tf Trsn tTspy
sreta sft mf̂ n? t, *>j»t r̂t A t 
^*PT?T^^tTr??T ?TT5T̂ t̂ TT3r%̂
1 1  A  *nr^Tr ? fa  ^  ^ t f  s rp  wsgm
rrOTT t  I m  5fa I  fa  5TPK 
fS5 far % fsrt R̂T ^TR-fRt f̂t 
<RT% r̂<M "4̂ 1M1 ^t|, 5rf^ IRFT *f 

sft q^n-tr-firn?
^  ^  fa  ?TR firsfeft ̂ t  5̂T «Rt <R«5t 
% ^ ^ T Ts r ? m T  | ,  err fasnrt f a  
v rA  w  o t  h t v r  % ^ r  A  gt^r 
^rfp-, ^  gr̂  4ft wr̂ K t̂
wtr 7̂? [̂4Tt s?fr I fS5 ftiT %
fa t ^ret fa*n arr t o t  |  ^  

tft ^  ?ra «r  fa  aw ^  f i R T ^
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w  <m^T, *#Npr gnnr ^  
w r i t  1 1 fcflpr fist *ft t a r  *pit
t *fc- •*- - tf r  ^  ft «*■ •» A -̂K.m  & Z  vTHgRRi Wtf n *n IflWW 
f jr f t  I ,  v m  *ftr «rr 3 % w M t
«n*T wr f ,  f i r m  tfN r s i  3*r
qretr gflftgEifl ^«<3Pw % s ta r 1 1  

$ m l t  wj9  *r«w& f t  r if tm  
wnft |  i $*r fcafr f  fir anr 

f t  fcxtft f t  
*st* wi f w  M t  * t  fiwT amrr 

« t fcrcr «rc ^  f*R«ft * t w r  ^  
Sfeft | » # h :« r R  *  fara x z  q T ^ r t f  v t  
fcfr | ,  TW-faT v t  * r i t  $ I

f W v  A W T  *TOT t ,  ^  ?nft f t
w w t |  aw ft? ft *5?% % # 
ii«< S M  *ft »ft ftiMdfcar ?r $t, 
w f f o  q*> i f t  f t iK fe f w  * j< f « h j t

«R I  I * t  &T % TOR «A
**% qf% t «% | ,  gspft f t  am* ^fftnr
if i t f t  I % HTgiTT f t  aft
« w w i *!t *rf $ fo  tffcra- 3  5^ 5% ^  
«U<*fiw t t  ift— HiftnFf * t

$taT, ^  ift fz r ftsT
am  1

Shri Sapakar (Sambalpur): Sir,
yesterday, the hon. Minister while 
speeking of the development of elec-
tricity between the year 1910 and the 
year 1957 probably forgot how the 
Government machinery has not been 
keeping pace with the development of 
the electrical undertaking. I will 
illustrate this by showing how file 
legislation itself has been wanting in 
keeping pace with it.

You will see, Sir, that in the year 
1948 the Electric Supply Act was pass-
ed and in the year 1953 an advisory 
Board was set up to look into the 
necessity of remodelling the Electri-
city Act with a  view to meet the deve-
loping needs of electrical energy. This 
Board submitted its report in  the 
year 1984 and made some valuable

snggssttna about tb t  m gr the W m -
tricity Act should be amended. I t  sug-
gested that a  comprehensive Act to  
cover both the 1910 Act and the 194ft 
Act should be formulated. But we 
see tha t even tha t recommendation 
has not been implemented as yet and 
certain suggestions that are made in 
that have not been incorporated so 
far as the amendment of the 1910 A ct 
is concerned

Therefore, 1 feel that this amending 
Bill, though a high claim is made by 
the hon. Minister that it fulfils th e  
needs of the developing tempo at elec-
trical development, does not go far 
enough.

Then, the 1948 Act envisaged the 
setting up of Electricity Boards in  th e  
States and in the Union Territories. 
The hon. Minister said that some a t 
the Union Territories are so under-
developed that Electricity Boards have 
not been set up for the Union Terri-
tories. Similarly, in some of the  
States State Electricity Boards have 
not been set up. This failure to set up  
State Electricity Boards takes away 
much of the validity and effectiveness 
of the 1948 Act, and it therefore ham-
pers the reasonable growth of electri-
cal development in the country.

You will see. Sir, for example, that 
one of the amendments suggested and 
on which I have appended a note of 
dissent is about the doing away with 
the clause regarding maximum rates. 
Explaining this yesterday, the hon. 
Minister said that since section 57 a t  
the 1948 Act and also the schedules 
attached to it fixed with more meticul-
ous care the basis on which die elec-
trical rates have to be decided it  is not 
necessary to retain any longer the 
maximum charge that was fixed under 
the 1910 Act, and therefore clauses X 
and X IA  should be deleted. But in  
those States where Electricity Boards 
have not been formed and in those 
States where the State Governments 
as such have no time to look into the 
complaints at the consumers regard-
ing the reasonable rate a t which elec-
tricity should be supplied, the people
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tire  without any remedy whatsoever. 
In  this connection, the reasons that 
wave put forward by the hon. Minister 
regarding the non-fuartUmiiig a t  State 
Electricity Beards apply not only to 
the Union Territories but also to the 
States where they have not been fMin-
ed. In those States where they have 
not been formed, i t  is suggested that 
as soon as State Electricity Boards will 
be formed they will be subject to many 
restrictions and taxations whereby it 
w ill not be profitable for the State 
d e c tr id ty  Boards to function and that 
is why they have not been formed.

When the 1948 Act was in the Select 
Committee stage, the Select Committee 
suggested that the State Electricity 
Boards, which function mainly through 
some of the officials who have other 
duties to perform, should be exempted 
a t least from the central income-tax. 
But that suggestion of the Select Com-
mittee on the Bill relating to the 1948 
Act was not accepted by the House. 
Therefore, the State Electricity Boards 
are subject to all such regulations. 
That is why the State Governments in 
some of the States have not formed 
such Boards.

Since in many of the States section 
57 of the 1948 Act and also the Sche-
dule VI attached to it which fix the 
rates a t which the electric supply com-
panies should claim the rate per unit 
are practically defunct, it is all the 
more necessary why these clauses X 
and XI which fix the maximum rates 
and also section 3 which provide that 
the maximum and minimum electricity 
charge should form part of the licence 
itself should be retained. There should 
be no inconsistency whatsoever 
between the maximum and the mini-
mum, or a t any rate, a t least in rela-
tion to the maximum, and also there 
should be no inconsistency in respect 
of this maximum and the detailed way 
of calculating the reasonable rate as 
provided by section 57 as well as Sche-
dule VI of the 1948 Act.

Now, I will show some inconsisten-
cies between the 1948 Act and this new 
A ct Apart from the amendments

brought forward to this Bill, there are- 
certain amendments which have been 
proposed by our Communist friend 
Shri Panigrahi. He has suggested that 
so far aa the taking over of electric 
supply companies is concerned, the 
basis of acquisition should be the dep-
reciated book value. But the 1910 Act 
provided that the acquisition should be-
at the fair market value. So far as the 
amendment of sections 5, 6 and 7 is 
concerned, for the acquisition of a  pri-
vate company by the Government, we 
fthd that the market value should be 
taken. This constitutes an inconsist-
ency and this has been emphasized by 
the report of the Advisory Board for 
the Indian Electricity Act constituted 
in the year 1953. It has made pointed 
reference to  this. At page 9 of the  
report, while suggesting an amendment 
to the Act, the Board said:

"When a generating station, 
main transmission line or aa  
undertaking is to be acquired by 
the Board either under the  First 
Schedule or under the Third Sche-
dule to the Electricity (Supply) 
Act, 1948, the price to  b a  paid fo r 
such acquisition is to be the “dep-
reciated book cost” as laid down 
in the Fourth Schedule. On the  
other hand if an undertaking is 
to be acquired by the Board under 
sections 5 and 7 of the Indian Elec-
tricity Act, 1910 in pursuance of 
the provisions of section 71 of the 
Electricity (Supply) Act, 1948, the 
purchase price is to  be the fair 
market value."

This provision of the 1910 Act Is: 
sought to be amended by this new 
clause. The same standard of market, 
value is retained whereas the 1948 Act 
retains the depreciated book value. 
There is thus some justification for th e  
amendment sought to be moved by our 
Communist friend that the depreciat-
ed book value should be the proper 
standard so far as the acquisition at 
the electric supply companies is con-
cerned.

Of course, the  Board itself has sug-
gested tha t the 1946 Act should b e
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amended to bring it in line and to 
jnake both the Acts, the 1910 and the 
i948 Acts tally In the 1948 Act also, 
i t  is said that the depreciated book 
•value should be the proper standard 
for acquisition But as it is, so far as 
the 1948 Act is concerned, it is not 
contemplated that there should be an 
amendment I think that this amend- 
.xnent should be accepted

Another thing to which I may draw 
the  attention of the hon Minister is 
the official amendment that he pro-
poses to move regarding section 5 He 
proposes to do awav practically, with 
the different categories m clause 7 of 
the amending Bill In clause 7, he 
wishes to delete practically lines 1 to 
6 at png<j 6, thereby perhaps over- 
simplifving the Ir-gislition on this 
point But here also probably the 
hon Minister has failed to take into 
consideration the distinction between 
the case when an undertaking is> nought 
to be acquired after it has worked for 
a certain time and th< ta^c wheie it is 
sought to be acquired ab imtio before 
the secuntv is deposit'd

In this connection I mav refer again 
to page 17 of the report of the Advi- 
sorv Board where the reason for this 
distinction is el iborated It is said

“The provision for revocation
on the grounds set out m existing 
section 4(1) (c), has been separat-
ed and put in this new sub-
section The procedure prescrib-
ed m existing section 5 for find-
ing a new licensee on revocation 
had to be followed in all cases of 
compulsory revocation including 
revocation for failure to deposit 
security or to satisfy Government 
that the licensee was in a position 
to discharge his duties and obliga-
tions Clause 1 of the Schedule 
makes it clear that the licensee has 
to fulfil these two conditions 
before he is permitted to exercise 
any of his powers in relation to 
the execution of works Where he 
fails to fulfil them, there would

formally be no works to  value and 
■el1 and no necessity to follow the 
“pedal procedure laid down m 
existing section 5 All that is 
required, therefore, is a provision 
*o enable the Provincial Govern* 
*hents to cancel the licence when 
these two initial conditions have 
*\ot been fulfilled”

the consequence of the over* 
sin\pUficaUon as suggested by the pro-
pped  amendment of the hon Minister 
would perhaps result m complications 
in cases wheie the proposed licensee 

not undertaken an> work and his 
llctncc* could be terminated without 

anV detriment either to himself or to 
th»i Government I hope in moving 
thb amendments the hon Mmisttr will 
taK» these points also into considera-
tion

«ft HTHT (TiTffafT) ’ xr fasr q? 
fyer* n  t

«nr 5*7 «nT *rr ?T f. \
rr ;̂ arT=T *1$ $  fa

^  w  *rr<rr t  v t  
fa^T-T iftT ^7  *? fan* 

qjpqj fsm*
it tftx  ffpft fsnnft f*pr i

n*- f  fa  % 3

nrpft * \  ^  R
î »rnr«p-*4tr<f3rsf t ^ , arT̂ fr t i  *t? * tct  

$ 'TT'fl aw wrarr
f. «r*P’ fa*ft ** tr <re s t

*r fa #  =ft ^  *t pt

«i(T firsfrr %
ftiW t i w  vr* *  it? $«? w

i  f a  aw tf’ft % f t
qsp *r*r r c  #  z k  finrsft

i fcfa* ?*r 
% *re *«ft t  f a
^  TT ?ft
tew ^
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q#*nr» x r  Mifiw 1

« r«  * p  J W ? r  w*n mx
qrt «nr wj3T ^ t t  £  «ft qnw - 

vrff «ift *mr ^  ftqftr « t  fcqfr fS
IX WITST |
TO VT-n 'WTff̂  I

s£e t^rftjq? «ft» q q rl *nr Irftq  
*fr*fV •P̂ 'Y r i z  t» f̂q?q> «its ^  *i> qn?n 
«Tarrc v &  f  j v r  qn% w m ?  %ft 
▼ft# % fa*  qrtf ssrrar ?nflr f w  «nrr 
|  » #  q v  ^Tf *r$v[ {  1

$qrt: q?r ap^rrr s r t ^  qrr qrr*r ^  
*$r $, 3»ft Jrsrcft f a r f r  jtt*t * r 
|  1 'V ifr * ? t  fa ■? w-i qpn:- 

^f. WftJT fa?  m m ^ w  
t o  qr?%- ?*r &  r f f 'fr  *Y*q?
q ra r^ ra s  % fsnr-ft f t  sthY 1 1 f r f t *  
ftrFj/T m r  q  f s m l  % <nr %n <** 
qnr * f\  f t*  to  1 ??r<HT *  f a ^ f t  
*  v to  ’jJPts % f j p w  % f t  arrft t  * f lr  
«c r̂ & « r  *ft5T 5* ^  *  cii 
m »  s  -it srpft ^  1 ^
q<TT 5rcrr |  f t  q%fa^r 4 ;?ftavn
*> tq e  ?r 311 «tto ffs rw  fr
f in rft ?ft t  ?*» **k  %m 1 1

w t  »r*t -ft *> ?Tf q3n
f t  RU STTo ^f-TJ % ftsp ft &TT «ftr 
5 || SfTo q fi«  % f^ffW % cqstf T̂WT
wrsnr q^Y $ tft <tfh q*rr $ ’ *nrc q$ 
vrfrr trsrrr $ eft <nf«rc srrt qf
v p  f<tvmr v^4t =5TTf§T, 
w r ft?r h  f*T5£ <55tw ^  |  3ft 
f t  s ta r  MTff? 1

IS km

^a ft^ « < !rn T T ^ ftftap ftP ra ri fi? 
•fWf $ t i  ^ a M  ^  aYt <S5ff i  
wnn*ff v t  <rr# % flaw <\r an^ft 1 

itft»T tr? «> *Ht v t  *AF«v W t r r  
Ml LS.—«.

(  I fff fiRT q ^  v r a
I  1 ^  i t  qrrr>r »Tf |  f t  f q r t
q^t qfowr m  >fw ^  t^ t  | ,  
aft f t  m % w r  & 
fcfor w  sfh ^ i fsnpft ^  

f»i5R ?nFft q^f 1 1  a ft
«?r i»«f n i t  =r ^  «rr f t  ftfW t (. 
*%  f q r t  f M R  q r  % 5TFft %, $k t < a .q r 
% % arrf q t  §, §*rrt fa%
% f t4  f^aFft |  1 5it ^  f  €t w
STC5  %• TgT t  *Tf 5 f t  iflft t  
K*r q r wrw f?qr srr-TT 1 

(Interruption) I am speaking of Rat

nagiri District. ^c'frf'Tfr %■

^  4# «T3T F̂TFTT, 'T’HT̂T *fT#
% * k  »mm |<rr f t  ^ n ? r  ftsRfr 

f rH 'T  5I^T fW f  4T$fr 
THTfiTfT % WV ^TPff ^ft f t?R  qT5fr

|  1 fsrar f«raf?r %m |  1 
$*r fsnrsft q^rsti TTfTimsr <*t ^ t t  ^ t t ^
* frt Tmfirfy «fcT fT«{*T |W
a ’f |q ir  s^fr RT'TT afTcfr t  I
• r ra r^ r  ^fW f ^  m ^ t ryar
I  f tf tq  €jtJ ffanr <£t
«rm<nRfT ^  v t  t r t  
q^t 1 v ts  f<q q ^  $ r  < m  7«ft*r 
qsfV ^  *mr qm ^ar «Ft «ft aRirw 
*rr f t  f*rr^ q^T spt efNn 
«irqw+di t  1 q^r f t  scfar 

^?r % ftr  ^  <r q|ff 
t  1 w  ftqftr q?t ^  | q  vft *tt 
t*»TTT fqqsi 5«n ?5nqq |  3*ft f t v  

* \  ^ fq ^ i q#t ^ 1 ?m  q^ 
’f n w l f t m r r  qftflRTSi>#Kqfrf5ni^V 

5TT «*?ft |  art f t  v«« 
irr sioo iffa JT ^  eft qqr 
firft^qe q?t «r> f t  f? r ^« *n «o »ft5T 

qc ^  fqar?ft fasprr q^f ^  1 

W  <R tqpT « ifrc q^ ‘t m i
V v ft T f # i f r  «Ft

1 4  q ir  q r  »P?qr =qT^n g f t
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{*ft dwnfl'

#  x i i*  arrV ^ 
«r$t v  * r * t f  *  f r  firsM r *nr «rfw  w$t 
$*rta  ’ir f  f& nft n?r «m?*r

^Tf?p i ^fcr «rc *ffr *rwfrwr
£  fa*Tt ^  uf^ftw<rr t  i

w - S to r  *% <Fjsre 
a w v tf  *<t* *rw «r ?Wt |« f t
# r  3 tT ^  faur
|  «f*#tf*F faR *  f^Rirt

t
‘Shall be tbe market value of

the undertaking at the time of 
purchase "

irft ft qg * m  wm $ i 5*  * t 
m *  v««T ¥5rqn i „ 5 creT f t  
»R&, V’T't ^  3ft <ftf*fa?R sjffrR 
fc>ft 3*T Vfa?T ft «ft 5T|n a*TTCT 

faiffV ?ft arnV fc i
W  w r t  *  *tT T  f a R t a  t  < f t *  4  * m * r a r  
f  fair *r$ *w - Jfift srtaft £ i
OT*ftaft VT*?5n**r| <ra ftrftr- 
ftl*»SW «P*T m ix % 3JT
trra, f t  srnft

«Tf> a t  3zrr<rr gt»iT «tVt

V iK T  *Y *T9»ft I ?*T f»T

srorr 3<fcr tf tf  <re <nr*rnftr ^ r v t  
fifaN Y  *Tjpft T?«ft t s *t  <t t  t m *  

evpr ftwr * p t t  i f«rer%
«< j«f *r$r t t  ^  ^ qripw *nfr *  
*r$ ^iri*  t w i  f  fa  ^

fafafatjTSR ***$ wt*r v r  %
3h t  fc* vranrvTr |  i *m  ?ft
U& f ^ C T T  ft f a  if& 5 *fa  T ^ T T  I 

& f t  q p v n  a f t  *  * r?r f a  * £ e  

q ^ r f^ r f^  sfti 3<nft»HT<ft t»- r a f t  
« r$  % wtpt ^<rr i m i *r£
$  a ft f a  M  # , ^pfsfsr

% w w  * r v m r  *rr w r forowr 
^ t i r ^ u T ^ w  <w w fg?
^  ^  arsu % f w  anwr i * »  
« r q;«F ^^T5T«r ?ft ^sr*rt^“ ̂  ^  in ir 
^rar |  i t?w w  t  «T3f ?ftsr ^n : 

S lW ^m T IT l,
^  *r(, 5̂  ̂ f?r«rr q̂ r ^  *if, at 
^  a> f r?  #  awnr
^  fiwr, «rr^ g  «rr f « r ^  % «w 
^  fa  <nre v r <rr ^  f^ r r  i

if tr  vpt f?wu »nrr «ft ?w 
^  ir? ^tvtt wnrr f>F ^  tm r^ $  
i s r f iw r  ^  ffwwT
f  f a  3 p r  ^ t pc  j t r , ?fV<T

% TT«T <«CT w  I  
tft srr? W«fT ?Ttr « R
?fV 3«r$»p5w ffff «ft# ^
% 53R  Z m: v*; ^ s ir  v ftft fa*j»Rr

ĤT*r srtf ts»r?TT ^  i w4V
* 5  q t  -^t? ?fr srrcft | ,
5<ff spt t N w  JTf ^Y-rr ^ fa  
?>■ ^mr% H ^T 3rrn |<£ft“ Trift«w ft 

«T^sirfr ^  1 1  w  ^  « r t
aV  % W  ^ r  1 1

aft * r ?  < fti ^

I  i q f  «rt? ^  ^  r̂ ft̂ TT4fr « t

v t t t e ' i  ?>n ^rfc3 »
fir^r w *rf  |  i w

^^7  ft >ft fâ TTT 5FT5TT *% T flTTFTV
t  i ?»T % irc  ftrr ^  ^ w  |  fa
*i« rT%H'f€?r f t?  % <T'?r «rr»ftftimf 

<ftr ft jrsp *t aPrPrfa ctft 
^ r f ? 7  aft f a  v t  r«i>irr«r<jf

* t  v m  , {* tfta *gc
iT^ft TT f^ rr '' *fT7% JTSft 5ft 5ft 
f fw  3% V>

9 * tm  (forctarraw) :
a r < r |[ « ^ v r^ ! T q  «* ft> ra
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«TT«ra TOT *TT fa  «^FTT
1st *  f a t x v n f a r f t t i m q i f t .  

orrcr d ta  % ftras? 5$ ^ farrar n ,  ?*r 

tft f ir m : fa?FT arrar t|3r
aR*r an% farcr *t 3-T ifWf 4ft
faarsft fasr m r it  ftw  % fa#  wr*t 
<rqMfcr a>3RT ^ tt*  sr^ft *T?ft 11
*% t a rm  |  faT^ -rffa jffcipTT  ^  v $  £  

ar̂ raT % f a * ,  f r f a *  fa *? ft aft 
* 5T*TT t l  t ’ W  *T aft f«FT*«T 

Starr |  f $  *ft*  srefiTJrt % f W
fTT f«PTf sricTT t  *fhc q  *1X * r r  

^  *rcr *rf ^ fa  aft «it*T *rar 

4 ? t f  ^  wW f fc .fsra in  aft 

« j£  3*fa faqfaar^ ft

% ?T5t?sr jt *Frerrr ^  ?ms ?r * t f  
^ « r r  ?t srwt ^rrf^i i < p

*TT «TRT 3TRft $ **?* *.
* t$t  w , 3rfa* aw  tfr JTTfrir s m  

fw apft S# jft sfsJT q m  m  ar* f a n  

<tt faar-fr *n% fs {  <?*r afr«tf ^ t 

^  t  r̂t *r? 3,4ft*r?f?r t .  ^atn
j?p*h  ?  i s & r  # fr fw

* ro  s  f ir * f r  q ?r ^  ^ r t  $

flTfr ^  Tgrdt*F¥fw f t  *fr

f«nr$fr ^  v i  % v t r  ffnrr 
*r«rr |  aft ?m? awrrr arpft

T tf?a  «fV q ro  s* fa  a rn  «ft

SR*T 35»TT ^t ^ t  I * a t ?TT̂  ^  & T
% ^  spt w h  ^ r

^  ? I

A f a ta r  VT5n *rrpr f a  ?n:^n:
?H SFT k t r  TW f a  aff
JT§f ftrST5ft ^3T 5'r T ^ t |  fy jr ft ¥1
■3H fft»ff % ffR  tf-T* sp?l?s»
^ 5 w  aft f a  ^ r  4  sw 
«rn > v v t ^t t — ^ft- fa

«ft«ft*ffar»r vTsff ^ rr^  4 
^5r % ^nrr«j ^ » h t
X  » *NV »T?t?*T ^  5TT?B ^

’tfWmiT fa  ^  TFWf 9TJFT(t % ^Wt 
^  for faapft ? r ^  vr# % fa# *F|[ 
*h vret §t*n i fa^
^  faa^ T  tr «ptf vr̂ Tsr anrrfrr
^lf?7 fa*M ?ft fa  fa*ft 3 *
^ n r  *z  % a tR  % *rr*ff % fa^  
T<*5ft *rr ^  |(t fairr armr i 
^  % fa*m  ̂«rynr aw t «ro*ft 
W r  faar̂ ft ^  fa$ srrrsn «w 

 ̂?ft fa»ft ^  ?rf anr̂  % FfW faar̂ t 
«w  ̂vtapni «rr<t

^nrafajff ?(TT faa rift ™  I t

fir# *TC5TTf f?t Ŵ tTT VT
^  W ff  v%  55# V*f i
\  X ?PF «PT ^ V t  jft g sp n

?tm q’tr t̂ ffî r ^  *tr-^ ^>ft i 
*V«ft frH5T * w vr %WJT t̂  ̂
^RTT I <T̂ T % ?TK*ft ?K. T O ? 
 ̂ «fh «rw 3ft v HTCJft ’FT

^ «ft *̂r ^t sft ’srr f̂a t̂ vt ^  tx 
*(imz  *pt ^  ^sftt «rt*rr i eft 
*n?r ?tp 355 «ftr w n  ^tt
'iT’Ti 1 JTiw? *t «r*R nrift 
r̂nr ?ft q^i ?r»prr fa art faar f̂t % 

^ftarrft jft^ grrsft̂ rr sjtr 
*£tz <3?ft»nf?r ?nrcr ^ts qtr

^1% 5ft<i t  f  5
‘fcpwT s^ t qf%»n <?V< *THT ?R* ?x.

«?t rrx^t P̂T*ft qiift 1 
TT «T̂ f % faar<it Ĥ T-T STT 
^  faac?ft *Tf«rr̂  ^  5%
TFT SFTT TT Jffe ̂ RVR ^  
'ft 5J«Vt «T5TR ^t ^RfT 'TT %5fT 
‘TOTT, «T3TWT m ft *T$ |
Vranr ft fnm $ am >ft R° i w
Ht t t  wfcifTJRr ^rfaffrarr wv?nr| 

OTT T̂ STT̂ #5 faaRt fTWff
%4r ?ft «rrwt *rnf*r arrani.^p 

farasft «raft vw  *nrni
fairr «tt ^iff  ̂ n̂r-̂ %
i  1 « ftw t ^  lift wtrc
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[«fr W*TTCr,R!*]

I t ^ r  WF W f  WRT *jafT <f!IIl
<fr 9 9  <p f t  t f t  $sftftrtptpr <n,<it'? %■ 
wur ‘ w r  ^  f w f t  t $  r̂rrft $  i *n w  
« t * t t  1&? t f i m v # * w « f a ^ s  
* i f r  aTWft» W  <TT R« 'fitfttft«rfa ftW  
t^ tf f?*rT arrq»TT <*t s rs  
* *  $ ftr< T.v t o  eft f t s t f t  3<oTtwr
%, 8|Tc TVETFT H W T  v W w f M  *  
53spFt firatft f?w u  q r f e
*6t t t  wrsr * v  *ft  nr?'#  tft arppft 
trfk $ * * t  tTTO 3 *  * 1 * * 2  faarsft
w P w l  * t  *rfc « w r  t m  ^  *  
*M T « n t eft *rcr*r fair ^  «pf jtts tr 

i f t ^ r  WY- $t»ft %ft* <f^r<t 
«ftr w f a f t w  * p r '^ r r  qiirr i ^
VTfi STOT sjt Weil ^  ft? ftrf t
tft srca *  aft sht#h tarar^ s w r c f  
% infsW? i  **«Pt s ^ t  fW t ?TT? TT 
^*f*tm  5nft «qpnsrr *n $ ft  i ^ T v t  
<ft ^  ^  *rra 't ^ ^ r t
m ftft  t  i fcf*Fr *  *r * ^ tt
^T^T $ f r  *T| <T*taT *TFJF * t  W T
« f k  3 *w  f a q w m  ' t t t  V t  ?^t 1 1  
fiw sfr w *  <r«ff, Tfcrft, »p*r »rpft 
i f n  5 *  qi^ft % f o r  v rtft *r^TjoT 
*r$f t  f^Rpft f=F ^5j ii  srrarsT * t  
3?qrc?T'*FfW *  •
w a rftw s ft «ft s^ram  % & r  *  «fW t- 
»ftyr°T fa m  arr to stt $  «rtr fcr *  
w r  * f t 3 * T * K  * ? r f t  an *T«Rft t  I 
W fo fr  i m v t  s a  »rft ^ rr 
P i f f u r t  « n « w  s n w fa r a r s ftv tq fN f 
m  % f m
w n w  tn w r ?«w t  «nff | ,  i t v  5f(f 1 1
♦  f f f t s r i r  ?i*ff ^ ^ « F ^ r r^ r rp m  
f% 9 f< n r«it< ft 5?ft#$ f*fffw >ottw  
f w r r  ^ N r t  >pt 5Tift |  i mar 5*r 
w w t  If  %  ff« p ^ p r  f T  a A r -^ jt- 
f < W t % r  art* f t  tftr  m w  % awr^

^  'qfr  a ft  i p r f t  f t  w<fir v  y f r

«frc» *  y b  t  ^ t ’t  i ! •  T fr w
^  t  » ’•TamC *JW % 3WT 
Upsft t t  wftffwj ^ n  at IWl 
me? ^  t  > ?ft
«n« JTf ah% ^ ft? «*r 
jrn^r fSfapft ffwsft v t %rw

t  * ^  f^nf^ <w&rr 
ft? 5BTVR TK ^srPRIT «pt I «nft 

*5 tfsrt«w fw«TT ^t |  «frr 
!fr R̂TffT t  ft? w  ’TT fTWTT «T f w  
arnrfc&ft^r ^  mgnT ftr«TVRm^
% fa# «TR TT  ̂ftr irft *pfT vt *& 
ftrt % «PTHT ̂  fftr «f «ff5RT 
r̂q»?r ^ trtt |  ?ft xrnvt ftareft % ««rf- 

fw  j?f^ Vt «TR ^ 7. arJTT ?t^r » 
finrsft vr w  »rm% ^ »r?w |  
%fr?: ^q- ^pt % f?w *<re*«ft?r 
ft r̂r «rf*Trftr f^apft nrefqr, fv^ff 

«trt ^  ?{t5 flttd ^ t r  
^  T̂TR swt vt ^T)T f t rftr 
*TC?ft <T «R ?> *T% ) fW
^ j t t  st<Trfa firsr'ft « rn ft^ t r t t  
vtrjsft, **wrcf m ft ^  Tt^pft, «f«t 
iftx i *t* f vtsrr %fn 
jft p%*mr h 5f mq

% ftnrpff «4«Terrr»r 
v f h v W t  v n f f  %  f? r#  ^ r R f t  * r  « r  

I t w  » t %  i f f  w  vf f i n r ^ t
VT retaRT̂ JfoTT f^TRft *TJTR^ftr^ 
fft %^ar «ct f<wf«r Jnp f t  t o i t  
tftrfcr »*rfir *n{lf vr«verr i finnft 
^ r  wrrw Jt <ftar w  ** * arw i 
fwarsft *RT«<t «wt»r enftf(tfr«m | 
arc f€( *ftf%v «TfT̂ !T«Ff I

t a w  irtnr ‘ft? *rt^f *  **sr 
s«nrl?f mfer ’Tm# % fa-3 pfrff f t  
««ft «r «rr«Ttfinrjftf*^ i

*rnT ar*fw fafirRT »fftw %■ jjf  ff 
^*w f  w  iryre itarm v '̂TT^m



7 * 1  1&AYA#A l £ l i t r  (SAKA) Electricity 7 3 *
(Amendment) Bill

m  * ft  <*wf w r r f
*r#  t  t f t *  « r t i r  w w f t a  f t m  |  v f f f a  

farrenyif
m  s m r f c r  f a r a t f t  v t  * f r c
VT lTFft %tfc ^fTTW «5R t 3TPT % fKP[

m *  v* ju rr*T  arar 

3 3  f* fr?TT f v r  * w f* r r t f* w  « riw  

*rrcw  spj% 4  i « w  a^r a ^  «t 

f t5 fa s^ rfsw r *  « t r w  t£wr * m  
v r v n rw x  f*rw *'r enwrr sr|f |  H * r  

^  v r  f e r e r  f a  ^ t  « F ^ r T
f l* R f * R ! T * M  S W  *ffc WJ3TT *T5ft 

aim  f*n*r * m fa r a m r  s ir r  *^t arr 

T p  Z t e f w i i r  % T.t?w? VWJ& w  
T f C f P T ' P ' T T  ^ r  f j f  q -  * » m « T  J T ^ t

f  1 t i r r  * r f r r  f  f a r  * r  a r c ? r  * n r  * n r r
$  3W ?»T *\ fTf 3 *F*rr «TT ̂ Tt fpr? «  ffFSRT

w r  1 < r i f « n c  v s r  ? r c  f * r  ? r ?  * p c  
f m  *rt #5 t  **>% t  ’ s tv p t  v r 
fa^RT * i« ti q r  a r^ r «pr f^ H t  * t 

«Vt ^ f ^ n r r o r ^ T ^ w  « m  w  a  fa s  
JTR5T SF̂ 'fr ^rrfgrr | *pp- ??l TO
s if t  fw r  ««p?tt a t an^ft % «*( 

U Ye= v
* t  *ft $<r y r t w c  trap
sp r*  'Tw tsra* s i r t  t t  ^  
<nft% *r f^ p -  M r  arm n f t r  j»? m r  

orr^ far sir ^  5 Tiff £ zir*  w  
& r  % 3*rrs^T v r  " s p r t $  r  arran |  nr

fiRifi *f*RT vr 'RFT5T fH  *RT |  I
«rnr ^r.^cr ^  t  x n & z  fin rs ft 

^wrT^rf t j r  *(W rat 3* *  <ft #zrrr 

^  5  1 w r  anw  4 t  5 > p r  |  %  1*1 

w r s n w  vprfiTift ^ « R M td  
^  f l ^  1 f f f  fan w ra  t  f a  * w \  w  

3trt ai?t ^rnrfr &  
q?n *r?r «rra»rr f v  fWci*fl ’jaft- % 

im r  wrnr fw n  «rr ^  ^ n rr

#  1 #  *rpmT|j ftr
^ r  u t  % fw i  ^  jj^psto

frw?ft ifr m  v t  wfff*F 
a n %  |  f% f ro  m  n  ftnr^t 
$&  |  t t  fk*ff ««fr f^»fr 
fPrw r ar»if-% aft ^ o  »ftw «iSt
tf t  «TT i  Wfftf TtffT t  ftf W  ** 
?TT̂ r <r*7ft <sr? «»R*n %ftr 

qp- fcrifr v t s r g a i  &4t 
1 ^rftR f̂ rcr *fV J>rr ^ r r  |

ftp STVF % f̂ »PT 5TOT
fv fsra nflTR t t  fvspft arar t  

ifc: W  * t  f t v f r  &  ^  t  W
f«r % »oo ifhr ^  q r 5^r ft? 
'TTPT ?H?»f % arf̂ T N'SFft' SgVPft
m  T p  £  w$j r r  h m fr  v t  t t  m  

T ^ f r  t h t  t* m w H  ^ « r  v  ^rrar $ 
fr*5?r?»T*r*f yr^t^Tt nfr 
^W t̂ >, «ftr sw rt vt
5«rn*f R̂5T ^ amrr ^ «ftr unT

^t «5ht qwr ^ 1
f̂ *»R 5RITT «T? r«rfĝ W fVBT 5TT «*m 
t  fsp 3n ?7R TT 3T̂ r fv ^  ^  r̂rf 
*r£ f  w ?  ^ r  *p> ^ r  >tt
«̂p f^Tf^T *fr qr

^ T I P C ^  ^pft I ^  ^TTW f5PTT 
3n*PTT «Yt 5TOTO5T ^T 51TRT «rWT 
fR j zsw 5rrf*R ^  f ĉrr armi » 
vtisrar vr arpft ^nf^r pp fardT̂  aft 
sfr ft ar $f i art »ft f?^w
?T t^nft spr «Pt 3TPT >3̂ ?t
fj|^r«ft ^?t 3*TRT T  *IW 'JtPnTOdili1 % 
WiT VT «anw *Tft ftTT I

*mrr ^ Pp ^ t  5^5

Pian t  «t »ct t  «rr »nfir?TT % Pr t t
•frtft vft* v*n: *ctt f^Q[ f «  
VT5H ?r f t  ?ft anj sftsr |ft «<pt % 
APR ytf ̂  |» t t  r^?T *m ?ft fv

fa  vr^r irtr ^  v« ^
» t  ^ft *flr ^br «rr ?a w

far^rcftan  * m t  fv  «f% ^
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[ r f v t m r  

w w f j r  i w i w  % * n |  ifc fr  %  w w  H f t  
snfUr % m  *  $  s^rst 4 ft 

« w rr  <f$*n $ v  ir tr  n&fr r r  r r  w fe t

^ w w w  (»n^m r) *rrftfta*r«iw 
ftra «*pt <r?% *r% f%?r % 

a m  «rw r *rr ir t r  wa^t 3?rr?? fa lr te

Wft *?Tm >T9T *J7, 3* ?rw ^  ^TfT
*nrr «rr fa  m  fv t r w i t f r  qrfr*fa 
f f ,  5 ^  %■ a w  ^ r r  « r r a r fc  

ftp f a  t t  aft fin rfa R -1, «ra fip rfw re  

w fa r  «nrrc v r  ^ r m  w r  £, 
*nM t ?r^  % ^  fm *rr m r  $ 1 

3St fa f to  % «n t *  q m z  snrnrr w ,  

<*nfw *rup- % n  jp n n  rrera? 
W5TRT »RT, q  jprTC

irr^ T ^ t r  m  »pr»* v r r  |  * tp tt 

«rraT *ft *frT irs q r  tjfa r i

*T V R  5̂ 1 W l%  W  4>j$l *IT 
Democracy and electricity is socialism
^  wm *iwr % f r  «■?» n  
f tn n v ft *rgt r fr  s§f^rfiR?t * i ^ n r  
*? ^T^rrr £ Tv i r r  % 9nR  ir 

fW I- f  i
ftwft &T *  %Tt«frf*TT iT ^ f t  fW fr f  

% f?w 3* &r *  f*arfr r r  
f^Rwr ^ < v h  Hptrr 3 iw  $ ?« t a r  
amn |  i gRtr^ ^ w  # sf.157 ^ f*F 
ir t r  f f tw i «T $, %fip*T 5*T *far5r 

tfw r  tft snft *h<t ^  t *  ^ p rr  
wT??n |  f a  $*rrft » i* to  *rtwr f t  

*ft srjft arrRft «rh finFft 
*taw 4 t  arrtRft i ?*r !T 
«TMW«ff*r *ft3RT ^ n f, n r f t  

^wptt «PTtf « rtr qw  ?fl̂ rct t^ w # t

vt9f*rr **n# w t $  «n: f  *  ^  $  *f̂ V

v ? « %  f i r  <?37 f W y  |  w v r
<& vn n x n TTy m  «fw «r%

m  ^  >4 * t w t  f  % < fr wrt ̂
*r f frfe  v t ^ r w r  t t M T  p t  
v h  %  f?fr fir* %• fkqfpim
w vw&rz *r*rm *rww arr^c v ?

I ^  CRT *TT^«T q-aft aft HT^ r 

*n*R W  ^«T A V?*TT STT̂ IT J  I

%jt?t*wr*wr T * r ^ r r ? ^ |  i 
■&m h  aft f a  fN fr  t

^ n n  w * m r  f> n  v f? t?  ? ^ r
*T* W «T JTT-ft jftftr J if f

<5rrf 1 1  <pft <r»ft >sft- w m  sft ^  ^qjt 
%  v t^ rr h  aft fanw ft f  ? t ft^  m ?ft % 

■3WPT ?f^rr*r farf»?*? % fvmsft
% f ^  * ftr ^«ft*r ’sthw  «rnrt %

ffn r ^ t t  arer ^ *5  *nr)̂  5 , aft

f̂5RT 5>rrT I *  *n̂ T?TT ^ fw T0  Wt*f»
^  - f t  arK fwanft ? t a rm t, %f«p*r **m n

4 srrrcr 5mr firsr^ t >pt ?^T*rrar 

% aft vrtO T fH  # ^  «RfT % W

3?Tfft ^npTT «Jf ̂ WR % fsp* ?V r *PTT |  I 

gffjf ^  v[ iiq^fyz ^rt HVTT T̂WT 
î Tor 4  ’P^TT WTf|f̂  I W?RT ^t 'T^t, 

*qj* fg'̂ F=?rrsT q  i f t  wfr s rfm  5  

-PT Sffifift >T fw ^ ft far^rfy 7?T 

priwsT irt’TT *rV w
^ w r w w r v t  tjsp rr 

f v  snrrcrT «r ^ ttst f ^ f t  ?*r ? rr* H  

•xm? *r «rt <rrfV j w i  ^w«iW

?HTT 3TMT  ̂ fWT fV « H  V t SRTV 

«PT̂  % ffTtr f^RRT qfjnBJT T O  ‘WIT 
J , TRT f5H iflpR ir «r»?ft ^ I ^  

j r r  fjsfiar w f t  7?T v r  j m i

^rw5t »mPt a rF rft  ^ t  ^ t t  1

v f  «m nftv «rew t n  «qpr f^ r  ̂%  

v f f w r  % ftn? ^  fiRPfr W t v fk q  \ 
r f t n t f  ir f t  ^  ?*t w  ^  ir f r  ^
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T O  i ,  fcfa* f* n t f^W T *
n %ar*Y f t  mtt.mtft ^off? » 
wrwT * t t*t  q n rt faw rT W  
HicT%r i *ft. afrf.ejR-tfo* « 
<w# *i& £  sswrr arpr srfrp*

a r m  I '  «rtr ^ r v t  39OT *$?r s rn  
^ tt $ i %fasr <m yr fa ^ ff  

vV fiRsft w  ?ft OTTt ^*t*t 
’imrer $t*n i v*rr *PrHfe 
« w ^  T«ift eft *5 <t « w  iftm i

flfrft «TRT 4  VjFH ^I^TT jf f a  
ftrasfr SRstf «&E Wf
f£z* 4 ^nf^ i  * *r$f i

ffgT, ^frr fa  s*re OTnfar
iwf«ji ^  «i*st {£ «w.i* v t IVtm'i v t  
x/H $ti ^T t Tt fsnpft ^  *tvn 

«fpt ^ r r  wrfgnr i srrr «tcft i  fa  
WTTST *T ssqrcr Wl*T Sffn *  rr̂ TT f t  rft 
f i # 5 f l ^ ^ w f 3 r T # # ’ i w  ^ m r  
^  f a  jffTTcT *  «T m  j r  T̂5T unr

* vnj vrt Jf̂ v ffHT I w?
.t f f t  r̂rc »t^t «r w r  ¥*1 i. irft
fo r qrsr vn r *t%f T$m i s irfanr 
t  «pnr ?Rn*T *r g t s  site
**  * i  IT ^  3TRT ^ I 3rTT Sf^F
*f «Ttnr <tmt t M  ^  ^*t r  *
f9TTT 3TT?f t  I ^  5TB |  '  ? W
t o  *$■ $ ftp wqsft *
5 W  TOTT JTff ^ i t ,  croV qm  ‘̂ gf 
ftpJ3T I ^  ^fti 5  I (PR

fc r̂a # # f t % vnr % *rc 
^  % f?rq * wfT

5 f?  «p r  *mr w  jt t o t  jt s h

^  Wfit $ i 4  mfcnr* »r tm r  $ i 
*&; m p t  *rwr 1 1  4#  «r^%a[snp^f 
| r w  w  ^  Nfr ^  ^ r  #
frw st  ? p  t o r  v r  ^T*r ^  
**t f r #  ^  i war «r r̂ % «ri»ff
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v t  finisfr f*r?w $ 1 '̂ T’t t .
9>r.^?rnT  »pt5  ^_i « r  *rpr v r w  
iff V t  *raT ^  1 ^  fs r^ fr
rfV w  t  11 k* w  w  ironflf, 
$ t i  ^  ^ p r  fa r  ?pt w*r *f^rr ft 
xfrr vrpfr nsfV ^  i n #  ?rrg v*mn

*| I 5 9% srpft JT5 I  f«F «PTT !# ff * t
iftfof fim  arnft |  efr ssrrfr 
f ^ fV'Vr iprrr *np# 5  1 sw F ^  h  

$ ft; fymif *t *ih ^ p t  
5  ^  st«5 ^ n  aRT firsHPr fawpft
■̂ rfJw. 1 ^rvt" jp^> *rj +i<
jpTT ’TTf  ̂ I 

1JJS« k n .

[Mr. Deputy Speaker in the ChairJ

^p r '4  *r% ^T T  7̂BiTT f  f a  
t o t  wf vs^im % fgm vr vV *rrsnr 
^T T  ^rfgir 1 5%f^pr VPlfsnn fawr 
SWF *PT fqd<.»i V?sft ^

jfifr |  i ijw m^»T |  f a
s*m ^ n ^ f  & #t^*t 
5f5Fr % f^tr  «rf ^  1 v**rft
f?t fwirfr o f  m *  srfir **ffhfkrTfa f t  %■ 
ffpfR 4  ^  *rf %fa?r fgf ifsd d »r 
3R5TT ^  ftrspfl- f ro  v t h  Jrfsre <r ^  
^  t  • *n7 fa  ??r ?R f »t fa?mT 
v ra r rn*nr 5^ 1 1 , fa?pft ^^rrsnsrW 
fhft- 1  *r  ̂ v t  h r f t  ^ rr%  1

w n  s x  ^  * t  Tfa'fr |  ?r> §*rvt ?r$ 
w»r 'w rfar %wa< ^  ^ t t  5^17 t « h r  
q? *T«fa+ it ?> ?ft ?par « r

^RPft ^T ^F^ft |  1 A
T̂KfTT g fa  iRVVe ?fT 5PW WTH If I

j g r t  < r  4. n  v& n  ^Tf?rr jf fa  
*prt *rr % ftnj srt 

W J  5? _ST*T W spmn I
rg %tt ffw  1 1
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Dr. Malkeie (Raicbur); Mr. Deputy- 
Speaker, Sir—

Mr. Deputy-Speaker: I hop* he
would be very brief. There are other 
bon. Members who want to speak and 
we have already spent the tune that 
we had. We are struggling lor time.

Dr. Melkote: I shall not touch upon 
any point that has already been dealt 
with.

I welcome the amendment that has 
been brought about today. I expected 
that it would be far-reaching. But it 
fc not so. Even so, I welcome it.

A good deal of debate has taken 
piarn here and 1 have felt that during 
the debate discussion went on m a 
manner which was not quite logical 
from the scientific point of view It 
may be due to lack of information. 
Therefore I would place this before the 
hem. Minister for his consideration 
whether it would not be advisable in 
the public interest to publish litera-
ture in a manner which the common 
man could understand wuh regard to 
the different aspects of generation of 
electricity, its transmission, its supply 
to the consumers and to the big manu-
facturing concerns as well as the rate 
atructure These things are of an 
entirely technical nature which, unless 
it is placed before the public m a 
dear manner, the public would not 
understand and that is why debates of 
this nature take place in a House of 
Parliament.

Hiere is one aspect of the quwtion 
which one has to take up verv serious-
ly. TTiat is with regard to the f?enra-
tion of electricity At present elro- 
tricity fs being generated bv wat»r 
power, bv coal and b r  di<*o? oil The«e 
•re the three main ivpe* of eleotri- 
d tv  that are being generated! but their 
coat atructure in India is • *tftrying 
extremelv. Hi* cost. oil
Wing heavy the rate per unit goies up

to a rupee or mo m. ta  tike ease «f 
ooal though tba rata structure com** 
almost to the rate structure of hydd 
power, still so far as supply to the 
consumer is concerned, whether it ia 
to •  big manufacturer or to a small 
unit, it is uniform in some places and 
is high in certain other places.

We are nationalising the generation 
and supply of electricity, which is •  
welcome feature. But keeping a uni-
form rate all over India has still not 
taken place. Unless this is done the 
competition in the market between a 
person who has got to use electricity 
generated through coal or through 
diesel oil and one who is supplied 
with electricity generated with hydei 
power at a cheaper rate would vary 
in the cost of production of the 
material As such the consumer at 
one place has got to pay a little more 
and at different places less for the 
same product Competition would 
vary, and the business community 
alwavs puts up a fight with the Gov-
ernment whenever the rate of elec. 
tricity goes up This is only one as-
pect of the question.

There is the other aspect of the 
question which particularly is relevant 
to India in mixed economy That is, 
where material* ore produced by •  
small man in the village sector and 
the same material it produced bv a 
big industrialist, where the big indus-
trialist is supplied with power at a 
cheap rate whereas the rate of supply 
of power to the small man for the 
production of the same material, like 
cloth, varies greatly; there the com-
petition between the small man and 
the big man becomes so enormous that 
thp email man has to go extinct. 
Thi« an aspect which many people 
have pres«ed here. Therefore it 
would he neces«ary. tf we hnv*» to in-
crease the «nolovment potential, that 
the rate structure of the material- 
which is produced in a big industry 
and a small tndustrv must b<» compa-
rable. and that rate structure should 
be uniform. If that facility is given
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t*© a small consumer and th« rate is 
.'taought down he can certainly compete 
w ith the big industrialist

The second aspect is with regard to 
the big industrialist himself, as bet-
ween the different types of electricity 
produced, whether by coal or by hydel 
power. Unless these xates are also 
made uniform, the competition bet. 
ween these two types of commercial 
people will vary, and the consumer 
at one place has to pay much more 
than what has to be paid by another. 
If  uniformity in the rate structure is 
brought about, M a little more rate is 
added to the power generated by 
hydel power and a little lower rate 
fixed for the power generated by 

•coal, the same rate structure would 
follow suit to the benefit of the
manufacturer as well as the consumer. 
This is an aspect of the question 
which has got to be looked into by the 
Ministry.*

Then, with regard to the domestic 
•consumption, it is left to the Electri-
city Boards to arrange for licensing 
lor wirings and other things for
domestic consumption In many States 
the licensing is so arranged that there 
is a separate licence for lighting, a 
licence tor power, and a liccnce for 
ordinary power for Ians and other 
things. These three kinds of lines 
have got to be put in. In each case 
the domestic consumer has to pay 
separately, he has to purchase wires, 
he has to pay for the different meters 
If only one wire and only one licence 
is introduced, as in Andhra Pradesh 
today, the amount of wiring that we 
purchase from foreign countries 
would be diminished and we will be 
saving erores of rupees in the purchase 
of these materials. Even so with 
regard to the meters as well To thf> 
consumer it would be a matter of 
'benefit that he hie to purchase only 
one kind of wiring and onlv one 
meter. And if the rate structure for 

■all these throe tvpes of power f« made 
uniform it will be to his great benefit. 
H hs will help mnnv consumers in 
many parts of the countrv. It is a 
-matter which is left to be decided upon

by th« different Electricity Boards. 
Thia 11 a feature which could have 
been brought in by this amendment 
today, and I hope this is within the 
purview of the Ministry.

Thirdly, so far as agriculture is con-
cerned, many of the hydel schcmea 
give water for irrigation, but they 
also generate electricity. I have said 
it several tunes in this Hoube and I 
would repeat it again: water flows
down, it cannot flow up, but clertn- 
city could be made to flow up. In 
the same village where the river 
flows, the advantage or bent fit of a 
dam, over which the national exche-
quer spends crores of rupees, 15 
derived by the agricultural lower 
down the dam, as well as the elec-
tricity. The electricity to a large 
extent should be given to tho»f people 
who are deprived of these writer faci-
lities, so that they could _ use it for 
agricultural purposes, for pumping 
water. This will give added food-
stuffs to the country, because water is 
one of the means for increased pro-
duction. apart from manure and good 
seed It is said that manure, sufficient 
manure, would by itself give fifty 
per cent more foodstuffs, and better 
seed would give ten per cent more. 
But if there is adequacy of w t̂e** <t 
will be 200 to 300 per cent If electri-
city is made to flow up where the di m 
water cannot go, much more ?*ind 
could be brought under irrigation And 
if the rate structure for agriculture 
and cottage industries is lowered it 
would help the agriculturist to stsv 
in his place instead of running to the 
town.

These are the three main aspects 
which I wanted to place bo fore lh«* 
House as thev have not been pi**red 
by others. And with this I end my 
speech.

Shrl Ajit Sineh Sarhadl (Ludhiana):
I will confine mv observations to two 
aspects onlv. namely. the poliev with 
regard to the eenerating and distribu-
tion of electric’tv as set out in the 
Bill and, secondly, the price structure.
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It is correct that India has made 

tremendous progress in the matter of 
generating electricity as is borne out 
by the figures given by the hon. 
Minister, and it is also correct that 
there is a great potential for genera-
ting electricity in the country. But 
it is also equally correct that electri-
city is the most important industry, 
or if I may put it differently, the most 
important industrial raw material 
for both the agricultural sector as 
well as the industrial scctor, and the 
Government should have a set policy 
about this industry, namely generating 
of electricity.

When this very Bill was to be r e f e r -
red to the Joint Committee last 
November, this point was definitely 
taken up as to what is the policy of 
the Government pertaining to nation-
alisation. At that time it was thought 
that the Government had yet not come 
to a decision as to what is the policy 
of the Government with regard to 
nationalisation, and we expected that 
Government will be able to come to 
a definite decision during the course 
of the proceedings of the Joint Com. 
mittee. But unfortunately, in the Bill 
as it has emerged from the Joint Com-
mittee we have yet to come across 
what the policy of the Government is.

Unfortunately, the hon. Minister has 
rejected outright the question of 
nationalisation, not on the plea that 
that is not the policy of the Govern-
ment, but on the plea that it would 
cost a very large amount for acquir-
ing the electricity undertakings. The 
policy of the Government should have 
been in consonance with the Indus-
trial Policy Resolution laid down in 
1956 which gives out that the pattern 
should be that the basic industries 
should be in the public sector. I 
would say that electricity is certainly 
a basic industry, a key industry to 
the other industries as well as to the 
agricultural sector. Therefore it i* 
very unfortunate that nationalisation 
has not been adopted.

•A.

And wtyl? bringing. * provision iqr 
clause 6 where an qptioa has been 
given for the acquisition, first to the 
State Electricity Board,, secondly to  
the State Government, *nd thirdly to  
the local body, it has not been provir 
ded that whenever a licence is re-
voked or it expires the concern should' 
be taken over by the State Electri-
city Board- That should have been 
there.

As to the purchase or acquisition of 
the undertaking, a' very relevant 
suggestion was made in the last dis-
cussion by Shri Bharucha that com-
pensation could be given by bonds, 
redeemable after twenty years or 
such period- That too has not been 
considered by the Government. There* 
would not be so many undertakings 
requiring acquisition at one time en-
tailing such a heavy amount. Because, 
the licences expiring at any one time 
would be a few and it would be pro-
gressive acquisition. Therefore, 1 
would request the hon. Minister and . 
the Government and beseech them to 
consider this again. It is very import-- 
ant that generation of electricity as 
well as its distribution should be a 
function of the Government, particu-
larly in view of the developmental 
economy through which we are 
passing.

I could only give the case of Punjab 
to which I draw the attention of the 
hon. Minister. Punjab has mainly 
an agricultural economy. It has also 
got the biggest concentration of small- 
scale industries. Bhakra is situated 
there. Unfortunately, to some extent, 
this point has not been stressed so 
far, but it is a matter which I would 
emphasise. There is no heavy indus-
try in the Punjab. The Punjab State 
Government has approached the 
Centre for the installation of more 
power houses for the purpose of gene-
ration of electricity because Punjab 
is starved out of electricity. I come 
from a Constituency Ludhiana which 
has the biggest concentration of small- 
scale industries. When the hon. Minis-
ter of Commerce and Industry was



there, he was approached by the indus-
trialists who have, on their own ini-
tiative set up tile small-scale indus-
tries, for which Punab could justifi-
ably take credit The reply that was 
given by the Minister was that he is 
helpless and it is the concern of the 
Ministry of Irrigation and Power It 
ia alio a sad aspect that whereas 
Punjab has got so many power stations 
at the Bhakra dam, but 40,000 to 
60,000 lew have been allocated to 
Delhi and more than 1 lakh kw to 
Nangal Firtilizer Factory—this is 
subject to correction— , and Punjab i s  
absolutely starved out therefore 
Punjab Government should approach 
the Centre that it be assisted to 
instal new power houses My res-
pectful submission to this hon House 
and through you to the Government 
is this. These undertakings should be 
nationalised for this reason The 
Government should take over genera-
tion and distribution of power simply 
for the reason that these backward 
areas which require assistance in the 
supply of electric energy should be 
given such assistance I am very glad 
and I am also grateful that the hon 
Minister has said that he has got 
certain proposals in mind that certain 
concerns would be subsidised We 
have no clear picture Nor one- has 
been given I would certainly stress 
that this point should be kept in view 
and these backward areas which need 
further development and which need 
further assistance should be given 
certain priorities Certain priorities 
should be fixed For that reason, I 
say—I do not say exactly now; that 
can be taken up later also if amend-
ment cannot be made now but there 
should be a set policy as to how we 
are going to give assistance to the 
backward areas Everyday we are 
not having legislation on this subject 
This Bill has come after a long time 
in order to substitute an out moded 
Act of 1910. It was in the fitness of 
things that it should come with a set 
policy pertaining to the generating and 
distribution of electricity

I  will not take much time, I thank 
you for the time given The next
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point that I would take pertains to> 
the price structure Again, I an* 
not aware of the conditions prevailing 
m other States. I can only speak of 
my own State, Punjab As 1 said, 
it depends on an agricultural economy. 
The canal system that has come recen-
tly— w e  are grateful for that— has 
led to waterlogging. The water level 
in the wells has risen up The soakage 
capacity of earth has decreased and 
any time heavy rains create floods 
It has begun to be increasingly appre-
ciated that lift irrigation is one thing 
which is successful m the Punjab 
That cannot be successful unless there 
is electricity and at a cheap rate At 
five annas, you will appreciate, how 
a poor agriculturist could afford to* 
utilise it It is not being utilised Of 
course, as my hon friend the previous 
speaker said, it is a point which needs 
thinking and investigation by experts 
also There should be a uniform rate 
In the agricultural sector, m the 
small-scale industry sector ahd in the- 
village and cottage-mdustry sector, 
it is for the Government to see and 
guarantee that cheap electricity is 
supplied I hope these points which 
I respectfully submitted before the 
hon. Minister will be considered

Mr. Deputy-Speaker: I must repeat 
my request that hon Members shall 
be very brief

Shri Harish Chandra Mathnr (Pali):
I am afraid I will have to take a 
little time

In this amending Bill, we have cer-
tain provisions which arr beneficial 
to the consumer and there are certain 
other provisions which give a certain 
power to the Government for better 
regulation We appreciate them and 
we welcome those provisions But, I' 
venture to submit that I am deeply 
disappointed and dissatisfied because V 
feel that this amending Bill has been 
brought forward without taking into 
consideration the changed needs and 
circumstances obtaining in the coun-
try

This amending Bill is unsatisfactory 
and disappointing because it has not
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foundation whatsoever. It ia just in 
thin air. I say it has no foundation 
because there is no basis which has 
been taken into consideration I do 
not know if the Electricity depart, 
ment or the Ministry of Irrigation and 
PoWer have formulated any national 
policy even to this day We all know 
in this House, w e have a ‘Certain policy 
in respect of Industry The Industrial 
Policy statement has been there It 
has been discussed on the floor of the 
House It has undergone certain 
amendments again m 1956 The Prune 
M inister made here on the floor of 
the House the other day a policy state-
ment regarding scientific development 
Bui much more important than both 
these policy statements would have 
been a policy statement regarding 
generation and supply of power Be-
cause both industry and science would 
advance with generation of power It 
must bp clearly realised even at this 
stage what our national policy is in 
respect of generation and supply of 
power

I have before me the 1948 Electri-
city Supply Act In this Act, in clause
3, an authority has been constituted 
which is called the Central Electricity 
Authority Further down, provision 
has been made that the function of 
this C en tra l Electricity Authority is 
to develop a sound, adequate, uniform 
national power policy and particularly 
to co ordinate the activities of the 
planning agencies Quite a few days 
back, I wrote to the hon Minister 
asking him certain information and 
asking him particularly whether the 
Central Electricity Authority has for. 
mulated any national policy as envi-
saged in this provision of the Act 
which was enacted m 1948 They are 
collecting certain information and they 
will forward that information to me 
in due course I jm  a bit amazed to 
know that information regarding the 
policy which they have themselves 
formulated has got to be collected 
from somewhere I think particularly 
that information, regarding the policy 

they have formulated and

which they want to b* adopted should 
be readily available and it should 
have been made available to aw 
immediately. Because we have not 
got a really sound nation&l policy all 
our difficulties anse That is why 1 
say that this enactment is m the air 
If we had a sound national policy, the 
amendments and the provisions of 
this Bill would have been entirely 
different They would have been re-
lated to that policy

I go a step further and submit that
I do not consider that the Central 
Electricity Authority would be able im 
formulate a real national policy What 
is the composition of the Electricity 
Authority, I would like to know A 
few officials of the Irrigation Ministry* 
not even the Minister himself I think 
a national policy for generation and 
distribution of electricity should, as 
a matter of fact, be formulated by the 
Cabinet, should be submitted before 
Parliament and only after due deli-
beration, that should be adopted as 
the national policy for generation and 
distribution of power All these enact-
ments would then be entirely different 
and will bear some reference to the 
present needs of the country We hava 
heard criticism coming fgrth from all 
quarters that this factor has not been 
takers into consideration, that there is 
no provision in this Bill There can-
not, naturally, be any provision be-
cause we have not got any policy, be-
cause we have not given proper 
thought to this matter, this most im-
portant matter

As my hon friend (here pointed 
out, the entire progress of the Soviet 
Union was based particularly on one 
aspect, the aspect which was high-
lighted and which was given the ufr» 
most importance, and that was the as-
pect of generation of electricity 
Their entire programme and plan is 
basically based on it, and the major 
yardstick w ith which they assess their
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progress and advancement is naturally 
the generation of power Even at pre-
sent we judge any country by how 
much power it generates, how that 
power is distributed, how it is being 
utilised Until and unless this nation 
has got a clear national policy, a 
policy which is adopted and approved 
by Parliament, all these enactments 
would just be fragmentary and of no 
real value It is therefore that I would 
most respectfully urge he hon Mm* 
ister fpr Irrigation and Power to ask 
the Central Electricity Authority to 
take into consideration the demands 
and needs of the time, to collaborate 
with other non-officials and to 
formulate a policy, and I would 
request the Minister to take that policy 
statement to the Cabinet and place 
ffiat policy regarding the generation 
and distribution of power before this 
Rouse I hope this will be done

The hon Minister made a statement 
as to what they are doing about small- 
scale industries, and I was a little 
surprised and a little amused to find 
headlines being struck m some papers 
regarding the subsidy which is being 
given to the small-scale industries

The Minister of Irrigation »»»«* 
Power (Hafiz Mohammad Ibrahim):
Not at my request

Shrf Harlsh Chandra Mathur: This 
statement is being made all the time 
by the Minister of Industries and I 
have been asking them at every meet-
ing whenever this point is raised to 
let me know the figure, the amount, 
which has been given In subsidy dur-
ing all these five years to all the 
small-scale industries in all the various 
States You will be surprised that it 
is a few thousand rupees I say it is 
a huge joke against that industry, the 
small-scale industry It has given the 
•ountry a very false impression that 
so much is being done for the small- 
scale industry when, as a matter of 
i*ct, during all this time you will find 
only a few thousand rupees have been 
given by way of subsidy Is jjhat the 
satisfactory way of solving the prob-

lem? Xs this how we are going to 
implement our national policies? Is 
this how we are going to give impetus 
and initiative to the small-scale indus-
try^ We will have ti> decide what is 
goii*g to be our treatment of the- 
var*ous places

\*Te do not know, even after tHfcser
11 years, when we are in the midst 
of the Second Five Year Plan, what 
are the rates of electricity m different 
parts of the country We have, as a  
master of fact, made cement as well 
as steel available to all the parts of 
the country at a uniform rate The 
ste£l which is imported and the steel 
w h ich  is manufactured in the coun-
try is available at Rs 600 per ton in 
Calcutta as also at 3aipur "Wny>— 
because, otherwise there cannot be t  
dispersal of industries, otherwise, 
there cannot be a development o f 
industries all over the country, it 
would be only lopsided But power 
is much more important than steeL 
St£el is required only in a particular 
sector of industry, steel is required 
only to a smaller extent, but power 
is necessary m every little industry. 
W£ have not taken this important step- 
so far as power is concerned

*niere are certain places where even 
to the small-scale industry power is 
available only at eight annas a imte, 
Do you think any industry can develop, 
in that area, when power is available- 
at 1J annas or at a cheaper price else* 
w»ere*

All these anomalies are there simply 
because we have not got any real 
policy which has got to be imple-
mented I need not go into it further 
This lack of policy has resulted in so- 
m*ny anomalies, so many difficulties 
and has handicapped the growth and 
development of the various parts of 
the country in different ways Th» 
policy statement should also take into 
consideration nationalisation and a ir  
other factors

Another matter which was referred' 
to was the Electricity Boards. We>
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[Shn Harish Chandra Mathur]
Ivave fiven certain preferences to the 
Electricity Boards In this particular 
«nactmeftt. I should like to have from 
tbe hon. Minister a little appraisal 
about the working of these Electricity 
Boards This very enactment tells us 
that they stand for the Electricity 
Boards, this very enactment tells us 
that they want to give a certain pre-
ference to the Electricity Boards. May 
I ask the hon Minister what his ex-
perience is of the Electricity Board 
here in Delhi itself? Is it not now in. 
tended to wind up the Electricity 
Board and run it departmentally or 
try  some other ways?

These Electricity Boards have been 
hardly a success anywhere. Instead of 
going by certain fads and going in 
that particular direction, I think, be-
fore this enactment was made, a sur-
vey and assessment should have b^en 
made and material made available 
to this House as to whether these 
Electricity Boards have been a success 
and whether we should pursue that 
policy and give this preferential treat-
ment to the Electricity Boards

Even this very enactment envisages 
that the State Government will givr 
first preference to the Electricity 
Board, and if the Board does not take 
up the concern, the State Go v»t i .  
ment itself will take it up, wmch 
means that certain concerns will be 
run by the Electricity Board and cer-
tain concerns will be run by the State 
Government. If we have come to a 
certain conclusion, then we miut feel 
that at least in a particular State -ul 
the power generation and distribution 
should be in the hands of the Electri-
city Board. There is no question 
the State taking it over. Otherwise, 
we will have two parallel b-xiies, cer-
tain sections being run by the State 
departmentally and part of the gene-
ration and distribution being done by 
the Electricity Board which would be 
a highly unsatisfactory to te  of affairs. 
And this highly unsatisfactory state of

affairs is envisaged and encouraged by 
this enactment. Even if they wanted 
to continue these Electricity Boards in 
their scheme of things, even if they 
wanted first preference to bo given *0 
Electricity Boards, at least it should 
have been provided that the State 
will not take over, the Stats will not 
be tfiven any preference. Let there be 
(ither of the two, the Electricity Board 
and the private entrepreneur or the 
State Government itself. Otherwise, 
we will create sc many complications 
and so many difficulties

Then, the question of the associa-
tion of MPs was referred to by cer-
tain Members. I db not know whe-
ther the association of MIN in the 
C entral Electricity Board is at all use-
ful I do not understand what v ew- 
uomt is going to be brought ui> by the 
MPs I can understand the association 
of the MPs in 'he Central fciectricity 
Authority where policies are to be 
formulated, and I wou>d strongly urge 
*'ie hon Minister to revise the com-
position and the rtructure of the Cen-
tral Electricity Authority a’:d asso-
ciate not only certain MPs hw certain 
other non-official.* who wou’cl be a*'le 
to assist the Gov* r^men* formulat-
ing a correct policy Actually if you 

through the provisions o ' *hss Bill, 
>ou will find that MPs and MLAs are 
particularly disqualified f-om being 
Members of any of these State Electri- 
city Boards* As a matter of fict, so 
<ar as I am concerned *r\y persona) 
'iew s are very clear in l-.r, matter 
that the MPs should never be asso-
ciated on any of the directorates of 
these public enterprises. But it M-P*. 
are to be associated with 'Ih er public 
enterprises—we are havt;>£ sa many 
of them now—I do not see what justi-
fication there is to debar Government 
from having M  Pa on the State Elec-
tricity Boards My objection and a  
very strong objection, is based on tbe 
fket that these bodies are • executive 
bodies; they take executive decisions; 
they take executive responsibililiea, 
and, therefore, no M.P! or MX.A.



should be anociated with it But how 
ar« these bodies different from other 
public enterprises? They «te also 
executive bodies; they take executive 
decisions 1 think it is time that the 
Hon Minuter, in consultation with 
his Cabinet friends, comes to a defi-
nite decision as to how these board* 
are to be constituted for the public 
enterprises If on the boards in the 
public enterprises in other sectors, 
they are going to associate MP.s ami 
non-officials, then he cannot make an 
exception in this case
14 hrs.

Here, in the case of these boards. 
Government have gone a step forward 
A is not merely a sitting J&fP or 
M L A who cannot be a member of 
these boards but even one who is not 
a sitting M P or M L A but who had 
been an M P or M L A six months 
earlier cannot be a member of these 
boards, unless and until he has left 
the legislature for one year, he is dis-
qualified from bocotmng a member I 
do not very much appreciate why this 
particular distinction has been made 
so far as the State Electricity Boards 
are concerned, which have been re-
ferred to m this particular enact-
ment

Then I want to invite the attention 
■at the hon Minister to the very lop 
sided development of electric genera-
tion There are certain areas which 
are saturated while there are certain 
other areas which are completely 
starved, and for which m the First 
Plan, there were no schemes, and in 
the Second Plan also, there are no 
schemes The result is that the entire 
development is absolutely lop-sided

We wou'd like to know from the 
hon Minister whether Government 
have at least got anv scheme m this 
regard, whether they have given any 
consideration or thought to this matter, 
as to whether we are to proceed in 
the same old manner and have a lop-
sided development m this country, or 
whether they have got anything in 
their view, saymg that in the Third
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Fjvo Year Plan, any particular district 
which is not served by any of the big 
Projects will have a 10,000 k w set, so 
that the needs of that particular dis- 
*Hct are satisfied to a certain extent 
At present, there are entire districts 
^ ith  five hundred to six hundred vil 
Uges. which are completely starved. 
*nd no development is taking place 
^  those areas So, Government must 
Evolve a certain policy to see that at 
'east those places where there are no 
^ig projects coming up are given some 
Consideration, and some scheme is 
Evolved for those places

I would now wind up by saying that 
(his amending Bill which has only 
Vaken into consideration certain very 
'hsigmifcant matters sftoufcf 6e recon- 
sidered after a real national policy for 
the generation and supply of electric 
liower has been formulated W» 
should have a clear picture of the 
Vhnle position; at least, we expect the 
*\on Minister to place before this 
ffousc a policy statement in the first 
•nstance and then we shall see what 
further amendments should be made

fVr *  snsr** *r 
r f r  m  i f f  f  1 x n  m u  
5* faq t t t  srt *r vf&r m  

i f f  vqrnr 1 ^  fw i

err zm It f% &r fa r w & 
vm  &  *rf £ 1 Sir w r

w ti STT 3EHT ajTH w r  >HTT faRRT
Bp 5TT?s*r fvfv*; ^  rm *nrr 
^  1 iff ^  ■jft £ vftfip aw jpr m w r  

^ r r  %  *rnrr $

^Hr ^rrf^cr %  «rnr ^  aft 
fTTf JTfT fa* 5TW # *np m  f t  
•wfcw 3TW, * ft%  frosft
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[*ft f*»r t o ]  

s rfh R R  |  « ffr  *rr^ **  ^wfNr « r  
q g f t w r o q g r  « j w t  11

* r t  jt|  |  %  * o [  M M r a f t  v r  
«r«rT |  i f t t f t  wr * w ?  * f gfifHra 
|  i ftrcr w* *  f iw f t 'f t  « rn#w n: 
frstfV in  ftravJi s r ^ r  $ * *  <fcl % 
tnm r wn$ * tff «rr * i  $f 
ww « r r fr  r>*r»fr f t  w j f r  % 
fm? ssfc  ^ a r o  ffcr f  s% Ttanft t ,

I  I t p r c  f t R * f t  T T  f f 3 T  W T  STTarT
I ,  farefr mjpr ^  wpft i  «At  
• m iW l « m  q ^ m t  jt ?ft 
t ^ ^ R R ^ v t f  ̂ r r H ^ f  § fo rw  
r»% f t  3Tf f̂^TSTK V* f a  fwap'fr 
■pwrfr w  *rrc*ft w  u r o  |  vftx

* F t  W R I T  $  I W  J W t  T ^ I * f r  f * W
«% *ft i q ta p r vnjsr *r K% i f  
^ e in p q T « f t% « m v R  w £ $  m t f r t  
PET «FTO V t  T O T  s ftfe e  T J ^ f #  %
* r c , ?rt m inrt v t  jt? wf^^nm: <ft*nr 
f a  *1? «ptt ^rr| ?ft *ffcrr v t  %z ?ft» 
« * k t t  |  «rhc <ppr <Ft ?rnr *?«p?rr $ i 
frfipsr w r  art *r$ ftrw «mrT *nrr fc, 
W r  v n r  *r «ncTT, <r«w 2r

’TUJsff IffalTT v t  *ft w t  f f̂VTvR
¥ t v t f w « A * r | |  m  %*th *r$ trfeir 
T t m T * m $ f w  m w f V  m  ^  $ ta T
f r ^ e f s f  W5T 3 *  «*£* TV 
V * *  W K  *  I « F I 7  * f  *T V *  « t  V T O T T  
%  f o r  *1#  T IW T  t  %  *3 
fW fir c  v t  c w i w  $ an- n̂ n if e  v t  
f iw n w if^ »  r if t  v t f  t o c t  <mr 
f * T  * n p  11 H t t  *rnrct ir$  v f 5r  t t  
w w r  f  ftr ait ^yftnrar

W S l I  WT T ^ t  f  I

U rtt i w  4 « ^ w w  vw m — ^  w^y 
« w  <qpjr %  »mft <wr n^if ^  *i<

f — fir  w t  mqtft * * « p n :  m  iftw r 
*wwr f t  «m r tit w i f t  i j n  t a r  
* ¥ w |« r t r * < m S » T r « ? f ? r T t  i f t n f r  
^  *fWT ̂  w r  «rtwrtV 
|  ftr tfax  «raw f t  ?irRiT 1 1  $»*# ^irr |  
%  5*rrft i& ft if f t f  «rre»fr x&  
*rr wjpar «iw « n * f r  ^  f s n f t  fir n fr "  
w f i w ^ r » n ^ ^ w 5 ? r w r m « i T « n n  i 
l i f t  q  * n  w rm  ?ft fiiw
^ T  *n*TT |

: *ftzr «iKf*nff &  
f v ^ r r & p t & w T y p m r F f f )  9 ^  iff  
'f^nrft f i n r f t  «T?fr |  « i«n m  1 1

« f t t F i
tw  firap ft ^  «P»r ^  jfi?ft |  i 

t o T  vrj ^nsRf «pt w<rm vrtrr $ ?ft 
n^RfHe W t  1 1  «ptc W “
ttt v * r  frtm ^  ^ft fT5fT ^?ft ^  i 

v t *rm n z  ? tt« r  ^ t  ^ m r r  
*r ft  ^ f t - f  v#t ( T ^  It v r  *r$ 
^  5 > n  v fj s n  ftp tftr*r r m r r  
w m rm  «pt: w tr  3f> iffor iff ^pwfr 
H «? r « m t  i ®r* v f  Or^ft m  t fte t 
lT5m ^ r r  |  «rVr f w m  ^to tt (  
itft vrh  ir, cpr f ^ r r  tfrex
* r * m r r  a r m r  |  i i n r r  i f t  
lv ” pTT v t  w ffW  jt jft ?t> wf a r v i r
I  r«p «r? i^ iz x  v t  «rft?r **
»fk aft ifr w w  f f ^ ? T  v ?  ^«rr 
v » y r r  v> w t  jh rr i 4  *r* tfr^rf 
W » t  I  %  ^  f t w ?
t  ftp r̂sT «irr | w  ^  w r h  1 1  w w

^  1 <t |  %  39f v t  «rf«w frRT w
^  ftw r arR «rk qftwp ^ s r  ^  ifr 
«fta w  v t  m m  e f w r  5—  
v r c  «T| ft*rr sft a *  * ftv r  l m  

wff% iftw r WWlf t^  «FT Wpr
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% «fWf *T T*
VWT t .  *1 * i *  ftRFft WPNT ffefr | f 
w f r  *r$f ft?ft |  1 %m  5*  $  
finsraff flT w w * n fT  f , <ft ̂
$  far *p* *  ?m[% 5  *ftr fa*

fort*  v r#  «r srfVsr# 
r̂r «TOH' ^  v[ srtfrsr *wrfr£t m  

» < « %  f<nrr srnr 1

«ft «rii (7*m ) • gqiwrer 
r s  fa*  h t^  ^  sft *ptt «ft, 

A  t o r t  g f a  «n? nsrr fft ^ f t  g f  sf^t,
U* 3 ?f€t STPT f  < I iTFRtiT »rit 

*T *T̂  *R*T % HTTR *1̂
ib'o tptt m  ftp g*r w  f*r?r % s r n  

tit *jftrer*rr v t s r h t
1 1 flnr f t  w r  *  jt? >ft %  ? rt*t 
^ n im n iT  sft, ^  n  sn rfc  y prf r m 
% finH t gT sfcr ^  r rw ir  fr,
W R  W >TT ftfRFTT HPT

$t * r r  art ? , ^  % 3-qr
^ w n - T t  inrpSvTct % Pro ire f o r  
'7TOT »nrr & 1 < ^in m  wt *3*727 1
S*rrft w r w  srp- «nr »<»n-»»qre arc 
T̂*T fpfv ^ jrftr «F?cft t  ftp W W R  

aft VTT ** Tk f  I * m  w f %  MT*~ 
ZWT ZfTrfT f.  ^  W T t t K  “FT T O ift 
ĉft I", %fipr *rnr r̂ RT £ fir 

fo s* » *  % g s fa fa s r  t t  wf^F ?t 
«rf«W «RI*RT f t .  a flftt V* TO W*tit 

^TT * %  5 I \ q  *FF£T ir ^  B T T O I 
ifpffr ^ rrf^  «flr fa  ?ir 
^ s ^ T R w r  *  <ftr «rsft, %fa?r % 
«9rw  ^  narr ftp
f w  snr w rm  fo T fr w ft
ITT^ftV ^  ^  W f5R ^
Pf  «Twnr sftfe iijt | ,  wfvv 
f«p ^  f ^  srjcT « fW  vr 
w it  ^rr qf*n 1 A ^  f t

142 LSD—7

IT? «nft=Rft grftrr a r
|  ftf ftfT VPrfSpff #  p̂?V 1ST ^ jr t « m  
w r r  w w i  ?*r ^»r ftor

^ [  Pit w  v*ft ffw rc  ?it 9pt 
v t  ^ » t  #  ftw r  » R T  9 W
*n *i ^  *p  ̂ ^ft * j f l i w r  f t m  ^ t^ tt 
^rarc-!*TW % -*ft 1 A * f i  »rwrai 
f% ji? #  <mw^rft «nftr«V |  1

5  ?r? arawrr ftir
1PPC "RT̂ PTT ^— V°*<* ?fV
fTTR' *T? t  %  ffTVR TT «T^T TTSff
i t  w fiw?r t — ^ r  » t ^ * t  
^  ^srr ?> »rfr<PT I—-ftp ftpft **Tfft 
^ t % s r r ^ T % f f T ^ ^ , ^  f e w  ^  
jpst 3  % ^  ^rrfiw 1 j[*r ^ r n ^  
« < q f n t  % f i T R t  %% 1 1 # ^ y T 3 * m n  
j f T T O  ^*rrat |  1 w  q1 ^ i t  w r  ui?frtr 
WTTTT *r 5TTVTr V t . 5Tftp<T ^»r # w  #  
«nYf TRm^T ^  tfh: ^ «F^*r# 
r t  »T3nT ^  %  w nsr % **tt?t <Nit 
<f*rpft ?  azpnm ^ 4 t
^Tffrqf «ft f%  «n rr trv m : * t  iffflpi w  
?t m ?  t f  * z  «F»n ft ^r ^r «ftr
«^<iw ¥ 3ft m f w n  ^
^  ^ f r  ’f r f p  «ft 1 n f l N '̂ i ^ r  Kt^T 
=50%̂  «TT I

«r*ft t«F »T^r *1 V»r ftp
frs n ft
q w *  ftp w  ^ f t  ^rrfeif ^  ftp ftpgsft 
ftrsnft ^ t - J n » t  % f w  St w r W t, 
f ^ r f r  ^ > T - q ^ n  % P w  «?t s r m t  %fcc 
ft^ r fr  ^  ’PTfl't % ftm  f t  a r r ^ t  »
fe=5ft ^  # f% ? n t m f B ^ r
t^T^f?5P? ^  # I f?rtt 5PPB «IT«t 
H  5n ^  I tr^f eft f i p R t  fiR R ft
=r t̂ |  3ft ftr^rat | ,  *rs
|  f t  w i w  m ^ f t  3*c v t

^  |  \ «ft* f t a  <q|§r ^r

ftr^rc ^  3  «nn «it 1 f tw f t
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[«fr f r^ < n # ]

w i f  * i f  *  i firc r < rra *ft %  *
sipCT «rr, *  i s *  f r o m  f a m  «rr i 
$  h % «[Bir f% f r o f t  snft | ,
«nr v t v * N ra  f*ft ^  frr?r t  » 

#  <Fsr f t  a ra r v r  f a ? F f t  
WTOFft ( , finarsfr t w  % wuw t 
Oito I ,  *5 S* ^  & W n t
4  w m w  ^  ^nraT i

VtfSTO 5ft *T? ^ f t  ’s n ff* «ft f% 
w a x ft ^RtT W i t  <?RfT- r̂tT W T  
Bfrs q t i  3*>Mara> % faq <ft 3TKft I 
IlftR  33 % fcra »Ftf s q w i  T $  * t 
«rf $ i b t  *Ft firatft iff ^  
T O R  * t ?TTO *t «r̂ % JT({ JTOT «TT 
f a  <£T J * f  T f T K  5T?5r * rt % W  7 W  <Bt 

Ijfa? % f^TT* ?T fsTiFft £t 3f7T*ft I
m ft *n^*r gm  $ %  *n*t finr^ft firar^r
v t  fa*fr «FPRt Tt *t 3TT T%t |

SPRST 5Ft fc*TT I ^
f * * r  3  jt? a r^ w r ^ f t  ^rrf^r *ft ftp 
f®RI*?t f i l ^ t  HHW r.«rn.. % f*W 
«n flsrct ^ ta t  % f?w *t irflHt «>t  
ft^sft *r?Mrit t  st srr^ft i f«R 
w **r v t f  an rw i ^  v t n f  |  i

*pri7 *PPF* f*Tm W W H  
I  «^T t  f a  ^  *  R5TTT,I»tVt
* ari tftr flrrnmn unnft fcsnft m w- 
*ft*r *t%, wt f a r  Tff w  w #?rr? t o  
fjtm ^ t  $ i ^  *frr w  $  f«F m r

*nr«rft ift, ?it s*q*sr anr v r  arr* 
wr* i $*r w r it  i  f a  &r w R-^nfr
■fimrfoft «pt w t  *r*wr t  i *rm %
?ft*T—-^^t ?ft*T 5TPT TT •TRT 
WW TWT %?t f  ̂  9ft»T ^T % mr
#  *f*P T T  ^  h

«r*ft t t f  vrp rtm  wt«qr # %
H?r* t t  »fti « r t  ferr an# i $  
fprom  ^  fv  ^  *raw 1 1  *n{ qnnfV |  %

*1** *  vftn \ *  <m  *h a n #  f ,  « it 
m  * f t i  ts m rr  a nw , w t « r * g r  1 1  j ^ r *  
4hr® «ftr ipr* ^wo t^ o  v t iff fcrc ^  
WF!T TTOTI «frc *r«RT T R  «T«% f  »

f*rrft qrff ^  ^  fpj^ fa re
w*s W e  i f  <$in* W  f^R 
Vt r̂t̂ CT VT A  fRT^T TTSJT $  I 
wm 5ft I  fv  fk w ft  T t fflRTT «TTT# 
v r  si*j?5r V 7 v t t  ^ r r f ^  i v tfk m r  v $  
ft«ft %  gsr «R*r-¥-»B?*T ^H?TJt4NPT 

V\X 3TPT a fiT  f X ? R f  V T  r P J f T  
i ’nw i $qr "srr î #  fv  «n* ^  
vrfrsr|f»w f?FT stptt ^rrrr ^  r̂»r 
^  «rr^fc* fqR^r ^ t  T̂T'ft f«p farpft 
Un*tft ^ft-srrir ifix 7mrr-*nn v t  
«ft onqift «#k PlRpfr trq rypggifiin 
w V  ^  ??r % « r  v  ^ r * f r  %  f<r5 ?flr 
ajw ft i tpr* ir? & n?w ffift, i f  7*rrrr 
frssfnffm 14  t i t  w m  =rr 
g , Hw % ^[?rrfiiv *r? »^r »nn ^  ftr 
*mr *r̂ TTT ^  ?f«ft<Trr f t  m*t i f a  * 3  

f%#t v M t  *rt %̂ T ^ 5 , fiW TT 3TT 
irm^r fft w  eft ^ ts tp  «rnr #  t j ? ;  
q rqz  arrzr f^rr ^ n w  1 w? 
t c  *mrf ^ wtr 4  vnrftq- *nft ^ft it 
ir ft ^ r  f r  h  m  m r  
v t  m»T w ?t i %*r$ T5T h  «j-rmsrrfr 
^f*ft «fk ^  sftm ^
^W t^ r̂TÔ ft, 55T v t  5j;ff «p  «FT 
*WTC <R ^  j  I

ff tfa  M ohimmid Ibrahim: Mr.
Deputy-Speaker, since yesterday uptlll 
now we have been discussing the B ill 
which was introduced in connection 
with the amendment of the Indian 
Electricity Act of 1910. 1 am glad to 
my that so many speeches made dur-
ing the discussion were very construc-
tive. The speakers made good sugges-
tions and I am very thankful to all erf 
them.



729 Jndion SRAVANA 14, 1881 (SAK A) Electricity 730
(Amendment) Bill

I t  is clear now that within the short 
compass of time available to me a t 
present it will not be possible for me 
to cover the entire field which has 
been traversed here during the dis-
cussion. I will only try tt> deal with 
certain points which have been raised 
during the discussion in order that I 
may be able to tell the House through 
you about the intentions and policies 
of Government in regard thereto.

My hon. friend, Shri Harish Chandra 
Mathur, raised a very important ques-
tion— 1 am very thankful to him for 
that. Of course, there should be a 
formulation of policy; in regard to 
that, the Electricity Act of 1948, as 

t e a ,  Vfts. 'g'c>\ % 
sion. But at the same time, he already 
knows, as he indicated when he 
wrote me a letter and I replied, that 
we are taking certain steps. I hope 
that in the near future we will be able 
to do something in this connection.

Sir. yesterday in my speech 1 refer-
red—rather hinted at it—that we are 
intending to amend this Act of 1948 
also. It will be examined and where- 
ever it is found necessary, in order 
that the provisions may cope with the 
present day needs, amendments will 
be introduced and the improvements 
suggested by the hon. Members of 
this House will also be taken into 
consideration.

During the discussion one of the 
points raised relates to nationalisation. 
In my opening speech I said some-
thing about that. On hearing the 
speeches which have been made on this 
question I have come to the conclu-
sion that the opinion of the hon. 
Members in regard to nationalisation 
is the same as I expressed myself. 
What I expressed was that electricity 
being an essential service is a fit 
subject to be nationalised. I pointed 
out only that on account of the 
paucity of funds required for all sorts 
of expenditure in regard to the 
development of this country it would 
not be possible to provide as much 
money as may be required for tills

Purpose. Therefore, this sort of policy 
c^n be started and continued at a slow 
gjteed. Wherever and whenever it Is 
possible it will be done. Wherever it 
In seen that a certain licensee is not 
supplying as he ought to do, then 
nationalisation will come. I wish that 
tfte day may come soon when we 
nationalise it entirely and the whole 
tfting will be in the hands of Govern-
ment for the benefit of the public 
h^re.

Another point which has been 
raised relates to the cheap supply of 
eiectricity for agriculture and small- 
BCale industry. I said yesterday that 
I quite agree with that. There have 
\ ^ i .  mmmiiniaxiirinfi, ta&wta!1. 
Centre and the States at present on 
this subject. In that connection Z 
said that as far as the formula 
embodied in the Act of 1948 standing 
in the way of doing something is 
concerned, I am going to examine 
that position. If it is found possible 
theo we will be able to do something 
a]$o for that. As far as the help of 
the State is concerned, we are pre-
pared to do that. I said yesterday 
th^t the Centre will participate in 
the subsidy which shall have to be 
gi«ren for the purpose of reducing the 
pieces of electricity for small-scale 
industries and for agriculture. 
(jfiterruptions).

fihri P. R. Patel (Mehsana): How 
m$ny States have implemented this?

flails Mohammad Ibrahim: The
qUestion of implementation by the 
States does not arise at present 
because we have written to them 
o n ^  recently. This offer had been 
m*de to them in the month of june 
only

/in  hon. Member: Why so late?

£afis Mohammad Ibrahim: There-
fore the question of implementation 
do£s not arise now. One thing is 
certain; that is, it will be implement-
ed without the interference of the 
Central Government or anybody else.



{Hafiz Mohammad Ibrahim]
I t  you examine the schedule of 

prices of electricity in each State you 
will come to  the conclusion that each 
State is charging m u d fle ik  in the 
ease of agriculture and small-scale 
Industry than in the case of domestic 
use I have the list with me and if 
I read it it will take time I do not 
think it  is necessary for me to read 
i t  out If any hon Member wants it 
I wj]1 furnish a copy of it to him

Shrl Nagi Seddy (Anantapur) It 
is better to circulate it

Hafls Mohammad Ibrahim: At
present I am presenting it only for 
the .purpose of showing that as far as 
the small-scale industry and agncul- 
ture are concerned, the consideration 
that is being asked for m this House 
is already being paid by the States 
or by the Centre

Shri Harish Chandra Mathnr. 1
think there is some misunderstand-
ing The question is that the small- 
scale industry is not getting even the 
treatment which the big industries 
are getting Power is being supplied 
to big industries at a much Jower 
rate than for file small-scale indus-
tries So far as home consumption 
is concerned it is quite clear

Hafls Mohammad Ibrahim- Then 
is no question of home consumption 
By reading this schedule I have come 
to the conclusion I have expressed I 
will ask my hon friend Shn Mathur 
to sit with me and discus* it with me 
If it is wrong I will correct it  I do 
not deny that prices have to be 
reduced for small-scale industries 
and for agriculture

Shri llarlsh Chandra Mathur. We
are satisfied

Ha fix Mohammad Ibrahim 1 think 
this is enough to satisfy the House

Shri P. R. Patel: Is the price of 
electricity the same or less for big 
industries as for domestic purposes9

Mr Deputy-Speaker: The hon
Member wants to know whether the 
price of electricity supplied to big
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industries is less than the price that 
is charted for domestic purposes.

Hafls Mohammad Ibrahim: It may
be so, I d o n o t'd sn y  because I have 
not examined th a t

Shri Naushir Hharucha: It i& not
so

Hafls Mohammad Ibrahim: But I
will examine the whole question 
After examination whatever is possi-
ble will be done

Shri Harish Chandra Mathnr: That 
is right

Hafls Mohammad Ibrahim: Then
there was a complaint in some 

speeches that the rural area has been 
neglected I can say that prior to the 
First Plan no thought was ever 
bestowed by any Government any-
where in India on the electrification 
of the rural areas—I mean the 
villages But, in the First Plan the 
idea was entertained and preliminary 
steps were taken in order to decide 
what has to be done, how it is to 
be done and how far it can be done 
All those questions were considered 
Duung the Second Plan there has 
been electrification of 7,985 villages 
so far I do not say that it is satis-
factory I do not say it is much But 
what I mean is this Steps have been 
taken and we have gone towards that 
sidi in order that villages may be 
provided (Interruptions)

Shn P R. Patel. When he ml > s  
that the rural areas are looked after,
I want to know from him why the 
project that was to be implemented 
in the First Plan was not implement-
ed That is the rural area

Mr Deputy-Speaker: He himself
has admitted that not much attention 
was paid during the First Five Year 
Plan

Shri P R Patel. That was put by 
this Government, why was it not 
implemented’

Hafls Mohammad Ibrahim: I
conceded that during the First Five 
Year Plan not much attention to this



Aspect was paid. I am not saying 
tha t that is a satisfactory tiling. I  
said only that a beginning has been 
made. The hon. Member made a 
suggestion that so far nothing has 
been done. We have to make a s ta rt
I  am pointing out that the start has 
been made Let us make an effort 
that we develop it as expeditiously 
as possible. (Interruption).

From one speech at least it appear-
ed that thi3 amending Bill has 
favourable provisions for licences. I 
want to point out this I will draw 
the attention of the hon. Members to 
a few provisions in it from which it 
will appear that no provisions detri-
mental as far as the personal 

interests of the licensees are concern-
ed are embodied in this They are 
embodied in this Bill I requested the 
hon. Members not to view these 
matters from this point of view and 
think that the Government is pro-
licensees or pro-anybody or against 
anybody. Government has to serve 
every citizen and has to take interest 
in every citizen; it should be impar-
tial whatever it may be deemed to 
be. Now, the period of the licence 
has been reduced Is that provision 
m favour of the licensee? So far the 
licence could not be amended with-
out his consent Now it can be done 
without his consent Other control 
measures are provided here and they 
may be used against him. His 
security can be forfeited if certain 
things happened There is also a 
new provision. Whatever was paid 
by the consumer will be deducted 
out of the compensation which will 
be paid to the licensee. The required 
number of consumers has also been 
reduced from 6 to 2. Much has been 
said about this yesterday and today; 
it has been said that one person 
should be allowed to apply for it. 
Yesterday, I have pointed out that 
in the non-compulsory area a 
licensee is forced to supply if two 
persons will apply. He will ask the 
people there and give notice and 
ascertain whether anyone else 
wants supply. If he receives
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applications, he will supply, 
an area is potential, why 

“ tould not two people be there? I t  
^  a potential area, one man is 
^Ving and if he wants electricity, it 
will never be impossible to find out 
p o th e r  person. There will be no 
jMfficulty. It will be easier than 
before

Shri Braj Raj Singh (Firozabad): 
^rhy not accept my amendment 
'Hen?

Hafiz Mohammad Ibrahim: Do
*Hese arguments lead to the conclu- 

that the amendment is neces-
sary? It does not mean that the 
a*nendment should be accepted.

As regards the 15 per cent which 
will be allowed to the licensee, much 
hhs been said about it But this 15 per 
cent is only in name. If calculation is 
made, it will probably be reduced to
2 per cent net Therefore, it is not 
a thing which should be objected to.

Shri Panigrahi: How does this 15 per 
ct*nt come to 2 per cent?

Mr. Deputy-Speaker: It would be
cW r to the hon Member if he waits.

Hafiz Mohammad Ibrahim: Two
tt\ings were said about U P  I do not 
**link that I should say much about 
ti\em because the persons who said 
’W  are not heie and so I leave them 
°4t

Shri Ilarish Chandra Mathnr: The
u  P  Chief Minister has explained it 
fmiy m the Assembly the other day.

Hafiz Mohammad Ibrahim: Not that 
ti\mg It has been said that a  tenant 
may  not be able to avail the convenie- 
nte  that is going to be provided by this 
Bill. At the time of vacating the 
**ouse, the electricty installation may 
kfe there The owner may not pay 
*<tr i t  and take it over. The tenasrt 
"lay not also be allowed to tpke. ft 
aWay. That was the explanation 
S'.ven. I think hot
“torselves witty that p p f l t j i p ^ ^ g r s ^  

y will know the cqa ŝeflueiyas ’befoye
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[Hafiz Mohammad Ibrahim] 
taking electricity: what may happen or 
what may not happen One will take 
action in regard to this m atter with 
Open eyes He is not the owner of the 
house When he vacates the house 
owner would rather force him to 
restore the house to the same condi-
tion m which it was found when he 
occupied it He may take it away or 
there may be some compromise 
between the two On this ground it 
should not be said that the tenant 
should not be allowed to take 
electricity So many are engaged in 
industry, they are earning their income 
out of industry, they are helping the 
country with that industry They are 
living m the house of others For the 
industry, electricity is required but the 
owner does not allow that I came 
across several such cases in U P  where 
the tenants were not allowed by the 
owners to take electricity So, I think 
It is very necessary and in the interest 
of the development also this provision 
should be there It should not be 
opposed

Shn Hansh Chandra Mathur spoke 
about the Members of Parliament 
being members of the c’ec. tricitv board, 
provided under the Act of 1948 The 
only function assigned to that board is 
to make rules and the rules framed by 
that board will be placed before this 
House. That will be considered by the 
Members of Parliament and in that 
way Parliament will have the supreme 
authority (Interruption.)

An Hon. Member* Parliament is 
always supreme

Haflx Mohammad Ibrahim. Then 
why is it degrading itself’ Why are 
amendments proposed that the Mem-
bers of Parliament should be given a 
place among the members of the 
electricity board (Interruption* ) 
There should be no such amendment 
I do not accept them

Shri Narayanankntty Menon 
(Mukundapuram) Regarding the 
U P . affair, he has said that the hon

j^embers who raised it  a r t  so t 
present here. H ie U.P. question was 
raised by Shri Pantgrahi and he is 
t^ere. He referred to the loans 
a(ivanced to Martin Burns Ltd. K 
tliere is time, the hon Minister may 
a,iswer that

srfror tjijonr wjpr
fftsr I #  f W  «n

#  *rr£r 
w f w i  f a r

f v n  q*<n i *  #  aft * 5  f i f t
*rrf$vpr v  aww n  «rr *  fa  ftf?*

«rr 1
}je spoke only about a very small 
point 1 did not think it necessary 
even to contradict that, although I 
k/iew what was the position His in-
formation on that point is not correct 
tpat they refrained from purchasing 
jjtxause they have to make heavy pay-
ments There may be so many things 
Qft account of which otic may refrain 
fj-om doing something I do not think 
tpat I should disclose a U P matter in 
tpis House That was not the position 
I was saying about electricity com-
plaints One hon Member raised a 
qUfstion about Rihand Dam

Shri Braj Raj Singh: It was I who
raised the question about Rihand Dam, 
H(id 1 am here to hear fiom him some-
thing about that

Hafiz Mohammad Ibrahim: I am
a/raid my hon friend’s information is 
()(ily hears*}. received from others I 
was trying to contradict only those 
w/ho had got firsthand knowledge But 
f^r the benefit of my hon friend I 
jpBy point out that today the entire 
^■ea which was going to be served by 
Rihand Dam is served by electricity 
punng  my stay there three or four 
ppwer stations have been constructed 
^ id  they are going to supply power to 
p^ch and every district That area 
j8 not suffering now. The idea at 
Unhand Dam was entertained in the 
y^ar 1M6, twelve y ean  ago. A t that



time an a m  was fixed in regard to 
tha t project, to which area that elec-
tricity will be taken in order to benefit 
those people. But now the position haa 
changed. So far U.P. has got no big 
industry If it is advantageous for 
a  State to have a big industry and a 
small industry—both—and U.P. tried 
to have a big industry there and for 
that purpose it gives any part of its 
generation work, 1 do not think it can 
be objected to As far as the suffering 
of thosp people in regard to electri-
city is concerned, I was going to point 
out—m my face he should have said 
that that is the part which is not 
served today by electricity and which 
was going to be served by Rihand 
Dam—that the Rihand Dam area is

»o *TTo
■'if'Wr ^nfni 

£  %  flsff "3WT JT̂ nr *  fa^T airafY 
% fMr fa**

S »
jt t Po t  irer v t  'ft
wpt *rp=f»r =nff ft %  mwf v t 

*rf £ i w i f  m*r i t  m*r $  sr$r 
$  i %fa* *f wy ^ r r  jr fa
<r$r ^  *fr trr i i  *rt m r f ¥ f  
tft *n£ |  I

«ft m *r r 3t^ t  * m r
H ftrssrc sr *r*rw>rr f w  ^ f a  q #  
wnft fsr??rr qrwr'fr *rr sfr arnnft 

wnft »r ^  sfk  sfr»n fft t r  srr^ft,

irrfcw ^
ir t  tr̂ T #: STR ^  |  | IT 5T r̂T 3 *  
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Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend 
the Indian Electricity Act, 1910. 
as reported by the Joint Commit-
tee, be taken mto consideration"

The motion was adopted.
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itfr. Deputy-Speaker: We shall
nowr take up the Bill clause by 
claiise The Question is:

'That clause 2 stand part of 
tpe B ill"

The motion was adopted.

Clause 2 was added to the Bill 
Clause S

fl!r. Deputy-Speaker: Are there 
any amendments to clause 8?

<ahr! P. R. Patel: Sir, I beg to
mc*ve' 

fage  3,— 
after line 5, add—
“  *"jna3J. v jila . 'Dtbizteg

fneans an industry worked by 
electrical energy on a motor af
pot more than 10 H P .” (54)
Sir. this amendment is meant only 

to define a small scale industry The 
,ntention is that cheap electricity b e  
g,ven only to very small industries. 
I do not want to say anything moire 
ofi this point

Mr. Deputy-Speaker: Enough has
b^en said

Shri Naushir Bharucha: Sir, I
desire to move an amendment

Mr. Deputy-Speaker: When was
t^e notice given’

Shri Naushir Bharucha: I t  is
amendment No 16, Sir, but I want to 
move it in a slightly modified form.

Mr Deputy-Speaker: I am tdld
that the Government is prepared to 
accept it with a little modification. 
jjfi may move it

Shri Naushir Bharucha: I am
moving it in the modified form. I  
b ig  to move.

Page 3, line 8,— 
add at the end—

“and includes any Board which 
functions in that State under 
sections 6 and 7 of the said Act-** 
(16).



7 3 9 fadfcn AVGUST 6, ir n  SMetrfctty (Amtndmma) 749
BUI

BKr. Depoty-Bpsaksr Is the Gov-
ernment accepting this?

The Deputy Minister of Irrigation 
rod Power (Shri Hath!): Yes

Mr. Deputy-Speaker: Then I shall 
put that first The question is.

Page 3, line 8,—
add a t the end—

“and includes any Board which 
functions m that State under 
sections 6 and 7 of the said A ct” 
(16)

The motion was adopted

M r .  Deputy-Speaker: 1 shall now 
put amendment No 54 The question 
is:

Page 3,— 

after line 5, add—

" ( 11) ‘small scale industry’ 
means an industry worked by 
electrical energy on a motor of 
not more than 10 H P ” (54)

The motion was negatived.

Mr. Depaty^Speaker. T h e  q u e s t i o n  
is.

"That clause 3, as amended, 
stand part of the B ill"

The motion was adopted

Clause 3, as amended, was added to 
the Bill.

Clause 4

Mr. Deputy-Speaker: What are the 
amendments to clause 4?

Shri Panigrahi (Pun) Sir, I beg 
to move

Page 3,— 

omit lines 30 to 32 (1)

Whri Snpakar: My amendment No 
51 is the same as amendment No 1.

Skrl P. R. Patel: I beg to move: 
Page*,—

for lines 30 to 32, *ub*ii£trte—

(1) in item (1), after the words “in 
respect of the supply of energy”, the 
following shall be inserted, namely —

“which in case of supply of 
energy for agriculture and its 
allied works and also for small 
scale industry shall not exceed 10 
naye paise per unit1' (55)

Shri Panigrahi: Sir, 1 just wanted to 
submit that the provision for ia te  
regulation existed in terms of clause 11 
and the Schedule to the Indian Elec-
tricity Act, 1910 After the passing of 
the Act of 1948, a^clear profit or rea-
sonable return or 6 per cent was 
allowed So, it was dfecided to forego 
this provision in clause 11 and the 
Schedule to the Indian Electricity Act 
of 1910 But Sir, I would like to sub-
mit that this 6 per cent net profit Is 
enabling the electricit} undertakings 
which are worked privately to mani-
pulate their accounts to such an extent 
that, even if it is possible for the 
State Governments or their inspectors 
to check their books of accounts, what- 
tvoi profit* they earn always come 
vwthm the margin of 6 per cent with 
the result that the rate chaiged per 
unit of i-h etricity can never be reduc-
ed I can just cite one mstanci The 
rates which are being charged for the 
last 40 jea is  by the Octavius Company 
in Cuttack—it has got two power sta-
tions one at Cuttack m Orissa and the 
other m Bihar—are six annas per unit. 
For so many years, it has been giving 
more and more dividends and earning 
more profits, but iheir books show 
that they are earning a  profit within 6 
per cent Therefore, they charge six 
annas per unit in Cuttack It is now 
getting the bulk of its supply of elec-
tricity from Hirakud a t a very cheap 
rate of 10 naye paise per unit But 
after getting electric supply for 10 
nP per unit from Hirakud, it still goes 
on charging six annas per unit at 
Cuttack So, I would submit that tha 
old provision should also be retained*
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that It, the provision about fixing a 
maximum price limit. So, with a view 
to this aspect of the matter, 1 have 
moved this amendment.

Shri Stfpakar: I shall be very brief 
in view of the fact that I have append-
ed rather a long Minute of Dissent on 
this particular point. Apart from those 
arguments in the Minute of Dissent, I 
may say th8t after the 1948 Act was 
pqfsed, the Advisory Board was formed 
in the year 1953 to go into both the 
Acts of 1910 and 1948 and it must have 
anne into the action and reaction of 
this p a r t n e r  section, section 3, and 
clauses X and XIA in the Schedule in 
the 1910 Act and also section 57 and 
Schedules VI and VII of the 1948 Act. 
Even after a Ihorough study of these 
two apparently conflicting standards, 
as is suggested by the Government, 
they did not suggest any amendment to 
the Act of 1910.

Now, we are told that unless we do 
away with the clause regarding the 
limits of price there will be an incon-
sistency. But I would submit, as 1 have 
submitted earlier, that there will be 
no inconsistency, and we should sec 
that the present clause prevails 
inasmuch as, whenever there is a con-
flict, this clause gives the consumer the 
rule of thumb or a ready reference as 
to the amount and the rate that is 
payable by him

On the other hand, the formulae that 
are mentioned in Schedules VI and 
VII and section 57 of the 1948 Act are 
rather complicated and it is not pos-
sible even for the Government to 
know, as is our experience, on what 
basis these rates are calculated. There-
fore, I would submit that rather than 
doing away with the limits of price, 
as is suggested in the present clause, 
they should so adjust the provisions 
under the 1948 Act so as to conform to 
the needs of fixing a maximum. I 
believe that it will be a great progress 
in the development of electricity if we 
retain this clause relating to the fixing 
of the maximum limit in the body of 
the licence itself so that it  could give 
a firm indication to the consumer as

to the limit up to which he is liable to 
pay.

Shri P. R. Patel: I have moved my 
amendment I have been very glad to 
hear from the hon. Minister that the 
Government intends to supply electri-
city at a cheap rate to the agricul-
turists for agricultural use. He also 
said that electricity is supplied at a 
lower rate for agricultural purposes 
than for domestic purposes. I think 
that is always the case everywhere, 
and electricity is supplied to bigger 
industries at a lower rate than for 
agriculture or small industries. But, 
for the Minister’s knowledge, 1 want 
to say one thing. When electricity is 
supplied for agricultural use, there is 
a minimum charge and even though 
electricity is not used m the monsoon 
season, the agriculturists are charged. 
That works up to the maximum charge 
and thus the agriculturists have to pay 
more than that which is charged for 
domestic purposes.

At the same time, the Minister said 
that the Government is thinking of 
supplying electricity for agricultural 
uses at a cheaper rate I withdraw 
my amendment if the assurance comes 
from the hon Minister that the Gov. 
ernment will take action within six 
months I do not think the hon. Min-
ister considers the matter, but if he 
considers the matter and promises on 
the floor of the House that the Gov-
ernment will take action within six 
months or say one year and supply 
electricity to agriculture and small 
industries at a cheap rate not exceed-
ing 10 nP per unit. I will be very 
happj to withdraw this amendment

Mr. Depnty-Speaker: It is better
that he sticks to his amendment!

Shri P. R. Patel: But the Minister 
said the other day that if necessary he 
will amend the Act of 1948. For this 
purpose, if it could be necessary to 
amend the Act of 1948, what is the 
sense in amending the present law 
which authorises the Government to 
fix the rate erf supply lor agriculture 
or any other purpose? I  only dartre



[Shri P. R. Patel]
th a t the Government should have 
authority to fix the rate  oi electrical 
energy supplied in the case of agri-
culture and snail industries I hope 
the hon. Minister will be good enough 
to  accept this amendment

Shri Krishna Chandra rose—

«nrr srR 'far frew  
tf t  WtePTT s r r f j  $  ?

*ft |w r  f t

i  »
Mr. Deputy - Speaker: There are 41

•clauses that ought to be gone through 
within one hour which has been fixed 
by the House The maximum that I 
could allow m addition to that one 
hour has also been exhausted There-
fore, I shall have to put to the vote 
a t S 45 all the clauses that may be le ft 
If hon Members want that all clauses 
should be di<?cussed they should pro-
ceed at a quicker pacc That is my 
request

Shri Krishna Chandra. I beg to
move

Page 3, after line 28, insert 

*‘(aa) for clause (c), substitute—

“ (c) A local authority if it is 
an applicant for the licence shall 
be given preference over any 
other person ” (40)

Page 3, for lines 30 to 32, substitute—

“ (i) in item (i), after the 
words "in respect of the sup-
ply of energy”, the words 
“which limit shall be kept lower 
an case of supply of energy for 
agriculture and also for small- 
scale industries”, shall be insert-
e d ” (41)

tnfjRSsrwiTVo *r 
fa*T |  f a  anr faw
r w i w  *rnf, itg rf -g fr
Ht srcw rar art v r  xfa fa tft
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aft v i  ^  it i 5 n rw
fofNr fa«TT arrar *rr t o  *ft fan* 

[̂t SfTRft ^  f̂t *T
v «rif#) v t frroiH *rtr fiwfr *nwr 
^  *  forr *nrr t ,  %fasr «ar

vtz famr arrarr &  ?ft 
OTTfaft f t  Vt fatft
m^pft * iff ir fb r  r f f
f^ T  arrar $ i |  f a
w»f v tf <=ffa*r em frA  <rrwr $  
fa t  srr^rr^r ?rt t *  v t fa*fr *rnĵ t 

t t  1

SfTFR *T 5fT?*F*T ^  t£«F
^n: |  f a  *  fafire f a ro  ^

f t  w r i t  f a  3*ft f5Tf^ *T— w ft tffaT 
JT <n^Rft fsTSTfft TT T̂JT 5R1T *T%»TTt
t o % wt*t;r^r «ra r̂%*rr isrw ^qrpfT  
fjprnr eft t 1 *  ^ r  f a  w h R r  
v r ^  jfr s r fw * - t o  ’srf^TT v t  
srergr w  3rnr, *rf?v w iftx
faqT STPT vlrr 51#  T*T f t  3TR fa
iT̂  *fr*n flV  ejrr sfr?: ŝft*r- 
q-sn sp <nma'dWT ff*T SfRift I

15 hrs.

The Deputy Minister of Irrigation 
and power (Shri Hathl): With regard 
to the amendments of Shri Panigrahi, 
it is known that in the 1910 Act, this 
provision of fixing the maximum rate 
was kept But subsequently after the 
passing of the 1948 Act, the profit of 
the licensee has been restricted by the 
provision that it should not be more 
than 2 per cent above the Bank rate, 
which is termed as a reasonable return 
In no case can he charge more than 
th a t So, whatever the maximum the
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profit should be restricted only to that 
much. In the 1910 Act, this provision 
did not exist, but now with this pro-
vision which is restricting the profit, 
that maximum prescribed limit is not 
necessary

Regarding the other point raised by 
Shn Patel about the agricultural rates,
I  think the hon Minister has amply 
clarified the intentions of the Minis-
tries of Food and Agriculture and 
Commerce and Industry Up to now, 
no subsidy was given by the Centre 
for small-scale industries, but now 
they have said that 50 per cent j f  the 
subsidy will be borne by the Central 
Government, provided the rate is more 
than 14 annas per unit In that case, 
the Centre will bear 50 per cent 
for small-scale and cottage industries 
Up to now, there was no mention of 
subsidy, but now we have prescribed 
the rate It should not exceed l i  
annas per unit for small-scale indus-
tries If it exceeds that subsidy may 
be given and in the subsidy, the 
Centre will share half

So far as the Ministry of Commerce 
and Industry are concerned, they have 
mentioned the rate and this question 
of sharing the subsidy But aftci all, 
we know that agriculture is mors 
important and there should not bv. any 
difficulty for the State Governments to 
give electricity to agriculturists at a 
lower rate In fact, in manv ca^es, it 
is given at a lower rate As the hon 
Minister mentioned, the rate for agri-
culture is Andhra l i  annas Bihar 2 4 
annas, Madras 9/10 anna, Mysore 3/4. 
Onssa 1} annas

Shri P. R. Patel: What about 
Bombay’

Shri Hathi: For Bombay, I will give 
all the three rates 5) annas for domes-
tic consumption, 2 23 annas for indus-
try  and 15 n P  for agriculture.

Then, so te r  as the local authorities 
are concerned, when an individual 
licence has to be given, there is a pro-
vision in the 1910 Act that the State 
Government will consult the local

authorities, if they have any objection. 
That objection will be considered, 
reasons will be recorded and then only 
th<! licence will be given. There u  
an*ple provision for consulting the 
lot'al authorities

For these reasons, I am not accepting 
any of the amendments

Shri P. R. Patel: He said that so far
as energy used for small-scale mdus 
tries is concerned, there is sons 
scheme But is there any scheme 
regarding energy supplied for agri-
culture’

Mr Deputy -Speaker: That he has 
made clear by saying that it would not 
be difficult for the States to supply it 
at a lower rate

Shri P R Patel: Within what tune 
and how’

Mr. Deputy-Speaker: If that does not 
satisfy him, it cannot be helped.

Shri Panlgrahi: I  quite appreciate
vtrhat the hon Deputy Minister has said 
«nth regard to my amendment But I 
vtrould bnng to his notice the report of 
the Bombay Electricity Board for 
1956-57 They have clearly observed 
that even after fixing this reasonable 
rate of return of 2 per cent above the 
inarket rate, which comes to 6 per 
cent the Board was satisfied that the 
fates charged were higher So, they 
granted to revise the rates, but the 
licensee did not agree.

Shri Hathi: We can appoint a rating 
committee

Shri Panigmhi: The rating commit-
tee was appointed and it was satisfied 
that the profits were higher They 
yvanted to revise the rates, but the 
licensees went to the courts and got 
decisions in their favour for higher 
profit* So o \cn with the 6 per cent 
Vire are giving, they are getting scope 
for getting higher profits and the con-
sumers are being fleeced I would only 
request the hon. Deputy Minister, who 
js very much accommodating, to  m
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whether he can be accommodating in 
this m atter also

Shri Hath): 2 have nothing to add 
except that the rating committee is 
there which considers the question On 
the question whether the profit is more 
or less, if the courts come to a 
different decision, it cannot be helped

Mr. Deputy-Spe&ker: 1 will put all 
the amendments to clause 4 to the 
House

Amendment Nos 1, 55, 40 and 41 
to ere put and negatived

Mr. Dejpntj-Speaker: The question
is

“That clause 4 stand part of the 
Bill”.

The motion was adopted

Clause 4 was added to the Bill

Clause 5 was added to the Bill.
Clause • — (Insertion of new  section 

4A)

Shri Panigrahi. I beg to move 
Page 5, omit lines 5 to 8 (2)

This relates to the provision which 
says that—

“the consent of the licensee 
should be taken before the under-
taking is taken over"

This really gives a power of veto to 
the licensee and the redeeming feature 
embodied id  new section 4A is nulli-
fied by this provision I would, there-
fore, submit that this may be deleted

Shri Hathi: If the licensee is unrea-
sonable, then the State Government 
can go ahead and take over the under-
taking

Mr. Deputy-Speaker: The licensee is 
to  be consulted first and an attempt 
made to secure his consent But If be 
refuses to give his consent end i*

unreasonable, then the State Govern-
ment can go ahead without his consent 
even.

Mr. Depaty-Speaker: The question
is

Page 5, omit lines 5 to 8 (2)
The motion was negatived.

Mr Deputy -Speaker: The question
is

‘T hat clause 6 stand part of the 
BUI”

The motion was adopted.

Clause 6 was added to the Bilt
Clause 7— (Vesting of the under-

taking in the purchaser)

Shri Naushlr Bharucha. I move 
amendments Nos 19, 20, 21 and 22 One 
amendment is the same as a Govern-
ment amendment I beg to move

(1) Page 7.—

after line 14, add—

"Provided that where the 
licensee is required to deliver the 
undertaking pending the detcimi- 
■ation and payment of the pur-
chase price of the undertaking, the 
State Government shall, m issuing 
such notice undei above sub-
section, also specify therein—

(a) the reference to arbitra-
tion of the question of valuation 
of the undertaking and any 
difference of dispute relating 
thereto, and the time, not 
exceeding four months, for the 
completion of the arbitration 
proceedings,

(b) the amount by way of 
interim payment which the pu i- 
chaser shall pay to the licensee 
within one month of the delivery 
of the undertaking;

(c) the period, not exceeding 
six months from the date of 
delivery of the undertaking
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within which the balance of the 
purchase price shall be paid;

(d) payment of interest after 
the expiry of the above period 
of six months at the rate of three 
per cent, per annum above the 
current Bank rate” (19)

(2) Page, 7, line 24,-—
after “the aforesaid date” insert—

“or such further tune as the 
State Government may choose to 
extend” (20)
(3) Page 9, lines 18 and 21,—

ojntl “reduced in either case by 
the value of contributions made by 
consumers towards the cost of con-
struction of service lines or other 
capital works” (21)
(4) Page 9.—

ajter line 23, add—

"Provided that the value of the 
assets shall be increased by an 
amount equivalent to the tax, if 
any, which the undertaking would 
be liable to pay under section 10. 
sub-section (2), clause (vu) of the 
Indian Income-tax Act, 1922 after 
taking into account the balance, if 
any. in the Tariff and Dividend 
Control Reserve created under the 
Electricity (Supply) Act, 1948”.
( 22)

Shri Panigrrahi: I beg to move 

Pago 6,—
for lines 29 to 40 substitute—

“(d) if the State Electricity 
Board is not willing to purchase 
the undertaking, the State Gov-
ernment in any case where the 
local authority referred to in 
clause (b) is willing to purchase 
the undertaking shall by notice 
in writing require the licensee to 
sell and thereupon the licensee 
shall sell the undertaking to that 
local authority;

(•) if the State Electricity 
Board is not willing to purchase 
the undertaking and the local 
Authority is not willing to pur-
chase the State Government 
Shall have the option of pur-
chasing the undertaking;” (4)

Shri Hathi: I beg to move:

fl)  Page 6,—
for lines 1 to 8, substitute—

“5 (1) Where the State Gov-
ernment revokes, under section
4, sub-section (1), the licence of 
4 licensee” (36)
(2) Page 7,— 
ft/ter line 14 add—

“Provided that in any such 
t'ase, the purchaser shall pay to 
the licensee, interest at the Re-
serve Bank rate ruling at the 
time of delivery of the under-
taking plus one per centum, on 
the purchase price of the under-
taking for the period from the 
date of delivery of the under-
taking to the date of payment of 
the purchase price” (37)
(3) Page 9, lines 18 to 21,—

omit “reduced in either case 
bv the value of contributions 
inade by consumers towards the 
tost of construction of service 
lines or other capital works” (38)
(4) Page 9 —
tor lines 28 and 29, substitute—

“other than (0  a generating 
station declared by the licence 
not to form part of the under-
taking for the purpose of pur-
chase, and (u) service lines or 
Qther capital works or any part 
thereof which have been cons-
tructed at the expense of consu-
mers, due regard” (39)
Shri Krishna Chandra: 1 beg to

move
(l) Page 6. line 22,—
lor “whole” substitute "major 
Portion" (42)
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IShri XridMM Chandra!
( t )  Pace 7. line
/o r “twenty” substitute “ten”. (49).
(3) Page 10. -

omxt lines 3 to 6,—(44).
(4) Page 10, line 4,—
for "twenty’ substitute “ten" (45)
M r Depnty-Speaker: Amendment

No. 44 la the same as Amendment 
K a 11

Shri Naaahlr Bharucha 1 do not 
desire to take the tunc of the House 
1 have already referred to my 
amendments in the course of my 
speech

Shri Snpakar: Regarding Govern-
ment Amendment No 36, during my 
speech earlier, I have said that this 
is rather an over-simplification which 
may lead to complications in future 
Therefore, may I suggest to the Gov-
ernment to reconsider it7 Even if 
they do not propose to drop it now, 
will they at least reconsider it and 
see what will be the repercussions of 
the over-simpliflcation at a later 
stage?

#  g'flRfTVf fc %  irsqrrfVff
tf ro ra r  «tr «rf«rfT facrr f a  

wH tTfm* <rt trgr % i irft rnnfhr 
«fr f r  ^ rr  \

f t m T  3TRTT ^  f f m  ^ F t T

|  ftnrn: sr?* jft $ w
faw *  *rt? v r  %r^r ^

STTftRR |  %  3 3  sftoT *FT
tfN nr f tn r  f3W% m  v  *r&ni m  
y a  & r xrm  t  ' t f w  *m >
«e?nf v r  w p  v tr r  a t  ff^ rr ssr 

inrrf<^  T R
m  f a r  tfrtrer ^  f f t e n

T|»rT \ * r a  w w z  jt? f a  « p t t
(jfvM tins ^ w r |' v i  «ff*w»raf *n*i sfHw

VirfkA % q fb n  % %p z x  <r? «rr |  ?fr 
«fNwr tpRrrfkA er^fanrrfr v r

*#tanr star *rrf$i? i w w r e
w  |  I

Shri Panigrahi: I have already
moved my amendment No 4 to sub-
stitute lines 29 to 40 Now I am mov-
ing my amendment No 7 to that 
clause I hope the Government will 
accept both my amendments.

I beg to move.

Page 9, lines 8 and 9,—

omit “or intending purchaser” (7)

Shri llathi. So far as amendment 
No 7 is concerned, I think the omis-
sion of the woids “or intending pur-
chaser’' may be accepted.

So far as amendment No 4 is con-
cerned, wt do not accept the amend-
ment I think we have very clearly 
stated that the first reference will be 
to the State Electncitv Board, then 
the State Government and then the 
local authority Therefore we are not 
prepared to accept it

Regarding Government amendment 
No 36, Shn Supakar said that over-
simplification might complicate mat-
ters As it is, under section 4(1) (c) 
some procedure is adopted and for the 
remainder another procedure is adopt-
ed We want to have the same pro-
cedure for all the case Even if there 
is a default the procedure should be 
the same1—a notice will be given and 
all that Therefore, we want to have 
a uniform procedure I do not thmk 
there is any complication

Shri Snpakar: The previous one
was simpler

Shri Hethi: Previously there were 
two categories Now we have one 
category for all casaa.
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So ta r  u  amendment Not. 38 and 
39 are concerned, we are only taking 
them from the present place and keep-
ing them elsewhere That is the only 
thing.

So far as Shn Bharucha’s amend-
ment about giving 3 per cent is con-
cerned, we are putting it a t 1 per 
cent We cannot accept the amend-
ment to make it 3 per cent We can 
appreciate the difficulty that when 
once the undertaking is sold the arbi-
tration might take some time and the 
man may not get his money for a 
long time He has to wait for that

Shri Naushir Bharncha: The Gov-
ernment is notorious for not paying 
the money m time

Shri Hathi: No, but we think we
should leave it at 1 per cent

Mr. Deputy-Speaker: The ques-
tion is

Page 6,—

for lines 1 to 8, substitute—

“5 ( 1) Where the State Gov-
ernment revokes, under section 4, 
sub-section ( 1), the licence of a 
licensee” (36)

The motion was adopted.

Mr. Deputy-Speaker. The question
is.

Page 7,—

after line 14. add—

“Provided that in any such 
case, the purchaser shall pay to 
the licensee, interest at the Re-
serve Bank rate ruling at the 
time of delivery of the under-
taking plub one per centum, on 
the purchase price of the under-
taking for the period from the 
date of delivery of the under-
taking to the date of payment of 
the purchase price” (37).

The motion too* adopted.

Mir. Deputy-Speaker: The question
is:

Page 9, Lines 18 to 21,—
omit “reduced in either case 

by the value of contributions 
made by consumers towards the 
cost of construction of service 
lines or other capital works” 
(38).

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page B,—
for lines 28 and 29, substitute—

"other than (1) a generating 
station declared by the licence 
not to form part of the under-
taking for the purchase of pur-
chase, and (11) service lines or 
other capital works or any part 
thereof which have been construc-
ted at the expense of consumers, 
due regard” (39)

The motion was adopted.
Mr. Deputy-Speaker: The question

,is :
Page 9, linos 8 and 9.— 

omit “or intending purchaser”. (7) 
The moi ton was adopted.

Mr. Deputv -Speaker: Amendment
No 21 is barr>d, because amendment 
No 38 has been accepted I will now  
put the rest of the amendments to 
the vote of the House

Amendment Nos 19, 20, 22, 40, 42; 
43, 44, and 45 were put and negatived.

Mr. Deputy-Speaker: The question
is:

"That clause 7, as amended, 
stand part of the Bill”

The motion was adopted.

Clause 7, as amended was adopted
Mr. Deputy-Speaker: The question

is:
‘T hat clauses 8 and 9 ..........
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Shri Paatfrafci: What about section 
TAT I  have an amendment relating 
to  section 7A which X want to move.

'* Mr. Deputy-Speaker: Section VA is 
part of clause 7 which we have al-
ready adopted Now the question is:

‘T hat clauses 8 and 9 stand 
part of the Bill"

The motion was adopted.
Clauses 8 and 9 were added to the 

Bill
Clauses 10 to 14 were added to the 

Bill

Clause 15 — (Insertion of new section* 
22A and 22B)

Shri Naushlr Bharocba: I beg to
move

<1 ) Page 12.—
after line 33, add—

“Provided that the arbitration 
proceedings shall conclude within 
six months and that pending such 
proceedings the establishment 
referred to in sub-section (1 ) .
continues to pay for the energy 
at the usual rates of the licensee 
for such category of consumer ”
(23)

(2) Page 12,—

after lino 41, add—
"Provided that m case of diffe-

rence or dispute as to the rate 
a t which or the terms and 
conditions on which the supply 
of energy is to be continued after 
the termination of any agreement 
between the licensee and the said 
establishment such difference or 
dispute shall be determined by 
arbitration and the proviso to 
sub-section (2) shall apply to such 
arbitration proceedings” (24)
Shri Krishna Chandra: Sir, I beg 

to  move

Page 13,—

omit lines 25 to 28. (47).

jHut KMfUr Bkaweha; My 
aniendments are self-explanatory.

pit. Depaty-8peaker: I suppose
Sh*i "Krishna Chandra** amendment ts w  
1 M0 self-explanatory

0hrl Krishna Chandra: I do not
w*nt to say anything.

flit. Depaty-Speaker: Does the hon. 
Minister want to say anything?

0hrl Hath!: No, Sir, we do not 
accept the amendments

jMr. Deputy«Speaker: I will put all 
th<! amendments together

AiMx&fMVA N<as 13,, 3A 43 wera 
put and negatived

Mr Deputy-Speaker: The qeus*
tion is

“That clause 15 stand part of the
Bill*

The motion wav adopted.
Clause 15 was added to the Bill.

Clause1! 16 to 26 were added to the 
Bill

Clause 27— (Amendment of section 
3G4 )

Shri Panigrahi: Sir I beg to move

Pape 18,—

after line 8. add—
“(j) two members to be nomins- 

Ud by the employees organi- 
>ation,

(k) throe members of Parlia-
m ent” (12)

With regard to the representation 
or taking m of Members of Parliament 
the hon Minister had replied but with 
icgard to (j), that is, regarding my 
suggestion that two members from 
the employees working in the elec-
tricity undertakings throughout the 
country should also be represented on 
this Board, there was no reply given.
I think the hon Minister may accept 
it
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Shri B iih i:. The hon. Minister had 
explained the position that on this 
Board, which is merely a  technical rule 

body, it is not necessary that 
hdh. Members should be represented

Mr. Deputy-Speaker: Not hon
Members. He says about labourers 
and workers.

Shri Hathi: There also it would not 
be proper because this Board is to 
frame rules with regard to safety etc 
Therefore I oppose the amendment

Shri Panlfrahi: I wanted to know 
about the employees

Mr. Deputy-Speaker: There is only
difference of opinion Both have 
understood each other

The question is-
Page 18,—

after line 8, add—
“(j) two members to be norm 

nated by the employees organi-
sation, and

(k) three members of P ar-
liam ent” (12)

The motion was negatived 

Mr. Deputy-Speaker: The question
19

"That clause 27 stand part of the 
BUI”

The motion was adopted
Clause 27 was added to the Bill.

Clauses 28 to 30 were added to the 
Bill

Cla—  91— {Substitution of new  sec-
tion for section 42)

Shri Krishna Chandra: Sir, I  beg to 
move:

(1) Page 19,—

after line 7, add—
“ (f) makes default in carry-

ing out any liabilities imposed 
142 L.S.D—B

on the licensee under the pro-
visions of this Act or the rules 
made thereunder;” (27)

Page 19, line 8,— 
for “one thousand*' substitute 

“three thousand” (28)
(3) Page 19, line 10,—

for “one hundred” substitute 
“three hundred” (29)

(4) Page 19,—

after line 10, add—

“Provided that out of the lines 
imposed the court shall direct to 
be paid to the complainant such 
sum as it may deem adequate 
to compensate him tor the ex-
penses incurred by him.” (SO)

*? WPR»TT £ f a  "FPJfT ITT
art *rwfit«lqnr 

t o  5  gsnft
eft 3 *  % fewwi

t t  srffcrar* $  i
arcr

f t  5 T T «TOTT 9 ^
inrffa y  » r3  «f t  stfavre |  i 
smefcfr srrf t ^  ^  v t s t
?ft %grn; *qwr*nr #
3(1% W 4|f*|+K |  I

% <rnr v r o t h it  ^  iftx h t v Sv

ATnl ^  I

%  «mr ail H*RTT I  O T
%■ O T T  HTVflNf)- V T  $ 3 1  $

V^TTT % I ?ft Jm  qg
I  ft?  fira r f t  m W t
V t  s n F ^ F fT  «FT U fiW IT  ft*IT  *W T
|  ?JT5  % w & k  HTClNft

’f T  'o fP w rc  t o t
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anwT w rc  « r tf  * w fiifrag« 
ift ycr ^  fTUTT |  sfHv ^Fj*r #  iftr 
w w %  a rc* O T T « ifr$ im ftifo ffS f 
» * *  t o t  *p i t  $ 1 *!T O fe fr  w  J n ^ p n * r  
fnft £  sram fc *nr «f* *flri5ar to t  

jrp rit *ifci«3?r wiuMY
* t  ftrtR aprf^T ^ r r  {jt̂ rr
if tr  v m  w m r  s fc tjs  ww

WI^RT VT?rr ^  ?T> WOT
Ttar fcrr ftonrfcfiw «nn: v s y rc  
if*  ^  h> i « o «  ^ n m r  £ t t

■£Wt  <dl< w i  *rnt ifr  t o r  *t ot t  
^  w t  ^ rr  iftnT i
*rr*#sft <SfV **t wrarit ftarr |  3 3 % 
j^rnro v r tp t :  %■ <rrm hf ^ ? t t  
f tg m r  ?tm  g i fcfasr wimM
<W ^  HHdl
« t «<&** ftr«R cnfr ?3TK V W  3J7WHT 
* n r  « th t t  |  * f f c  « m  « i f  fe *n rc r 

% ?  *ft *r in #  a t  3 % ^tarnnr 
m m  $*tt *frm ftfiR  « m  i^ r ra  v ^ fw r  
v m  m  t i t  v *  s w  eft 
\ i * v  ^ f i m  fcn sta r «Vc «w r **
1 * * 1 *  f *5 !T  3 *R ft
*«« fq m  ^ m n  %5tt star »
<  *tc w tfim  *  $  * #  *P3 f i w f e  
£  t

J U d  Haiki: The amendment that
he seeks to make is that after line 7 
aAl <f) a i under:—

“makes default in carrying out 
any liabilities unposed cm the 
licensee under the provisions of 
Htts Act or the rules made there-
juj^gr;"

S te tita  42 already provides to r  the 
variew  penalties that are imposed 
upon the licensees for making any 
default in the licence.

Jtyipi I iM u u  Chandra: It is not
thfate.

to r t  Ib tU : Now if he reads sec-
tion 42 he will find that there is a  
clause, which he actually wants. I t  
reads:

“being a licensee or a  person 
who has obtained the sanction of 
the State Government as afore-
said, in contravention at the pro-
visions of this Act or of the rules 
thereunder, or in breach of the 
conditions of license or of the 
sanction.”

Thai is included ;in  section 42. So, 
what he intended ia covered.

Mr. Depaty-Speakwr: I will put all 
these amendments together

Amendment Nos. 27, 28, 29 and 30 
were put and negatived.
t

Mr Deputy-Syeaker: The question
is

“That clause 31 stand part of 
the Bill ”

The motion was adopted

Clause 81 was added to the Bill.
Clauses 32 to 39 u>fre added to the

Clause 40—(Amendment of the Sche-
dule)

Shri Naushlr Bhanicha: Sir, I beg 
to move-

(1) Page 21,—
after line 25. add—

-

*(»> for sub-clause (c). the 
following sub-clause shall be 
substituted, namely:—

“(c) The audit shall be 
made and conducted by per-
sons with such qualifications 
and in such manner as the 
State Government shall 
'U n e t" ' (25).
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(2) Page 22,— 
after line 2 inaert—

‘(ua) to sub-clause (1), the 
following proviso shall be added, 
namely.—

"Provided that when a 
licensee u  required by the State 
Government under section 22A 
of the Act to supply energy to 
an establishment under sub-sec-
tion ( 1) thereof, or to any new 
industrial or commercial concern 
making a requisition for supply, 
the rate for supply of such 
energy shall not be such as to 
necessitate an increase m the 
rates charged to the existing 
consumers of the undertaking ” ’ 
(26)

Shri Panigrahi. Sir, I beg to 
move

(1 ) Page 21, line 32,—

/or “two or more" substitute “one 
or more” (13)
(2) Page 21, line 41,—

for “fifteen per-centum" subs-
titute—

“five per centum for agricul-
tural purposes and ten per 
centum for industrial and other 
purposes" (14)

Shri Supakar: Sir, 1 wish to move 
my amendment No 52

Mr. Depnty-Speaker It is the 
same as amendment No 13

Shri Naashir Bharacha: Amend-
ment No. 25 is self-explanatory and 
amendment No. 26 I have already 
referred to in my speech

Shri Panigrahi: Sir, with regard to 
my submission for reducing the num-
ber from tw o  or more’ to 'one or 
more’, I would again like to request 
the hon Minister to consider this 
point In a rural area where the 
agriculturists or a single enterprising

agriculturist wants to take a  distribu-
ting main, the private undertaking* 
do not like to undertake any lota 
They always want to shift the res-
ponsibility on the State Electricity 
Boards so that the private under-
takings can reap the profits and any 
loss that has to be incurred will bo 
incurred by the State Electricity 
Boards So, when the number has 
been reduced from six to two or 
more there is no sanctity in the num-
ber and it can be reduced~to one or 
more If any individual enterprising 
agriculturist in a village wants to 
take the distributing main and if he 
applies he must be given that power.

Now, the question may be asked 
that as it is today in India agriculture 
is not very much paying. I t has also 
been calculated that for using one 
kilowatt of power in agriculture, a 
capital investment of about Rs 1,200 
i« required So, when the agricul-
turist wants to take power for the 
purpose of producing more food- 
grains, a t least we must have consi-
deration and even if one agricultural 
applies he must be supplied with 
power

Shri Krishna Chandra: I beg to
move

Page 21, line 41,— 
for “fifteen" substitute “eight”

<32)

apr v r l  iF& i*nc
fft mtrSfe" «FTRT ?ft ^
3  *rr f is ro r  ^  *if

3*r ftn ro r nr s t  % 
3UWT firrr w

ft??* ^  srnt€V vrsft fWt, gw * r 
m c e fa q  %sfT star ir tr  apn
v r f r  1 3*rr fa  qprfcr a f t*
"Rtiut ( ,  1 % sgfeuft w  % 
aroraT iwt $  ftp m r fh e v m  f c t f  

«rr, w  ffe*
% farcR fw w  wfi, 
i t w M w  f on
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tyffinr < |pw i i i tg ln

•A fu jr  t n r : ( 1  w fW
m  <fr* ifa r tt im  f a r  *wt 1 1 *rft 

« 1  (  f a  <«* i ^ r  *rrer 1 1  

<w iMfofiuft ( « w if )  
ftfarar .** firar «mr |  f a  w ifc r  
m  v m  snfas * t  m m  (  « ftt  t m  
yjrm  snfa? w r  * t  f t  T |r  | ,  ?w f a *  
«htf «P3fc jpc t o  ft  ft—  
*rc* «f|t TC* »rofe & ft,

fiw p r ««fcr |  1 4 m fv  rnspfar 
W ro t *5HT ■rr, ?% fir#

<TC |  f a  3 *  *PI **q«nSP& ICPWT 
1 1 ŵ T w*it srrpr q jggy vm nrr, 

fft 'SfT V t  ^ T f ^3*11 1 ftp M  *i*tt  w^*r- 
w r f t  xjfarr 5  $, <ft 3*r «Ft & it  
q i*iT  1 f t f a *  tfcrr w  3  ^  fc 1 
W*TT VS^lR HT5*T t^RT?T T M
fft * t  n u ^ t *ft u r g f a n  ^ rr 
*ii*tT, STfc. 3*r h t f t  q i t  jfr *TT ?T 
«nft 5t  <fk ^  ^  VR5Rr(t q frm  *  
f t  *»»»* <$ t

f a r  *W ift glf o w  £ f a  ^T | ?TT?5T
«rsft*<r?‘ i f f t  i t ,  ^  w « y K  wft 
sn^rr t c  ^  snrsWV m 3  i m f ?

ffSPW <TT f̂TPT tfWTf fc ST 5t
ira iw i ^  t w w  <n: t o w  rrtft arr 

|  «fhc f 5 «nreifrir ^  * 
fimn fa  *?r t  -g i^ra  w * w i ,
* t irm  wrnrc w  »re ycr v t  q r$  <rofe 
^irsBr W — jt?  *w *m'£t * 5>, ftfa* 
w i t  v t i  tr tr  va^TT ■an^n ^  f a  ^
* | f  f*R*fr «T 3TR, ?ft % fa*  

HlfaRH ^  f a  3?T >ft
q « f  n̂c#ar w  « i r u f T»r ^ t t  qtrrr 1 4  
’gpspn- MT^ar g f a  w  w rrr 
q f  t .  w ip r«»? %, %fti Jt«r
m%* ft f im f t ^«tt |  w r ^ f w  3, 

| t  « n n  ^  ? ft f t r e  « ? H  < rc$ fc

f r f f ^ V n f r < r t | i q f « # | e r M
1

Shri Sopakar: Yesterday the hon. 
Uinttter was distinguishing between 
the compulsory area and Die wm- 
eompulsory area. That was the arfu- 
ment advanced by him to negative 
the suggestion that in the place e f 
“two or more” there should be "one 
or more”. But you w ill see that ia  
the case of clause VII also the Joint 
Committee had accepted in place of 
"five or more” the amendment "one 
or more” . That is to say, even one 
person can take advantage of clause 
VII, though it is not within the com-
pulsory area. Then why should th* 
same reason not apply in the caae of 
clause VI also?

The distinction is only regarding 
the laying of mains and extension of 
service lines. Since the argument 
that was advanced yesterday by the 
hon. Minister about the distinction 
between compulsory area and non- 
compulsory area does not hold good 
in the case of clause VII, there is no 
reason why the same facilities shr<uld 
not be extended in the case of those 
persons who come under clause VL 
And I think that Government should 
consider extending it even to the case 
of person where it is only one. And 
those cases may be the kind of cases 
referred to by my hon. friend Shri 
Panigrahi, that is to say one enter-
prising person may come forward and 
he may seek the benefit not only for 
himself but for other persons to be 
benefited at a later stage.

Therefore, there is no reason why
11 should be restricted to two or more 
than two persons Even one enterpri-
sing person should be enough to help 
the growth of electricity in a parti-
cular area. I therefore submit that 
this amendment which has been 
moved by my hon. friend and which 
is supported by me is a very reasona-
ble amendment and should be acccp- 
ted.

Hafls Mohammad Ibrahim: Sir, I 
am on my legs to remind hon. Mem-
bers of this House that yesterday to



m y  opening speech I pointed out 
that with the licensee there are two 
kinds of areas, compulsory area and 
non-compulsory area In the com-
pulsory area, according to the licence, 
the licensee is under an obligation to 
provide electricity and to give elec-
tricity to those persons who apply for 
it  there As far as the non-licenring 
area is concerned it is optional My 
hon fnend Shn Krishna Chandra is 
under a wrong impression that this 
applies to both It does not apply to 
that area which is a compulsory area, 
this rule does not apply there, its ap-
plication is confined only to the area 
which is non-compulsory, which is 
optional There this convenience 
has been provided for the members 
that instead of six—under the present 
law it is provided that unless there 
are six persons applying for connec-
tion, the connection will not be 
given to the person who has applied 
—that has been reduced to two So, 
it is the utmost possible convenience 
which can be provided there, and if 
i t  is reduced to one, then that dis-
tinction which is basic and which is 
provided under the agreement goes 
away

There is a compulsory area and a 
non-compulsory area, and the basic 
difference between the two is this 
that m the non-compulsOry area the 
consumers cannot ask b o  freely and 
with that freedom with which they 
can ask for electricity in the com-
pulsory area Therefore I maintain 
that according to the contract which 
is embodied in the licence it has to 
be continued m this way So the 
number has been reduced from six 
to two, and it is never too difficult 
to find out

Shri Supakar. What about the 
distinction between clause VI and 
clause VII* That way my point

Shri HaUtl: May I reply to that, 
Sir, regarding the distinction between 
clause 8 and clause 7’ Clause 6 
actually answers the point raised by 
the hon Member there He wanted 
to know if there is any provision un-
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der whch, where the mains are 
down, even one person can apply 
and the licensee is obliged to do it

Clause VI of the Schedule says 
Where after distributing mams have 

been laid down under the provisions 
of c’ause IV or clause V and the sup-
ply of energy through those mams or 
any of them has commenced, a  requi-
sition is made by the owner or occu-
pier"—please note, it is the singular 
number—“of any premises situate
within the area of supply requiring 
the licensee to supply energy for such 
premises, the licensee shall, within one 
month from the making of the requisi-
tion” supply the energy

That is, where the mams have actu-
ally been laid, any one persons can do 
it, because that is the compulsory area 
where the licensee is required to com-
plete his work and lay down the main* 
within two years The other area sug-
gested was voluntary where he is not 
obliged to lay down the mams I t 
may be ten miles beyond the populat-
ed area, where it is not obligatory for 
him. If a man wants it in an area not 
included in the licence, then only this 
question comes

The distinction between clause 7 
and clause 6 is this In  clause 7 what 
is provided is that where a  new main 
or a new line is going to be laid, the 
licensee will give a notice and say “if 
anybody wants let him apply, we ahall 
lay the mains” It is not a question 
after the mams have been laid down 
It is while they are being laid TBiis 
is after it has been laid That is the 
distinction

w*n*iT ft? w n  ^ % 
*nf *Tf iF s r t  

ift q fw  $  r

im rw r fir ^

*>rr 1 ’
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S a i l  M U rtw w * Ib n k ta :  No; not ***• D«P»tr-Sfe»lwr: Yet; that hat
at an. defined.

tft V«9 T O  : S  |  :

Where after distributing mains have 
bean laid down under the provisions of 
clause IV or clause V, when any con* 
sumer applies, he will have to  give an 
undertaking—"within fourteen days 
after the service on him by the licen-
see of a notice in writing in this behalf, 
he tenders to the licensee a  written 
contract, in  a  form approved by the 
S tate Government, duly executed and 
w ith sufficient security, binding him- 
aelf to take a  supply of energy for 
not less than two years to such amount 
as will produce, a t current rates charg-
ed by the licensee^ a reasonable 
return—now 15 per cent.

W  % v n x  frrfr «*nr % *wrRif |- 
q f a r r  «QT t  «P !T  T O F f *  t i t *  \  *

qfarr t ,
w rn f  i^ fiR fR rn r 

% #  «fr dKrT *  #  f r o m  |  jw ranfr 
q f a r  *T ftps $  t 3  w n  * qy 

W  f  :
Clause 5

“Where, after the expiration of 
two years and six months from the 
commencement of the licence, a 
requisition is made by six or more 
owners or occupiers of premises in 
or upon any street or part of a 
street within the area of supply—

Not area of compulsory supply. It i* 
only “within the area of supply”

W  3  «*ft *fr w**rs*r#t trfrcn fa *
* I

Mr. Depaty-8peaker: Area of sup-
ply is interpreted by th f Ministoi likt* 
that

Shri Hathi: The difficulty is, rule 
IS (d) mentions what is compulsor> 
The rules made under the Act deal 
with it

- * 7 * % * * tttarl M w U r  B haneha: 'Area of 
supply' has been defined '

i  shall now pu t all the amendments 
to the vote of the Hflbse.
Affiendments Not. 25, 28, IS, 14 and S2 

were pv t and negatived.

JKr. Depaty>8peaker: The question
u :

“That clause 40 stand part of the
BiU”

The motion teas adopted.
(House 40 was added to the Bill. 
(Clause 41 was added to the Bill. 
jkfr. Depaty-Speaker: The question

Sjv .

’T ha t clause 1, the Enacting 
form ula and the Title stand part 

the Bill."
The motion was adopted.

Clause 1, Enacting Formula and the 
Title were added to the Bill

0hrl Hathl: I move-
'T h a t the Bill, as amended, be 

parsed ”
■f/lt. Deputy-Speaker: The question

is*
“That the Bill, as amended, be 

passed ”
The motion was adopted.

1515 hre.

DOWRY PROHIBITION BILL

fh c  Minister of Law (Shri A. K.
Se0): Mr Deputy-Speaker Sir. I

to move
“That the Bill to prohibit the 

giving or taking of dowry, b r  re-
ferred to a Joint Committee of the 
Rouses consisting of 45 members; 
3# from this House, namely:—Shri 
j ,  M Mbhamed Imam, Dr. K. 
>tchamamba, Shn Nibaran Chan- 

Laskar, Shri Oukwr 14* Shri* 
uMrti Jayabew VaJubhai Shah* Shn
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Balkm hn* Waanik, Shri Ram 
Kriahan Gupta, Shri Mahendra 
Nath Singh, Shrimati Satyabhama 
Devi, Shri Sbihaaan Singh, Shri- 
mati Uma Nehru, Shri J. B. S. Bist, 
Shri Hilzur Rahman, Shrimati 
Ranuka Ray, Shri Tekur Subraiv- 
manyam, Dr. M. V. Gangadhara 
Siva, Shri V. Eacharan, Shrimati 
Sahodra Bai Rai, Pandit Babu Lai 
Tiwari, Shri S. R. Arumugham, 
Shri Radha Charon Sharma, Shri 
R. M. Hajamavis, Shrimati Renu 
Chakravartty, Shri P. T. Punnoose, 
Shri Subiman Ghose, Shri Uttara- 
rao L. Patil, Shri Braj Raj Singh, 
Shri Ignace Beck, Shrimati Khuah- 
waqt Rai—I am sorry—

Shri Braj Raj Singh (Ferozabad): 
la i t  a Committee of Shrimatis?

Shri A. K. Sen: I am very sorry

Shri Khushwaqt Rai and Shn 
Aaoka K. Sen, and 15 members from 
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the 
quorum shall be one-third of the 
total number of Members of the 
Joint Committee;

that the Committee shall make a 
report to  this House by the end of 
the first week of the next session;

that in other respects the Rules 
of Procedure of this House relating 
to Parliamentary Committees will 
apply with such variations and 
modifications as the Speaker may 
make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of Members to be appointed 
by Rajya Sabh.i to the Joint Com-
mittee ”

Thu Bill was introduced m the last 
session. Hon. Members arc well 
aware at the circumstances under 
iHiieh 'this ‘Bill has beett introduced 

''tn d  fought ‘to  &e passed Apart 
- M u  vaarioW atifturancetr givfcn b r  the

Government from time to  time, pub-
lic opinion, by and large, has been 
insisting for many, many years that a 
Bill of this nature be a t least intro-
duced and passed, that the law of 
this country condemns a practice 
which is not only antequated, but 
may be described as pernicious, a 
system which has caused untold 
suffering in the past and still conti-
nues to subject to suffering a  large 
number of impoverished people who 
find it impossible to  m any  their 
daughters to suitable bridegrooms 
unless the proper price may be paid 
by them

It is not necessary to deal with the 
history or try  to  analyse the causes 
which have led to  this pernicious 
social evil. I t is enough to take note 
of it as an evil which needs complete 
eradication. I do not claim at all that 
a law passed by this Parliament 
would completely eradicate this ev il 
In fact, law never does • eradicate 
evils. I t is the social conscience of 
the people which ultimately sanctums 
the prevention of crimes and evils. 
H ie law only expresses that social 
conscience. Wfe are only taking the 
first step, namely, express In no 
equivocal terms the conscience of the 
people which regards this practice as 
pernicious and which regards i t  as an 
evil. I can tell you. Sir, that *h*9» 
the introduction of this Bill, X do not 
remember how many hundreds of 
letters of congratulation I  have pet* 
sonally received apparently from peo-
ple who have been feeling the oppres-
sion of this system. Coming from the 
part of the country where I come 
from, I can testify myself hbw espe» 
dally the poorer sections and the 
middle class have suffered in the past 
and are still suffering when their 
girls come of age and they have to 
find suitable bridegrooms for them

It is true that a system which pro-
vides for parents’ finding out bride-
grooms for their daughters naturally 
supplies the cause for such a  system- 

, B\ft I cannot see in the near ^ tv ^ e  .a 
substantial relaxation of that, PJ$$- 
tice 't  am not very much enamoured
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my self of a  Jarge-scale freedom to 
daughters to  find bridegrooms for 
themselves, but whatever my per-
sonal feelings may be, taking into 
account all the social circumstances 
which confront us, w a oan foresee 
quite a long period tof time to elapse 
before this obligation of parents to 
find bridegrooms for their daughters 
can see an end.

Therefore, so long as this obligation 
lasts, the price that this obligation 
necessarily involves becomes felt by 
those people from whom the price is 
demanded, and it is for those that 
this Bill is meant, to relieve their 
suffering, a suffering from •  system 
which I  do no t think anybody here or 
outside would be prepared to support.

As I  said, we do nt>t claim, 1 do not 
think anybody would claim either 
here or outside, that this law alone 
would bring about an end of the 
dowry system. I s  ftoe^ when Shrimati 
Rena Chakxavaxtty came a t the head 
of a  large number of ladies and saw 
me, I  told her myself that the diffi-
culty which was. really being felt by 
the Government was in the enforce-
ment of such ^  legislation.

All of us kntow that child marriage 
a s  such has been prohibited a  long, 
long time ago, and yet, unfortunately, 
they take place every day.

Shri Kaghabir Saba! (Budaun) In 
villages.

Shri A. K. Sea: In towns too Let 
us not be so proud of our towns. I 
have seen child marriage* being per-
formed in towns myself, in cities like 
Calcutta. After all, tour social systems 
do not vary very much in towns and 
villages. We carry our rural bias 
when we migrate to  cities. There is 
b o  doubt about that.

That really brings into relief the 
problem of enforcement of every 
type of social legislation. As 1 said, 
law  cannot ensure the enforcement Mt 
•he law. I t hi the social conscience of

the people which must ultimately 
sanction th e  sanctity of every law. 
After all, the Penal Code has not 
stopped thefts or robberies. I t  punish* 
es and the people see that thieves and 
robbers are not encouraged, and that 
is the real enforcement, the real 
sanction behind the Penal Cods. 
Same here as in other brandies of 
our legal system. The people must 
determine for themselves that an evil 
which the law has prohibited should 
not be perpetrated and those who 
seek to perpetrate it are punished ac-
cording to the provisions laid down 
in the law.

It is our duty, therefore, as I said, 
bur paramount duty, to express 
through ourselves the social cons-
cience of the country Which frowns 
upon this evil, and we are actually 
doing it now in proposing to pass this 
law. About the enforcement of it, we 
must build up solid public opintao 
against this system, a  public opinion 
which will come forward to see that 
the law is obeyed and that those who 
infringe it are punished.

I am aware myself, and 1 have also 
expressed it here and outside, that a  
long time will elapse before this evil 
is completely eradicated by this law, 
but this law will at least bring to the 
forefront the rising public opinion of 
this country agaiqst all evils, in this 
particular case the evil of dowry. I 
am therefore proposing that the 
House should pass this Bill as an ex-
pression of a  solemn duty we have to 
perform in the m atter of social re-
forms, in expressing the vtoice a t  the 
people in unmistakable term s against 
evils which afflict our society today. 
One of the evils we are trying to 
tackle today. Others we have tried 
to tackle in the past, and there will 
be more which we will be called upon 
to tackle in the future

I do not want to add very much. I 
think the BiU recommends itself. The 
recommendations fbr the Bill e ra  
w rit large not only on tbe face a t th*
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Bill, but on the history of our society 
of the  last few decades, especially 
After early British education and the 
creation of a class of people which 
became desirable in the eyes of prba- 
pective parents-in-law. It is only 
because or that class of people was 
eagerly sought after by prospective 
parenta-in-law that prices started 
being demanded. That privileged 
class is fast disappearing. It will take 
some more time for all such privi-
leges being destroyed, but so long as 
they last, so long as other privileges 
• re  attached to prospective bride-
grooms, this evil will continue unless 
the law makes it illegal. Therefore, as 
I said, the recommendation for the 
MUJ if  writ large cti the Bill itself, 
in our society, in our history and in 
the needs which have impelled us to 
bring this legislation. I therefore 
submit that this motion may be pass-
ed.

Shri Narayanankntty Meson
(Mufcandapuram): May I point out 
to the hbn. Law Minister that when 
the Bill is passed and when it is noti-
fied that it comes into force, it will 
affect certain communities in the 
State of Kerala unless some conse-
quential Bills are introduced and
passed? Now that Parliament has
got Jurisdiction over Kerala, may I 
know whether the Government will 
introduce those consequential Bills?

Mr. Depnty-Speaker: That can be
raised when we discuss the Bill.

Shri Narayanankatty Menon
1 am just putting it to him.

Mr. Deputy-Speaker: Motion made:

‘T ha t the Bill to prohibit the
giving or taking of dowry, be refer-
red to a Joint Committee of the 
Houses consisting of 45 members: 
SO frtwi this House, namely, Shri J. 
M. Mohamed Imam, Dr. K. Atcha- 
mamba. Shri Nibaran Chandra 
Laakar, Shri Onkar Lai, Shrimati 
Jayaben Vajubhai Shah, Shri Bal- 
kriahna Wasnik, Shri Ram Krishan 
Gupta, Shri Mahendra Nath Singh,

Shrimati Satyabhama Devi, Shri
Sinbasan Singh, Shrimati Uma
Nehru, Shri J. B. S. Bist, Shri
Hifzur Rahman, Shrimati Remit* 
Ray, Shri Tekur Subrahamanyan, 
Dr. M. V. Gangadhara Siva, Shri V. 
Xacharan, Shrimati Sahodra Bai 
Rqi, Pandit Babu Lai Tiwari, Shri 
S. R. Arumugham, Shri Radha 
Charan Sharma, Shri R. M. Hajar- 
navis, Shrimati Renu Chakravartty, 
Shri P. T. Punnoose, Shri Subiman 
Ghose, Shri Uttamrao L. Pa til,
Shri Braj Raj Singh, Shri Ignace 
Beck, Shri Khushwaqt Rai and 
Shri Asoka K. Sen, and 15 members 
from Rajya Sabha;

that in  order to  constitute a  s it-
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of Members of tha 
Joint Committee;

that the Committee shall make a  
report to this House by the end of 
the first week of the next session;

that in other respects the Hules 
of Procedure of this House relat-
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends tty 
Rajya Sabha that Rajya Shabha 
do join the said Joint Committee 
and communicate to this House 
the names of Members to be 
appointed by Rajya Sabha to the 
Joint Committee.”

Shrimati Parvathi Krishnan.

Shri Vajpayee (Balrampur): There 
i« an amendment

Mr. Deputy-Speaker: He may move
it.

Shri Vajpayee: I beg to move:

<1 ) “That the Bill be circulated 
for the purpose of eliciting 
opinion theretaa by the first day of 
the next session.”
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Mr. Depoty-Bpeakear: Both the
-motion and the amendment will be 
4iscusaed together. 2 will n il him 
after Shrimati Parvathi Krishnan.

Shrimati Parvathi Crbftaaa 
(Coimbatore): I welcome this Bill 
And I extend full support to i t  The 
only disappointing aspect that Z felt 
when the hon. Minister was speaking 
was that he starts off with a sense of 
defeatism, he talks of the great diffi-
culties that are going to be there, he 
talks of how it is going to take a 
very long time to educate public 
opinion and ao on.

As long ago as 1953, a Private 
Member's Bill was introduced in this 
House by my hon. friend Shrimati 
Uma Nehru, and at that time what 

did the Government say? They said: 
give us time, we should not be too 
hasty, we will bring a comprehensive 
measure. Six y ean  later, with great 
diffidence our Law Minister puts this 
measure before us for discussion.

This is a most disappointing thing 
because when he is there represent-
ing the Government to bring forward 
a  measure which is for jolting the 
social conscience of our country, at 
tha t time one would think that his 
very speech should give the initial 
jolt, rather than that he should start 
off by throwing cold water, in the 
manner in which he did. We know 
and he himself A id to begin with 
that he had received hundreds of 
letters of congratulations, messages 
and so on, and having given us this 
very happy information, he goes on to 
be so gloomy about it.
1 1  h » .

We are all aware of the fact that 
there is going to be'm uch opposition 
to this BiU, or to this Art when it is 
passed, in this country, and equally 
those of ua on this side of the House 
are aware that much of the solid 
opposition will be inspired from 
among the ranks of the ruling party. 
We have had the experience of that 
OMW itiflp ill' Kerala, Where it was 
thoar ftrwm amongst <the (tanks o t the 
Congress that oppaaed the- dowry.

<*Htsrruptio») I  did not say, ‘ruling 
£**ty*. I am careful enough to 
dl*ferentiate, and I know that the** 

many amongst the  ruling party 
wAo are as keen on this measure as 

are. But we cannot forget the 
«perienee in Kerala where it was 
fn>m tiie Congress ranks that the 
opposition to the Dowry Prohibitioa 

was voiced.

_  Shri C. K. fthattaeharya <Weet
^ h a jp u r) : May 1 make a  submis- 
"°n? Should Kerala be dragged In 
ev*n in the Dowry Prohibition Bill?

Mr. Deputy-Speaker: Because the
“°Vry question was also there.

Shrimati Parvathi Krlahaan: It is
always very uncomfortable to be 
reihinded of one’s misdeeds, and 
therefore, no wonder we find the hon. 
Member so sensitive even on a  ques- 
tio,i like prohibition of dowry. So, 
y°M see that the opposition has started 
very early.

What are the points that the oppo-
sition usually wields? One is that we 
must give our daughters someth’ng 
to tall back upon, that dowry is what 
we give to the daughters so that they 
t °  into the new household that they 
enter, the father-in-law's household, 
wMh the social and economic status 
that will enable them and help them 
t0 be respected there This is tbe 
ar*ument that is advanced, but what 
«*aally happens in practice? In 
practice, once a girl with her dowry 
goes there, the dowry Is snatched 
aw%y from her, and she really has 
Absolutely no claim to it at aU. There 
are hundreds of cases or rather 
thousands of cases which one can 
SUQte, where when a girl is widowed 
■t a very early age. she is thrown 
out on the streets, because there is no 
one there to support her, and because 
once the dowry which she brought has 
*one into the hands of the father-in- 
,aw*s people, they have no further use 
*o r hc&’Thctoe'&afMi'feeen’ cases . w « n  
**4n.'-thr .parent* baveM td to  taicue 

wfdowM * daughters' > 1 from



m Dowry SBAVANA 14, 1881 (SAKA) Prohibition BiU y f i

mattteatment, and have had to take 
back into th rir  houaca. and 

then, these widowed daughters in 
many familiet have become drudge* 
even in their own houses, once their 
mothers and their elders have died 
•Such cates are there in plenty.

The hon. Minister when he was 
introducing the Bill, said that this 
Bill was being introduced in order to 
eradicate the suffering of impoverish-
ed people. 1  think these were the 
words he used. Unfortunately, it is 
not the impoverished people who 
suffer because of the dowry system 
It is more those who have got the 
wherewithal, and who are able to give 
the dowTy; and I  think the suffer, 
mgs; as far as the dowry system is 
concerned, and the evils of the 
dowry system are there in every 
section and every stratum of society, 
more so where the dowry entails a 
larger amount

Then, we also have the other 
argument that is always being 
advanced, the argument of religious 
practices, the argument of our old 
Hindu heritage, of our culture and 
so on and so forth. This is one of the 
favourite arguments to point out that 
one should not interfere with the 
sanctity of dowry. They do not care 
at all about the sanctity of marnage; 
it is sanctity of dowry that these 
people usually talk about in season 
and out of season

Always, we find that reactionary 
sections, throughout history, whenever 
they want to hold back the march of 
progress, whenever they want to keep 
up all traditions that help them to 
remain in power, bring forward this 
sort of arguments in trying to side-
track issue*

One cannot forget that a learned 
judge, some years ago, in n ludgment 
in a case about dowry, said iiesf' 
words:

.“When tha bridegroom is being
»ff«nd aa> »- marketable commo-

dity, the high standards of the 
scriptural marriages is ccntami- 
nated by sordid considerations of 
immediate monetary gain”.

No more effective reply could be 
given to those who talk in terms of 
the sanctity of dowry than these 
telling words of a judge

Now, coming to the Bill itself, the 
flist thing that I  would like to draw 
the attention of the Hoase, and the 
attention of those Members who are 
going into the Joint Committee, is 
with regard to the definition. Not 
being a lawyer myself, I am not sure 
how far this definition will really 
cover dowry or how far this defini-
tion will be such as to  prevent the 
misuse or prevent the contravention 
of the giving of dowry by soma 
means or the other.

The definition reads thus:
“In this Act, ‘dowry* • means 

any property or valuable security 
given or agreed to be given to 
one party to a marriage or to any 
other person on behalf of such 
party by the other party to the 
marriage or by any other person 
on behalf of such other party 
either at the marriage or before 
or after the marriage.”.

But I wonder whether this defini-
tion would cover whatever the fattier 
wishes to give to his daughter, or 
whatever a father is called upon to 
give to his daughter at the time of 
marriage by private agreement 
between the parties, that is, the bride-
groom’s family and the bride’s 
family For, here, he talks of one 
party to the marriage giving to 
another party to the marriage; I am 
apprehensive whether there might not 
be the danger of an understanding 
that a certain amount should be 
settled on the bride and later, 
knowing as we do what the social 
statu.-, of our women is today, know-
ing as we do the difficulties that  
women haVe «o ffcer 1 In  lite  f&laT, 
whether th a tw lll ‘n tf ta fteJwM&  15* 
goti.away: from -heir fey 'iftet!tiM& {T'l k
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[Shrimati Parvathi Krishnan] 
bullying Is this * water-tight 
definition or not? Or should the 
definition be something more; should 
the definition be more precise, and 
more detailed in order to cover also 
the possibility of gifts being given by 
the father to the bride at the time of 
marriage9

Then, m the same clause, the limit 
that is set upon the dowry is Rs 2000 
I feel that this is much too large a 
figure, because in these days, we 
know what a great deal of indebted-
ness is arising because of this system 
of giving dowry People have to 
borrow, they have to mortgage what-
ever little property they have, and 
once the marriage is over, they find 
that it takes years and yean  for 
them to pay off these loans that they 
took in order to pay the dowry

That is why in our country the 
minute a daughti r  is born, there is no 
jubilation m a house, she is con-
sidered to be a liability whereas a 
son is considered to be an asset Only 
two days ago, 1 met a friend of mine 
who happens to be the third child in 
the family, and she is a daughter, 
she is a girl She was telling me how 
from her childhood onwards, one 
story was being repeated to her all 
the time by her mother, how when her 
brother was bom,—the first child,—
the grand-mother came with
scales and had the child 
weighed in gold and presented her 
mother with all that gold, when the 
second child was bom, it was a 
daughter, and they received some 
silver ornaments and so on When she 
was boro, as the third child, the 
grand-parents were so disappointed 
tha t they just sent a postcard, not even 
a greetings telegram Now, this is
a very telling instance

Mr. Depaty-8peaker: By that time, 
they might have lost that gold and 
silver

Shrimati Parraih i Krisluian: No,
Sir, they had no dauhgter to give in 
■Mtrrlag* The first was only a  son

Be that as It may, the point Is that 
when a daughter is born, the first 
thing that strikes the parents is: what 
are we going to do about the dowry’ 
Therefore, I think this limit should be 
brought down. I would suggest to the 
Members of the Joint Committee that 
Bs 500 would be a far more reason-
able amount If parents do wish to  
give their daughters ornaments,, 
because they like to see them dressed 
up at the tune of the marirage and 
so on, there are all the years preced-
ing the marriage and they can certain-
ly give their daughter these gifts even 
after their marriage, but as part of 
the marriage expenses, the jewellery, 
clothing and so on at the time of the 
marriage, the figure should be kept a® 
low as possible; because only then 
will it be possible to educate public 
opinion and to see to it that people 
do become conscious of the fact that 
marriage expenses should be restricted 
to the minimum

With regard to clause 3, I feel that 
the fine of Rs 5,000 which has been 
put down is rather exorbitant This 
might be considered strange, opposing 
the institution of dowry as I do, but 
1 feel that it is not by these monetary 
penalties that you are going to rouse 
social conscience in this country, 
much more are you going to rouse It 
by sending them to jail, by seeing 
that they are pointed out to society as 
enemies of society because they 
contribute to a custom and an insti-
tution that an evil m society I t 
i s  not money penalty that i s  going to 
rouse them, because those who have 
money will say, ‘All right We pay the 
fine and, at the same time, we do 
this* You may even have an agree-
ment, an inner understanding, 
whereby the fine will be covered by 
the amount that i s  decided upon for 
dowry

Therefore, it is a social penalty that 
has to be inflicted on those who are 
enemies of society and that is why I  
do not think that this fine is going to 
help in any significant way, on the
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other hand, it is the imprisonment that 
is fur more important and that is what 
we should concentrate upon.

Now, I come to clauses S and 8. 
Clause 0 says that any agreement for 
the giving or taking of dowry shall 
be void. Then clause 6 goes on to 
create a loophole for contravention. 
What are they told? They are told 
that they should not receive dowry 
•hove, as the Bill stands today, 
Ha. 2,000. Then they are told: "if you 
receive a dowry above R*. 2,000, you 
have to go to jail, you have to pay a  
fine; and make sure that that dowry 
is finally transferred to the bride.” 
This is the loophole thaf you are 
providing.

1«.IS hrs.

[ S h r i  B a r m a n  in  t h e  Chair]

In clause 5, you say that the agree- 
ment will be null and void. I think 
according to section 65 of the Contract 
Act, when an agreement is null and 
void, whatever is paid according to 
the agreement has to be paid back to 
the person who paid i t  I am not 
clear about this. I would like the Law 
Minister to clarify this point.

Shri A. K. Sen: The hon lady
Member is perfect on that point.

Shrimati Parvathl Krlshnan: I thank 
him. But there is something that 
really alarms me in regard to this 
particular clause. As is usual with 
many of the measures, particularly 
social reform measures, thaf are 
brought forward by Government, my 
experience has been that there are 
always these loopholes which enable 
people to contravene the law and get 
off very lightly. Therefore, I feel that 
this penalty should be much more. 
This provision for contravention, this 
loophole, must be looked irfto by the 
Joint Committee. They should make 
provision for avoiding any such 
contingency.

Coming to the last point, in elause 
8, the offence is made non-cognisable

This means that Government are 
expecting the initiative for action to 
coma either from the aggrieved 
parties or social reformers. They do 
not want to take any responsibility on 
themselves. They want to say: *We 
have brought a social reform measure. 
We are a very progressive Govern, 
ment. See what we have done. We 
have bowed down to public opinion'. 
But they do not want to go that one 
step further and take on executive 
responsibility for seeing that the law 
is finally implemented. If it is left to 
the aggrieved parties, if it is left to 
social reformers, I do not think it is 
going to be quite so successful as it 
would be if the executive authority 
itself had to take cognisance of 
breaches of this law. Therefore, I feel 
that this offence should be made 
cognisable and not left non-cogni- 
sable.

These are really the points to 
which I would like to draw the
attention of the House as far as this 
Bill goes. In conclusion, I would 
like to say that while the measure is 
a very important one and will give a  
fillip to the social reform
movement in this country—a 
fillip to the eradication of one of the 
worst social evils that has grown up 
in our country—at the same time, 
unless the women of our country are 
given basically equal status with
men in every sphere of life, you are 
not going to be able to eradicate this 
evil. It is no good being complacent 
and saying, *Now we are having our 
civil code. We have introduced one 
measure after another’. We Tiave on 
the statute-book today the Marriage 
Act, the Succession Act and so on. 
We have to go much faster than that. 
Side by side with the social measures 
that are undertaken, we will also have 
to see that economically women are 
enabled to have an independent 
existence and not continue as they 
are today, in the dependence that 
they have been forced into.

As 1 said, the ruling Party haa a 
particular responsibility la  this
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[ Shrimati Parvathi Krishnan]
because to every measure 

of this type that ia being brought 
forward, opposition has come much 
b o n  tram the side of the C o a p u i  
Benches than from the side of the 
Opposition (Interruption*). Tbat Is 
why I  would say that we should be 
awar» of this fact that the fight is 
there not only outside Parliament, 
not only against certain parties or 
certain communal groups who may be 
shouting in an organised manner, but 
even inside the Congress Party itself. 
In the name of old customs which aie 
a festering sore in our country, we 
ate told that we should go very 
slow. But it is very necessary, when 
there is a  festering sore, to have a 
vary quick and major sorgtari opera-
tion. In this case, the surgical 
operation needs the cooperation of all 
parties and all sections The law 
should operate in such a manner that 
this co-operation can be mobilised and 
this evil can be eradicated.

The Minister himself has admitted 
that it is not the Act that is going to 
eradicate the custom but it is the 
building up of solid public opinion 
that is going to root out this custom

Therefore, I hope that this Bill 
when it emerges from the Joint Com-
mittee, will be a much improved 
measure, particularly these loopholes 
will be removed, and it w ilt pave the 
way for tbe eradication of the dowry 
system

ft fpjsnfrrcr $  * *  ^  fa ta -r  <TtT-*nn
% 3,;rfc«RT fvqrT TOT A 3TOT
*WT*m *T?TT f  * q jtf *ft fw w flw
•rffe r snrr m  v t

w n  f * n *  m?wfirontr * *  i t f
w n s ft*r «n iia r # s r r A iit fw s frtffrs rc n  
| ,  ffn rr |  1 q w  f a r f t

Sr 5ft?r f t  v r  * n r  t o t  1 1
i i  f T ^  tftawr ^  1 H T vrfw v

m  vrfww* |
% w m  fa  ** % « w -fro r

u*rr t  w  f
f > » T  * T f f #  I

f t ? * j  j w * t  * i f  $  ft?  jjfa e r * w r

i r r ,  v r e p w  %  f * r r f t  « r c ff? r  #  * *
fir*fir *rf % fircwrcw
v r  3#  w t  | ? fVf«r *nft n  in #  

w i  t  v i  ^  Fftan: t a r  I  ft?
^ T n f * T f  % « n r  ^
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^ w t  ftrrm rrw r A r t

8hri Tyagl (Dehra Dun): Boys will 
go into black-market.
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(«ft tTCfWV)
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* f r w n w if t : w f t  q v  i?f^rr w w r  
^  fip V » «  ? •  T * w  ait T #  
«rf |  «r$ f f t r  « r f w  1 1  i i |  qw  qnc 

*m  A' «h irtt jf fv ^ f>rR ¥ t 
’w w  « m  f R f t  ^  ftn$ «rf%wr |  (ft p R lt 
% ftro; « F *n lt  ?t iw ^ t 1 1 ^
^  wwr q r  «r^f ^  ftf <s»n » t  « r t  f e n  
arrm |  1 im  Prtt itwt v^mmr 
% ¥»r h  «rnft qwn % ^ r a r  ^r % 

j b ;  ^ rr f  ?ft t»q» anr w*nr 
A  wr fnpm ^  <mrT9T f^nnf % 
?s»T«r 3?rc % aft ^p? ^  |  « m  ^ t  
veJWt % f ^  v t t  snre?r * iff  $t?rr ?ft 
A  «*TB?rT
HOT *n*r ^f STTJPfV I *TTT?T H f*P?T%
»r^RT <nt ’ «nrc »rrr ^ ^  ?r
frt^sp !T q r ?ft Ttqr 5PTT § *WT ^
WT2T ^ t «S£ ? t f t  ? n ra  ^  5(00 ft «rfwr

wt *Ttr «ftr ^  ^sr *rrft m  
fr^rf f e n  arw, \o , ?» ^  ^cfk 
«tftr»rr % fiw  arw «ftr ?ra# gir ^  *  

q̂> xjqi 59TMT ’fir ferr ^ t r  ?ft ^  fnrn?rr 
P fq> h(m>) 'Ti'T q*r P r w
a n ^ n  « r r m  qn^^r < ^ r  *r^f ^  
<A*rr 1 v s fe R  *r^ «rnr ^nsr «r^f
|  f^RRT ft? s«qit v t t  qrc ^  ^ |r
f  1 « tt% t inrrsr % g « m  qsr srw 1 1 
« w r *  % ir%  ^  srfejRmt f  «ftr ^ r  
sift n a w t  qrr ajft «qt ^  wrorm $ v f  
^sifpT w p m  r f t  qirmr, ^ w t  *fte 
v o t t  1 *rg ?ft 3?tt < t fftqnttlt q»rm 
|  1 t o  w kvpc m  v r f T  w*tt nrr 

vpn w vn  ’•rr^eft t  f T
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*ram % gwrt **TTt
{  g o *  « | y  * * r  « w « w !p r q w  i *  
fircr t Srtr ffctor |  flr it c t t  w  
n w f f t  mmt * t  % tim  v s r r  $  
• f t r  swNfl' s w f h H i  v t  j f t  a n  « m  
»nflf w |  1 m*. f * r  w q s w r  3  % * *  
w r it  %  I m r e  <jt f t *  «ffc  M  a n *  * r *  

*fcar tc fm smnfc |  « f k  m rit %  wrc
WWW JWFT Ŵ PIT $  ?it f l  'T̂ V VFfRTT 
ft? W  V T ^ T  f T  V l f  « p r  « « r
^ p ft*T  f t  «W»<II f

w f t  qjfT »nrr f v  g f a *
*  » ifr  V FR^fT qtftsr TT fiWT «mr I
* P T  JTT9R- ffeft t  *r*FT A
w  « * < - v  *  « < v t < v t  is fo n s ift  v t  
«m S r ?rcf ?m»raT jf i ?req?rc*PT7 * f t

* *ftr 3 % *itf *rarif H^t f t #  «fk 3 *-
wiftar f t  arrcr <w w r  7 **ft- 

fat* 3" 3TFRT ^T?3T £ ft? S?T <?t TI3*ft 
% «n$»W w  SWF* t  >RT I  ? 
fmft fafa *rft h >imai t o
•m ^ n  f e n  f  i v T ^ R m t  Ir f * r

f  f r  q f  w>t jpniT f*rft 
%  * n *  <tt t r *  ^ n i?  t  mx s t o r  ?»t * f
f t m  t  f r  Ji? qrer* f a t m  ’  * * r  
fa$qv  *5t mrrrr \  *  t o *  m  •$% ?ref 
%  f f p j w  fl^ t *FT HVcft $  1

q *  » n * f t a  « i w : «rt«T vr nwrft
t  1

w t w n w i f t :  «fhTT V* « * t f t  I
3  « f J M  g *T*rc JfTT M<W I  

f V  «n rr  a t t  « f t t  «ft + w h  v t t  ?ft 
* r f t T *  « r 3  *  filfireRIT f i r W t  < f k  f i r  
w i  ftp %n f #  J 3  h r #  v t  * r t t  *njt 
i  1 Jm  |  ftf w  W Nw
qst 'H*i««i SlM lRd fV V T
s n * r « ^ 4 t ^ 3  9 x v t t  xffc ĥc-M'w O  

ifrc w  t t  «*nt«r
3ft Trsr^filPF « «  a  t  

«5W*r afSRTT % 3 T P R  w  P r ^ T f  ^  
142 LSD—9

flifin r mrrrflf v t  w s r if  i flpftw *f k  
4 ^  *  w w  i r r t  ft*T*w # #  
w arrvr w  Pr#»r^ ^  «n<wt v t  arorr 

v t «nnn9 iftr  «iWt #  «ntor %  r̂ lit 
q *  *$* ?ft ^  <^ar irt * m  ^ r c

i< r t t  qfi»F «rnr «r% y r  % fiw if 
v r ^nra wt^ ?ft fv  A ?ft <far 
i#«n w  f*rr v r  *mnr
iTHm *rr v r  s tr t  m *m , t  

JfBT *T flf*RTT f  ?ft %$ ?Rf <Nr #
nr*rr jt pt t  «jt  « fk  efar #  faq r
9rw«n \ ^  < sm  "ft
ffTMT u r f  eft <i*4)^i % mv f*r 
&r  fft ^ t r t  1 fth ftt: ir f t
$  f ^ - 7  «F^m *If Itftf *RTTC «(Et

«t?r *r^ t  1 ^ r  «*v«r 3<tpu-
u f r t ^ r q 4  v r  i r m  ^<fc, s w i i  
v t ’trpsnr ^fr 3  ^ t f  ^  ^ s r  j r i  

^nrt?r sr^t v *  1 ir f t  v u g i& t
wff*T % f t  T fl ?Tf 9IPTT w rfcw  TfT fa
gf?| f* n t iftr  qrw Ti v r  j t r  «nfl-
I  I 3^3T JPTT q»T fTtphr v t f  5f^f VTffr
* j t r  ^ t  f t  ^  $ ? n  ^  f iw w  g lw r

I  I 3T<r V* *  3TSIPT HTOt #3t f t  «ffc
wrr % f e r  «rc < w r r m  ffterr 

t  <ffc a n r ^ v t firJTT ? ^ r  fiw  v t f  

rft-w  «rR t f*nrar |
?ft m r v *  3*t *!?* ^ t  q u it |  
sfirtfa $ $  f t  $  OTvt wt %rnft 

^  ? w  qt«T •p tt ^sft % ^ t

^  fcn ^rft ^TfrTT 1 ih  *nar«fft

Vt ^ 1 ? f  "PT o#> ifWT
■Tfti VT% ?55T n^l tt+o t HTRTI5T 
^ T  spt VT?RT g'-W  ^  wpr-
?«nrar |  1 5m  |  %  v r f t  «^ht

* m  w w rfa^  %c r t  w k  an^fir 

% <IK ffFtl ’TT^, <Tf# ?n? I 

q ^ r f*r tR w  #  ^  fqpc

f *  w f j *  «rr «jf* i w i t »
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' p f r  *T*r*t]

Sfrr f t t w  'I ftp wo t  w  <f<it-
*»r «t t  nmftoTT fr f ^ r r t  «rtt tfffft

a n ^  % ^  sw ifts fipiT «rnr «ftr 
«pmr f t  tr*  *t t  f r  Sr ?rt *r*r# 

«rr^r *?t
*ntT TO# $ I W  *Hr t  OT 3HrR f t
ftrftrcr f r 3  t i t r t t  i

Shri Tya«l: I am opposed to this
Bill

Some BM. Members: Why?

Shri Tyafi: For the simple iea&on 
that these small measures .

<n*far from : i

«ft ww'f . A f a r  fT fartlv 
w f t w  f T 3T 9  f f  *i? g t f t  $ tit  *ffc* 

3f t  f f  q y f r t e  w w t  t o  • J i m  % f? R  

w i j r $  t  f t i  wg?r 3r»r? <tt
*re*r fra

*?t % T^t t  » «i w c t  % *  #
H1#q7 % V% T̂fTT «TT f r  % 
^*TT % f a t  *3 f t f  »*ra fT*T im  tfT*T 
q zsrv*ft «#k sr? f t  smreft i 
1*1 Bjt£t «St€t *  f r  53* *TcT '<> 
*$ar nn  5fr, ctt ^  gf^t ejtzt T̂cfr 
*  w r r  w  rTTR % t o  *if $ f r  

fam*r wr ?mer 4  «?£  ̂ *ra g f r  
f̂*» f t  ssra % f?w v tf ** fra  

w  $  i

tm  m ra f  f r  gr *fmTset fT 
q f  TWT £ffiT & aft f r  3Ft W tv ;  
fr wrorc ^arrfp » m  fa f t^ T  

ai$ <7f tfcn fsnr m<i $ aft f r  
^ ly ftiw  $ s*t 5if?r *  *ft s*ra 
*3i  *ft a n fw  t , arĝ r *rt f*nrtfan 
t  i f t r  fsR T T  ftp f r o  5*m Y  * f ^ r  

«ft*?ft nr^hft f«»r^ * fr*T i frtft 
ftnftfort w S  1 1  * t f*  f  *s

ifr w *  ? t t  ?flff <fWr |  » f r r  <*fr *rr 
fWfNer mtpr *  * v  *ft w r i t  ^ h i r t  
fUan f% t^htrftw % t tm .  ^  
jfftfr ifr^t xnf^ t f>p *r? ^?t  f t  «ftr 

?ftmr^t f t  n«r^ »rw arr *% «flr
fffTPTT fT  I

^  ^  « f t  %  f t  v ^  i n  
% f ? r  f t  w  m s  n*A%z f i  »s#

3ft tft 9̂T % W?5JT sftiTfiw  t ,
% sftrr f r i t  «r^rr *r<R 

^ f f T  W W W  * T T  I  * f t r  J T f '3f  V B f t p f r  t f 1 
t  5XII5T 7« ? t  ^ UT f t f
W f? I  ftsr ^  g?T% M  *w

*11$ t  i #Mifir. *r? ^  »r W5pr 
t [ f  V T f t  T ^ t t f t T ^ T T

n w s m ; «ft ^  ?ft ^ft A  »m»mT p 
fsp *r?rf^Fret eftrdenr *jra t  
■ ^ ^ T f T  §55 * T t * f t  l T C  5P T X  ^  I w t  * r ^ t  
^  «mr ^ t  ^ h h  f t ^  ?®t ^ rs t 
# f t  f ft ft im  f t  fT  f 7 %  if ? <?«17<1f 
imft n  ^ fty R t « t r  5nr^-? f r c  >m t 
% fjro ?r fes f r  W  tffc « »r|w  
aft f% g fr ^ ft  % « r a  ?Tf # >1 <ra?* 
^ ft  v»%  *m ft ^ t  % s w w  ?r *r$nq
f f T S F f t  %  « r a  *b  f T  I S T H T  « T H  ? T * T .  
j f f c n f t  %  H T « I  #5 f T  « T ^ f t  < M  S T » r  I

v*T5mpft % m « f̂r «tht «ft5rr 
5T*- f r  f̂ trr i «m m  «ftr ffrsR  
» n « ?  #5 f r  ^ t a r  f T M  ^ n t  i  J h T  
s n f t  9RT$m fT *rsn m  |  f r  ^  
i J J U f l z  f t  %  f T O  f T ^ P T  ^  7 F V T  
^t<m<r t o i  «r?w ^ t  
<IT %(WK «TTOT ^ I W < I? VK«!T 
f r  ^ 3 r  »m *ft, v »p  saw <t ?ft % *r 

w t  { f W t ,  * t i t  ? p p n  t  f v  w f  t r * * r t ^ f t  
#  m  «rf |  ifik  « t  ^ r t  w p r  t « t t  
t  * f t a r  f t f  m f w  * r  f i t ,  t r f t w  * r  
t ( t  ^  ^ t r  » t f  « w r  • t  t ^ t  ^  I  ^ 8T
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«*rro v w r  fa  ^  vk  
w r | % $srr a * w r  r, ^ r f t  
tffcnvft *ft  *nrr * t  s n r  #srarwt 

* r  ft *3»rr *ft* w  ipr^ ftftrFft- 
n r  s jp  f o r  a t ^prra s nnfiup s r t

VfPTT^R f t  an̂ *IT, W  ?TT? ft SnTTST 
jR^n *rt forc *rr^*r ^ t  $ ifhrr fW t 
j f t  nrrcpft v f  m T  fftsr n i  i t  
«flr s ir  a w *  v t  *pt? anr? «r *rm

f a t  I XTR ?ft frfft« <  «T?* aPT

*11 f<R »TPTT f % 5*ft 3 7 5  SRT *n*p
Sm |  1 fft* p  »pt?
VT^t WITT ^RT 5fai •T̂ t I eft ^
«Hjft ? r  *T5T5r«r $  ftr stm ^ jt * t  

tW s t t  ft *rt »5fftt 1 «nft * io
w r it $  * 7  « t#  %, f f^ r r  % * z  > nr f t  

*nr fru it f a  w r  gwr ^  *?rt §<rc 1 
fttaTS# ft, ft p j  *rsftftt ^
ert WTO ?T *PT f?t 3TPRT *n?ft t  
fa  w r fon, *raT *3t  f e n  1 ft ^ c n  j? 
fa  «ftr ?tts ft tft s*r «tt *itr v th R  1

S *rrft*ltf 5ft fa  «#•* ft ^ F t 5—  

*m *m> — ^ t  v r x  ^n% fw?rr?>
$ 1 er*mft s*tt ■*mft ^  *rV q ^ rffrvr

<F*tft f ,  ftftR  * *j? ft $,
«nr ?h t > v t Vfadt & »

«ft»rat * *  w w i : xm  ft ^ % t  
vft* ^HTt % ffts «P?ft |  1

: «rrr ift ft * * t |  i
ftft * t  T fa  fcrr *i^?ft

$ 1

wr w m  *15 | fa «rt $*r*. ft 
vRntT «ft ararr h  ?(t 1 «nrc v t f  sre^ft 

* * t f t a f tq t f t$ f t s t> f t s t  fr fa  
3*% fft % ** m «pt fft
5t JRTK ft *JTKT ^  I W  5IKt %
wtft z x  m f t  % A 3cht3 ^t»r
fv  « m  «ft |<*R ft WT<tT ?t »w <ft v^t

i n  * t  fir^ K  ^t ^Nr w arr^n ^  1 

<wt ftr * * z  <nft f  f f a  »nft n f t  
^ t f^TTT %  $  *T%  t  I q w  « m  
wre ^ t f t t e  *nr s j t c t  « i f €  

b f t t  «Jt %jtt w r l  ?ft *nSt ^  a v r
?ft 53HTft 9URT 

RT srT^TT fft ^JT^t P tW P  ft^TT "I^H- 
«ftr frsn v»RPft fWt 1

«tfiw STfTTi« <nw  (1& m ) : 
*rg g ? w t  z w  *rf\ t o t  1

Wt fm n r : o t t  u f  z *
?T$t fPRTT fft 5Trtt ft «rcr ?arrt % f t fe  
fk$  3CT ««pft I  »

tw  *m  t c  *ftr *rtr sOfsnf 1 

?rr T?r ^  ftr 5nr% ^ r t t  w m  w t 
£ 1 m t  *rr win * f k r  f t  T^r ^  1 
*r *8f ? ts %  ^  fft?rft 1 f t n  % 

flWTT 5=r?f̂ flff Tt Ht ?nr% 
*rra^ft ft fanr ^rft i  1 ftfipr v*rr 
aK ti ? t ^ p t  l i f t *  «rnr*ft % 1 
<TSVt v t  <fjt ^  ^ y v t  TT
a r m  4 f s ift  f i p f t  % 1 ^ t  f r

? ftr  ^ t  =njpT *(t <nr ^ r f t  f  1 ^  ^ g f t  
£ f v  sw art m  W3«FT

^ r  ^  1 f«<R w *  % wrsr ft 
y r  *»r?t *n fo r r  ^ t  ^  r f t  f  i 
^  A  v?  n r  ft . * p t t  f W t  » r ^ r  
jfft 5=rwft £  sft %  t t t t t  *f& F &  ^  |  
^ ^ j t  j f j  w r r  fa ?  ar*r? f«rT

1 1

spr r̂ f ^ ;  ? t ?  ^ r r  fiprr f
JJrTTf^^ 5TSSFT « t  «TFT %  * R ^  TT ^ « F t  
arnr<T?r *r fffar f*r=r ^  1 ft
s^ m  g fa  * m  s&r -ft erlr ftfar* 1 

f t r t  «ft * if  ?> |  f r  t o  arer
?mnft- ?!a 7T f^nnf m i  fv  %b 
w n n f t  %  T n a  9 r n R R  t ,  aiw  ^



795 Dowry AUOUW 8, 1«M ftvMMtton M l 7*6

[>ft?WftJ

^ r r  tft f i r *  *  « r i?  % f|^ r r  
f tf r r r  i ? |s r  *  wwff *
IW W  flW I IPTT WTT
w j»r w*r S' f% x p f t  I t  ar *$* fMtorr 
t f r  *r v*pfr w r  *ft ■xmitt A  % ^ p b t

?W ?ft ^  QHW HVflT f  ft? >Tf
«nw 1 1  fcftR «nr * t  wrr 
*ft  i r n n  A  f f w r  flrar iw a T |  w  
f a r  w  fim  * t  *rrrr *torr #  w?*r f t  
*K»T t  I *r*% W WIT *ff TTRTT HRrT 

w p  f l f f *  v r  w n  *rt 
ff^a r ftrfc i w  warf Ir 

H>p ^ * v t *ft smft wrnrr 
aprf f t  arrWt i eft w  e n f  * f  'fo r
•fiff W  fl«Rft I ?ft pRT W W  WH73T
w r  |  ? A  v f m  jr f a  atarftft v t  
w 5r r 3 w r 3 3 n r r * w f a * f  w  o r f  v r  
ftPT JFTHT ^  U*WT arw I art IfflT 

rnrw  if a n v t  *ft*ft f trn f  *t ^ r r  
* w  i ? R f % qnsj?r w»tt wrr eft 
«rtwf<A *fri ^ n r  q f f  flirarr arr w o t  i 
w w f a *  f r a  *rer % f W  v t t 5 r r m  i

aiger tft fsRrcfaff *  ?ft*r i*p  ^  
w  ap r p m  <ftfr f  i 5JSSPJT5T sft*

f  i w ^ r s a f lf w  $ i
fr v r h r  ffrcnr A  *%  v m  T f f
*rrff$ i f8?W H  ?ft*r aft ^  s w w r c  
«rc As  v *  ra rfV  *  It r̂r-rr i t  %et 
f  *»f  tF ftfi ftQ jv  % i w  m t  f*TT^ 

* i f * r  * n f  <fr w *  fiw  wi^-r 
v n  w w r f f r  «nrc v t f  frr ft  w  ^5 t
fTHT <nVIT VT 'TT'ft fw*TT »jt j w r
<ft$*rr «ft Hir^t \  *r^t# «ift w ^ t ift 
um ift i «rrr w  « T f  ^  ^ftviX^t v r  
fpR p f v #  «RT ITOT ? f t l t  rft
vjft w t t  t  %  tftaroft v t  f t o r  
arm ^ftn ir*»# ftf ^rf * m  * v n

<tw 1 1  w r  titetxH  y u l r *  f t  
%tr w n M t  ift aw ? t n f t  » * f t  t 

w r w w rw n r^ t% # w n ^ % » t It

Ŵf nrfW vHt jt  t  fv ^rif<t 
f r  wflff’ift f c r  w in f t  |  r r  wnff 

 ̂vrsf wnrl t̂̂ #iTv?sft| i v s tx  
Srtftir’r t f j f t f i s a r r t f * *  # wt»r 
^  ^  VZ t  « firftw  w r  
sfc* »t Mt It vbr wt tft wfrr **  
w *£  f  w f f t r  «if wrif»? f r  i f t W t  

\xt mn>«ft i %pt* «m 
5Tf vr wf?r f*rr?ir rft ŝ ftarr qf ftm 
ftp tftar*<t  ̂ wrftnrf f̂t *rrcfc? 
#' n r  a m f tt  i

^  w rr firtf ^rfarf «n: 
*frc ^ t M  i «nft * f * r  *n#eft aft ^  
w m r  fa  aft * h r  <r* q-tff 
v t  ^  h w t
5rw*rT i n r #  *rnft »r$ f a  m u  4  
qrpft fr r ^ t  v t  «rrtt in : T f  r j  eft art A  
« m  sm rv v t  ^*rr ^ f  ?fr ?^ar » ih i
*P P T T  ^ftfTiT art A ^TTJft *TCT?t V t  
s  nr )Tf <far ^  *n*n t o t t  
v f t f a  w f  eft Srtt TT^f ^ft fc I 
v m . A  xn$\ ?r«^t *Ft w  f « r c  ? n  
% f * r r  eft « f a r  ^ f f  JfT^n arr$*rr i

*» fww 5 T J T  m  : | W  I —

qr^far ^  Sfwr farewr »nf?nr |  «TftF«r 
«r ^W t i

«rr f«n«ft : A  Tfirer aft *  tt^t 
•̂(jcT w  v « r r  f  i *trft5fl«sff A  

^  ^ T « r T « r n r ^ f t « w f f  ftw r vTjarrwr» 
wrr eft i*A  wr fawr t  i 

jjff i r r ^ f  ffcrr t  f a  irnr w  v w r  
t  i w*r fawr |  :
“In this Act, ‘dowry’ raeuu any 

property or valuable aecurity given 
or agreed to be given to one party
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to •  marriage or to any other per* 
sen on behalf of such party . .

Therefore, it is either that party or any 
other couirin or anybody on behalf of 
that party. For the sake at distinction 
we may call it ‘party  No. 1’. Then it 
says:

“ to be given to one party 
to a marriage or to any other per-
son on behalf of such party by the 
other party to the marriage or by 
any other person on behalf of such 
other party . .

Therefore, it will be dowry only 
when it is given to this party, say, for 
instance, to  the boy from the side of 
the girl. If anything is given from 
the side of the girl to the boy then 
only it will be considered as dowry.
It must go from one party to the oppo-
site party to be called a dowry.

Pandit Thaknr Das Bhargava: Party 
to the marriage which can only mean 
wife or husband and nobody else.

Shri Tyagi: Of course, party to the 
marriage; there is no doubt about that. 
It means that either the daughter her-
self must give to the bridegroom or 
anybody on her behalf must give to 
the other party or anybody on behalf 
of that party. There are two parties 
in the marriage. If any person on 
behalf of one party transfers money 
to any person on behalf of the other 
party, that becomes a  dowry. If two 
parties are-not involved in the tran-
saction and a  father gives something to 
his daughter, that will not be a dowry. 
That is what the law says. If you read 
the provisions here you will find it to 
be so. I want the lawyers to contra-
dict me; I am a layman. That is the 
meaning of the provisions here, as far 
as I am able to make out, that dowry 
will only come in when two parties 
are involved. One party is the reci-
pient and the other party is the giver 
of the dowry; either they can directly 
conclude the transaction, the principal 
parties themselves, or anybody on 
behalf of one party can give some-
thing to any other person on behalf of 
the other party, but it must p u s  from 
one side to the other. If the father
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gives something to his daughter it will 
not be a dowry.

According to  this, Sir, where are we? 
How is the dowry system going to be 
stopped? Under this provision you 
can give Ra. 5000, but the only condi-
tion is that you should not give i t  to  
your son-in-law, you should give i t  
to your daughter. In that case i t  is 
all righ t I suggest, Sir, for God’s 
sake do not come out with measure* 
which are a laughing-stock before the 
public. What will people think about 
us, when we, Members of Parliament, 
pass such an Act which has no mean-
ing? Even the objective of the Bill ia 
not achieved by this wording.

Then there is something said about 
presents. If the present exceeds 
Rs. 2000, the father or the parents 
concerned will immediately be sent to 
jail for six months. Is that the man-
ner in which such a relationship 
should be controlled? Marriage is the 
only occasion in the country, in India, 
where a house is happy, where every-
body is in his happy mood. It ia on 
that occasion that you want to bring 
the bombshell of this law. What is an 
this?

Then about the security and the 
money. You can give any money to 
anybody. For instance, you can give 
a gift to anybody in the world but not 
to one's own relation! That is what it  
comes to. Then why not stop the gift 
to others also? I can give any amount 
to anybody, gifts to anybody, but not 
to my kith and kin! That is what it 
comes to. I can understand that mar-
riages should not be performed or 
subsist merely on the basis of ex-
change of money. That is objection-
able to me. Wherever there is any 
marriage, any agreement or settlement 
between the two parties on the basis 
of money being exchanged, I  think 
that is criminal. I can understand 
that it should be stopped, but if wil-
ling often are made, for instance, by 
a father to his daughter, what is the 
matter? For instance, I h a w  no aeta. 
If I  have any money, to  w h an  shall I  
give it? Shall I  give tt to  your Mb
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tor nothing? After all, some money 
must go to my daughter. But you 
•end me to jail; because my daughter 
was married and 1 gave her some 
money I must go to jail. There must 
be some limit on passing laws. I sug-
gest and I appeal to the Government 
not to indulge in such small matters 
because they are popular and because 
there is demand for such measures.

Somehow or other, we seem to bo 
feminine-ridden. Somehow or other, 
we have given so much lift to the 
lB d ie s  that whenever any demand 
comes from ladies we surrender to 
them immediately, reason or no reason 
H u t  seems to be the law Whatever 
their demand, that is considered to be 
a reformist demand because the de-
mand is m a d e  by the ladies After all, 
I think it is all right that dowries go 
to the ladies

In the circumstances, I request my 
friends that they should not be impa-
tien t Such things can be brought 
about by means of real education It 
is wrong for the Law Minister to say 
that a penal measure will be an educa-
tive measure. This is something con-
tradictory. I t is a law of penalty and 
a penal law, it is expected, will edu-
cate society, as if education is penal 
and penal actions are educative 
actions. This is something contradic-
tory which I cannot understand

I therefore oppose the Bill. I suggest 
we should not indulge m these 
smaller matters Let us leave this 
matter to  society, and take up some 
other serious affairs for the develop-
ment and progress of the country

1« J I  fan.

{ S h r x m a t i  R n r u  C h a k k a v a r t t y  i n  t h e  
Chair]

M uJ«la  Devi (Goalpara): 
I am very happy to welcome this long- 
awaited Bill and I am happy to see 
that at least an opening is made tor

elicting public opinion and effort in 
eradicating this social eviL Many 
of our women's organisations are 
working it* this field to remove this 
evil from our society. But they find 
it an uphill task. When great 
speakers like our hon friend Shri 
Tyagi are there, I am afraid it is rather 
difficult for us to achieve our aim.

An Hon. Member: He spoke in a
lighter vein

Shrimati Manjola Devi: Yes; now 
I do hope that the House will take 
this matter in a serious way and see 
that the tragedy of our society is 
removed

I shall narrate to you a few unhappy 
events m our society, when we try to 
eradicate this evil from the midst of 
Indians and raise the standards and 
morale of the citizens of India and 
Indian culture There was a marriage 
party that came to perform the marri-
age The father of the daughter was 
unable to meet the demands of the 
bndegi oom'* party As a result the 
daughter, unable to face the insult to 
her parents, put an end to her life by 
committing suicide

There has been another such occur-
rence When the bridegroom's party 
arrived and the relations were assem- 
abled and the priest was waiting to 
perform the ceremony the bridegroom 
refused to arrive because he did not 
get the required amount As a result 
the bridegroom's party returned and 
the bride was left alone According to 
the social custom, after the betrothal 
is over, the bride becomes a vagdatta 
and for her life she could not be 
married

There are many .such occurrences 
that are happening in our society. 
There are also some girls whose stories 
came to our notice, namely, that they 
committed suicide to save the predi-
lection of their father because the 
fathers had to sell the entire property 
to give their daughters in marriage. All



thi*  tragedy of life could be avoided 
1# this social evil eould M  removed 
and the system of dowry could be 
eradicated from our midst

But the measure that we take 
should be effective It should not be 
just like the Sarada Act, a mere scrap 
of paper The people should be rous-
ed to co-operate with us This measure 
should be a sort of opening to get the 
co-operation of the people The prt 
sent situation in India, especially the 
economic situation is such that very 
few can give the required amount 
either for their expenses for the m am  
age or as dowry for their daughters

Next, I come to stndhan Clause 2 
t A  \ ' n f e  i S i V i

In this Act dowry’ means anv 
property or valuable security given 
or agreed to be given to one party 
to a marriage or to any other person 
on behalf of such party by the other 
party to the marriage or by any 
other person on behalf of such 
other party either at the marriage 
before or after the marriage as 
consideration for the betrothal or 
marriage of the said parties but does 
not include’

(0  dower or mahar in the cast 
of persons to whom the Muslim 
Personal Law (Shariat) applies

And then comcs sub-clause (n) 
which says

“any presents made at the time of 
the marriage to either party to the 
marriage m the form of ornaments, 
clothes and other articles not ex-
ceeding two thousand rupees in 
value m the aggregate”

For many people this Rs 2,000 itself 
may be beyond their capacity to pay,
Sad in some cases it may be too little 
This Bill should be made clear There 
is no clarification as it is In the Bihar 
Bill there is a clear definition It says

lfiMdfc0n or anv other religious 
obligations enjoined by the Hindu
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law 6r the personal law applicable
to the parties”

If hrs.

This should be incorporated after item 
(lit in clause 2 I specially stress for 
its inclusion, because under the Hindu 
Succession Act, the daughters are 
supposed to get a part of the property 
of the father It is just an eye-wash 
In actual fact they don’t The father 
ha? the option to give away the 
property to his sons by a will, be- 
caiise in India, there is partiality to-
wards the sons The daughters do 
not actually get any part of the 
father’s property Hence, stndhan 
should not be included m this term 
''dowr^  'ibu "frit -ptn^rtui 'mmi *hn: 
Bi^ar Act which I have quoted should 
t,c added after item (n) m clause 2

I*fr Chairman Docs the hon Mem- 
l,ej have much more to say7

&hrtmati Manjula Devi Yes

jilr Chairman She can continue to- 
morrow

17 02 hrs.

«BOLANI ORES PRIVATE LIMITED
m*r. Chairman: The House will

no4tr take up the half an-hour discus- 
slop on Bolam Ores Private Limited 
I vvill fix the time Who are the 
ot^er Members apart from Shri 
Su}cla who have intimated their inten-
t s  to participate m this discussion9 
X s£<-‘ none How much time does the 
hori Minister want9

f b t  Minister of Steel, Mines and 
Full (Sardar Sw ann Singh) The
tin>e may be divided half and half 
15 minutes may be given for each

gffr Chairman Shn Shukla may 
try to finish in 12 minutes so that 
sortie other Members may be permit-
ted Put questions if they so desire, 
and then the hon Minister can reply

•Half-an-fcour diseussioh
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Ik r t  V M ft C Im i i  MwtHi (Baled*
Bazar): Mr. Chairman. the Members
of this House do not generally know 
th a t whereas Government have mad* 
arrangement tor supply of iron o n  
for two steel plants in the public sec-
tor, in one of the steel plants, viz. 
Durgapur, the contract tor supply of 
In n  ore has been given to a very 
dominant foreign mining interest, in 
complete disregard of our national 
policy and national interest.

Tlie supplies of iron ore to Durga-
pur steel plant will be made by the 
company known as Bolani Ores Private 
lim ited. 49* 5 per cent of the shares of 
this concern are owned by a company 
known as the Orissa Mineral Develop-
ment Company, which is another name 
for Bird and Company, Calcutta. The 
Government of India have kept 50*8 
per cent, of the shares, but the entire 
financial and managerial control of 
this concern, Bolani Ores Private Limi-
ted, has been given to Bird and Com-
pany as Secretaries and Treasurers of 
this Company. We fail to understand 
why departmental mining could not be 
arranged in Durgapur on the same 
pattern which has been arranged in 
Bhilai and as it is being arranged in 
Rourkela. When I enquired about the 
reasons through the Reference Branch 
of the Lok Sabha Secretariat, the 
Ministry submitted two reasons for 
giving the contract for supply of iron 
ore to Bolani Ores (Private) Limited 
instead of working it departmentally. 
The first reason given was that in the 
Gua region, from where supply is to 
be derived by the Durgapur Steel 
Plant, the private mining interests had 
most of the mines in their hands. It 
further says that the Gua region has 
got practically inexhaustible reserves 
of lorn ore both in quantity aa well as 
In quality. The second reason given 
is that the limited resources of the 
Government already committed for 
the development of the two mines 
Rajaura and Barsua in  Rourkela and 
Bhilai, it was considered desirable to 
develop the mines in Bolani in colla-
boration with the existing firms. Now 
what w e cannot understand is that the 
Cfua region, if  It has got practically In-

exhaustible reeooroes of iron ocas why 
could no* the Government of Ipdia 
take it up and develop the under- 
developed a n a  for supplies to the 
Durgapur steel p lan t

As you know, steel plants are vital 
and they are strategic to our national 
life and so none at those functions, 
particularly the function of supplying 
raw materials can be entrusted to any 
private enterprise. That by itself will 
defeat our policy of keeping all these 
basic industries in the public sector. 
This is being done so that the private 
individuals and private companies have 
no say in the running of these impor-
tant steel plant.

It was also envisaged in our Indus-
trial Policy Resolution that in future 
all major mining in iron ore, Schedule 
A minerals, will be done entirely in 
the public sector and no mining pro-
ject will be given to the private hands. 
But in utter disregard to the declared 
policy of the Government this mining 
in the Gua region has been given to 
Bolani Ores (Private) Limited, where 
only a nominal and symbolical con-
trol has been retained by the Govern-
ment, and in fact the whole thing is 
operated and run by a British mining 
company here.

The argument about the limited 
resources of the Government do not 
appeal and we do not see any reason 
in it, because the iron ore areas of 
Bhilai are being run by the Govern-
ment by help of the raising contrac-
tors. These raising contractors are 
more or less labour contractors who 
supply unskilled as well as skilled 
labourers for the running of mines, 
whereas the control of the mines is 
completely in the hands of the plant 
authorities. They put up the machi-
nery and they suprvise the running of 
the mines whereas the day to  day 
operations and the supply of skilled 
and unskilled labourers is done by the 
raising contractors who are paid at 
some rates. The same laudable practice 
could have been followed in the Gua 
region also. But we do not know the 
reason why H was discarded «nd
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a  completely tktw private company 
Was formed for supplying iron ora to 
D u w v .

Another thing which I  would like 
the Minister to clarify is tips. When 
they were entering into the contract 
with Bird and Company and the 
Orissa Mineral Development Compnay 
did they also try  to negotiate with 
other m in in g  interests in the Gua 
region and, if so, who were such major 
companies who were operating the 
Iron ore mines in the Gua region with 
whom the Ministry of Iron and Steel 
conducted negotiations before they 
finalized their arrangement with 
Bird and Company for formation of 
Bolani Ores (Private) Limited?

In Orissa, as the House might be 
aware, there is one Orissa Mining 
Corporation in which the Government 
of India and the Government of Orissa 
are equal partners. This company 
could have very easily taken over the 
work of producing iron ore for the 
Durgapur steel works. I do not know 
whether this company was ever appro-
ached or whether the Government of 
Orissa was ever consulted about this 
m atter before the Government of 
India finalised this arrangement with 
Bird and Company for the formation 
of Bolani Ores (Private) Limited

Now, finally I come to the question 
of prices and the length of contract of 
Bolani Ores (Private) Limited with 
Durgapur Steel Plant. I would like 
to know how the prices which have 
been settled with Bolani Ores (Pri-
vate) Limited, compare with the 
prices at which we are getting the 
iron ore at Bhilai, that is, the per ton 
price of Iron ore at the nit mouth. 1 
hope the hon. Minister will clarify 
whether we have gained any advan-
tage by entering into an contract with 
Bolani Ores (Private) lim ited  or
whether it could have been more 
advantageous to work the iron ore 
mines ourselves.

X would also like to know the length 
of the contract How long are going 
to depend on the management of

Bird and Company to got the vital 
supplies of raw iron ore for running 
the Durgapur steel plants?

Hies* are the only four points which 
f  want the hon. Minister to clarify 
and I hope he will be able to satisfy 
us on this score.

Mr. Chairman: I have received a
request from Shri Panigrahi, that he 
should be allowed to speak. He had 
not given the intimation earlier and as 
such I think the only thing that can 
be done at this stage is that he can 
ask a few questions for clarification. 
Then I will call upon the hon. Minister 
to reply.

Shri Panigrahi (Puri): Mr. Chair-
man, I would like to be informed 
about the following points t v  the hon. 
Minister. Previous to the formation 
of or entering into an agreement with 
Onssa Minerals Development Com-
pany whether the Government of 
India invested Rs. 5 lakhs or not and 
started an Orissa Mining Corporation 
in Onssa and whether it was not 
started in the year 1956 whereas the 
agreement with Orissa Minerals 
Development Company was signed on 
the 5th June, 1957. Prior to the agre-
ement with the Orissa Minerals Deve-
lopment Company on the 5th June, 
1957, an idea of forming the National 
Min era] Development Company was 
also there and it had also been formed 
to develop the area. I would also like 
to know whether the iron ore deposits 
in the Kiriburu area of Orissa are not 
quite sufficient to meet the require-
ments of Durgapur for which the  
Government of India have started this 
National Mineral Company.

With regard to the appointment of 
Bird and Company as Secretary and 
Treasurers, I would like to be infor- 
ed by the hon. Minister as to what 
made it  necessary that they should be  
appointed as Secretary and Treasurer* 
and what is the remuneration for the ir 
services. What the Government o f 
India is going to pay o r is there any-
thing in tha t agreement to  tha t effect*
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[Shri Panigrahi]
I was going through the articles of 

association It really covers a  wide 
field than what we are given to under-
stand The Bolani Ores (Private) 
Limited has about 41 objects I do 
not want to enumerate all that, but it 
goes against the very industrial policy 
of the Government of India How is 
it possible that the Government has 
gone into an agreement with this 
Onssa Mineral Development Com-
pany’

S artor Swaran Singh: He it> con-
verting the questions into a speech

Shri Panigrahi No, I am not con-
verting the questions into a speech

Mr. Chairman. What is the parti 
cular issue in which he finds that the 
industrial policy i* subverted7 He may 
ask that particular question

Shri Panigrahi This company has 
been formed with the object of pur 
chasing ships and purchasing boats 
and with the object of running diffei - 
ent industries How is it that Gov-
ernment can enter into an agreement 
-with the Orissa Mineral Development 
Company with the sole object of sup-
plying iron ore to Durgapui but 
covering all aspects of industrial 
activity* How can Government gd 
into partnership with an individual 
company, that is Bird & Company 
-which is very famous and whose capi-
tal is owned by British interests9 So 
my apprehension is whether it is 
true that the British financial interests 
have prevailed upon the Government 
of India to go into partnership with 
the Orissa Mineral Development 
Company so as to supply iron ore 
to Durgapur I think this apprehen-
sion should be cleared

Mr. C&airman: Is it your point that 
i t  is not only on this particular point 
of supplying ore to Durgapur but it 
is a much more comprehensive agree-
m ent which coven many other as-
pects of industrialisation7

S07 M mK Ore*

Start Fartgsvfcl: Exactly so. And
when it covers a wide scope of acti-
vities in the industrial sector I want 
to know how Parliament was not con-
sulted

Shri Sopakar: May I know when 
this Bird & Company got the lease of 
this area and what is the period of 
their lease9

Shri T. B. Vittal Kao (Khammam) 
And the extent of lease

Shri Snpakar: The area and the 
period of lease

Sardar Swaran Singh: Mr Chair-
man, there is really not much to 
reply, because the points that have 
been raised have come up before this 
honourable House on two earlier 
occasions once in April when the hon 
Member from Orissa, Shri Panigrahi, 
tabled a starred question, and this 
morning again m reply to supplement 
taries to a starred question when I 
threw some light on this Bolani Ores 
Limited

In the first place it will not be 
coirect to say that Bolani Ores is in 
any way a British concern The cons-
titution of it is quite clear Govern-
ment own a majority share, that is 
50 5 per cent, and the Orissa Mineral 
Development Company own 49 5 per 
cent According to the information 
in m> possession the Orissa Mineral 
Development Company is an Indian 
company, incorporated in India, and 
I think the majority of the shares in 
the Orissa Mineral Development 
Company are owned by Indians 
Therefore the basic thing which is 
the subject matter of this controversy 
does not appear to be correct

Shri Panigrahi. May I just correct 
him*

Shri Vidya Chanui Shukla: Bird & 
Company are the managing agents

Sardar Swaran Singh So, all that 
it boils down to is this, namely, for 
this joint venture, in which Govern-
ment hold a majority of shares and 
in the minority part also the majo-
rity of the shares u  owned by Indian 
nationals, why has the managing
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agency been given to Bird Sc Com-
pany

Mr. C teisuan: The p o u t vlueh 
the hen. Member made w as that the 
majority at shares are held by Bird ft 
Company which is the managing 
agency, and their contention u  that 
the majority a t  the shares in Bird fc 
Company are foreign

Sardar 8waran Singh: That Mr
Chairman, is not correct factually, 
because in the Orissa Mineral Deve-
lopment Corporation the majority of 
shares are not owned by Bird & Com-
pany.

Shri Panigrahi: They are owned

Sardar Swaran Singh: When you
check up the register you will find 
that you are not correct

The point, therefore, is, for this 
venture, as you have rightly pointed 
out, why has the managing agency 
been given to Bird & Company And 
the objection is that this being a 
foreign company, m the sense that 
the majority of the shareholders m 
Bird & Company may be foreigners, 
why has the managing agency for thu 
Bolani Ores been given to them.

So far as this aspects of the matter 
is concerned, in a venture where the 
majority is owned by Government 
and only a minority is owned by the 
other party, and where out of the five 
directors two are appointed by the 
Government, two by the Orissa Mine-
ral Development Company and the 
Chairman also is appointed by the 
Government—though after consulting
the other partner----- , we cannot say
that the structure of the company is 
in any way wrong or erroneous, or 
that the interests of the Government 
have not been sufficiently safeguard-
ed That cannot be an objection 
against this.

Other points have been raised that 
there are other companies, and in this 
particular connection, mention has 
been made that the Orissa Mining

Corporation which is a joint venture 
of the Government of India and the 
Onssa Government to the tune of SO 
per cent each, and it has been asked 
why has this work not been entrusted 
to the Onssa Mining Corporation? I 
hope the Onssa Mining Corporation is 
developing and would be able to raise 
more iron ore, because our require-
ments not only for this Plan, but tor 
the next Plan are likely to be quite 
considerable and the Onssa Mining 
Corporation will have enough to do 
During the last year, 1958, the Onssa 
Hmmg Corporation was able to raise 
about 47,450 tons in the whole of the 
year. All this was sold to 1he S. T. C 
for the purpose of export. They are 
working in two or three mines Let 
us hope that they work more. But, 
the quantum of work that is required 
to be completed for the production of 
iron ore for supply to Durgapur Steel 
plant is much larger in quantum and 
is of a highly mechanised character.
1 am afraid, the Onssa Mining Cor-
poration. if they had been entrusted 
with this work, would have not fouadU 
it easy with their resources both of 
men as well as equipment to handle 
this work

Government have taken a very 
deliberate decision to expand the pub-
lic sector so far as mining of iron ore 
is concerned. The House is fully 
aware that for Bhilai we are deve-
loping the Rajhara mines, highly 
mechanised For Rourkela, Barsua 
mines are developed, again highly 
mechanised It is our intention that 
Bolani would also be highly mecha-
nised so that the requirements not 
only of the existing capacity of Dur-
gapur, but in case of expansion, even 
more might be supplied from Bolani 
Besides these, as is known, the Kiri- 
buru mine is being developed in the 
public sector so that it may be able 
to export 2 million tons annually and 
for that a contract with Japan !>»« 
already been entered into. I am 
mentionmg this all to show that the 
Government have not hesitated to 
enter in this mining iron ore in the 
public sector and to the wurhwHm 
extent all the resources that could ha
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tSardar S m m  Sin^hJ 
thought at la  the year MM « « *
dbaelad la ttils direction.

Then* is nothing wrong in princi-
ple in haring a partnership in  which 
fee Government is the majority part-
ner and the other participant is only 
m minority partner. Actually, if 1 
might recall, even the estimates Com-
mittee have pointed out that in other 
State undertakings which are at the 
moment wholly state-owned, Govern-
ment might start thinking in terms of 
associating others in the form of giv-
ing equity capital to others. There-
fore, in principle, there is nothing 
wrong In entering into a  partnerships 
particularly in a partnership of this 
type where the Government holds 
the majority Therefore, the only 
point which is objected to is the giv-
ing of managing agency to Bird k  
Co I would like to say that 
Bird & Co also an Indian com-
pany May be that its shares are 
owned by outsiders I  think, as a  
matter at policy, we have not adopted 
any such policy that there should be 
any discrimination between one Indian 
incorporated company as against an-
other We always talk of the 
coming in of foreign capital in  a 
variety of directions, we are always 
thinking in terms of incentives and 
the like, the creation of a climate pro-
per for foreign investments etc Hence 
in cases where there is participation 
in equity capital there should not be 
any objection whatsoever

With regard to the giving of the 
managing agency, this point was gone 
into with great care

Shri Paaigrahi: They have been
appointed for IB years

Sardar Bwaran 8iagh: Please wait 
I am coming to that point Why are 
you impatient over a small thing9 
You can be impatient about Kerala, 
but not about iron ore

What I was trying to submit was 
this. This firm has got experience In

this line. I t  had already dans k  
this particular area a  lot of work  la  
proving tbe deposits, la  undertaking 
preliminary work and also in under- 
taking work lo r t in  location of t t e  
railway aiding and the like, and ia  
lM t i t  was considered that i t  would 
be a good arrangement if this work of 
management could be entrusted to  
another agency. After all, in the year 
IMS, with three steel plants all in 
the public sector, with two of the 
mining projects for production of iron 
ore, also entirely in the public sector, 
if, with regard to the third, another 
experiment was tried and a  partner-
ship was entered into, and the ex-
perience, knowledge, know-how and 
the managerial skill of a well-known 
Arm, a firm of repute who had func-
tioned in  that area, who had experi-
ence of work in that area, was taken, 
there is nothing wrong in principle, 
because we had been taking advantage 
of such arrangements before also In 
other directions also 1 think we can-
not rule out the association of private 
firms or private individuals with the 
public sector, provided of course that 
the terms are appropriate in entering 
into arrangements or partnerships of 
this type

A point was raised by Shri Vidya 
Charan Shukla that in the m attter of 
the supply of raw materials to steel 
plants we should not tie ourselves 
down to any foreign interest. I think 
it is wrong to say that in this case 
we are in any way trying ourselves 
to any foreign interest merely because 
they happen to be the managers or 
treasurers of this After all, even in 
the board of directors Government 
have got a predominant voice, and no 
fear of any such thing need be enter-
tained But I would also like to add 
that this type of suspicion is not good, 
because, to say that every little thing 
that ia required for the steel plant 
should hsve nothing to do with any 
foreigner is a proposition which from 
a Sheer practical point of view, It ia 
not easy for me to  accept We will 
be supplying coal to the stsel plants;
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and all the coal, I am afraid, as we 
a tw d  today, will not be available 
from  State collieries. We will have 
to  depend tor coal for the steel plants 
in the public sector as well as in the 
private sector on sources outside 
thnm* which are developed by the 
National Coal Development Corpora-
tion. A very large number of things 
are required such as oil, a number 
of minerals, large and small, a large 
number of chemicals, electricals, for 
the maintenance of steel plants. It 
will be a very desirable thing if we 
can evolve a  picture where we are 
not dependant for anything whatso-
ever on any foreign interest but I do 
not suppose that we are particularly 
isolationists in our approach with re-
gard to matters of this nature, and 
we should not lose our confidence in 
the ultimate capacity of any particular 
project to produce results merely be-
cause of this idea that with regard to 
the supply of this or that part we are 
dependent upon a source which is not 
entirely withm our control. I think 
so far as the over-all regulation of 
supply or the like in all these mat-
ters is concerned, Government is not 
without authority or power, and no 
such fear need be entertained on that 
score.

Then, one or two questions were 
put, about which I might like to 
clarify the position. It is true that 
the Orissa Mining Corporation had 
been started in 1956, and it is a part-
nership between the Government of 
India and the Orissa State; but it was 
considered that it will not be able to 
undertake the highly mechanised form 
of mining on this scale; and, there-
fore, a separate company was floated 
to undertake mining for this

So far as the Kiriburu deposits are 
concerned, I have already said that 
we are developing them in the public 
sector for a different purpose, namely 
that of export to Japan

Then, a question has been put as to 
the necessity of Messrs. Bird & Co 
being given the managing agency and 
the treasurership I  have attempted

to explain that with our hands full, 
it was considered that their experi-
ence and their business acumen and 
managerial capacity should be utilis-
ed. So far as the remuneration is 
concerned, the terms were negotiated; 
and Government were satisfied that 
the terms were not in any way one-
rous. It has always to be remember-
ed that in the ultimate profits that 
the Bolani ores produce. Government 
will be entitled to more than half. 
So far as the remuneration is concern-
ed, it is at the following rates, on tike 
net profits of the company. In respect 
of each financial year of the company, 
for services rendered by them as 
secretaries and treasurers, the figures 
are 7 per cent on the first Rs. 1$ 
lakhs—that is, 7 per cent of the net 
profits— 6 per cent on the next Bs. 10 
lakhs, and 5 per cent on the net 
profits over Rs 25 lakhs

Then, another question was put 
about the duration The initial dura-
tion is for a period of fifteen years, 
and, thereafter, it can again be nego-
tiated These points were gone info. 
This remuneration that Government 
have agreed to pay compares quite 
favourably with remuneration that is 
normally paid for similar services in 
other spheres

Reference has been made by Shri 
Panigrahi to the rather elaborate arti-
cles of association or the memoran-
dum which he says appears to be 
covering a large number of things. 
I am afraid that on that score, I 
share his concern. But it is not un-
usual for companies to put down a 
large number of things m their memo 
randa or articles of association; 94 
we* need not be frightened. The in-
tention is that this is meant only for 
this specific purpose, notwithstanding 
the mention of any other things in 
the articles of association If  hon 
Members try to scan some of the 
memoranda or articles of association 
of even our State undertakings, they 
will see that they also try  to cover a 
large field; probably in the off chance 
of some little thing coming within
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their scope and then in order not to 
be dependent on any extraneous 
source, by way of abundant precau- 
tion, they give it in the form of a 
particular item in the articles of 
association, or In the memoranda. But 
it is not the intention that this Bolani 
Ores Private Ltd. would do anything 
outside this. Nor is there any risk 
either, because the Industries (Deve-
lopment and Regulation) Act can 
always be used to stop the industrial 
activity m any direction, if we do not 
like. And Government being the 
majority partner, there need not be 
any fear on that score that they will 
do anything which is not consistent 
with the industrial policy

I would like to assure the House 
that there is no truth in the sugges-
tion that was made that any British 
interests or like prevailed upon Gov-
ernment to enter into this arrange-
ment with Messrs. Bird & Co It 
was considered, negotiated and discus-
sed purely on its own merits, and 
Government came to the conclusion 
that this was the best arrangement

So far as the area of lease is con-
cerned, I think it is about 14 square 
miles or so; I ant speaking from 
memory; I have not got the exact 
figure with me at the moment

About the period of lease also, I 
might say that it is the usual period 
of lease which is permitted under the 
Mineral Concession Rutes. So, I 
submit that there is nothing in this 
about which the House need have any 
fears whatsoever

The working of this company will 
be watched with very great care and 
control, and it  there is . .

Mr. Chairman: But there is one 
question which has been left, and that 
»  the question of the price of the ore 
to Durgapur and the price of the ores 
to Rourkela and Bhilai.

S u h r  S w ann  Btegk: I am afraid 
I have not really been able to lay my 
fingers on that Bui if  I may say so.

that is not very material baceuia wa, 
the Government, am the majority 
partner and on that score, we will get 
more than half of whatever is the 
profit gained.

As regards the price, I think it ia 
also mentioned, that it will not he 
more than Ra. 19 or so. I think some 
ceiling has been fixed but I am afraid 
I cannot give any precise answer on 
that, because I do not think any fixed 
price as such has been mentioned 
there—My colleague now tells me that 
the price is likely to work out at less 
than Rs 10 per ton I think it ia 
quite attractive

Shri Vidya Charan Shokla: Is
there no mention of the price m the 
agreement concluded between the 
Hindustan Steel (Private) Limited 
and Bolani Ores (Private) Limited*

Sardar Swaran Singh: It is not at
all necessary because Government are 
the part owners and that also ui a 
majority way I think it will not be 
in the interest of Government to enter 
into that kind of agreement, because 
we can always control the profits 
There is nothing to prevent us from 
negotiating a pnee, and I am sure 
that the interests of the steel plant 
will be kept fully m view when nego-
tiating the price.

Shri Vidjra Charan Shokla: There
are one or two questions I have to
ask

Mr Chairman: I think we have al-
ready exceeded the time-limit.

Shri Vidjra Charan Shokla: We will 
be very happy—we would not mind 
at all—if the price is equal to what 
we pay in the ease of Bhilai. But 
here the hon. Minister has not said 
why a departure was made from the 
earlier system of raising the iron ore 
from the mines of Hindustan Steel (Pri-
vate) Limited through the contractor 
gystem which they have followed ia 
Bhilai. Why they departed from tills
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usual ay*tern and given over the 
taining operations to a completely new 
concern?

Mr. Chairman: 1 think the hon. 
Minuter need not reply to that. He 
has already said that Government 
considered that the beat persons 
available were Bird and Company 
That, I think, is the only answer he

can give. We need not press that 
point any further. Also, we have 
already exceeded the time-limit

17 *8 hn.
The Lok Sabha then adjourned till 

Eleven of the Clock on Thursday, 
August 6, 1059/Sravana 15. 10*1
(Saka)
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IONS PRESENTED .  683

Forty-sixth Report was presen-
ted

PAPERS LAID ON THE TABLE -co n tf.

Columns .
BILL PASSED .
further discussion on the 

motion to consider the 
Indian Electricity (Amend-
ment' liill, as reported by 
the Joint Committee, con-
cluded. After the clause- 
by-clause consideration, 
the Bill was passed

MOTION TO REFER THE 
BILL TO TOINT COM-
MITTEE UNDER CONSI-
DERATION

The Minister of Law (Shn 
A. K.Sen) moved that the 
Dowry Prohibition Bill 
be referred to a Joint Com-
mitted. The discussion 
was not concluded.

683— 768

768— 802

HALF-AN-HOUR 
CUSS ION

DIS-
802— 818

Shn Vidya Ch» an Shukla 
raised a halt-un-hour dis-
cussion on points sftising. 
out oi the anwser gisen on 
the 16th Apnl, I9S9 to 
Starred Question No. 1865 
regarding Bolani Ores Pri-
vate Ltd.

The Minister of Steel, Mines 
and Fuel (Sardar Swaran 
Singh) replied to the debate.

AGENDA FOR THURSDAY, 
AUGUST 6, i9«9,SRAVA- 
NA/15, 1881 (Sak*.;

Further discussion i*n the 
motion to refer the Dow r\ 
Prohibition Bill an.) its 
adopu >n and also di cus- 
sion on the Report of Life 
Insurance Corporation

142 LSD—11.




